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RAJYA SABHA 
Friday, the 9th February, 2024/20 Magha, 1945 (Saka) 

The House met at eleven of the clock, 
MR. CHAIRMAN in the Chair. 

PAPERS LAID ON THE TABLE 

MR. CHAIRMAN:  Papers to be laid on the Table. 

Statement (2022) of discretionary out of turn allotments made in accordance with the 
guidelines issued by Directorate of Estates 

आवासन और शहरी कायर् मंतर्ालय मȂ राज्य मंतर्ी (Ǜी कौशल िकशोर):  महोदय, मȅ वषर् 2022 मȂ 
समाÃत हुए वषर् के िलए एक कैलȂडर वषर् मȂ सामान्य पूल िरहायशी आवास के Ģत्येक टाइप मȂ 
घिटत होने वाली 5% िरिƪयȗ के िलए सपंदा िनदेशालय का.ज्ञा.स.ं12035/2/97 पोल.II (भाग 
II) िदनाकं 17 नवÇबर, 1997 ǎारा जारी िकए गए िदशािनदȃशȗ के अनुसार की गई िववेकाधीन िबन
बारी आवंटन के वािर्षक िववरण की एक Ģित (अंगेर्ज़ी तथा िहन्दी मȂ) सभा पटल पर रखता हंू।

[Placed in Library. See No. L.T. 11291/17/24] 

Report and Accounts (2022-23) of WDRA, New Delhi and related papers 

उपभोƪा मामले, खाǏ और सावर्जिनक िवतरण मंतर्ालय मȂ राज्य मंतर्ी (साध्वी िनरंजन ज्योित): 
महोदय, मȅ भाडंागारण (िवकास और िविनयमन) अिधिनयम, 2007 की धारा 39 की उप -धारा 
(3) और धारा 38 की उप-धारा (4) के अधीन िनÇनिलिखत पतर्ȗ की एक-एक Ģित (अगेंर्ज़ी तथा
िहन्दी मȂ) सभा पटल पर रखती हंू:-

(a) Annual Report and Accounts of the Warehousing Development and
Regulatory Authority (WDRA), New Delhi, for the year 2022-23, together
with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 11457/17/24] 

I. Notifications of the Ministry of Consumer Affairs, Food and Public Distribution
II. Reports and Accounts of NCCF, New Delhi for various years and related papers

उपभोƪा मामले, खाǏ और सावर्जिनक िवतरण मंतर्ालय मȂ राज्य मंतर्ी (Ǜी अिǚनी कुमार 
चौबे): महोदय, मȅ िनÇनिलिखत पतर् सभा पटल पर रखता हंू:- 



I. (i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Consumer Affairs, Food and Public Distribution (Department of Consumer
Affairs), under sub-section (4) of Section 52 of the Legal Metrology Act, 2009:-

(1) G.S.R. 640(E)., dated the 31st August, 2023, publishing the Legal
Metrology (Packaged Commodities) (Amendment) Rules, 2023.

(2) G.S.R. 714(E)., dated the 3rd October, 2023, publishing the Legal
Metrology (Packaged Commodities) (Amendment) Rules, 2023.

(3) G.S.R. 722(E)., dated the 6th October, 2023, publishing the Legal
Metrology (Packaged Commodities) Amendment Rules,  2023.

[Placed in Library. For (1) to (3) See No. L.T. 11458/17/24] 

(ii) A copy (in English and Hindi) of the Ministry of Consumer Affairs, Food and
Public Distribution (Department of Consumer Affairs) Notification No. S.O. 4128(E).,
dated the 20th September, 2023, notifying the commencement of the provisions
which relate to serial number 40 and the entries thereto in the Schedule to the Jan
Vishwas (Amendment of Provisions) Act, 2023, relating to the Legal Metrology Act,
2009, with effect from 01.10.2023, issued under sub-section (2) of Section 1 of the
Jan Vishwas (Amendment of Provisions) Act, 2023.

[Placed in Library. See No. L.T. 11459/17/24] 

II. A copy each (in English and Hindi) of the following papers:-
(i) (a) Annual Report and Accounts of the National Co-operative Consumers’

Federation of India Limited (NCCF), New Delhi, for the year 2017-18, 
together with the Auditor's Report on the Accounts.     

(b) Review by Government on the working of the above Co-operative
Society.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (a) above.

[Placed in Library. See No. L.T. 11460/17/24] 

(ii) (a) Annual Report and Accounts of the National Co-operative Consumers’
Federation of India Limited (NCCF), New Delhi, for the year 2018-19, 
together with the Auditor's Report on the Accounts.    

(b) Review by Government on the working of the above Co-operative
Society.

(c) Statement giving reasons for the delay in laying the papers mentioned
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at (a) above. 
[Placed in Library. See No. L.T. 11461/17/24] 

 
(iii) (a) Annual Report and Accounts of the National Co-operative Consumers’ 

Federation of India Limited (NCCF), New Delhi, for the year 2019-20, 
together with the Auditor's Report on the Accounts.     

 (b) Review by Government on the working of the above Co-operative 
Society. 

 (c) Statement giving reasons for the delay in laying the papers mentioned 
at (a) above. 

[Placed in Library. See No. L.T. 11462/17/24] 
 

(iv) (a) Annual Report and Accounts of the National Co-operative Consumers’ 
Federation of India Limited (NCCF), New Delhi, for the year 2020-21, 
together with the Auditor's Report on the Accounts.     

 (b) Review by Government on the working of the above Co-operative 
Society. 

 (c) Statement giving reasons for the delay in laying the papers mentioned 
at (a) above. 

[Placed in Library. See No. L.T. 11463/17/24] 
 

(v) (a) Annual Report and Accounts of the National Co-operative Consumers’ 
Federation of India Limited (NCCF), New Delhi, for the year 2021-22, 
together with the Auditor's Report on the Accounts.     

 (b) Review by Government on the working of the above Co-operative 
Society. 

 (c) Statement giving reasons for the delay in laying the papers mentioned 
at (a) above. 

[Placed in Library. See No. L.T. 11464/17/24] 
 

(vi) (a) Annual Report and Accounts of the National Co-operative Consumers’ 
Federation of India Limited (NCCF), New Delhi, for the year 2022-23, 
together with the Auditor's Report on the Accounts.     

 (b) Review by Government on the working of the above Co-operative 
Society. 

 (c) Statement giving reasons for the delay in laying the papers mentioned 
at (a) above. 

[Placed in Library. See No. L.T. 11465/17/24] 

[ 9 February, 2024 ] 3



 

I.  Reports and Accounts of the Veterinary Council of India, New Delhi for various 
years and related papers  

II.  Report and Accounts (2022-23) of the Animal Welfare Board of India, Ballabhgarh, 
Haryana, and related papers 

 
मत्Îयपालन, पशुपालन और डेयरी मंतर्ालय मȂ राज्य मंतर्ी (डा. संजीव कुमार बािलयान): 
महोदय, मȅ िनÇनिलिखत पतर् सभा पटल पर रखता हंू :- 
 
I. A copy each (in English and Hindi) of the following papers, under sub-section (4) 
of Section 62 of the Indian Veterinary Council Act, 1984:- 

(i) (a) Annual Report and Accounts of the Veterinary Council of India, New 
Delhi, for the year 2016-17, together with  the Auditor's Report on the 
Accounts. 

 (b) Review by Government on the working of the above Council. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11466/17/24] 

 
(ii) (a) Annual Report and Accounts of the Veterinary Council of India, New 

Delhi, for the year 2017-18, together with the Auditor's Report on the 
Accounts. 

 (b) Review by Government on the working of the above Council. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11467/17/24] 

 
(iii) (a) Annual Report and Accounts of the Veterinary Council of India, New 

Delhi, for the year 2018-19, together with  the Auditor's Report on the 
Accounts. 

 (b) Review by Government on the working of the above Council. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11468/17/24] 

 
(iv) (a) Annual Report and Accounts of the Veterinary Council of India, New 

Delhi, for the year 2019-20, together with  the Auditor's Report on the 
Accounts. 
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 (b) Review by Government on the working of the above Council. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11469/17/24] 

(v) (a) Annual Report and Accounts of the Veterinary Council of India, New 
Delhi, for the year 2020-21, together with  the Auditor's Report on the 
Accounts. 

 (b) Review by Government on the working of the above Council. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11470/17/24] 

 
(vi) (a) Annual Report and Accounts of the Veterinary Council of India, New 

Delhi, for the year 2021-22, together with  the Auditor's Report on the 
Accounts. 

 (b) Review by Government on the working of the above Council. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11471/17/24] 

 
II. A copy each (in English and Hindi) of the following papers:- 
 (a) Annual Report and Accounts of the Animal Welfare Board of India, 

Ballabhgarh, Haryana, for the year 2022-23, together with the Auditor's 
Report on the Accounts.     

 (b) Review by Government on the working of the above Board. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11472/17/24] 

 
I.  Statement of Accounts (2022-23) of SEBI, Mumbai and related papers 
II.  Report and Accounts (2022-23) IEG, Delhi and related papers  
 
िवǄ मंतर्ालय मȂ राज्य मंतर्ी (Ǜी पंकज चौधरी): महोदय, मȅ िनÇनिलिखत पतर् सभा पटल पर 
रखता हंू   -:  
 
I. A copy (in English and Hindi) of the Annual Statement of Accounts of the Securities 
and Exchange Board of India (SEBI), Mumbai, for the year 2022-23, and the Audit 
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Report thereon, under sub-section (4) of Section 15 of the Securities and Exchange 
Board of India Act, 1992. 

[Placed in Library. See No. L.T. 11496/17/24] 
 

II. A copy each (in English and Hindi) of the following papers: - 
 (a) Annual Report and Accounts of the Institute of Economic Growth 

(IEG), Delhi, for the year 2022-23, together with Auditor’s Report on 
the Accounts. 

 (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 11373/17/24] 

 
I.  Reports and Accounts (2022-23) of ITPO, New Delhi; ECGC Ltd., Mumbai; 

Tobacco Board, Guntur; and APEDA, New Delhi and related papers 
II. Reports and Accounts (2022-23) of Coffee Board, Bengaluru; Rubber Board, 

Kottayam; CAPEXIL EPC, Kolkata; EPCES, New Delhi; and FIEO, New Delhi and 
related papers 

 
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI 
SOM PARKASH):  Sir, I lay on the Table:— 
 
I.  (A) A copy each (in English and Hindi) of the following papers under sub-section 
(1) (b) of Section 394 of the Companies Act, 2013:- 

(i) (a) Forty-sixth Annual Report and Accounts of the India Trade Promotion 
Organisation (ITPO), New Delhi, for the year 2022-23, together with 
the Auditor’s Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon. 

 (b) Review by Government on the working of the above Company. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11264/17/24] 

 
(ii) (a) Sixty-fourth Annual Report and Accounts of the ECGC Ltd., Mumbai, 

for the year 2022-23, together with the Auditor’s Report on the 
Accounts and the comments of the Comptroller and Auditor General of 
India thereon. 

 (b) Review by Government on the working of the above corporation. 
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 (c) Statement giving reasons for the delay in laying the papers mentioned 
at (a) above. 

[Placed in Library. See No. L.T. 11473/17/24] 
 

(B)   A copy each (in English and Hindi) of the following papers, under sub-section 
(4) of Section 19 and sub-section (3) of Section 22 of the Tobacco Board Act, 1975: 
- 
 (a) Annual  Report  and Accounts of the  Tobacco Board, Guntur, Andhra 

Pradesh, for the year 2022-23, together with  the Auditor's Report on 
the Accounts. 

 (b) Review by Government on the working of the above Board. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11265/17/24] 

 
(C)  A copy each (in English and Hindi) of the following papers, under sub-section 
(3) of Section 21 and sub-section (4) of Section 18 of the Agricultural and Processed 
Food Products Export Development Authority Act, 1985:- 
 (a) Annual Administrative Report of the Agricultural and Processed Food 

Products Export Development Authority (APEDA), New Delhi, for the 
year 2022-23. 

 (b) Annual Accounts of the Agricultural and Processed Food Products 
Export Development Authority (APEDA), New Delhi, for the year 2022-
23, and the Audit Report thereon. 

 (c) Review by Government on the working of the above Authority. 
 (d) Statement giving reasons for the delay in laying the papers mentioned 

at (a) and (b) above. 
[Placed in Library. See No. L.T. 11263/17/24] 

 
II. A copy each (in English and Hindi) of the following papers: — 

(i) (a) Eighty-third Annual Report of the Coffee Board, Bengaluru, for the year 
2022-23. 

 (b) Annual Accounts of the Coffee Board, Bengaluru, for the year 2022-23, 
and the Audit Report thereon.     

 (c) Review by Government on the working of the above Board. 
 (d) Statement giving reasons for the delay in laying the papers mentioned 
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at (a) and (b) above. 
[Placed in Library. See No. L.T. 11474/17/24] 

 
(ii) (a) Annual Report of the Rubber Board, Kottayam, Kerala, for the year 

2022-23. 
 (b) Annual Accounts of the Rubber Board, Kottayam, Kerala, for the year 

2022-23, and the Audit Report thereon. 
 (c) Review by Government on the working of the above Board. 

[Placed in Library. See No. L.T. 11475/17/24] 
 

(iii) (a) Sixty-fifth Annual Report and Accounts of the CAPEXIL EPC 
(Chemicals and Allied Products Export Promotion Council) , Kolkata, 
for the year 2022-23, together with the Auditor's Report on the 
Accounts.     

 (b) Review by Government on the working of the above Council. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11266/17/24] 

 
(iv) (a) Twentieth Annual Report and Accounts of the  Export Promotion 

Council for EOUs and SEZs (EPCES), New Delhi, for the year 2022-23, 
together with the Auditor’s Report on the Accounts. 

 (b) Review by Government on the working of the above Council. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11476/17/24] 

 

(v) (a) Fifty-eighth Annual Report and Accounts of the Federation of Indian 
Export Organizations (FIEO), New Delhi, for the year 2022-23, 
together with the Auditor’s Report on the Accounts. 

 (b) Review by Government on the working of the above Organization. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11477/17/24] 

 
I.  Notifications of the Ministry of Electronics and Information Technology 
II.  Report and Accounts (2022-23) the Unique Identification Authority of India, New 

Delhi and related papers 
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III. Reports and Accounts (2022-23) of C-DAC, Pune; C-MET, Pune; STPI, New Delhi; 
SAMEER, Mumbai; ERNET India, Delhi and related papers 

 
THE MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL HUSBANDRY 
AND DAIRYING; AND THE MINISTER OF STATE IN THE MINISTRY OF 
INFORMATION AND BROADCAST (DR. L. MURUGAN): Sir, on behalf of Shri Rajeev 
Chandrasekhar, I lay on the Table—  
 
I. A copy each (in English and Hindi) of the following Notifications of the Ministry of 
Electronics and Information Technology, under Section 55 of the Aadhaar (Targeted 
Delivery of Financial and Other Subsidies, Benefits and Services) Act, 2016, along 
with Delay Statement: - 
 (1) No. A-12013/13/RR/2016-UIDAI (E)., dated the 26th September, 

2023, publishing the Unique Identification Authority of India 
(Appointment of Officers and Employees) Amendment Regulations, 
2023. 

 (2) No. HQ-21026/1/2022-LEGAL-HQ (E)., dated the 29th September, 
2023, publishing the Aadhaar (Enrolment and Update) Amendment 
Regulations, 2023.    

 (3) No. HQ-13073/1/2020-AUTH.II(E)., dated the 3rd October, 2023, 
publishing the Aadhaar (Authentication and Offline Verification) 
Amendment Regulations, 2023. 

 (4) No. HQ-13073/1/2020-AUTH.II-HQ(E)., dated the 3rd October, 2023, 
publishing the Aadhaar (Payment of Fees for Performance of 
Authentication) Regulations, 2023. 

[Placed in Library. For (1) to(4) See No. L.T. 11478/17/24] 
 
II. A copy each (in English and Hindi) of the following papers, under the Sub-Section 
(3) of Section 27 of the Aadhaar (Targeted Delivery of Financial and Other Subsidies, 
Benefits and Services) Act, 2016:- 
 (a) Annual Report and Accounts of the Unique Identification Authority of 

India, New Delhi, for the year 2022-23, together with the Auditor's 
Report on the Accounts.     

 (b) Review by Government on the working of the above Authority. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11479/17/24] 
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III.  A copy each (in English and Hindi) of the following papers: - 

(i) (a) Annual Report and Accounts of the Centre for Development of 
Advanced Computing (C-DAC), Pune, for the year 2022-23, together 
with the Auditor's Report on the Accounts. 

 (b) Review by Government on the working of the above Centre. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11480/17/24] 

 
(ii) (a) Thirty-third Annual Report and Accounts of the Centre for Materials for 

Electronics Technology (C-MET), Pune, for the year 2022-23, together 
with the Auditor's Report on the Accounts.     

 (b) Review by Government on the working of the above Centre. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11481/17/24] 

 
(iii) (a) Annual Report and Accounts of the Software Technology Parks of India 

(STPI), New Delhi, for the  year 2022-23, together with the Auditor's 
Report on the Accounts. 

 (b) Review by Government on the working of the above Centre. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11482/17/24] 

 
(iv) (a) Annual Report and Accounts of the Society for Applied Microwave 

Electronics Engineering and Research (SAMEER), Mumbai, for the 
year 2022-23, together with the Auditor’s Report on the Accounts. 

 (b) Review by Government on the working of the above Society. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11483/17/24] 

 
(v) (a) Annual Report and Accounts of the ERNET India, Delhi, for the year 

2022-23, together with the Auditor's Report on the Accounts. 
 (b) Review by Government on the working of the above Society. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 
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at (a) above. 
[Placed in Library. See No. L.T. 11484/17/24] 

 
I.  Notifications of the Ministry of Agriculture and Farmers Welfare   
II.  Reports and Accounts of various Corporations for various years and related 

papers  
III. Reports and Accounts (2022-23) of various Institutes and Consortium and related 

papers  
 

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS 
WELFARE; AND THE MINISTER OF STATE IN THE MINISTRY OF FOOD 
PROCESSING INDUSTRIES (SUSHRI SHOBHA KARANDLAJE): Sir, I lay on the 
Table— 
 
I. (i) A copy (in English and Hindi) of the Ministry of Agriculture and Farmers Welfare 
(Department of Agriculture and Farmers Welfare) Notification No. S.O. 5415(E)., 
dated the 22nd December, 2023, constituting the Central Fertiliser Committee 
consisting of the certain members, as mentioned therein, under sub-section (6) of 
Section 3 of the Essential Commodities Act, 1955. 

[Placed in Library. See No. L.T. 11171/17/24] 
 
(ii) A copy each (in English and Hindi) of the following Notifications of the Ministry of 
Agriculture and Farmers Welfare (Department of Agriculture and Farmers Welfare), 
under sub-section (3) of Section 36 of the Insecticides Act, 1968:-  
 (1) G.S.R. 921(E)., dated the 28th December, 2023, publishing the 

Insecticides (Seventh Amendment) Rules, 2023. 
 (2) G.S.R. 37(E)., dated the 12th January, 2024, publishing the 

Insecticides (First Amendment) Rules, 2024. 
[Placed in Library. See No. L.T. 11172/17/24] 

 
II. A copy each (in English and Hindi) of the following papers, under sub-section (1) 
(b) of Section 394 of the Companies Act, 2013:- 

(i) (a) Fortieth Annual Report and Accounts of the Jammu and Kashmir  
Horticultural Produce Marketing and Processing Corporation Limited 
(J&KHPMC), Srinagar, UT of Jammu and Kashmir  for the year 2017-
18 together with the Auditor’s Report on the Accounts and comments 
of the Comptroller  & Auditor General of India thereon. 

[ 9 February, 2024 ] 11



 

 (b) Review by Government on the working of the above Company. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
(ii) (a) Forty-first Annual Report and Accounts of the Jammu and Kashmir 

Horticultural Produce Marketing and Processing Corporation Limited 
(J&KHPMC), Srinagar, UT of Jammu and Kashmir, for the year 2018-
19, together with the Auditor’s Report on the  Accounts and 
comments of the Comptroller and Auditor General of India thereon. 

 (b) Review by Government on the working of the above Company. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. For (i) and (ii) See No. L.T. 11170/17/24] 

 
(iii) (a) Fiftieth Annual Report and Accounts of the Kerala Agro Industries 

Corporation Limited, Thiruvananthapuram, Kerala, for the year  2017-
18, together with  the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon. 

 (b) Review by Government on the working of the above Company. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11485/17/24] 

 
(iv) (a) Fifty-fifth Annual Report and Accounts of the Maharashtra Agro 

Industries Development Corporation Limited, Mumbai, Maharashtra, 
for the year 2020-21, together with  the Auditor's Report on the 
Accounts and the comments of the Comptroller and Auditor General of 
India thereon.     

 (b) Review by Government on the working of the above Company. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11486/17/24] 

 
(v) (a) Fifty-sixth Annual Report and Accounts of the Punjab Agro Industries 

Corporation Limited, Chandigarh, for the year  2021-22, together with  
the Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon.     

 (b) Review by Government on the working of the above Company. 
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 (c) Statement giving reasons for the delay in laying the papers mentioned 
at (a) above. 

[Placed in Library. See No. L.T. 11487/17/24] 
 

(vi) (a) Fifty-second Annual Report and Accounts of the Himachal Pradesh 
Agro Industries Corporation Limited, Shimla, Himachal Pradesh, for the 
year 2021-22, together with the Auditor's Report on the Accounts and 
the comments of the Comptroller and Auditor General of India thereon.    

 (b) Review by Government on the working of the above Company. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11488/17/24] 

 
III. A copy each (in English and Hindi) of the following papers: - 

(i) (a) Annual Report and Accounts of Chaudhary Charan Singh National 
Institute of Agricultural Marketing (CCS NIAM), Jaipur, Rajasthan, for 
the year 2022-23, together with the Auditor's Report on the Accounts. 

 (b) Performance Review of the above Institute, for the year 2022-23. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11167/17/24] 

 
(ii) (a) Annual Report and Accounts of the National Institute of Food 

Technology Entrepreneurship and Management (NIFTEM), Kundli, 
Haryana, for the year 2022-23, together with the Auditor's Report on 
the Accounts. 

 (b) Review by Government on the working of the above Institute. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11168/17/24] 

 
(iii) (a) Annual Report and Accounts of the Small Farmers’ Agri-Business 

Consortium (SFAC), New Delhi, for the year 2022-23, together with 
the Auditor's Report on the Accounts. 

 (b) Review by Government on the working of the above Consortium. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11489/17/24] 
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(iv) (a) Annual Report and Accounts of the National Institute of Food 
Technology Entrepreneurship and Management (NIFTEM-T), 
Thanjavur, Tamil Nadu, for the year  2022-23, together with the 
Auditor's Report on the Accounts 

 (b) Review by Government on the working of the above Institute. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11169/17/24] 

 
(v) (a) Annual Report of the National Institute of Plant Health Management, 

(NIPHM), Hyderabad, for the year 2022-23. 
 (b) Annual Accounts of the National Institute of Plant Health Management, 

(NIPHM), Hyderabad, for the year 2022-23, and the Audit Report 
thereon. 

 (c) Review by Government on the working of the above Institute. 
 (d) Statement giving reasons for the delay in laying the papers mentioned 

at (a) and (b) above. 
[Placed in Library. See No. L.T. 11490/17/24] 

 
I.  Reports and Accounts of NTC, New Delhi; JCI, Kolkata for various years and 

related papers 
II. Reports and Accounts (2022-23) of AEPC, New Delhi; PDEXCIL, Mumbai, 

Maharashtra and EPCH, New Delhi and related papers 
 
THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI DARSHANA 
VIKRAM JARDOSH):  Sir, I lay on the Table— 
 
I.  A copy each (in English and Hindi) of the following papers, under sub-section (1) 
(b) of Section 394 of the Companies Act, 2013:- 

(i) (a) Fifty-third Annual Report and Accounts of the National Textile 
Corporation Limited (NTC), New Delhi, for the year 2020-21, together 
with   the Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon. 

 (b) Review by Government on the working of the above Company. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11274/17/24] 
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(ii) (a) Annual Report and Accounts of the Jute Corporation of India Limited, 
(JCI), Kolkata, for the year 2022-23, together with  the Auditor's 
Report on the Accounts and the comments of Comptroller and Auditor 
General of India thereon. 

 (b) Review by Government on the working of the above Company. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11271/17/24] 

 
II. A copy each (in English and Hindi) of the following papers: — 

(i) (a) Annual Report and Accounts of the Apparel Export Promotion Council 
(AEPC), New Delhi, for the year 2022-23, together with the Auditor’s 
Report on the Accounts. 

 (b) Review by Government on the working of the above Council. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11279/17/24] 

 
(ii) (a) Twenty-eighth Annual Report and Accounts of the Powerloom 

Development and Export Promotion Council (PDEXCIL), Mumbai, 
Maharashtra, for the year 2022-23, together with the Auditor’s Report 
on the Accounts. 

 (b) Review by Government on the working of the above Council. 
  Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11270/17/24] 

 
(iii) (a) Thirty-seventh Annual Report and Accounts of Export Promotion 

Council for Handicrafts (EPCH), New Delhi,  for the year 2022-23, 
together with the Auditor’s Report on the Accounts. 

 (b) Review by Government on the working of the above Council. 
 (c)  Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11278/17/24] 

 
Notifications of the Ministry of Commerce and Industry 
 
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI 
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SOM PARKASH): Sir, I lay on the Table a copy each (in English and Hindi) of the 
following Notifications of the Ministry of Commerce and Industry (Department for 
Promotion of Industry and Internal Trade), under Section 40 of the Bureau of Indian 
Standards Act, 2016:- 
 (1) S.O. 5323., dated the 13th December, 2023, publishing  the Cycle and 

Rickshaw Tyres and Tubes (Quality Control) Order, 2023. 
 (2) S.O. 5371., dated the 19th December, 2023, publishing  the Rubber 

Gaskets for Pressure Cookers (Quality Control) Order, 2023. 
[Placed in Library. See No. L.T. 11284/17/24] 

 
Reports and Accounts (2022-23) of HPL, New Delhi; and PMRCL, Patna and related 
papers 
 
आवासन और शहरी कायर् मंतर्ालय मȂ राज्य मंतर्ी (Ǜी कौशल िकशोर):  महोदय, मȅ िनÇनिलिखत 
पतर् सभा पटल पर रखता हंू:- 
 
A copy each (in English and Hindi) of the following papers under sub-section (1) (b) 
of Section 394 of the Companies Act, 2013:- 

(i) (a) Seventieth Annual Report and Accounts of the Hindustan Prefab 
Limited (HPL), New Delhi, for the year 2022-23, together with the 
Auditor's Report on the Accounts and the comments of the Comptroller 
and Auditor General of India thereon. 

 (b) Review by Government on the working of the above Company. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11318/17/24] 

 
(ii) (a) Fourth Annual Report and Accounts of the Patna Metro Rail 

Corporation Limited (PMRCL), Patna, Bihar for the year 2022-23, 
together with the Auditor's Report on the Accounts and the comments 
of the Comptroller and Auditor General of India thereon 

 (b) Review by Government on the working of the above Company. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11383/17/24] 
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Report and Accounts (2022-23) of NCCT, New Delhi and related papers 
 
सहकािरता मंतर्ालय मȂ राज्य मंतर्ी (Ǜी बी .एल .वमार्): महोदय, मȅ िनÇनिलिखत पतर्ȗ की एक -एक 
Ģित (अंगेर्ज़ी तथा िहन्दी मȂ) सभा पटल पर रखता हंू :- 
 
 (a) Annual Report of the National Council for Cooperative Training 

(NCCT), New Delhi for the year 2022-23 
 (b) Annual Accounts of the National Council for Cooperative Training 

(NCCT), New Delhi, for the year 2022-23, and the Audit Report 
thereon. 

 (c) Review by Government on the working of the above Council 
 (d) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11384/17/24] 

 
I.  Notifications of the Ministry of Communications  
II. Report and Accounts (2022-23) of TRAI, New Delhi and related papers 

 
THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS (SHRI 
DEVUSINH CHAUHAN):  Sir, I lay on the Table— 
 
I. (i) A copy (in English and Hindi) of the Ministry of Communications (Department of 
Posts) Notification No. S.O. 5484(E)., dated the 29th December, 2023, notifying the 
commencement of the provisions which relate to serial number 2 and the entries 
thereto in the Schedule to the Jan Vishwas (Amendment of Provisions) Act, 2023, 
relating to the Indian Post Office Act, 1898, with effect from 29.12.2023, issued under 
sub-section (2) of Section 1 of the said Act. 

[Placed in Library. See No. L.T. 11287/17/24] 
 

(ii) A copy (in English and Hindi) of the Ministry of Communications (Department of 
Posts) Notification No. G.S.R. 09(E)., dated the 3rd January, 2024, publishing the 
Indian Post Office (Amendment) Rules, 2024, under sub-section (4) of Section 74 of 
the Indian Post Office Act, 1898. 

[Placed in Library. See No. L.T. 11288/17/24] 
 

II.  A copy each (in  English and  Hindi) of the following papers, under sub-section 
(4) of Section 23 and sub-section (3) of Section 24 of the Telecom Regulatory 
Authority of India Act, 1997 :- 
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 (a) Annual Report and Accounts of the Telecom Regulatory Authority of 
India (TRAI), New Delhi, for the year 2022-23, together with the 
Auditor's Report on the Accounts. 

 (b) Review by Government on the working of the above Authority. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11491/17/24] 

 
Report and Accounts (2022-23) of NESTS, New Delhi and related papers 
 
DR. L. MURUGAN: Sir, on behalf of Dr. Dr. Bharati Pravin Pawar I lay on the Table, a 
copy each (in English and Hindi) of the following papers: - 
 (a) Annual Report and Accounts of National Education Society for Tribal 

Students (NESTS), New Delhi for the year 2022-23, together with the 
Auditor's Report on the Accounts. 

 (b) Review by Government on the working of the above Society. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11398/17/24] 

 
Reports and Accounts (2022-23) of NPCC, New Delhi; and WAPCOS Limited, New 
Delhi and related papers 
 
आवासन और शहरी कायर् मंतर्ालय मȂ राज्य मंतर्ी (Ǜी कौशल िकशोर): महोदय, मȅ अपने 
सहयोगी Ǜी िबÌवेÌवर टुडु की ओर से कंपनी अिधिनयम, 2013 की धारा 394 की उप धारा(1) 
(ख) के अधीन िनÇनिलिखत पतर्ȗ की एक-एक Ģित(अंगेर्ज़ी तथा िहन्दी मȂ) सभा पटल पर रखता 
हंू :- 
 

(i) (a) Sixty-sixth Annual Report and Accounts of the National Projects 
Construction Corporation Limited (NPCC), New Delhi, for the year  
2022-23, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon. 

 (b) Review by Government on the working of the above Company. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11338/17/24] 

 
(ii) (a) Fifty-fourth Annual Report and Accounts of the WAPCOS Limited, New 
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Delhi, for the year 2022-23, together with the Auditor's Report on the 
Accounts and the comments of the Comptroller and Auditor General of 
India thereon. 

 (b) Review by Government on the working of the above Company. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11337/17/24] 

 
Reports and Accounts (2022-23) of CCRUM, New Delhi; and NIN, Pune and related 
papers 
 
THE MINISTER OF STATE IN THE MINISTRY OF AYUSH (DR. MUNJAPARA 
MAHENDRABHAI): Sir, I lay on the Table, a copy each (in English and Hindi) of the 
following papers: - 
 

(i) (a) Annual Report and Accounts of the Central Council for Research in 
Unani Medicine (CCRUM), New Delhi, for the year 2022-23, together 
with the Auditor’s Report on the Accounts. 

 (b) Review by Government on the working of the above Council. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11400/17/24] 

 
(ii) (a) Annual Report and Accounts of the National Institute of Naturopathy 

(NIN), Pune, for the year 2022-23, together with the Auditor's Report 
on the Accounts. 

 (b) Review by Government on the working of the above Council. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above. 
[Placed in Library. See No. L.T. 11401/17/24] 

 
I.  Reports and Accounts (2013-14 and 2022-23) of CAA, Chennai and related papers 
II. Reports and Accounts of NFDB for various years and related papers  
 
DR. L. MURUGAN: Sir, I lay on the Table- 
 
I.  A copy each (in English and Hindi) of the following papers under Section 19 and 
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sub-section (4) of Section 20 of the Coastal Aquaculture Authority Act, 2005: - 
(i) (a) Annual Report and Accounts of the Coastal Aquaculture Authority 

(CAA), Chennai, for the year 2013-14, together with the Auditor's 
Report on the Accounts.         

 (b) Review by Government on the working of the above Authority. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above 
[Placed in Library. See No. L.T. 11492/17/24] 

 
(ii) (a) Annual Report and Accounts of the Coastal Aquaculture Authority 

(CAA), Chennai, for the year 2022-23, together with the Auditor's 
Report on the Accounts.         

 (b) Review by Government on the working of the above Authority. 
 (c) Statement giving reasons for the delay in laying the papers mentioned 

at (a) above 
[Placed in Library. See No. L.T. 11493/17/24] 

 
II.  A copy each (in English and Hindi) of the following papers: - 
(a)(i)
  

Annual Report and Accounts of the National Fisheries Development Board 
(NFDB), for the year 2006-07, together with the Auditor's Report on the 
Accounts. 

(ii) Annual Report and Accounts of the National Fisheries Development Board 
(NFDB), for the year 2007-08, together with the Auditor's Report on the 
Accounts. 

(iii) Annual Report and Accounts of the National Fisheries Development Board 
(NFDB), for the year 2008-09, together with the Auditor's Report on the 
Accounts. 

(iv) Annual Report and Accounts of the National Fisheries Development Board 
(NFDB), for the year 2009-10, together with the Auditor's Report on the 
Accounts. 

(v) Annual Report and Accounts of the National Fisheries Development Board 
(NFDB), for the year 2010-11, together with the Auditor's Report on the 
Accounts. 

(vi) Annual Report and Accounts of the National Fisheries Development Board 
(NFDB), for the year 2011-12, together with the Auditor's Report on the 
Accounts. 

(vii) Annual Report and Accounts of the National Fisheries Development Board 
(NFDB), for the year 2012-13, together with the Auditor's Report on the 
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Accounts. 
(viii) Annual Report and Accounts of the National Fisheries Development Board 

(NFDB), for the year 2013-14, together with the Auditor's Report on the 
Accounts. 

(ix) Annual Report and Accounts of the National Fisheries Development Board 
(NFDB), for the year 2014-15, together with the Auditor's Report on the 
Accounts. 

(x) Annual Report and Accounts of the National Fisheries Development Board 
(NFDB), for the year 2015-16, together with the Auditor's Report on the 
Accounts. 

(xi) Annual Report and Accounts of the National Fisheries Development Board 
(NFDB), for the year 2016-17, together with the Auditor's Report on the 
Accounts. 

(xii) Annual Report and Accounts of the National Fisheries Development Board 
(NFDB), for the year 2017-18, together with the Auditor's Report on the 
Accounts. 

(xiii) Annual Report and Accounts of the National Fisheries Development Board 
(NFDB), for the year 2018-19, together with the Auditor's Report on the 
Accounts. 

(xiv) Annual Report and Accounts of the National Fisheries Development Board 
(NFDB), for the year 2019-20, together with the Auditor's Report on the 
Accounts. 

(xv) Annual Report and Accounts of the National Fisheries Development Board 
(NFDB), for the year 2020-21, together with the Auditor's Report on the 
Accounts. 

(xvi) Annual Report and Accounts of the National Fisheries Development Board 
(NFDB), for the year 2021-22, together with the Auditor's Report on the 
Accounts. 

(xvii) Annual Report and Accounts of the National Fisheries Development Board 
(NFDB), for the year 2022-23, together with the Auditor's Report on the 
Accounts. 

(b) Review by Government on the working of the above Society mentioned at II 
(i) to (xvii) above. 

(c) Statement giving reasons for the delay in laying the papers mentioned at II (i) 
to (xvii) above. 

           [Placed in Library. For (i) to (xvii) See No. L.T. 11403/17/24]
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Reports of the Comptroller and Auditor General of India and Union Government 
Appropriation Accounts of the Defence Services 
 
िवǄ मंतर्ालय मȂ राज्य मंतर्ी (Ǜी पंकज चौधरी): महोदय, मȅ सिंवधान के अनुच्छेद 151 के खंड (1) 
के अधीन िनिÇनिलिखत Ģितवेदनȗ की एक-एक Ģित (अंगेर्ज़ी तथा िहन्दी मȂ) सभा पटल पर 
रखता हंू :-  
 

(i)  Report of the Comptroller and Auditor General of India for the year ended 
March 2022 – Union Government Scientific and Environmental 
Ministries/Departments, Report No. 24 of 2023 (Compliance Audit); and  

(ii) Report of the Comptroller and Auditor General of India for the year ended 
March 2022 – Union Government (Civil) Central Autonomous Bodies, No. 
25 of 2023. 

(iii) "Union Government Appropriation Accounts of the Defence Services for the 
year 2022-23."  

[Placed in Library. For (i) to (iii) See No. L.T. 11494/17/24] 
 

Report of the Comptroller and Auditor General of India 
 
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (DR. BHAGWAT 
KARAD): Sir, I lay on the Table, under clause (2) of section 19A of the Comptroller 
and Auditor General's (Duties, Powers and Conditions of Service) Act, 1971, a copy 
(in English and Hindi) of the Report of the Comptroller and Auditor General of India 
for the year ended March, 2022 - Union Government (Commercial) - Report No.15 of 
2023 – Compliance Audit of Activities of Selected CPSEs. 

[Placed in Library. See No. L.T. 11495/17/24] 

 
 

MESSAGE FROM LOK SABHA 
 

SECRETARY-GENERAL: Mr. Chairman, Sir, with your kind permission, I rise to 
report that the Lok Sabha, at its sitting held on 8th February, 2024, has agreed, 
without any amendment, to the Water Prevention & Control of Pollution 
(Amendment) Bill, 2024, which was passed by the Rajya Sabha, at its sitting held on 
6th February, 2024.                                                  
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REPORT OF THE COMMITTEE ON PAPERS LAID ON THE TABLE 
 

Ǜी हरनाथ िंसह यादव  (उǄर Ģदेश):  महोदय, मȅ 'राÍटर्ीय उǏिमता  और लघु Ëयवसाय िवकास 
सÎंथान(एनआईईएसबीयडूी) के वािर्षक Ģितवेदनȗ और लेखापरीिक्षत लेखाओं को सभा पटल पर 
रखे जाने' के सबंधं मȂ राज्य सभा के सभा पटल पर रखे गए पतर्ȗ सबंधंी सिमित का 171वा ं
Ģितवेदन (िंहदी तथा अगेंर्ज़ी मȂ) ĢÎतुत करता हंू।  

 
 

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON HEALTH AND FAMILY WELFARE  

 
SHRI SANJEEV ARORA (Punjab): Sir, I present a copy each of the following Reports 
(in English and Hindi) of the Department-related Parliamentary Standing Committee 
on Health and Family Welfare:-  
 

(i) 156th Report on Review of National Ayush Mission; and  
(ii) 157th Report on Quality of Medical Education in India. 

 
 

STATEMENTS BY MINISTERS  
 

Status of implementation of the recommendations contained in the 53rd Report of the 
Department-related Parliamentary Standing Committee on Agriculture, Animal 

Husbandry and Food Processing 
 

THE MINISTER OF FISHERIES, ANIMAL HUSBANDRY AND DAIRYING (SHRI 
PARSHOTTAM RUPALA): Sir, I lay the Statement regarding Status of implementation 
of recommendations contained in the 53rd  Report of the Department-related 
Parliamentary Standing Committee on Agriculture, Animal Husbandry and Food 
Processing on Demands for Grants (2023-24) pertaining to Department of Fisheries, 
Ministry of Fisheries, Animal Husbandry & Dairying.   

 
Status of implementation of the recommendations contained in the 177th Report of the 

Department-related Parliamentary Standing Committee on Commerce 
 
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI 
SOM PARKASH): Sir, I lay the Statement regarding Status of implementation of 
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recommendations of the Department-related Parliamentary Standing Committee on 
Commerce contained in its 177th Report on Action Taken by Government on the 
Recommendations/Observations contained in the 171st Report of the Committee, on 
"Issues affecting the Indian Tea Industry especially in Darjeeling region".  

 
Status of implementation of the Recommendations/Observations contained in the 55th 
Report of the Department-related Parliamentary Standing Committee on Agriculture, 

Animal Husbandry and Food Processing 
 
THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS 
WELFARE; AND THE MINISTER OF STATE IN THE MINISTRY OF FOOD 
PROCESSING INDUSTRIES (SUSHRI SHOBHA KARANDLAJE): Sir, I lay the 
Statement regarding Status of implementation of the Recommendations/ 
Observations contained in the 55th Report of the Department-related Parliamentary 
Standing Committee on Agriculture, Animal Husbandry and Food Processing on 
‘Demands for Grants (2023-24)’ of the Ministry of Food Processing Industries. 

 
 

ANNOUNCEMENT BY THE CHAIR 
 
MR. CHAIRMAN: Hon. Members, in the list of notices for Matters Raised with 
Permission during the Zero Hour, selected through ballot for today, notices of Shri 
Naresh Bansal and Shri Vikramjit Singh Sahney are on similar issue of drug addiction. 
Similarly, the notices of Shri Sant Balbir Singh and Dr. V. Sivadasan are on the issue 
of adverse effects of climate change. These notices are similar in nature and would be 
clubbed together and one Member may associate with the other. 
 Now, Shri Saket Gokhale. 

 
 

MATTERS RAISED WITH PERMISSION  
 

Need to strike a fair balance between the usage of Hindi and English language in 
Government Business 

 
SHRI SAKET GOKHALE (West Bengal):  Sir, there is a recent event from Meghalaya, 
which I wish to highlight in this august House. At the start of the current Budget 
Session of the Meghalaya Assembly, it was announced that the Hon.  Governor 
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would deliver his Address to the House in Hindi. This was supported by the BJP in 
Meghalaya and the Meghalaya Leader of the BJP even incorrectly claimed saying, 
'Hindi is our national language; so, what is the problem?' Let me highlight here that 
Hindi is not our national language. The official language of the State of Meghalaya is 
English. Meghalaya also has a proud linguistic culture that includes the native 
languages of Garo and Khasi. Despite repeated demands by the people of Meghalaya 
as well as my Party, Trinamool Congress, the Union Government has not yet included 
Garo and Khasi in the Eighth Schedule of the Constitution of India. Now, in this 
context, the Hon. Governor of Meghalaya choosing to address the Assembly in Hindi, 
instead of the State’s official language English, is nothing but a brazen Hindi 
imposition and an attempt to undermine the linguistic pride of Meghalaya.   
 Sir, we have recently seen the Government passed three new criminal laws in 
Parliament after suspending 146 MPs. For some strange reason, these laws have 
been given very complicated Hindi names like Bharatiya Nyaya Sanhita, etc. Let me 
remind the House here that outside of North India, Hindi is not the native language of 
crores of Indians. This is precisely why our Constitution chose to retain English as an 
official language along with Hindi. The imposition of Hindi by the Union Government 
has even led to an Hon.  Judge of the Madras High Court saying, ‘I do not know how 
to pronounce the names of these new criminal laws. I am going to keep calling them 
I.P.C. and Cr.P.C.’ Sir, Bangla, which is spoken in my State of West Bengal is 
India’s second most spoken language after Hindi. Similarly, languages from the South 
and the West like Tamil, Malayalam, Kannada, Marathi, Telugu and Tulu have their 
own rich and cultural heritage and our people take pride in our languages.  There is a 
reason that English has been retained as an official language in our Constitution along 
with Hindi.  However, the attempts by the current Government to forcibly impose 
Hindi, which is barely spoken by 46 per cent of the population, on the rest of India is a 
matter of * 
 Sir, there is absolutely no respect for local languages. Every new name that 
this Government gives is given in Hindi for some reason. Are languages of the West, 
the South and the East not important in this country and our regional languages have 
no meaning? Sir, I would, therefore, like to appeal that English as an official language 
must be used for Government Business that extends to all of India including non-
Hindi speaking States. When our Constitution mandates both Hindi and English as 
official languages, the imposition of Hindi over English and vernacular languages by 

                                                            
* Expunged as ordered by the Chair. 
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the Government is an affront to our federal structure and a shocking disregard of the 
States that do not speak Hindi. Thank you, Sir. 
 
MR. CHAIRMAN: Hon. Member, you have taken oath under the Constitution. I will 
strongly suggest you to go through the constitutional provisions. 
 
SHRI SAKET GOKHALE: I have, Sir. 
 
Mr. CHAIRMAN: Go through Article 351. I am reading for the benefit of the House. 
‘Directive’ is a constitutional prescription given by our founding fathers – ‘Directive for 
development of the Hindi language.’   
 "It shall be the duty of the Union to promote the spread of the Hindi language, 
to develop it so that it may serve as a medium of expression for all the elements of the 
composite culture of India and to secure its enrichment by assimilating without 
interfering with its genius, the forms, style and expressions used in Hindustani and in 
the other languages..." It is there. You ignored it. ...(Interruptions)... Please, for a 
moment... ...(Interruptions)... I have not opened it. ...(Interruptions)... Can you 
develop the habit of being slightly decorous? ...(Interruptions).. Sit down. 
...(Interruptions)... And, secondly, ..(Interruptions).. Take your seat, Mr. Tiruchi 
Siva. ...(Interruptions)... Elamaramji, you are a senior Member. Please sit down. 
...(Interruptions)... Hon.  Members, it has been time and again stated... 
...(Interruptions)...  Bear with me. ...(Interruptions)... It has been time and again 
stressed that we have a culture of very rich languages. We are proud of our 
languages; our languages have even global impact; they have a great culture. All I am 
saying is, we must have a consensual approach. I am merely indicating what the 
founding fathers of the Constitution have mandated for us since we have taken the 
oath.  We must always be open to make constructive suggestions.  If I go to another 
Article, you are fully aware, that Article is all the more significant, namely, Article 344. 
"It shall be the duty of the Commission to make recommendations to the President as 
to the progressive use of the Hindi language for the official purposes of the Union; 
restrictions on the use of the English language..." ...(Interruptions)... Mr. Saket 
Gokhale. ...(Interruptions)... Dr. Keshava Rao, please sit down. ...(Interruptions).. 
Hon.  Members, please sit down. ..(Interruptions).. I am sorry.  ...(Interruptions)... 
Please take your seat first. ...(Interruptions)... Why don’t you take your seat? 
...(Interruptions)... Elamaram Kareemji, don’t force my hands. ...(Interruptions)... 
Please take your seat.  You are a senior Member.  ...(Interruptions)... You are all 
senior Members. ...(Interruptions)... Please sit down for a moment. 
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...(Interruptions)... All I am telling you and hear me carefully: Has your Chairman 
engaged in any transgression except inviting attention to constitutional provisions? 
Number one. I assert with a full sense of responsibility, India is a land where 
languages make us proud.  ...(Interruptions)... Our languages have depth. Our 
languages have literature.  Our languages have sweetness. All I am saying is that the 
Hon.  Member went on a tangent. These are issues to be in a spirit of cooperation.  
And, every time, Mr. Gokhale, you make a point and you think it is your right to 
immediately jump on your seat. I will not countenance it. ...(Interruptions)... Sit 
down. ..(Interruptions).. Have I allowed you? No. I don’t appreciate it. 
...(Interruptions)... Hon.  Members, I don’t appreciate it. Nothing will go on record. 
...(Interruptions)... No, it will not. ...(Interruptions)... Will you take your seat? 
...(Interruptions)... Will you take your seat? ...(Interruptions)... Please sit down.  
...(Interruptions)... All sections of the House, please take your seat. 
...(Interruptions)... Mr. Elamaram Kareem, don’t do it ...(Interruptions)... Tiruchi 
Sivaji, what will younger Members learn from you?  ...(Interruptions)...  Mr. Saket 
Gokhale, I am about to name you. ...(Interruptions)... No, no. You cannot rise like 
this. ...(Interruptions)...  Nothing will go on record. ...(Interruptions)...  I am sorry. 
...(Interruptions)...   Mr. Tiruchi Siva, I am sorry. ...(Interruptions)... Please, take 
your seat.  ...(Interruptions)... Dr. John Brittas, take your seat. ...(Interruptions)...  
Please, please.  Hon.  Members, what are we generating?  If I tell a Member to 
maintain decorum, is it wrong?  Can I be more patient?  I make it a point to make the 
platform available to every Member.  We will have different points of view.  We will 
deliberate, discuss. ...(Interruptions)... Please, Mr. Tiruchi Siva.  You know that 
there is a parliamentary committee.  There is a mechanism which I head also.  I am 
fully aware of it. 
 
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, please allow...  ...(Interruptions)...  
 
MR. CHAIRMAN: Let me make it very clear to the Hon.  Members, I have interacted 
with senior Members and leaders of parties. They have invariably told me that we 
must have decorum and discipline in the House and we must demonstrate it. We 
should not get into a mode where we indicate indecorous behavior. With folded 
hands, I plead with you. I take a plea with you. 
 
DR. K. KESHAVA RAO (Telangana): Sir, we are also saying it with folded hands.  
You are not allowing us to talk.  You ask us to sit down...(Interruptions)... 
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MR. CHAIRMAN: Dr. Keshava Rao, you are very senior. Please sit down. 
...(Interruptions)...  Dr. Keshava Rao, have I ever ignored when any Member of the 
House has sought permission by raising of hand? Have I ever declined even when 
there is a slight indication? My problem arises when a Member rises and then takes 
the floor without permission of the Chair. If you all think it is wise, sensible and 
decorous that this is the only pattern I should follow, I would follow! Now, Shri Ryaga 
Krishnaiah. 

The following Hon.  Members associated themselves with the matter raised by 
the Hon.  Member, Shri Saket Gokhale:  Shri Tiruchi Siva (Tamil Nadu),  Shri 
Sandosh Kumar P (Kerala), Shri A.A. Rahim (Kerala), Shri P. Wilson (Tamil Nadu), 
Shrimati Vandana Chavan (Maharashtra), Dr. John Brittas (Kerala), Shri N. 
Chandrasegharan (Tamil Nadu), Dr. Fauzia Khan (Maharashtra), Shri Jawhar Sircar 
(West Bengal), Shri Mohammed Nadimul Haque (West Bengal), Shri Prakash Chik 
Baraik (West Bengal)   and Dr. M. Thambidurai (Tamil Nadu).      

                    
Demand to provide scholarships, grants, coaching facilities, etc. to the students of 

Backward Communities at Central level 
 

SHRI RYAGA KRISHNAIAH (Andhra Pradesh): Respected Chairman, Sir, the Central 
Government has provided reservations to OBCs, SCs and STs, but OBC students 
were not given any financial assistance, particularly post-Matric scholarship and PG 
reimbursement. PG reimbursement and post-Matric scholarships are a part and 
parcel of the implementation of reservation. Without financial assistance, how can 
students from the OBC and Most Backward Classes carry out further studies?  There 
are many students who come from the stone-cutter community, dhobi community, 
hair-cutter community and fishermen community. They all fall under the OBC 
category in many States, but they are unable to pursue higher education. The 
Government provides for 27 per cent reservation in IITs and IIMs.  In the IITs and IIMs, 
the fee structure is Rs. 1,30,000 to Rs. 1,80,000.  Along with this, an additional one 
lakh rupees is to be paid as maintenance charges.  Students from the poor and 
backward classes cannot spend this huge amount and hence discontinue their 
studies.  Some States are providing scholarships in fee within their States.  In Central 
institutes, they are not sanctioning the same.  Also, the Government is not providing 
financial help at the school level. Particularly, in Andhra Pradesh, the State 
Government is sanctioning Rs.15,000 to every OBC boy from first class to tenth class.  
But the Central Government is not giving financial assistance.  Every year, they are 
reducing the Budget.  Our Budget is Rs.47 lakh crore, but the scholarship amount is 
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very less.  Post-matric and pre-matric िमलाकर 2,000 भी नहीं है। BCs are not the 
beggars; they are the shareholders of this country.  They want that their share should 
be given.  They are a part and parcel of this country; they are the children of this 
bharat mata.  So, I request the Central Government to provide them the financial 
assistance.                                                                                          
 
MR. CHAIRMAN: The following Hon.  Members associated themselves with the Zero 
Hour matter raised by the Hon. Member, Shri Ryaga Krishnaiah:  Dr. John Brittas 
(Kerala), Shri Sandosh Kumar P (Kerala), Shri A.A. Rahim (Kerala), Shri P. Wilson 
(Tamil Nadu), Shrimati Sulata Deo (Odisha), Shri Niranjan Bishi (Odisha), Shri 
Jawhar Sircar (West Bengal), Dr. Fauzia Khan (Maharasthra), Dr. Sasmit Patra 
(Odisha), Dr. Amar Patnaik (Odisha), Dr. V. Sivadasan (Kerala) and Shrimati 
Vandana Chavan (Maharashtra). 

Ǜी Ģकाश िचक बाराईक। 
 

Land Deeds (Patta) to Tea garden workers in West Bengal 
 

Ǜी Ģकाश िचक बाराईक (पिÌचमी बगंाल): सभापित महोदय, my subject is 'Regarding Land 
Deed (Patta) to Tea Garden Workers in West Bengal'.  पिÌचमी बगंाल मȂ लÇबे समय से 
चाय बागान मजदूरȗ की चली आ रही जो िडमाडं थी, उसके िलए राज्य की माननीया मुख्य मंतर्ी 
सुǛी ममता बǏंोपाध्याय ने Land Acquisition Act पािरत कर िदया िक चाय बागान मजदूरȗ को 
जमीन का पƺा िमले। उनको जमीन का पƺा िदया जा रहा है, लेिकन Plantation Labour Act, 
1951  के तहत कुछ ऐसे िनयम हȅ, िजनके आधार पर कुछ कÇपनीज़ एवं मनेैजमȂट जमीन का पƺा 
देने से इनकार कर रहे हȅ।  िजन-िजन कÇपनीज़ ने जमीन का पƺा िदया, वहा ँराज्य की माननीया 
मुख्य मंतर्ी सुǛी ममता बǏंोपाध्याय के ǎारा उनको केवल पƺा ही नहीं, बिÊक िजतनी जमीन पर 
लोग रहते हȅ, जहा ँउनका क्वाटर्र है, उसका demarcation करके, उसका जो टोटल एिरया है, 
उसकी जो बाउंडरी है, उस टोटल जमीन को भी Ǜिमकȗ को िदया जा रहा है। जमीन का पƺा देने 
के साथ ही साथ, उन गरीब चाय बागान मजदूरȗ को बगंला आवास योजना के 1,20,000 रुपये भी 
िदये जा रहे हȅ।  Approximately 22,000 चाय बागान Ǜिमकȗ को यह सुिवधा दी गयी है। 
 सर, माननीया मुख्य मंतर्ी जी ने चाय बागान Ǜिमकȗ के िलए जो उǏम िकया, वह 
सराहनीय है। 1951 मȂ जो अमȂडमȂट था, PLA के तहत जो एगर्ीमȂट था, उसमȂ लोग दो िकÎम के 
components पाते थे।  एक cash component था, जो 250 रुपया है और दूसरा, additional 
component है।   लोग जो अभी HRA नहीं पाते हȅ, मेिडकल अलाउंस नहीं पाते हȅ, सैिनटेशन की 
सुिवधा नहीं पाते हȅ, लेिकन राज्य की माननीया मुख्य मंतर्ी जी ने Ģत्येक चाय बागान को केिन्दर्त 
करके करीब 44 हॉिÎपटÊस बनाये, िजनमȂ अब एमबीबीएस डॉक्टसर् की सुिवधाए ँउपलÅध हȅ।  
चाय मजदूरȗ के िलए िबना पैसे के पेयजल, िबना पैसे का राशन और िबना पैसे के ÎवाÎथ्य 
पिरसेवा की ËयवÎथा की गयी है, यह सराहनीय है।   
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 महोदय, हम केन्दर् सरकार से दरख्वाÎत करते हȅ िक PLA Act, 1951 का जो िबल पािरत 
हुआ, उसको ठीक करे एवं वहा ँजो मािलक एव ंचाय बागान का मनेैजमȂट उनको जमीन का पƺा 
देने के िलए NOC देना नहीं चाह रहे हȅ, उसको ठीक करे।  साथ ही साथ उनकी िरटायरमȂट की 
उĦ जो 58 साल है, उसको वह 60 साल करे, क्यȗ िक सरकारी िनयम के आधार पर 60 साल मȂ ही 
िरटायरमȂट होती है।  राज्य सरकार हरेक काम कर रही है, लेिकन केन्दर् सरकार को भी गरीब 
चाय बागान मजदूरȗ के िलए सोचना पड़ेगा।  वहा ँ िविभन्न Ģकार की जो समÎयाए ँहȅ, िविभन्न 
Ģकार की उनकी जो ĢॉÅलÇस हȅ, हर ĢॉÅलम को राज्य की माननीया मुख्य मंतर्ी जी ने बखूबी देखा 
है एवं वह अिधकार, जो िक 200 साल पुराना था, उन लोगȗ को िमला।  इसिलए हम माननीया 
मुख्य मंतर्ी जी को धन्यवाद ज्ञापन करते हȅ िक उन्हȗने गरीब मजदूरȗ के िलए काम िकया।  
...(Ëयवधान)... जय िहन्द, जय मा,ँ माटी, मानुष! 
 
MR. CHAIRMAN: The following Hon.  Members associated themselves with the Zero 
Hour matter raised by the Hon.  Member, Shri Prakash Chik Baraik: Shri P. Wilson 
(Tamil Nadu), Shri Mohammed Nadimul Haque (West Bengal), Shri Jawhar Sircar 
(West Bengal), Dr. John Brittas (Kerala), Dr. Sasmit Patra (Odisha), Dr. Amar 
Patnaik (Odisha), Shri Saket Gokhale (West Bengal) and Shri Niranjan Bishi 
(Odisha).                        
           Ǜी सुशील कुमार मोदी। 
 

Demand to constitute All India Judicial Services in India 
 

Ǜी सुशील कुमार मोदी (िबहार): सभापित महोदय, सिंवधान की धारा 312 के अन्तगर्त आईएएस, 
आईपीएस के समान All India Judicial Service के गठन का Ģावधान है।  यह Ģावधान District 
Judge, Joint District Judge और Assistant District Judge की िनयुिƪयȗ से जुड़ा है।  अभी ये 
िनयुिƪया ँ State Public Service Commission ǎारा हाई कोटर् की देखरेख मȂ होती हȅ।  
यपूीएससी िजस Ģकार आईएएस, आईपीएस के िलए centralised परीक्षा लेकर सफल 
उÇमीदवारȗ को राज्यȗ को assign करता है, उसी Ģकार AIJS के माध्यम से ज्युिडिशयरी के िलए 
िनयुिƪ की जा सकती है।  
 महोदय, 1st, 8th and 11th Law Commission ने भी All India Judicial Service की 
अनुशंसा की थी।  सुĢीम कोटर् ने 13 नवÇबर, 1991 और 24 अगÎत, 1993 को AIJS के पक्ष मȂ 
िनणर्य िदया था। 
 

(उपसभापित महोदय पीठासीन हुए।) 
 
नवंबर, 2012 मȂ सेकेर्टरीज़ की कमेटी, 2013 मȂ चीफ िमिनÎटसर् और हाई कोटर् के चीफ जिÎटस 
के सÇमेलन, 2015 मȂ चीफ जिÎटसेज़ के सÇमेलन और 2017 मȂ लॉ िमिनÎटर्ी की अध्यक्षता मȂ 
िवचार हुआ, परंतु कुछ हाई कोट्सर् और कुछ राज्य सरकारȗ की असहमित के कारण मामला रुक 
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गया। सुĢीम कोटर् मȂ Constitution Day Celebration पर सबंोिधत करते हुए Ǜीमती दर्ौपदी मुमूर् 
जी ने भी इसके बारे मȂ कहा। The Hon.  President called for creation of the AIJS to recruit 
Judges, saying this will make the Judiciary diverse by increasing representation from 
the marginalised social groups.  महोदय, कुछ हाई कोट्सर् और राज्यȗ के िवरोध के आधार 
पर AIJS को रोका नहीं जाए। मȅ सरकार से आगर्ह करता हँू िक Ģेिज़डȂट की अपील के बाद Ģधान 
मंतर्ी जी के तीसरे कायर् काल मȂ judicial reforms के अंतगर्त AIJS के गठन के काम को पूरा िकया 
जाए, धन्यवाद।    
    
MR. DEPUTY CHAIRMAN:  The following Hon.  Members associated with the matter 
raised by Shri Sushil Kumar Modi:  Dr. Fauzia Khan (Maharashtra), Shrimati Vandana 
Chavan (Maharashtra), Shrimati Sangeeta Yadav (Uttar Pradesh), Shri Sujeet 
Kumar (Odisha), Shrimati Sulata Deo (Odisha), Shri Dhananjay Bhimrao Mahadik 
(Maharashtra), Shri Sadanand Shet Tanawade (Goa), Dr. Amar Patnaik (Odisha), 
Dr. Sasmit Patra (Odisha) and Shri Niranjan Bishi (Odisha).   

 
Need to take steps for the revival of Visakhapatnam Steel Plant (VSP) 

 
SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, the Cabinet 
Sub-Committee on Economic Affairs, on January 27, 2021, gave its in-principle 
approval for 100 per cent disinvestment of Government's stake in RINL, which is also 
called Visakhapatnam Steel Plan, or, Vizag Steel Plant, along with RINL's stake in its 
subsidiaries and joint ventures through strategic disinvestment by way of privatization.  
Subsequent to the decision of the Government, there is much discontent among the 
crores and crores of people of the State of Andhra Pradesh. The employees and the 
union of the Vizag Steel Plant are continuously staging, demonstrating and agitating 
against the Government's decision. They have requested the Government to 
reconsider its decision. The same request has also been made by many 
representatives of people in various fora.   
 The Visakhapatnam Steel Plant is currently operating at 68 per cent of 6.3 
MTPA capacity upto February 2023.  Those blast furnace and steel melt plant shops 
have been modernised and have enhanced the capacity to 7.3 MTPA. But, the 
downstream integrated steel plant's producing capacity has not been expanded to 
7.3 MTPA. Certain constraints are there which hinder the operational full capacity of 
the plant. Obviating those constraints will, certainly, help in running the steel plant in a 
profitable manner. The RINL does not own captive iron ore mines.  It has been 
dependent on supplies from Bailadila mines being run by the National Mineral 
Development Corporation and importing coking coal from Austria. The RINL is 
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incurring additional burden of about Rs.1,500 to Rs.2,000 crores per annum as 
compared to other steel plants. The Parliamentary Standing Committee also 
recommended in 2013 to the Government to allot separate rakes to the RINL. Various 
steps are being taken by the RINL to have its own captive mines.  One such step is 
the request made by the Visakhapatnam Steel Plant to the State Government of 
Andhra Pradesh for reservation of iron ore deposits under Section 17(2A) of Mines 
and Minerals (Development and Regulation) Act, 2015. The Ministry of Mines had 
informed in response to one of my Parliament questions that it had not received any 
such recommendation from the State Government of Andhra Pradesh. It is quite 
unfortunate. The State Government of Andhra Pradesh, though people are agitating 
for years together, did not consider this request. Under these hostile circumstances, 
it is very unfortunate to take the decision of disinvestment of the RINL. It will put a 
question mark on the livelihood of many workers and employees working in the plant.   
 So, in view of the above, I request the Central Government to reconsider their 
proposal irrespective of the negligent attitude of the Government of Andhra Pradesh.   
Thank you, Sir.  
 
MR. DEPUTY CHAIRMAN: The following Hon.  Members associated with the matter 
raised by Shri Kanakamedala Ravindra Kumar: Shri A.A. Rahim (Kerala), Shri 
Sandosh Kumar P (Kerala), Shri P. Wilson (Tamil Nadu), Dr. John Brittas (Kerala), 
Shri Jawhar Sircar (West Bengal), Dr. V. Sivadasan (Kerala), Dr. Amar Patnaik 
(Odisha), Dr. Sasmit Patra (Odisha) and Shri Niranjan Bishi (Odisha).     
 

Demand to release funds for construction of AIIMS in Rewari 
 

Ǜी दीपेन्दर् िंसह हुƿा (हिरयाणा): उपसभापित महोदय, मȅ इस मौजूदा बजट मȂ हिरयाणा की जो 
एÇस पिरयोजनाएँ हȅ, उनके िलए अपयार्Ãत बजट आवंटन की मागँ को उठाना चाहता हँू। मȅ आपके 
माध्यम से सरकार का ध्यान इस ओर आकिर्षत करना चाहता हँू। हमारे यहा ँ रेवाड़ी के मनेठी मȂ 
एÇस, आज जो 22 नई एÇस पिरयोजनाओं के िलए सरकार ने 6 हजार करोड़ रुपए का बजट रखा 
है, उनमȂ उसका नाम शािमल िकया गया है। इसके िलए हम धन्यवाद करते हȅ, लेिकन िजस तरह 
से बजट आवंटन हुआ है, उसमȂ 250 से 300 करोड़ रुपए एक नए एÇस के िहÎसे आएंगे, जो 
अपयार्Ãत है, क्यȗिक वषर् 2020-21 मȂ सीएजी की जो िरपोटर् आई, उसके अनुसार िकसी भी एÇस के 
पिरसर को तैयार करने तथा building construction की कॉÎट लगभग 3 हजार करोड़ के आस-
पास है। अगर इसी रÄतार से बजट आवंटन हुआ तो इस एÇस को पूरा होने मȂ लगभग 12 वषर् लग 
जाएँगे, जो िक काफी लÇबा अंतराल है। मȅ जानकारी मȂ लाना चाहता हँू िक इस एÇस की घोषणा 
वषर् 2015 मȂ हुई थी और 9 साल के बाद कागज़ȗ से िनकलकर अब चुनावी वषर् के अंदर इसका 
250-300 करोड़ का बजट आवंटन हुआ है, लेिकन यह तब और अपयार्Ãत सािबत होगा जब 
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इसकी िबिंÊडग कंÎटर्क्शन के िलए और 12 साल इंतजार करना पड़े। साथ ही, बाढ़सा एÇस टू 
पिरसर मȂ 500 बेड का National Centre for Child Health तथा 600 बेड का National 
Cardiological Centre sanctioned है, िजसकी फाउंडेशन वषर् 2012 मȂ डा. मनमोहन िंसह जी ने 
रखी थी।  वहा ँNational Cancer Institute तो बन गया, लेिकन इस तरह के 10 राÍटर्ीय सÎंथान, 
जो िक 15,000 करोड़ की लागत से बनने थे, उनके िलए बजट का कोई आवंटन नहीं िकया गया 
है। मȅ मागँ करता हँू िक इन पिरयोजनाओं के िलए भी बजट का आवंटन िकया जाए।   

महोदय, 10 वषर् मȂ इन पिरयोजनाओं के िलए एक रुपये का भी बजट आवंटन उसी रूप से 
नहीं िकया गया, जैसे हमारे के्षतर् रोहतक, रेवाड़ी, फरीदाबाद, सोनीपत और झज्जर मȂ मेटर्ो का 
जो िवÎतार होना था, उसमȂ 10 वषर् तक सरकार ने मेटर्ो के िवÎतार के िलए एक खंभे का भी बजट 
नहीं िदया।  गुरुगर्ाम मȂ Indian National Defence Academy का फाउंडेशन Îटोन तो रखा गया, 
लेिकन 10 साल मȂ उसकी केवल चारदीवारी ही खड़ी हो पाई, आगे काम नहीं हुआ।  मȅ सरकार से 
और ÎवाÎथ्य मंतर्ी जी से आगर्ह करँूगा िक ऐसा न हो िक इसका फाउंडेशन Îटोन तो आज रखा 
जाए, लेिकन आगे उस गित से काम न हो, िजतनी लोगȗ को आशाएँ हȅ। चाहे एÇस, रेवाड़ी की बात 
हो या बाढ़सा एÇस पिरसर की बात हो, तो  जहा ँआपने बाकी सÎंथानȗ के िलए बजट नहीं रखा है, 
वहा ँभी आप बजट बढ़ाने का काम करȂ, धन्यवाद। 

 
MR. DEPUTY CHAIRMAN: The following Hon.  Members associated themselves with 
the matter raised by the Hon.  Member, Shri Deepender Singh Hooda:  Shri Niranjan 
Bishi (Odisha), Dr. John Brittas (Kerala), Dr. Amar Patnaik (Odisha), Dr. Sasmit 
Patra (Odisha), Shri A.A. Rahim (Kerala), Dr. V. Sivadasan (Kerala) and Shri P. 
Wilson (Tamil Nadu). 
 

Demand to establish a Satellite Centre of National Centre for Coastal Research 
(NCCR) in Odisha 

 
SHRI SUJEET KUMAR (Odisha): Sir, I rise to request the Government of India to 
establish in Odisha a Satellite Centre of National Centre for Coastal Research 
(NCCR). Sir, NCCR is under the Ministry of Earth Sciences and it is in Chennai. Its 
mandate is to promote research in the areas of coastline erosion, coastal-natural 
disasters, coastal vulnerability and to build India's capabilities and capacities in the 
maritime domain. 
 Sir, we have 7,500 kilometre long coastline and we have a vast Exclusive 
Economic Zone of 2.37 million square kilometre but despite this, we have only one 
Centre of Coastal Research and that is in Chennai. It is a well-known fact that India is 
one of the most vulnerable countries which will face the adverse effect of climate 
change.  It is estimated that by 2050, around 1,500 square kilometre of land in India 
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would be submerged due to rising sea level and about 36 million people will be 
displaced because of coastal floods and inundation.     
 In my State Odisha alone, about 153 kilometre of land has already been 
submerged, which is almost 28 per cent of our 485 kilometre coastline, sixteen 
villages have already been displaced and close to 5,000 families have been displaced. 
Odisha is known globally as a pioneer and as a model of disaster management.   
 Hon. Chief Minister Shri Naveen Patnaik has often articulated his goal of zero 
casualties in case of any natural disasters. We have seen it in the super cyclone of 
Phailin in 2013. Again, Odisha's preparedness and model of disaster management 
was on display during the super cyclone of Fani in 2019. Many international bodies 
such as United Nations and World Bank have commended Odisha for this. 
 We have around 800 disaster-resilient multipurpose cyclone shelters dotting 
the landscape of coastal Odisha. We are the first State in the country to have an 
early-warning system, which is technology driven. We are again the first State in the 
country to have a settlement policy for displaced villages. We are allocating a huge 
Budget for disaster management and preparedness. In BE of 2023-24, Rs. 3,700 
crores were allocated for disaster management which is much higher than the 
national allocation as well. 

So, with this, Sir, I want to bring to your notice that Odisha’s capabilities may 
be deployed, may be utilised, by having a satellite centre for coastal research. Not 
only in Odisha, I would also urge the Government to have one centre on the west 
coast of India also.  This will be a true tribute to the people of Odisha.  
 
MR. DEPUTY CHAIRMAN: The following Hon.  Members associated themselves with 
the Zero Hour matter raised by the Hon.  Member, Shri Sujeet Kumar: Shri A.A. 
Rahim (Kerala), Dr. John Brittas (Kerala), Shri P. Wilson (TamilNadu), Dr. Sasmit 
Patra (Odisha), Dr. Amar Patnaik (Odisha), Shrimati Sulata Deo (Odisha), Shri 
Niranjan Bishi (Odisha) and Shri Sant Balbir Singh (Punjab). 
 Now, Shri P. Wilson on the issue of ‘concern over sudden withdrawal of 
operation of international flights from Chennai Airport’.  
 

Concern over sudden withdrawal of operation of  
International flights from Chennai Airport 

 
SHRI P. WILSON (Tamil Nadu): Mr. Deputy Chairman, Sir, Chennai is one of the 
largest metropolitan economies in India and is known as India’s health capital. 
However, the airport in Chennai is in a very poor condition. Chennai International 
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Airport is among the top 50 airports in Asia and accommodates over 18 million 
passengers annually. It is a strategically important port city in India and is, therefore, 
the foremost commercial and industrial hub in south India. Due to its commercial 
nature and interest from international investors, Chennai is also a popular destination 
for international passengers. However, there has been a drastic increase in the 
withdrawal of operations of international flights by international operators. This is due 
to shortage of aerobridges for international flights, with only four available. As a 
result, many flights are handled at remote parking bays, away from the terminal, 
which has, significantly, increased the time to board and alight passengers, load and 
unload baggages. Furthermore, the Chennai airport is not currently equipped to 
handle large planes with a capacity of over 400 passengers and double-decker 
planes because it does not have suitable aerobridges or parking bays. Also, there are 
no aerobridges that can be used to dock large planes.   
 Previously, the British Airways operated a massive freighter to Chennai, 
requiring authorities to temporarily close a taxiway near the runway until the aircraft 
reached its designated parking bay. The aircraft’s broad wingspan led to the tips 
encroaching onto the parallel taxiway, necessitating restrictions on other planes 
accessing the taxiway while the freighter was on the runway. This resulted in 
significant inconvenience to other operators and the public. This situation has forced 
international operators, seeking to expand their flight operations in Chennai, to opt for 
alternative airports such as Bangalore and Hyderabad over Chennai. As a 
consequence, flight frequencies to European destinations have decreased, despite 
increasing demand from public. To make matters worse, the Directorate General of 
Civil Aviation has replaced Chennai airport with Hyderabad and Bangalore airports as 
Points of Collateral for several countries. This makes it unlikely that Chennai will get 
flights to such countries in the near future. 
 Therefore, the current situation at Chennai International Airport needs 
immediate attention. This has often raised questions about the strategic importance 
of Chennai International Airport. I, therefore, request the Hon.  Civil Aviation Minister 
to address this matter with utmost importance, call for a report on this issue and 
arrange for a feasibility study to add more aerobridges and restore Point of Collateral 
for various international destinations to Chennai International Airport.  Thank you.  
 
MR. DEPUTY CHAIRMAN: The following Hon.  Members associated themselves with 
the Zero Hour matter raised by the Hon.  Member, Shri P. Wilson.:   Shri A.A. Rahim 
(Kerala), Shri Sandosh Kumar P. (Kerala), Shri M. Shanmugam (Tamil Nadu), Dr. 

[ 9 February, 2024 ] 35



 

Sasmit Patra (Odisha), Dr. Amar Patnaik (Odisha), Shri Niranjan Bishi (Odisha), Dr. 
V. Sivadasan (Kerala) and Dr. John Brittas (Kerala). 

Now, Shri Naresh Bansal, on the issue of ‘concern over rising cases of drug 
addiction in Uttarakhand’.   

 
Concern over rising cases of drug addiction in Uttarakhand 

 
Ǜी नरेश बंसल (उǄराखंड): उपसभापित महोदय, मȅ आपके माध्यम से सरकार और सदन का 
ध्यान ऐसी समÎया की ओर आकृÍट करना चाहता हंू, िजससे आज की हमारी युवा पीढ़ी जूझ रही 
है। देवभिूम उǄराखंड िवशेष रूप से इससे गर्िसत है। वहा ंबड़े नामी-िगरामी ÎकूÊस हȅ, एजुकेशन 
हÅस हȅ, िजनके होÎटल मȂ रह कर देश भर के बच्चे पढ़ते हȅ और वे होÎटÊस, वे ÎकूÊस, कॉलेजज़ 
आज नशे की िगरÄत मȂ हȅ। डर्ग्स के जो Îमगलसर् हȅ, तÎकर हȅ, उनके िलए वे बहुत ही ईज़ी 
Ãवाइंट्स हȅ, ÎकूÊस की छुƺी के समय, इंटरवल के समय वहा ंउनकी गितिविधया ंचलती हȅ और 
आज का युवा, िवशेष रूप से िकशोर-िकशोिरया,ं उसकी िगरÄत मȂ आ रहे हȅ। उसकी लत लगाने 
के िकए अनेक Ģकार के हथकंडे अपनाए जाते हȅ। ऐसा लगता है िक उनके मन मȂ इस Ģकार की 
भावना भरी जाती है िक अगर वे इसका आनन्द नहीं लȂगे, तो शायद वे िपछड़े रह जाएंगे। एक 
आधुिनकता का िसÇबल बनाया जा रहा है और आने वाली पीिढ़या ंबरबाद हो रही हȅ। देहरादून, 
हिरǎार, नैनीताल िजले िवशेष रूप से गर्िसत हȅ। जब इसकी लत लग जाती है और जेब मȂ पैसे 
नहीं होते हȅ, तो अनेक Ģकार की चोिरया,ं अनेक Ģकार के जुमर् बढ़ जाते हȅ। पुिलस ने भी ऐसे 
िगरोहȗ का भडंाफोड़ िकया है। तो व ेनशे की लत के कारण से चोरी करते हȅ, मकानȗ मȂ चोरी करते 
हȅ, ËहीकÊस चुराते हȅ और िफर उनका जीवन बरबाद होता है।  यह सब इनके िलए बहुत आसान 
है। जब पैसे नहीं रहते हȅ, तो ये ही उनके िशकार होते हȅ, उनके कैिरयर बन जाते हȅ।  इस Ģकार 
से मȅ आपको बताना चाहता हंू िक अभी देवभिूम मȂ पुिलस ने रुड़की के अंदर भडंाफोड़ िकया है, 
िजसमȂ एक बालक था, जो नशे का िशकार हो गया, उसके ऊपर कजार्  हो गया और उसके पास 
पैसे नहीं थे।  उसके िपताजी पेटर्ोल पपं के मािलक थे। उसने अपने िपताजी का मडर्र इसिलए करा 
िदया, क्यȗिक उसको पैसे चािहए थे, सपंिǄ चािहए थी।  ऐसी घटनाएं हो रही हȅ। उस लड़के ने 
भाड़े पर मडर्रर  को लाकर अपने िपताजी का मडर्र करवा िदया, िजससे उसको पैसा िमले और 
वह नशे का काम कर सके।  इस Ģकार की घटनाएं हो रही हȅ।  हालािंक उǄराखंड की सरकार भी 
उस पर ध्यान दे रही है, पुिलस भी Îकूलȗ मȂ अवेयरनेस कȅ प चलाती है, लेिकन उससे काम नहीं 
चल रहा है, क्यȗिक अन्य राज्यȗ, िवशेष रूप से बरेली, रामपुर, बहेड़ी से जो आपूिर्त होती 
है।...(समय की घंटी)... मेरा आपके माध्यम से सरकार से िनवदेन है िक इसकी... 
 
MR. DEPUTY CHAIRMAN: The following Hon.  Members associated themselves with 
the Zero Hour matter raised by the Hon.  Member, Shri Naresh Bansal 
(Uttarakhand): Shri P. Wilson (Tamil Nadu), Shri Niranjan Bishi (Odisha), Shri 
Dhananjay Bhimrao Mahadik (Maharashtra), Dr. John Brittas (Kerala), Dr. Sasmit 
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Patra (Odisha), Dr. Amar Patnaik (Odisha) and Shri Sandosh Kumar P (Kerala).  
Concern over problem of Drug Addiction in India 

 
Ǜी िवकर्मजीत िंसह साहनी (पजंाब): उपसभापित महोदय, 
 

"सुहानी एक कहानी खा गया 
पजं दिरया की रवानी खा गया 
एक ऐसा दानव आया मेरे गावं 
जो मेरे सूबे की जवानी खा गया।" 

 
 Sir, I stand in this august House to raise an issue which is very close to my 
heart.  It is the menace of drugs.  Drugs are eating my motherland Punjab and other 
parts of India like a termite. मȅ आपका ध्यान िदलवाना चाहता हंू िक कुछ समय पहले 
एनआईए ने 3,000 केजी के डर्ग्स 21,000 करोड़ रुपये के मंुदर्ा पोटर् पर पकड़े। यह मȅ nexus के 
बारे मȂ बता रहा हंू। अभी BSF have written to the Narcotics Control Bureau about a recent 
drug bust at India-Pakistan Border with linkages to some prisoners in Amritsar and 
Tihar Jail. अब बीएसएफ ने 1 फरवरी की रात को तरनतारन िडिÎटर्क्ट मȂ चार लोगȗ को पकड़ा, 
जो  पािकÎतान से डर्ोन के माध्यम से डर्ग्स पजंाब मȂ आ रहे थे, हेरोईन अफगािनÎतान से आ रही 
थी। उनको पता लगा िक पािकÎतान के डर्ग्स सÃलायसर् तरनतारन िडिÎटर्क्ट मȂ यथू को recruit 
करते हȅ और िफर उनका nexus जेलȗ मȂ चलता है।  आपने पहले बहुत िरपोट्सर् पढ़ी हȗगी िक जो 
हमारे जेल हȅ, सुधार घर हȅ, वहा ंिजतने भी मािफया हȅ, उनके पास सैटेलाइट फोन्स भी हȅ,दूसरे 
फोन्स भी हȅ।  ये जेलȂ हȅ या banana republic? मȅ गृह मंतर्ी जी से कहना चाहता हंू िक इस पर 
सख्ती होनी चािहए।  क्यȗिक रोज ही यह खबर आती है और मुझे यह बताने की जरूरत नहीं है िक 
िकतने गȅग जेलȗ से ऑपरेट कर रहे हȅ। डर्ोन्स के िलए, I demand to stop such drones 
entering the Indian air space. The Government should immediately work on anti-
drone technology alongside Indo-Pak border, so that our youth can be saved. अभी 
उǄराखंड से मेरे colleague बता रहे थे-हम पाचं de-addiction rehab centres पजंाब मȂ चलाते 
हȅ-ऐसा नहीं है िक उनके पास नौकरी नहीं है या वे गरीब हȅ, वह तो हȅ, लेिकन अमीर भी ले रहे हȅ, 
Îकूलȗ के बच्चे भी ले रहे हȅ, नाइट क्लÅस मȂ डर्ग्स चल रहे हȅ। मȅ आदरणीय होम िमिनÎटर को 
बधाई देता हंू, appreciate करता हंू िक उन्हȗने Anti-Narcotics Task Force बनाई है और 
उसकी नेशनल कॉन्ģȂ स भी की है, लेिकन जेलȗ मȂ िशकंजा कसना होगा। ऐसे ही पजंाब सरकार ने 
डर्ग्स की ĢॉबÊम को दूर करने के िलए पजंाब Îटेट Îपेशल ऑपरेशन सेल भी बनाया है। इसिलए 
हमȂ सब तरफ से, िमल-जुलकर हमारी जवान पीढ़ी को बचाने के िलए anti-drone technology, 
supplier पर िशकंजा, कैर्क डाउन, availability पर कंटर्ोल, डर्ग्स रीहेब सȂटसर् पर ध्यान देना 
होगा। जो शहरȗ मȂ, Îकूलȗ मȂ, नाइट क्लÅस मȂ drugs का Ëयापार चल रहा है, यह बहुत िंचता की 
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बात है। मȅ आपसे आगर्ह करंूगा िक अगले सेशन मȂ इस पर शॉटर् िडÎकशन इस सदन मȂ होना 
चािहए।                                          
MR. DEPUTY CHAIRMAN: The following Hon.  Members associated themselves with 
the Zero Hour matter raised by the Hon.  Member, Shri Vikramjit Singh Sahney 
(Punjab):  Shri Sant Balbir Singh (Punjab), Shri Niranjan Bishi (Odisha), Dr. John 
Brittas (Kerala), Dr. Sasmit Patra (Odisha), Shrimati Vandana Chavan 
(Maharashtra), Shri A. A. Rahim (Kerala), Shri Sujeet Kumar (Odisha), Dr. Fauzia 
Khan (Maharashtra), Dr. Amar Patnaik (Odisha) and Shri Jawhar Sircar (West 
Bengal). 
 

Demand to build a Railway Over-bridge in Jabalpur 
 

Ǜीमती सुिमतर्ा बाÊमीक (मध्य Ģदेश): माननीय उपसभापित महोदय, मȅ आपका धन्यवाद करती 
हंू िक आपने मुझे अत्यंत महत्वपूणर् िवषय पर बोलने का अवसर िदया। महोदय, मेरा मुǈा 
सÎंकारधानी जबलपुर िजले के दो िहÎसȗ को रेलवे िĤज से जोड़ने के सबंधं मȂ है। जबलपुर मध्य 
के्षतर् िवजयनगर के अंतगर्त जबलपुर िवकास Ģािधकरण की Îकीम 41 जबलपुर का ही पिÌचम 
िहÎसा सजंीवनी नगर वैसे तो मातर् कुछ ही मीटर पर है, लेिकन रेल पटरी होने के कारण यह सात 
िकलोमीटर का लÇबा राÎता हो जाता है। महोदय, दोनȗ िहÎसे िरहायशी एव ंËयावसाियक हȅ, इस 
दृिÍट से जबलपुर अत्यंत महत्वपूणर् है। शहर की लगभग आबादी ज्यादा िहÎसे मȂ इस तरफ रहती 
है।  
 महोदय, रोज लाखȗ जबलपुरवासी एक िहÎसे से दूसरे िहÎसे मȂ जाने के िलए पाचं से सात 
िकलोमीटर के दायरे मȂ चक्कर लगाते हȅ, िजससे समय, ससंाधन और पयार्वरण का नुकसान भी 
होता है। महोदय, जहा ंएक तरफ पिÌचमी िहÎसे मȂ सुĢिसǉ हमारा मेिडकल कॉलेज, राÍटर्ीय 
राजमागर्, नमर्दा का पावन तट, िवÌव Ģिसǉ भेड़ाघाट आिद हȅ, वहीं मध्य मȂ बहुत बड़ी अनाज की 
मंडी और सÅजी मंडी है। इसके अलावा महत्वपूणर् Îकूल, कॉलेज और माकȃ ट इत्यािद हȅ। इन दोनȗ 
िहÎसȗ को रेलवे ओवरिĤज के माध्यम से जोड़ा जाए, तो सात िकलोमीटर का जो राÎता है, वह 
700 मीटर मȂ आ जाएगा। इससे आवागमन मȂ सुिवधा होगी, साथ ही Ëयावसाियक िवकास को गित 
िमलेगी एवं सामािजक जन सुिवधाओं का लाभ 10 लाख की आबादी को ĢाÃत होगा। 
 मȅ माननीय मंतर्ी महोदय से अनुरोध करंूगी िक कृपया इस िवषय पर सजं्ञान लेते हुए रेलवे 
ओवरिĤज का िनमार्ण करȂ, धन्यवाद।  
 
MR. DEPUTY CHAIRMAN: The following Hon. Members associated themselves with 
the Zero Hour matter raised by the Hon.  Member, Shrimati Sumitra Balmik:  Shri P. 
Wilson (Tamil Nadu), Dr. Amar Patnaik (Odisha) and Dr. Sasmit Patra (Odisha). 
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Need for stoppage of Vande Bharat Train Nos. 22426/22425  
at Ghaziabad Railway Station 

 
Ǜीमती कान्ता कदर्म (उǄर Ģदेश): महोदय, मȅ उǄर Ģदेश के मेरठ िजले से आती हंू। मेरा पड़ोस 
का जनपद गािजयाबाद, जो पिÌचमी उǄर Ģदेश का एक बड़ा शहर है, यह राÍटर्ीय राजधानी के्षतर् 
का िहÎसा है। यह उǄर Ģदेश के सबसे तेजी से िवकिसत के्षतर्ȗ मȂ से एक है। िदÊली के आनंद 
िवहार Îटेशन से तीथर् के्षतर् Ǜी अयोध्या धाम के बीच वंदे भारत एक्सĢेस टेर्न सखं्या 22426/22425 
चलती है। आनंद िवहार Îटेशन के बाद 428 िकलोमीटर दूरी पर कानपुर सȂटर्ल पर इसका 
Îटॉपेज है। हालािंक यह टेर्न गािजयाबाद होकर जाती है, परंतु वहा ंपर इसका Îटॉपेज नहीं है। 
इस कारण आसपास के जनपद जैसे हापुड़, मेरठ, बुलंदशहर के याितर्यȗ को असुिवधा होती है 
और उन्हȂ इस टेर्न को पकड़ने के िलए िदÊली आना पड़ता है या िफर अन्य टेर्नȗ या साधनȗ से 
अयोध्या या लखनऊ जाना पड़ता है, िजससे उनको पैसे और समय दोनȗ की ही हािन होती है।  
 महोदय, मȅ आपके माध्यम से रेल मंतर्ी जी से यह अनुरोध करती हंू िक िदÊली के आनंद 
िवहार Îटेशन से तीथर् के्षतर् अयोध्या धाम के िलए चलने वाली वंदे भारत एक्सĢेस टेर्न सखं्या 
22426/22425 का Îटॉपेज गािजयाबाद मȂ भी िकया जाए, तािक गािजयाबाद, हापुड़, मेरठ और 
बुलदंशहर इत्यािद आसपास के के्षतर्ȗ के हजारȗ याितर्यȗ को इसका लाभ िमल सके और इस के्षतर् 
के ज्यादा से ज्यादा लोगȗ को रामलला के दशर्न करने का मौका िमल सके तथा वे अन्य कायș के 
िलए अयोध्या जा सकȂ ।  
 
MR. DEPUTY CHAIRMAN: The following Hon.  Members associated themselves with 
the Zero Hour matter raised by the Hon.  Member, Shrimati Kanta Kardam: Shri 
Surendra Singh Nagar (Uttar Pradesh), Dr. Amar Patnaik (Odisha), Dr. Sasmit Patra 
(Odisha) and Shri Vijay Pal Singh Tomar (Uttar Pradesh).             
           

Demand to check population growth rate in Manipur 
 

SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Mr. Deputy Chairman, Sir, 
population growth rate in some hill districts of Manipur is abnormally high as 
compared with that of India. This is highly needed to check for socio-economic 
planning and demographic balance of the State. It also affects population growth rate 
of valley districts due to huge migrations from the hill districts. Some main factors for 
this abnormal growth rate are: first, porous border fencing; second, access to free 
movement regime; third, negligence of security forces to guard the border; fourth, 
uncertainty and turmoil in neighbouring country; fifth, manipulation of census figure to 
get political advantages; and sixth, immigrations from neighbouring countries for 
various reasons, etc.  

Sir, there were many ethnic clashes in different parts of the North-Eastern 
region due to the above-cited factors and the same has been witnessing in Manipur 
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for the last nine months. Taking the issue seriously, the Union Government has taken 
up a series of measures to curb the situation. For example, scrapping of Free 
Movement Regime, Impenetrable Border Fencings of 1,643 kilometres to be 
constructed soon, setting up of Population Commission and Biometric test has 
already undergone to alienate the foreigners, etc. So, to check the 
unnatural/abnormal growth rate in the State, I urge the Union Government to 
implement a full-fledged NRC in Manipur with base-year either 1951 or 1961 at the 
earliest for safeguarding the national security of our country. Thank you.        

                                                     
MR. DEPUTY CHAIRMAN: The following Hon. Members associated themselves with 
the Zero Hour matter raised by the Hon.  Member, Shri Maharaja Sanajaoba 
Leishemba: Dr. Kalpana Saini (Uttarakhand), Shri Dhananjay Bhimrao Mahadik 
(Maharashtra), Ms. Kavita Patidar (Madhya Pradesh), Shri Nabam Rebia (Arunachal 
Pradesh), Shri Pabitra Margherita (Assam), Dr. Sikander Kumar (Himachal 
Pradesh), Shrimati Darshana Singh (Uttar Pradesh), Shri Baburam Nishad (Uttar 
Pradesh) and Dr. Amar Patnaik (Odisha).     
                                                        

Concern over rising crimes against women in the country 
 

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Deputy Chairman, Sir, according to a report 
of the National Crime Records Bureau, crime against women has risen by 4 per cent 
in 2022 when compared to 2021. Over 4.45 lakh cases of crimes against women were 
registered in 2022. This equals about 51 FIRs filed every hour. This shows that the 
high crime rate is evident that the women and girls remain unsafe and unequal in 
India.  While grievance redressal remains at snail's pace, the proportion of women 
officers in the force is dismal and their recruitment rate is very, very low. Much 
worrisome is that an alarming number of 65,893 cases were registered under cyber 
crimes showing an increase of 24.4 per cent.  Of these 5.2 per cent, that is, 3,434 
are of sexual exploitation. The surge in sexual harassment on social media and the 
proliferation of deep fakes has reshaped the contours of crime and women safety by 
accentuating gendered power abuse. Deep fakes can imitate the face, body, sound, 
speech, environment or any personal information to create an impersonation. This 
piece of technology is ridden with issues and can threaten the social fabric of India. It 
not only violates a woman's privacy but also increases the potential for the creation of 
non-consensual explicit content exposing them to social stigma. Where women have 
historically been a victim of cruelty, abduction, dowry deaths and assault under 
patriarchy, deep fake technology poses an additional layer of complexity. I urge  
the Union Government to take necessary and immediate steps to tackle these rising  
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challenges to women protection and security and empowerment posed by the 
explosion of cyber crimes and deep fakes in this country.  Thank you.                                       
 
MR. DEPUTY CHAIRMAN: The following Hon.  Members associated themselves with 
the Zero Hour matter raised by the Hon.  Member, Shri Tiruchi Siva:  Shrimati 
Vandana Chavan (Maharashtra), Dr. John Brittas (Kerala) and Shrimati Jaya 
Bachchan (Uttar Pradesh).            
 

Concern over climate change and its adverse effects on agriculture 
 

SHRI SANT BALBIR SINGH (Punjab):  *"Hon.  Deputy Chairman, Sir, thank you for 
giving me an opportunity to speak on Climate Change. Due to Climate Change at the 
global level, lots of changes are taking place which are not only affecting the daily life 
but are also badly affecting the agriculture sector. According to the reports in the 
media, 310 districts of the country have been affected by climate change; nine out of 
23 districts of Punjab have been badly affected by climate change which include the 
districts of Jalandhar, Moga, Faridkot, Bhatinda and Gurdaspur.  Similarly, 11 districts 
of Haryana and 8 districts of Himachal Pradesh have also been affected by Climate 
Change.  Guru Nanak Dev ji also gave a message 500 years ago:- 

“Air is the Guru, Water is the Father and Earth is the Great Mother of all. Day 
and night are like the two nurses, in whose lap the whole world is at play." 

Today the whole world has been affected by global warming; last year,   
Punjab was also badly affected by heavy rainfall. Usually during monsoons, the 
average rainfall is between 500 mm to 550 mm, but, in Punjab, last year, during a 
duration of three days, the average rainfall recorded was more than 300 mm. This 
unprecedented rainfall led to floods in the month of July causing both Economic and 
Agricultural losses and thus increasing the difficulties for the populace in the affected 
areas. Moreover, this year, the month of January has been unusually warmer which is 
an indicator of the impact of climate change.  In the near future, the effects of climate 
change will be further visible.”                          
 
MR. DEPUTY CHAIRMAN: Thank you, Sant Balbir Singhji.   

 
 
 

                                                            
* English translation of the original speech delivered in Punjabi. 
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12.00 Noon 
ORAL ANSWERS TO QUESTIONS 

 
MR. DEPUTY CHAIRMAN: Now, Question Hour.   
 

Establishment of Veterinary Research and Education Institute 
 

*76. SHRI VIJAY PAL SINGH TOMAR: Will the Minister of FISHERIES, ANIMAL 
HUSBANDRY AND DAIRYING be pleased to state: 
 

(a) whether Government has established AIIMS like institutions for veterinary scien
ce;  

(b) if so, the number of Central Government run veterinary institutions established 

alongwith the number of such institutes sanctioned and the timeline set for their
 completion;  

(c) whether Government has taken initiatives to promote Research and Developme
nt (R&D) in veterinary services;  

(d) if so, the details of the steps undertaken to promote the same;  
(e) whether Government is planning to establish a model Veterinary Research and 

Education Institute to cater to the vast majority of livestock in the country; and  
(f) if so, the details thereof, if not, the reasons therefor? 

 
THE MINISTER OF FISHERIES, ANIMAL HUSBANDRY & DAIRYING (SHRI 
PARSHOTTAM RUPALA): (a) to (f) A Statement is placed on the Table of the 
House. 

 
Statement 

 
(a) and (b) No Sir.  
 
(c) and (d) Yes Sir, The Central Government has taken several initiatives to provide 
better veterinary services supported by research and development and requirement in 
the field. 
 The Government started national vaccination programme against economically 
important diseases viz. Foot and Mouth Disease (FMD) and Brucellosis in 2019 on 
the strength of vaccine development by the research institutions of our country, 
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specific to the circulating local strains. More than 50 crore doses of FMD vaccine have 
already been applied to cattle and buffaloes.  
 Similarly, indigenous vaccines have been developed and applied with 100% 
central funding against other important livestock diseases like Peste des Petits 
Ruminants (PPR) & Classical Swine Fever (CSF). 
 The Central Government is also supporting State Governments in bridging 
gaps in delivery of services by providing 100% funding to purchase Mobile Veterinary 
Units and funds in sharing, to supplement the efforts in delivery of veterinary services 
at farmers’ doorstep. Central Government is also supporting Regional Disease 
Diagnostic Laboratories (RDDLs) for surveillance of animal diseases through 
Research and Development (R&D), for appropriate application in the field for control 
of animal diseases. 
 Department of Animal Husbandry and Dairying (DAHD), Government of India 
provides 100% financial assistance to promote R&D activities in veterinary services. 
So far, Rs. 2208.21 lakh has been released under National Livestock Mission Scheme 
during three years (2021-22 to 2023-24), details are at Annexure-I. 
 Under the Rashtriya Gokul Mission (RGM), the DAHD, GOI is promoting 
technology for In-Vitro Fertilization (IVF) and development of genomic chip for 
initiating genomic selection. The details are at Annexure-II.   
 
(e) and (f) As informed by Indian Council of Agricultural Research (ICAR), no such 
proposal has been received in the Education Division of ICAR in this regard. However, 
there are 19 Animal Science Institutes under Indian Council of Agricultural Research 
(ICAR), which are already working on various R&D aspects of livestock and poultry. 
Indian Veterinary Research Institute (IVRI), one of the institute of ICAR, is a premier 
institute with advanced research facilities in veterinary sciences and also imparts 
graduate and post-graduation education in veterinary sciences. 

 
 

Annexure-I 
 

Sr. 
No. 

Topic Total outlay  
Approved by 
Empowered 

Committee for  

Fund Released (In 
lakhs) 

Total 
Released 
till date 
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3 years     (In 
lakhs) 

I Year II Year (In 
Lakhs) 

(2021-
22) 

(2023-24)  

A. Fin year: 2021-22   
1 Conservation and 

Intensive Propagation of 
Superior Germplasm of 
Deccani sheep in 
Telangana (Dr. P. 
Amreshwari, PV Narsimha 
Rao Veterinary University, 
Telangana) 

335.97 194.85  194.85 

2 Development of Goat 
Value Chain in  
Bundelkhand  Region of 
Uttar Pradesh (Dr. A. K. 
Dixit, ICAR Central 
Institute for Research on 
Goats, Uttar Pradesh) 

84.15 37.83 24.88 62.71 

3 
(a) 

Bioprocess development 
for the production of 
poultry feed from agro 
residues by solid state co-
fermentation (Dr. Gaurav 
Chaudhary, Chaudhary 
Charan Singh Haryana 
Agricultural University, 
Haryana) 

259 170.73  170.73 

3 
(b) 

Bioprocess development 
for the production of 
poultry feed from agro 
residues by solid state co-
fermentation (Dr. Sanjoy 
Ghosh IIT Roorkee, 
Roorkee) 

 17.42 8.42 25.84 
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4 Meat & Egg Sustainability 
through integrated poultry 
productivity improvement 
(Dr.Subhasis Batabyal, 
West Bengal University of 
Animal & Fishery 
Sciences, West Bengal) 

175.1 105.2  105.2 

5 Characterization of 
bluetongue virus 
strains/serotypes and 
assessment of their 
suitability as vaccine 
candidates to the current 
field scenario (Dr. Divakar 
Hemadri, ICAR - National 
Institute of Veterinary 
Epidemiology and Disease 
Informatics, Bengaluru) 

256.2 132 64.2 196.2 

6 Optimization of 
Procedures for non-
surgical recovery and bio-
banking of Marwari breed 
horse embryos (Dr. 
Thirumala Rao Talluri, 
ICAR National Research 
Centre on Equines, 
Bikaner) 

100 50 25 75 

7 Surveillance of rotavirus 
genotypes in bovine and 
equines of India for 
identification of potential 
vaccine candidates (Dr. 
Baldev Raj, ICAR National 
Research Centre on 
Equines, Hisar) 

81.34 33.44 23.44 56.88 
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8 Utilization of Desert plants 
for the treatment of skin 
disease of Horses (Dr. R 
K Dedar, ICAR National 
Research Centre on 
Equines, Hisar) 

119.6 49.2 47.2 96.4 

9 Development and 
evaluation of efficient 
regimen for Estrus 
synchronization in major 
Indian goat breeds (Dr. 
Yogesh Soni, ICAR 
Central Institute for 
Research on Goats, Uttar 
Pradesh) 

62.31 25.95 18.18 44.13 

  Sub Total A 1473.67 816.62 211.32 1027.94 
Category: Research     
B. Fin Year:  2022-23 
Sr. 
No. 

Topic Total outlay  
Approved 

by 
Empowered 
Committee 
for  3 years   

(In lakhs 

Fund released 
(In lakhs) 

Total 
Released 
till date 

I Year II Year (In 
Lakhs) 

(2022-
23) 

(2023-
24) 

 

10 Cryopreservation of embryos and 
semen of sheep and goats for the 
genetic improvement of non-
descript breeds to improve 
farmers’ livelihood (Dr. Ashish 
Mishra, ICAR-National Institute of 
Animal Nutrition and Physiology, 
Bengaluru)

239.28 139.03  139.03 
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11 Development of innovative 
approaches for extensive 
application of estrus 
synchronization and Artificial 
Insemination techniques in sheep 
(Dr. Ajit Singh Mahla, ICAR- 
Central Sheep and Wool Research 

194.4 52.4  52.4 

12 Wool profile of Indian sheep 
breeds (Dr. Vinod Kadam, ICAR- 
Central Sheep and Wool Research 
Institute, Rajasthan) 

101.72 24.77  24.77 

13 Development of surveillance and 
mitigation tools for the 
management of anthelmintic 
resistance in small-ruminants (Dr. 
Nirbhay Kumar Singh, Guru 
Angad Dev Veterinary and Animal 
Sciences University, Punjab) 

89.1 10.73 21.46 32.19 

14 Technological interventions for 
development of sustainable Kajali 
sheep production model vis a vis 
prevailing intensive paddy-wheat 
cropping system of Punjab (Dr. 
Amit Shrma, Guru Angad Dev 
Veterinary and Animal Sciences 
University, Punjab) 

232.15 41.5 83 124.5 

15 Improvement of Rural Backyard 
Poultry Lines Through Genetic and 
Managemental Interventions 
Under Low Input System (Dr. P P 
Dubey, Guru Angad Dev 
Veterinary and Animal Sciences 
University, Punjab) 

163.62 23.91 47.82 71.73 
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16 Development of Recombinant 
antigen based Novel Epi-
diagnostics and Sub unit Vaccines 
for Anthrax in Small Ruminants 
(Dr. Sathish B. Shivachandra, 
ICAR - National Institute of 
Veterinary Epidemiology and 
Disease Informatics Bengaluru)

92.6 14.2  14.2 

17 Comparative Genomics and 
Epidemiology of Capripoxviruses 
in India (Dr. Manjunatha Reddy, 
ICAR - National Institute of 
Veterinary Epidemiology and 
Disease Informatics, Bengaluru) 

150.62 19  19 

18 Epidemiological Surveillance of 
Antimicrobial Use (AMU) and 
Antimicrobial Resistance (AMR) 
in Sheep, Goats and Poultry with 
one health approach in Karnataka 
and Tamil Nadu. (Dr. 
Shivasharanappa N., ICAR - 
National Institute of Veterinary 
Epidemiology and Disease 
Informatics, Bengaluru) 

83 10.25  10.25 

19 Epidemiological survey on 
haemoprotozoan parasites and 
Mycoplasma suis in pigs of 
Lakhimpur and Dhemaji district of 
Assam (Dr. Gautam Bordoloi 
Assam Agricultural University , 
Assam) 

34.8 7.7  7.7 

20 Technological innovations in 
enhancing ovine and caprine 
production performance and its 
value addition for sustainable 
livelihood of nomadic shepherds 
of UT of Jammu and Kashmir (Dr. 

99.6 14.8  14.8 
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Arvind Kumar, Sher-e-Kashmir 
University of Agricultural Sciences 
and Technology, Kashmir) 

21 Selective breeding of dual purpose 
Rajasri birds for sustainable 
entrepreneurship in rural poultry 
farming (Dr. P. Amreshwari, PV 
Narsimha Rao Veterinary 
University, Telangana) 

323 45.39  45.39 

22 Bio-fabricated Gold Nano-particle 
based improved semen extender 
to augment the postthaw quality 
of goat semen (Dr. Alok Kumar, 
Bihar Animal Science University, 
Patna) 

130.33 23.48  23.48 

23 Genetic Improvement of Forage 
Crops for Sustainable Livestock 
Production (Dr. Sultan Singh, 
ICAR- Indian Grassland and 
Fodder Research Institute, Jhansi 
) 

376.84 50.82  50.82 

24 Development of effective mass 
propagation techniques for rapid 
multiplication and easy 
transportation of quality planting 
material in Bajra Napier Hybrid 
(Dr. Vijay Kumar Yadav, ICAR-
 Indian Grassland and Fodder 
Research Institute, Jhansi) 

179.39 25.91  25.91 

25 Grassland Restoration and 
Rejuvenation for Enhancing 
Grazing Resources using Remote 
Sensing and Drone technologies 
(Dr. Amit Kumar Singh, ICAR-
 Indian Grassland and Fodder 
Research Institute, Jhansi) 

117.41 22.74  22.74 
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26 Development of herbal fortified 
diluter for buck semen 
cryopreservation. (Dr. Chetna 
Gangwar, ICAR Central Institute 
for Research on Goats, Uttar 
Pradesh) 

165.5 32.03 64.06 96.09 

27 Development of strategies for 
competent embryo production 
and efficient cryopreservation for 
faster propagation of superior 
goat germplasm (Dr. S. P. Singh, 
ICAR Central Institute for 
Research on Goats, Uttar 
Pradesh) 

145.25 22.56 45.12 67.68 

28 Development of urine-based 
biosensor for pregnancy diagnosis 
in ruminants (Dr. Ashok Kumar 
Balhara, ICAR Central Institute for 
Research on Buffaloes, Hisar) 

208.04 29.85  29.85 

29 Applications of Infrared 
Thermography as innovative non-
invasive technological solution in 
early mastitis detection (Dr. 
Sunesh Balhara, ICAR Central 
Institute for Research on 
Buffaloes, Hisar) 

130.67 21.15  21.15 

30 Optimizing superior buck use in 
up-gradation of non-descript 
goats with seasonal fertility 
investigation and semen 
cryopreservation (Dr. S. N. 
Shukla, Nanaji Deshmukh 
Veterinary Science University, 
Jabalpur) 

225.94 46.29  46.29 
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31 Performance Appraisal of Large 
White Yorkshire Crossbred Pigs of 
Two Exotic Inheritance and 
Characterization of Local Pigs of 
Mahakaushal Region of Madhya 
Pradesh (Dr. Biswajit Roy, Nanaji 
Deshmukh Veterinary Science 
University, Jabalpur) 

185.37 16.8  16.8 

32 Production of Cow-Bioplastic 
from Cow-Dung and its 
Application in Different Areas (Dr. 
Shuchi Verma, University of Delhi, 
Delhi) 

100.85 15.06 30.12 45.18 

  Sub Total B 3769.48 710.37 291.58 1001.95 
Category: Research     
C. Fin Year: 2023-24 
Sr. 
No. 

Topic Total outlay  
Approved by 
Empowered 

Committee for  
3 years     (In 

lakhs 

Fund released 
(In lakhs) 

Total 
Released 
till date 

(In 
Lakhs) I Year II 

Year (2023-
24) 

33 Surveillance, Molecular 
characterization and 
development of vaccine 
candidate for Porcine 
Parvovirus(Dr. S. Parthiban, 
Tamil Nadu Veterinary and 
Animal Sciences University, 
Chennai) 

45.3 3.16  3.16 

34 Technological interventions 
towards sustainable livelihood 
for desi and improved pig 
farmers (Dr. C. Manivannan, 
Tamil Nadu Veterinary and 

29.28 4.92  4.92 
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Animal Sciences University, 
Chennai) 

35 Evaluation of genetic 
resistance against parasitic 
infection 
(Haemonchuscontortus) in 
indigenous goat breeds of 
Tamil Nadu through candidate 
gene approach (Dr. Gopu P., 
Tamil Nadu Veterinary and 
Animal Sciences University, 
Chennai) 

83.7 7.44  7.44 

36 Evolving non forage fibre 
based Total Mixed Rations 
(TMR) from agro-industrial 
by-products to alleviate feed 
shortage in goats of Tamil 
Nadu (Dr. L. Radhakrishnan, 
Tamil Nadu Veterinary and 
Animal Sciences University, 
Chennai) 

128.31 20.98  20.98 

37 Integrated analysis for the 
ultra-deep compositional 
characteristics of donkey 
colostrum and mature milk 
(Dr. Anuradha Bhardwaj, 
ICAR National Research 
Centre on Equines, Hisar) 

107 16.25  16.25 

38 Development of novel semen 
extender for the enhancement 
of post thaw semen quality in 
equines (Dr. Thirumala Rao 
Talluri, ICAR National 
Research Centre on Equines, 
Bikaner) 

112 22.5  22.5 

52 [RAJYA SABHA]



 

39 Development of Shelf-Stable 
Ready to Eat (RTE) Meat 
Products by Standardizing the 
Retorting Methods for 
Entrepreneurial Opportunities 
and Skill Development (Dr. I. 
Prince Devadson, ICAR Indian 
Veterinary Research Institute, 
Izatnagar) 

105.56 20.34  20.34 

40 Unravelling the resistant 
signature of priority poultry 
pathogens for an integrated 
approach to address 
antimicrobial resistance. (Dr. 
Samiran Bandyopadhyay, 
ICAR Indian Veterinary 
Research Institute, Izatnagar) 

130.1 22.25  22.25 

41 Centre for Food Safety and 
Quality Evaluation of Foods of 
Animal Origin (Dr. Sandeep P. 
Chaudhari, Maharashtra 
Animal and Fishery Sciences 
University, Mahrashtra) 

138.14 22.83  22.83 

42 Sustainable Livelihood 
Improvement of Resource 
Poor Farmers through 
Livestock Productivity 
Augmentation by 
Standardization and 
Popularization of Value-added 
Animal Feed Supplements in 
Kashmir Himalayas (Dr. Yasir 
Afzal Beigh, Sher-e-Kashmir 
University of Agricultural 
Sciences and Technology, 
Kashmir) 

59.19 8.88 8.88 17.76 
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43 Development of the True 
Breeding Improved Native 
Chicken with Higher 
Productivity for Backyard 
Poultry Production (Dr Jaydip 
Rokade, Scientist, ICAR-
CARI, Izatnagar, Bareilly, UP) 

195.86 19.89  19.89 

  Sub Total (2023-24) C 938.58 169.44 8.88 178.32 
 Total released during 2021-22 816.62    
 Total released during 2022-23 710.37    
 Total released in 2023-24 681.22    
 Number of Proposals 43      

 
Annexure-II 

 
The following technological initiatives have been undertaken under Rashtriya Gokul 
Mission: 

(i)  Promotion of in-vitro Fertilization (IVF) technology through establishments of 
IVF labs and delivery of IVF services at farmer’s doorstep. Under the 
component projects have been sanctioned for establishment of 43 IVF 
laboratories. Under the programme, subsidy at the rate of Rs 5000 per 
assured pregnancy will be made available to farmers. 

(ii) Development of genomic chip for initiating genomic selection. Indus and buff 
chip developed by National Dairy Development Board (NDDB) and more than 
77000 animals genotyped. A common genomic chip has been developed by 
combining data generated by National Dairy Development Board (NDDB), 
National Bureau of Animal Genetic Resources (NBAGR) and National 
Institute of Animal Biotechnology (NIAB). 

(iii) Establishment of sex sorted semen production facility and delivery of artificial 
insemination using sex sorted semen at farmers’ doorstep. As on date, 
Semen production facility has been created at 8 semen stations and 89 lakh 
sex sorted semen doses produced. Under the programme, subsidy of Rs 750 
or 50% of the cost of sorted semen on assured pregnancy is made available 
to farmers. 

 
MR. DEPUTY CHAIRMAN: First supplementary, Shri Vijay Pal Singh Tomar.   
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Ǜी िवजय पाल िंसह तोमर: महोदय, गायȗ मȂ और िवशेष रूप से, जसीर् गायȗ मȂ टीबी की बीमारी 
बहुत तेजी से फैल रही है। जब टीबी की बीमारी होती है, तब वह उनके दूध मȂ भी जाती है और 
मानव शरीर मȂ भी जाती है, िजससे वह मानव मȂ भी फैलती है। मȅ आपके माध्यम से माननीय मंतर्ी 
से जानना चाहता हँू िक उस टीबी की बीमारी को रोकने के िलए कोई वैक्सीन है या इसके िलए 
क्या उपाय िकये जा सकते हȅ? 
 
Ǜी परशोǄम रुपाला: माननीय उपसभापित महोदय, जसीर् गायȗ मȂ जो टीबी की बीमारी हो रही 
है, माननीय तोमर जी ने खास करके उसके बारे मȂ िंचता जताई है। यह बात सच है िक इनसे 
पशुपालक को भी नुकसान होता है, उसकी हेÊथ को भी नुकसान होता है, मगर अभी तक इस 
टीबी की बीमारी की ऐसी कोई मेिडिसन उपलÅध नहीं है। मुझे आज इस ऑगÎट हाउस को बताते 
हुए बड़ी खुशी हो रही है िक हमारे Ģधान मंतर्ी जी के िदशा-िनदȃशȗ पर पहली बार पूरे देश के 
पशुधन को वैक्सीनेटेड करने के िलए भारत सरकार की ओर से शत-Ģितशत खचर् करके 
वैक्सीनेशन का Ģोगर्ाम चल रहा है। 13,000 करोड़ रुपये की रािश अपने इस वैक्सीनेशन Ģोगर्ाम के 
िलए आवंिटत की गई है और राज्य सरकारȗ के साथ िमलकर हम इस कायर्कर्म को आगे चला रहे 
हȅ। इसी के चलते, पशुधन की हेÊथ के िलए भी नेशनल कन्सेन्सस बना है, पशुपालकȗ मȂ भी 
अवेयरनेस आ रही है और हमारे पशुपालन के्षतर् को बढ़ावा भी िमल रहा है। 
 
Ǜी उपसभापित: िवजय पाल िंसह तोमर जी, दूसरा सÃलीमȂटरी।  
 
Ǜी िवजय पाल िंसह तोमर: महोदय, हालािंक आईसीएआर के अधीन 19 पशु िचिकत्सा सÎंथान 
Îथािपत हȅ, लेिकन आईसीएआर के सÎंथानȗ मȂ से एक भारतीय पशु िचिकत्सा अनुसंधान सÎंथान 
(आईवीआरआई) िचिकत्सा की मुƪ अनुसधंान सुिवधाओं वाला Ģमुख सÎंथान है, जो पशु 
िचिकत्सा िवज्ञान के साथ-साथ Îनातक व ÎनातकोǄर िशक्षा Ģदान करता है। मȅ माननीय मंतर्ी जी 
से यह जानना चाहता हँू िक क्या िवशेष रूप से उǄर Ģदेश मȂ ऐसा कोई दूसरा सÎंथान Îथािपत 
करने की कोई योजना है? 
 
Ǜी परशोǄम रुपाला: माननीय उपसभापित जी, माननीय सदÎय ने िजस आईवीआरआई का 
उÊलेख िकया है, यह पशु िचिकत्सा के के्षतर् मȂ िरसचर् करने का हमारे देश का बहुत ही ĢितिÍठत 
सÎंथान है। िवÌव की दृिÍट मȂ उसकी मान्यता है। मȅ बताना चाहँूगा िक जैसे सȂटर फॉर एिनमल 
िडज़ीज़ िरसचर् एंड डायग्नोिसस, बरेली है, ऐसे पाचँ के्षतर्ीय िडज़ीज़ डायग्नोिसस सȂटसर्  हȅ। 
वेÎटनर् रीजन के िलए पुणे मȂ है, ईÎटनर् रीजन के िलए कोलकाता मȂ है, साउथ रीजन के िलए 
बȂगलुरु मȂ है, नॉथर् रीजन के िलए जालधंर मȂ है और नॉथर्-ईÎटनर् रीजन के िलए हमारा 
डायग्नोिसस सȂटर गुवाहाटी मȂ है। 
 
Ǜी उपसभापित: Ǜीमती सुलता देव, सÃलीमȂटरी पूिछए।   
 
SHRIMATI SULATA DEO: Thank you, Mr. Deputy Chairman, Sir, for giving me the 
permission.  
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(MR. CHAIRMAN in the Chair.) 
 

मȅ आपके माध्यम से माननीय मंतर्ी जी से यह जानना चाहती हँू िक पूरे भारतवषर् की 
िडफरȂट Îटेट्स मȂ 15 वेटनरी यिूनविर्सटीज़ हȅ, तो ओिडशा मȂ वेटनरी यिूनविर्सटी बनाने को लेकर 
क्या ĢÎताव है? 2021 मȂ ओिडशा मȂ वेटनरी यिूनविर्सटी को लेकर अनाउंसमȂट की गई थी। उसके 
िलए 20 करोड़ का बजट एलोकेशन भी हुआ था, लेिकन कहीं-न-कहीं वह Ģोजेक्ट कोÊड 
Îटोरेज मȂ चला गया है। आज भी हमारे यहा ँवेटनरी डॉक्टसर् Îटर्ाइक पर बठेै हȅ। इसे 15 िदन हो 
गए हȅ और 3 िदन से वे हंगर Îटर्ाइक पर बठेै हȅ। मȅ माननीय मंतर्ी जी से यह जानना चाहती हँू िक 
यह हमारे पास की Îटेट झारखंड मȂ भी है, वैÎट बगंाल मȂ भी है, मगर हमारे ओिडशा मȂ जो 
Ģोजेक्ट िदया गया था, वह कोÊड Îटोरेज मȂ क्यȗ चला गया, उसका िरवाइवल कब होगा? 

 
MR. CHAIRMAN: Shri Saket Gokhale; not present.  ...(Interruptions)... Yes, the 
Hon.  Minister.  Sorry, Hon.  Minister, there was some mishap. 
 
Ǜी परशोǄम रुपाला: सर, सधं्या काल मȂ ऐसा होता है। यह सधं्या काल है।   
 
MR. CHAIRMAN: I am grateful for appreciating it.  
 
Ǜी परशोǄम रुपाला: माननीय सदÎया ने ओिडशा की veterinary university के बारे मȂ ĢÌन 
उपिÎथत िकया है। मȅ उनके सजं्ञान मȂ बताना चाहंूगा िक यह यिूनविर्सटी बनाने का दाियत्व राज्य 
सरकार का होता है। राज्य सरकार इसमȂ आगे बढ़े।  हमारे पास इनको सहयोग करने का जो भी 
ĢÎताव आएगा, उसे हम जरूर देखȂगे। उन्हȗने िजस Îटर्ाइक का उÊलेख िकया है, उसका कोई 
cognisance अभी तक भारत सरकार को नहीं िमला है और यह हमारे सजं्ञान मȂ भी नहीं है।  
आपके माध्यम से अगर इसी मȂ भारत सरकार का आप कोई इंटरवȂशन चाहते हȅ, तो यह हमारे 
सजं्ञान मȂ लाइए, हम इस पर िवचार करȂगे। 
 
MR. CHAIRMAN: Shri Saket Gokhale; not present. Shri Harnath Singh Yadav. 
 
Ǜी हरनाथ िंसह यादव: माननीय सभापित जी, गाय िवÌव का एकमातर् Ģाणी है, िजसका दूध, घी, 
छाछ और मल मूतर् वैज्ञािनक दृिÍट से अत्यिधक उपयोगी और पिवतर् माना जाता है। इस कारण से 
समÎत िंहदू समाज गाय को साÎंकृितक, धािर्मक, आिर्थक और िचिकत्सा की दृिÍट से अित Ǜǉा 
के साथ गौ माता के रूप मȂ पूजा करता है, परंतु सरकारी अिभलेखȗ मȂ गौ माता का गौ पशु के रूप 
मȂ उÊलेख होता है, जो करोड़ȗ लोगȗ की भावना को आहत करता है।  
 मȅ माननीय मंतर्ी जी से जानना चाहता हंू िक क्या सरकार गौ माता को गौ पशु सवंगर् से 
हटाकर अलग से गौ माता सवंगर् बनाने पर िवचार करेगी?   
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Ǜी परशोǄम रुपाला: माननीय सभापित महोदय, हरनाथ िंसह जी का यह बहुत ही भावनापूणर् 
और अच्छा सुझाव है, उस पर सरकार अवÌय िवचार करेगी। सर, मȅ इस सदन के माध्यम से एक 
बात भारत के पशुपालन मंतर्ी के नाते बताना चाहता हंू िक जैसे मल और मूतर् शÅद ही अपिवतर्ता 
के Ǐोतक हȅ, उसको कहने से िफर उसकी Ëयाख्या करने की जरूरत नहीं होती है और वह िकसी 
का पिवतर् नहीं होता है। पूरी दुिनया की पूरी सिृÍट मȂ जल, थल, नभ मȂ एक हमारी देशी गौ माता 
ऐसी है, िजसका मल और मूतर् पिवतर् है, कुदरत ने ही कुछ ऐसा सजृन िकया है। इसका सÇमान 
हम तो कर ही रहे हȅ, मगर अब िवÌव भी कर रहा है। दुिनया मȂ हमारी indigenous गाय की बहुत 
ही बड़ी मािर्कट खड़ी हो रही है और दुिनया मȂ उसकी िडमाडं बढ़ रही है।                    

 
 

WELCOME TO FOREIGN MINISTER OF BANGLADESH 
 

MR. CHAIRMAN: Hon.  Members, His Excellency, Dr. Hasan Mahmud, Hon.  Foreign 
Minister of Bangladesh, an honoured guest, is seated in the Special Box to view our 
proceedings of the House.  

On my own behalf and on behalf of the Hon. Members of the House, I have 
great pleasure in welcoming His Excellency, Dr. Hasan Mahmud, Hon. Foreign 
Minister of Bangladesh. Through him, we convey our greetings and best wishes to 
the Members of Parliament, the Government of Bangladesh and the friendly people of 
Bangladesh.                                              

 
 

ORAL ANSWERS TO QUESTIONS - Contd. 
 

MR. CHAIRMAN: Q. No. 77.   
 

Implementation of Kotipalli-Narasapur railway project 
 
*77. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of RAILWAYS be 
pleased to state: 
 

(a) whether it is a fact that Government is implementing Kotipalli-Narasapur 
railway project on the basis of cost sharing with Government of Andhra 
Pradesh; 

(b) if so, the details thereof and the amount deposited by Government of Andhra 
Pradesh; 
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(c) whether Government of Andhra Pradesh is also required to hand over certain 
extent of land for this project; and 

(d) if so, the details regarding the handing over of the required land by 
Government of Andhra Pradesh? 

 
THE MINISTER OF RAILWAYS (SHRI ASHWINI VAISHNAW): (a) to (d) A Statement 
is laid on the Table of the House. 
 

Statement 
 
(a) to (d) Kotipalli-Narsapur (57.21 km) new line Project was sanctioned in 2000-01 
with 25% cost sharing by Government of Andhra Pradesh. Sanctioned cost of the 
project is ₹2120 crore and an expenditure of ₹1115 crore has been incurred upto 
March, 2023.  
 So far Government of Andhra Pradesh has deposited only ₹52.69 crore 
towards their share in project and amount of ₹477.39 crore is outstanding from 
Government of Andhra Pradesh towards their share in project.  
 In this project only about 162.52 Hectare land has been handed over by 
Government of Andhra Pradesh out of total requirement of about 421.35 Hectare.  
 Works on Kotipalli-Narsapur new line project is held up as Government of 
Andhra Pradesh is not depositing their outstanding cost share for the project and 
delay in handing over of the land. The work is in progress in available land.  
 Since 2014, there has been substantial increase in fund allocation and 
commensurate commissioning of projects across Indian Railways. Budget allocation 
for infrastructure projects and safety works falling fully/partly in the State of Andhra 
Pradesh is as under: 

Year  Budget outlay  Increase w.r.t. average 
annual allocation during 2009-
14 

2009-2014 ₹886 cr/year  - 
2023-2024 ₹8406 cr More than 9 times 

 
Though fund allocation has increased manifold but pace of execution of project 

is dependent on expeditious land acquisition. Railway acquires the land through State 
Government. State Government assesses the compensation amount and advises to 
Railway. On receipt of demand from State Government, Railway deposits 
compensation amount with concerned District Land Acquisition Authority. Execution 
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of important infrastructure projects falling fully/partly in the State of Andhra Pradesh is 
held up due to delay in land acquisition and only about 2023 Hectare land has been 
acquired out of total requirement of about 4373 Hectare. Railway had initiated efforts 
for acquisition of land but could not succeed in acquiring land for projects. Support of 
the Government of Andhra Pradesh is needed to expedite the land acquisition. 
Railway has taken up 07 projects on cost sharing basis with Government of Andhra 
Pradesh. Government of Andhra Pradesh is not depositing their share in cost sharing 
projects, an amount of ₹6958 crore is outstanding from Government of Andhra 
Pradesh towards their share in projects. 
 Commissioning of infrastructure projects falling fully/partly in the state of 
Andhra Pradesh is as under: 

Period Total Length 
Commissioned 

Average Length 
Commissioned 

Increase w.r.t. average 
commissioning during 

2009-14 
2009-14 363 km 72.6 km/Year - 
2014-23 1,266 km 140.67 km/Year Approx 2 times 

 
SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, I have gone through the answer 
given by the Hon.  Minister. Out of Rs.477.39 crores, the State Government has 
deposited Rs.52.69 crores. Likewise, out of 421.35 hectares, 162.52 hectares has 
already been handed over with regard to the project. Similarly, Nadikudi - Srikalahasti 
new lane, Bhadrachalam - Kovvur new lane, Vijayawada - Gudivada - Bhimavaram - 
Narsapur new lane, Gudivada - Machilipatnam - Bhimavaram new lane, Kadapa - 
Bangalore -Tumkur - Rayadurga new lane, Visakhapatnam metro line,  these projects 
are already there pending for the last several years. All these projects are non-started 
ones. Despite the small contribution by the Government, as per the answer, the State 
Government did not allocate the sufficient lands and funds. In view of these non-
started projects for the last few years, is there any proposal from the Central 
Government, on its own, to take up the railway projects due to the financial doldrums 
of the State of Andhra Pradesh, in view of the present system? 
 
SHRI ASHWINI VAISHNAW: Mr. Chairman, Sir, the Hon.  Member has raised a very 
valid point. When there was a very clear agreement between a State Government and 
the Central Government for a particular project, then that agreement should be 
honoured.  Wherever the Central Government has taken up the projects on their own, 
and, of course, all those decisions are taken in consultation with the State 
Governments, the projects have been fully funded by the Central Government. But, in 
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the cases that Hon.  Member has mentioned, the State Government had promised to 
contribute because those projects had some financial viability issues. So, the State 
Government must honour their commitment, Sir. 
 
MR. CHAIRMAN: Second Supplementary, Shri Kanakamedala Ravindra Kumar. 
 
SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, as per the provisions of the A.P. 
Reorganization Act, South-Central Railway Zone has to be established in the State of 
Andhra Pradesh, Visakhapatnam. Despite the proposal made by the Central 
Government, according to the Central Government, the State Government did not 
allocate the sufficient land as per the answer given earlier by the Hon.  Railway 
Minister. But, the State Government is expressing its opinion. We have already 
addressed a letter to the Central Government. Despite the State Government's 
willingness, the Railway Department did not come forward to establish the Railway 
Zone. 
 
MR. CHAIRMAN:  What is your supplementary? 
 
SHRI KANAKAMEDALA RAVINDRA KUMAR: What is the impediment in proceeding 
further in respect of the Railway Zone? 
 
SHRI ASHWINI VAISHNAW: The land which has been identified so far, it is a 52 acre 
plot, that is the backwater of a lake. This is highly waterlogged land, which is not 
suitable for constructing a South-Coast Zone Building. That is why we have 
requested that a suitable land may be identified by the State Government. That 
process is on. In the meanwhile, I would also like to point out that the Hon. Prime 
Minister, Shri Narendra Modi, has allocated record amount of funds for development 
of Railways in Andhra Pradesh. During the period 2009 to 2014, the average allocation 
for Andhra and Telangana, the undivided State, used to be only Rs. 886 crore. In the 
current Budget, Hon. Prime Minister has allocated Rs.9,138 crore. Sir, the Prime 
Minister has always said, 'Sabka Sath, Sabka Vikas, Sabka Vishwas aur Sabka 
Prayas'. That fourth element is very important 'Sabka Prayas'. Sabka Prayas will 
mean that the State Government also must come with rapid land acquisition with 
support in the law and order. Out of 4,373 hectare land required for development of 
Railway projects in Andhra, only 2,023 hectares have been acquired so far. So, I will 
request the Hon.  Member, through you, Sir, to kindly request the State Government 
as far as possible to support the development of Railways.  
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MR. CHAIRMAN: Third Supplementary, Shri Saket Gokhale. 
 
SHRI SAKET GOKHALE: Sir, through you, I would like to inform the Hon.  Minister 
that there are constant reports and complaints on social media from passengers 
regarding overcrowding in general compartments of trains and that unreserved 
passengers have now begun travelling in Sleeper and 3-Tier AC coaches. I just want 
to ask the Hon.  Minister as to what steps the Railways are taking to reduce 
overcrowding in trains and how does the Railways plan to increase the passenger 
capacity, since it is clear today that the number of passengers far exceeds the 
available capacity. 
 
SHRI ASHWINI VAISHNAW: Sir, I will request your goodself to have an orientation 
course of the Hon. Member because when a supplementary question has to be 
asked, that has to be related to the questions. 
 
MR. CHAIRMAN: Please take your seat. ...(Interruptions)... Mr. Gokhale, do not 
make it a habit. ...(Interruptions)... The question is 'Implementation of Kotipalli-
Narasapur Railway Project'. ...(Interruptions)... 
 
SHRI SAKET GOKHALE: Sir, it is related to the Railways. The questions have been 
asked earlier also about things which are not related to the main question. 
 
MR. CHAIRMAN: Now, fourth supplementary; Shri Niranjan Bishi. 
...(Interruptions)...  Sorry and do not do it like this. ...(Interruptions)... Do not 
make it a habit. ...(Interruptions)... Try to learn. ...(Interruptions)... No, no; it has 
become your habit. ...(Interruptions)... You can ask a question. ...(Interruptions)... 
Sit down first. ...(Interruptions)... Take your seat. ...(Interruptions)... Hon.  
Members, when questions are raised and Jairam Rameshji, you are here, when a 
question is raised, it is with respect to a specific matter. Am I right? The Hon.  
Minister is required and expected to be fully updated on that question. 
...(Interruptions)... 
 
SHRI SAKET GOKHALE: Sir, in the answer, he has given his election speech 
....(Interruptions)... 
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MR. CHAIRMAN: I hereby name... ..(Interruptions)...  Could you take your seat? Do 
not force me. Hon.  Members, I need your guidance. The question was specific: 
'Implementation of Kotipalli-Narasapur Railway Project'. The Hon. Minister has given 
response to it. The Hon. Member was not present after giving his name to a 
supplementary on the earlier question. Looking to the situation, he is a young 
Member, I again gave him precedence. We expect younger Members to read the 
rules and not get into such things. ...(Interruptions)... Mr. Gokhale, your conduct is 
ignoble, indecorous, against the rules. Your party leaders need to enlighten you, and 
Mr. Sukhendu Sekhar Ray, before you take the floor, I want to say that I am extremely 
pained. It is expected of the floor leader to enlighten the young Member.  He makes it 
a habit day in and day out and force my hand... This is not a mileage matter. Would 
anyone in the House with any sense of proportionality expect the Hon. Minister to 
respond immediately on an issue which is not subject matter of the question? 
Sukhendu Sekhar Rayji, I strongly appeal to you. Take up the matter in your 
parliamentary party forum; take up the matter with your leadership. I have highest 
regard for all political parties. I want this House to be a platform to hold the 
Government accountable. But you cannot be part of a shouting brigade and that also 
getting into absolute irrational approach. Yes, Mr. Sukhendu Sekhar Ray, what do 
you have to say? Do you support him at the moment? 
 
SHRI SUKHENDU SEKHAR RAY: Sir, according to the Minister or the Chair, the 
question that was put by Hon. Member of my party may not be related with the main 
question. The Minister could have said that since is not related to the question, he will 
not answer it. Instead of that, in an excitement, he said that there should be an 
orientation course for the new Member, etc. 
 
MR. CHAIRMAN: He did not say that. ...(Interruptions)... I have said it. 
...(Interruptions)... 
 
SHRI SUKHENDU SEKHAR RAY: He said it. Sir, I am not supporting what my 
Member has said. But that does not mean... 
 
MR. CHAIRMAN: One minute... 
 
SHRI SUKHENDU SEKHAR RAY: Sir, I am pointing out. 
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MR. CHAIRMAN: Please give me a minute so that I have my bit of a say. Mr. 
Sukhendu Sekhar Ray, when the Hon.  Minister said, what he meant was that the 
supplementary is not related to the question. And when the Member persists, he is up 
on his seat; again, look at him, look at him! ...(Interruptions)...  Sorry, I would urge 
Mr. Sukhendu Sekhar Ray to kindly make it convenient to see me in the Chamber 
today. I take a very serious view of the matter. I would greatly appreciate if you can 
spare time to see me in the Chamber so that this public time for which public 
exchequer pays hugely is not misutilised.  Now, next supplementary. 
 
SHRI NIRANJAN BISHI: Thank you Hon.  Chairman, Sir, for permitting me to speak. 
I, first of all, express my thanks to the Hon.  Minister of Railways, Shri Ashwini 
Vaishnaw, for granting Railway Wagon Workshop at Kantabanji and stoppage of Durg 
Puri express train at Loisingha. I want to appeal to the Hon.  Minister to kindly 
approve extension of Samta Express Train from Balangir to Delhi and Prayagraj 
because there is no train from district headquarters of Balangir to Delhi. So, people at 
Railway Users' Association are demanding it. So, I appeal to our Minister to take 
steps in this regard.   
 
MR. CHAIRMAN:  Have you noted the appeal?   
 
SHRI ASHWINI VAISHNAW: Yes, Sir. ...(Interruptions)... 
 
MR. CHAIRMAN: Dr. John Brittas, there is a ruling of the Chair that the Hon. Minister 
has noted the appeal. I think that should satisfy the Member and everyone else.   
 
DR. JOHN BRITTAS: I am sorry, Sir. 
 
MR. CHAIRMAN: Your 'sorry' is not taken on record, and I am so glad that Mr. Saket 
Gokhale is smiling. Saket, you also spare some time to see me in the Chamber today.  
Dr. Fauzia Khan. Before I call her, Dr. Fauzia Khan is a Member of this House who is 
extremely well prepared, thoroughly well prepared and asks very relevant 
supplementaries. Everyone asks, but I single out her because she does it invariably.   
 
DR. FAUZIA KHAN: Sir, as per the February, 2023 flash report by the Infrastructure 
and Project Monitoring Division of the MoSPI on Railway projects, 173 out of 174 are 
delayed. The Munirabad-Mahabubnagar project faces a significant delay of 276 
months while Udhampur-Srinagar Baramullah project lacks by 247 months. Sir, what 
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steps are being taken to address the root causes of these delays and what measures 
are in place to prevent similar setbacks in future projects? 
 
SHRI ASHWINI VAISHNAW: Sir, this is a very important matter which Hon. Member 
has rightly raised and I support your kind observation that Dr Fauzia Khan is always 
very well prepared. I would like to take a couple of minutes to explain this point. When 
in 2014, Hon.  Prime Minister, Narendra Modiji, took the responsibility of this country, 
at that point of time, the average pace of construction of Railway tracks in the country 
was only four kilometers per day. During the entire 2004-2014 period, only 14,900 
kilometre tracks were laid. I am very happy to inform you and through you, to your 
kind self and to the entire House and the country that today the pace of construction 
is 15 kilometres per day. सर, आज देश मȂ Ģित िदन 15 िकलोमीटर नए रेलवे टैर्क बन रहे हȅ। 
2014 से 2023-24 का अब तक का जो period है, अभी तो इस financial year मȂ दो महीने और 
बाकी हȅ, इसमȂ कुल िमला कर 30,336 िकलोमीटर नए रेलवे टैर्क्स बने हȅ। काम मȂ िजतने भी 
systematic improvements करने थे, there are lots and lots of reforms which the Prime 
Minister has done in Railways. बहुत सारे डॉक्युमȂट्स का standardization करना था, बहुत 
जगहȗ पर design मȂ िदक्कत आ रही थी, इसिलए design का standardization करना था। कई 
जगहȗ पर organization की strength को इÇपर्ूव करना था, कई जगहȗ पर processes को चȂज 
करना था, िजससे िक काम तेजी से अपर्ूव हो और सबसे बड़ी बात फंिंडग की थी। 2014 मȂ जनरल 
बजट से एक negligible amount आता था, लेिकन आज मोदी जी ने इस बजट मȂ रेलवे के 
डेवलपमȂट के िलए 2 लाख 52 हजार करोड़ रुपए का एलोकेशन िकया है। सर, रेलवे गरीबȗ की 
सवारी है, रेलवे िमडल क्लास की सवारी है और इस पर मोदी जी का एकदम ÎपÍट फोकस है।  
यह मोदी की गारंटी है िक रेलवे टोटली टर्ासंफॉमर् होकर रहेगा। 
 
MR. CHAIRMAN: Q. No. 78. Shri K.R.N. Rajeshkumar, not present. Any 
supplementaries? 
 

*Q. No. 78. [The questioner was absent.] 
  

Cyber security and hacking of social media 
 
*78. SHRI K.R.N. RAJESHKUMAR: Will the Minister of ELECTRONICS AND 
INFORMATION TECHNOLOGY be pleased to state: 
 

(a) whether the Ministry discusses cyber security and hacking of social media 
accounts (like Facebook) of individual users with leading social media 
platforms; 
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(b) if so, whether social media platforms assured Government of its security 
features to prevent hacking; 

(c) the number of hacking/digital impersonations of public persons complaints 
received by   Government; and 

(d) the security measures and commitments of social media platforms and 
Government’s direction  to the social media platforms to ensure  cyber security 
of citizens. 

 
THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI 
ASHWINI VAISHNAW) (a) to (d):  A statement is laid on the Table of the House. 

 
Statement 

 
(a) to (d) The policies of the Government are aimed at ensuring that internet in India 
is open, safe &trusted and accountable to all our users. Specifically, to deal with 
cyber security, Indian Computer Emergency Response Team (“CERT-In”) is 
established under Section 70B of the Information Technology Act, 2000 (“IT Act”). 
CERT-In is the national nodal agency for responding to computer security incidents 
and has power to prescribe and implement reasonable security best practices. 
CERT-In may also call for information and give direction to the service providers, 
intermediaries (including social media intermediaries), data centres, body corporate 
and any other person for carrying out the provisions of functions under section 
70B(4) of the IT Act.  
 CERT-In issued a direction on 28th April, 2022 mentioning types of cyber 
security incidents, including identity theft, spoofing and phishing attacks, to be 
mandatorily reported by service providers, intermediaries (including social media 
intermediaries), data centres, body corporate and Government organisations to 
CERT-In. 
 Additionally, CERT-In has also taken following measures to enhance 
awareness among organisations and users for safe usage of digital technologies and 
prevent cyber frauds:   
 

a. CERT-In issues alerts and advisories regarding latest cyber 
threats/vulnerabilities and countermeasures to protect computers, mobile phones, 
networks and data on an ongoing basis. CERT-In has issued 72 advisories for 
organisations and users for data security, securing social media accounts and 
mitigating fraudulent activities. 
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b. On observing hacking of social media accounts, CERT-In coordinates incident 
response measures with affected entities and service providers. 

c. CERT-In is working in coordination with service providers to track and disable 
phishing websites and facilitate investigation of fraudulent activities. 

d. CERT-In has empanelled 177 security auditing organisations to support and 
audit implementation of Information Security Best Practices.  

e. CERT-In operates the Cyber Swachhta Kendra (Botnet Cleaning and Malware 
Analysis Centre) to detect malicious programs and provides free tools to remove the 
same, and also provides cyber security tips and best practices for citizens and 
organisations. 

f. CERT-In has set up the National Cyber Coordination Centre (NCCC) to 
generate necessary situational awareness of existing and potential cyber security 
threats.  

g. CERT-In is regularly carrying out various activities for development of cyber 
security capacities, skill building, awareness and citizen sensitization with respect to 
cyber-attacks and cyber frauds. In order to create security awareness within the 
Government, Public and Private Sector organizations, CERT-In regularly conducts 
trainings / workshops to train officials of Government, Public and Private sector 
organizations across all sectors and citizens on focused topics of Cyber Security. A 
total of 10074 officials from Government, critical sectors, public and private sector 
have been trained in 26 training programs in the area of cyber security during 2023. 
 CERT-In regularly disseminates information and shares security tips on cyber 
safety and security through its official social media handles and websites. CERT-In 
organised various events and activities for citizens during Safer Internet Day on 
7.2.2023 and Cyber Security Awareness Month in October 2023, by posting security 
tips using posters and videos on social media platforms and websites. CERT-In, in 
association with Centre for Development of Advanced Computing, conducted an 
online awareness campaign for citizens, covering topics such as general online 
safety, social media risks and safety, mobile related frauds and safety, secure digital 
payment practices, etc., through videos and quizzes on the MyGov platform. 
 Rule 3(1)(b)(v) and (vi) of the IT Rules 2021 prohibits misinformation and 
patently false information on the Indian Internet or that impersonates another person. 
MeitY has, from time-to-time, issued advisories to the intermediaries for ensuring 
compliance with the prescribed due diligence and grievance reporting mechanism 
under the IT Rules, 2021.The failure to observe these rules will amount to non-
compliance with the IT Rules, 2021 and result in the concerned intermediary 
automatically losing exemption from liability under section 79 of the IT Act. 
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Government has also established Grievance Appellate Committees (“GAC”) under 
the IT Rules, 2021 to allow users and victims to appeal online on www.gac.gov.in 
against decisions taken by the Grievance Officers of intermediaries. 
 As per information reported to and tracked by the Indian Computer Emergency 
Response Team (CERT-In), there were 6, 32 and 15 instances of hacking of social 
media accounts of users and organizations during the years 2021, 2022 and 2023 
respectively. Further, 13,506 cases have been registered for cheating by personation 
by using computer resource (Section 66D IT Act) during year 2022.  
 Additionally, GAC has also received 205 appeals related of hacking/digital 
impersonation and 181 appeals have been disposed.  
 
SHRIMATI JAYA BACHCHAN: Sir, I would like to ask the Hon.  Minister whether the 
Government has considered amending the Intermediary Rules under the IT Act. If so, 
the reasons thereof. And, whether the Government has any plans to introduce pre-
censorship on online content and, if so, the details thereon. 
 
SHRI ASHWINI VAISHNAW: Sir, Hon.  Member has asked a very, very relevant and 
important question. I would like to answer this supplementary in three parts.  First 
part is, yes, we are amending the Intermediary Rules. The reason for that is, the 
deepfake issue has come up in a very big way.  Sir, today, social media platform and 
internet is an integral part of our lives. Practically everything that we do, whether it is 
banking, entertainment, reading news, etc., we are dependent on social media 
platforms and internet. With the spread of misinformation, deepfakes, we must take 
very strict and urgent action to make sure that this menace is removed. So, we are 
amending the Intermediary Rules.  We are coming up with provisions where there is a 
significant responsibility bestowed on the social media platforms, so that they can 
detect deepfakes, misinformation and take early action. That is the first part. The 
second part is: Very clearly, the context of social media platforms and the safe 
harbor, which was there for many decades, has changed. Today, most of the social 
media platforms are already having their moderation technologies, moderation 
requirements and on the basis of that, they are already doing a lot of moderation. In 
that sense, platform is no longer a pure platform as it was, let us say, thirty years 
back. So, today, the entire world, the global regulatory community is reaching a kind 
of consensus and I also request the Hon.  Members to develop some sort of 
consensus that the social media platforms will have to take more responsibility for 
what they are publishing on their platforms. That is the second part. The third part, 
Hon. Chairman, Sir, is: We are creating an institutional framework for the digital 
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economy. That institutional framework has three parts – first is, having totally a new 
set of legislations. The Telecommunications Bill was passed by this esteemed House.  
The Digital Personal Data Protection Bill was passed by this esteemed House. There 
is another Bill in the working. The rules, regulations and the entire implementation 
mechanism are being converted into a total digital mechanism. We are also working 
very closely with almost every stakeholder to make sure that our internet is safe, 
trusted and delivering what it is supposed to do, Sir. 
 
Ǜी राजीव शुƛा: सभापित जी, मȅ माननीय मंतर्ी जी से यह जानना चाहता हँू िक आज साइबर 
कर्ाइम की िÎथित यह है िक इसका लोग इस कदर दुरुपयोग कर रहे हȅ िक इसके माध्यम से वे 
लाखȗ लोगȗ का पैसा हड़प ले रहे हȅ। तमाम राज्यȗ से इसको इस तरह के गȅग ऑपरेट करते हȅ, जो 
लोगȗ का पैसा हड़पते हȅ। इस मामले मȂ आप क्या-क्या कदम उठा रहे हȅ, वह अपनी जगह है, 
लेिकन इसमȂ जहा ँतक सोशल मीिडया का िजकर् है, तो सोशल मीिडया एक ऐसा Ãलेटफॉमर् हो 
गया है िक उस पर ģीडम ऑफ एक्सĢेशन के नाम पर कोई भी Ëयिƪ िकसी के िखलाफ कुछ भी 
िलख सकता है। उसमȂ Ģाइवेसी का कोई सवाल नहीं है, उसकी इज्जत का कोई सवाल नहीं है 
और वह कंटȂट उस पर सालȗ तक पड़ा रहता है। उसको आप हटवा नहीं सकते, क्यȗिक जो 
Ãलेटफॉमर् ओनसर् हȅ, वे कहते हȅ िक साहब, आप कोटर् से ऑडर्र लीिजए। 
 
MR. CHAIRMAN: Your supplementary, please. 
 
Ǜी राजीव शुƛा: कोटर् से ऑडर्र लेने कौन जाए, कौन लेता है? जब कोई आदमी उसको खोलता 
है और देखता है िक अÌवनी वैÍणव के नाम से कुछ है, िजसमȂ 10 चीज़Ȃ िलखी हुई हȅ, तो वह 
समझता है िक यही असली अÌवनी वैÍणव हȅ या यही राजीव शुक्ला हȅ। असिलयत यह है िक बात 
कुछ और होती है और लोग उन allegations के आधार पर अपना ओिपिनयन फॉमर् करते हȅ। आप 
इसको कैसे रोकȂ गे? यह एक ऐसी ĢॉÅलम हो गई है िक इससे लोगȗ की Ģाइवेसी िछन गई है।  
लोगȗ की जो अपनी इज्जत है, respect है, reputation है, उसके साथ िखलवाड़ हो रहा है। 
...(Ëयवधान)... 
 
MR. CHAIRMAN: Now, Mr. Minister. 
 
Ǜी राजीव शुƛा: सर, ĤॉडकाÎटसर् के रेगुलेशंस हȅ, न्यज़ूपेपसर् के रेगुलेशंस हȅ, लेिकन सोशल 
मीिडया मȂ कोई accountability नहीं है। आप उसको कैसे िफक्स कर रहे हȅ, उसका क्या Ģोिवज़न 
ला रहे हȅ? दूसरा यह िक ये कंटȂट वहा ंसे कैसे हटȂ? तीसरा यह िक य-ूǷूब चैनल वगैरह को जो 
आप Åलॉक कर रहे हȅ, वह एकतरफा नहीं होना चािहए। इसके िलए कोई रूल बनना चािहए। यह 
नहीं हो िक जो सरकार िवरोधी है, उसको तो हटा दȂ और बाकी चलते रहȂ। इससे समÎया का हल 
नहीं िनकलेगा। दूसरे लोग दुरुपयोग करȂगे। मेरा ĢÌन थोड़ा िवÎतार से था, इसके िलए मȅ क्षमा 
चाहता हंू। आशा है िक माननीय मंतर्ी जी जवाब दȂगे। 
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MR. CHAIRMAN: Inspired by the Hon. Minister, the Hon.  Member has asked his 
supplementary in three parts; and epicentre is Jaya Bachchanji.  ...(Interruptions)...  
 
SHRI ASHWINI VAISHNAW: I will answer in one part, Sir. सर, मȅ इस ĢÌन का उǄर 
एकदम सकें्षप मȂ देना चाहंूगा। माननीय सदÎय ने एकदम सही बात कही है और जो Ãवाइंट मȅने 
िपछले जवाब मȂ कहा था िक सोशल मीिडया ÃलेटफॉÇसर् को िज़Çमेदारी लेनी चािहए और इसके 
ऊपर  इस हाउस मȂ भी consensus बनना चािहए, क्यȗिक िवÌव भर मȂ आज एक consensus बन 
रहा है। सोशल मीिडया Ãलेटफॉमर्  के बारे मȂ जैसा माननीय सदÎय ने कहा, मȅ बताना चाहंूगा िक 
ऐसा नहीं हो सकता िक कोई भी, कुछ भी िलख दे और िकसी की भी reputation के साथ 
िखलवाड़ कर दे। ऐसा नहीं होना चािहए। समाज मȂ सोशल मीिडया Ãलेटफॉमर् की बहुत वैÊय ूहै, 
उसकी पॉिज़िटव वैÊय ू है और एक जो नेगेिटव इÌय ू है, उसको सॉÊव करना भी हम सबकी 
िज़Çमेदारी है। इसमȂ हाउस का एक consensus रहे िक जो भी गलत िलखता है, तो उसको तुरंत 
हटाने की पावर भी होनी चािहए, मथैड भी होना चािहए। सरकार ने एक institutional framework 
बनाया है, वह अब तक बहुत कारगर िसǉ हुआ है और जैसे-जैसे हाउस मȂ और consensus 
होगा, इसमȂ और कड़े कानून बनाने चािहए।  
 
MR. CHAIRMAN:  Shrimati Priyanka Chaturvedi.  ...(Interruptions)...  
 
Ǜीमती जया बƳन: सर, मंतर्ी जी ने बहुत अच्छा जवाब िदया है, मगर ये जो भी मथैड यूज़ कर रहे 
हȅ, वह कामयाब नहीं है। हमारे नाम से इंÎटागर्ाम पर अकाउन्ट्स हȅ। I am not on social media 
at all. मȅ आपको बहुत पसर्नल चीज़ बता रही हंू। It is very nice of you to say ‘consensus of 
the House’, and everything. But, whatever methodology you are adopting is not 
working and it has become worse.      
  
MR. CHAIRMAN: Thank you, Madam. I have made an exception.    
 
Ǜीमती िĢयंका चतुवȃदी: सर, 30 अक्टूबर को मुझे एक एसएमएस आया था, काफी opposition 
MPs को ई-मेल आया था। ऐÃपल ने message भेजा था, ‘State-sponsored attackers may be 
attacking your i-phone’. उसके सदंभर् मȂ उसी िदन मȅने माननीय आईटी िमिनÎटर को िचƻी 
िलखी थी, आज 4 महीने होने वाले हȅ, उसका कोई जवाब नहीं आया है। सर, उन्हȗने एक बहुत 
constructive suggestion िदया िक एक orientation course होना चािहए, ऐसे ही orientation 
course िमिनÎटसर् के िलए भी होने चािहए िक time bound िचƻी का जवाब दȂ।  
 दूसरा यह िक राज्य सभा की एक मेÇबर ऑफ पािर्लयामȂट के ऊपर लोक सभा मȂ नाम 
लेकर allegation न लगाएं, यह आपके सजं्ञान मȂ भी है।  
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MR. CHAIRMAN: I will answer for the first one. If any Hon.  Member feels that an 
Hon.  Minister is not responding to the communications of the Hon.  Member, 
approach your Chairman.  ...(Interruptions)... Please take your seat. 
...(Interruptions)... Take your seat.   
 
Ǜी अǚनी वैÍणव: सर, अगर िकसी को लगता है िक उसके फोन मȂ कोई ĢॉÅलम है - सर, हमारे 
यहा ंएक बहुत अच्छा institutional mechanism है, CERT-In is a highly qualified technical 
organization. It is purely a technical organization. आप अपना फोन दीिजए। सर, हमने 
openly कहा है, I have said that in public through a press conference that if any Hon.  
Member or any honourable citizen of the country has any issue related to hacking of 
their phone or something, kindly share that information, kindly share the details, 
kindly submit your phone, we will get it technically examined.  ...(Interruptions)... 
 
MR. CHAIRMAN: Just one minute.  ...(Interruptions)...  Priyankaji,  you are a senior 
person.  Please don’t do it and take your seat.   
 
Ǜी अǚनी वैÍणव: सर, ऐसा नहीं हो सकता िक केवल allegation लगाएं। अगर कोई allegation 
लगाता है, तो साथ मȂ जो law enforcement की एजȂसीज़ हȅ, जो  Îटर्क्चर है, िसÎटम है, उस 
िसÎटम के साथ आपको co-operate भी करना पड़ेगा।  वन वे नहीं चलता है...(Ëयवधान)... वन व े
नहीं चलता है।...(Ëयवधान)...  आप अगर बार-बार कहते हȅ, एक माननीय सदÎय कहते हȅ िक 
social media …(Interruptions)..    
 
MR. CHAIRMAN: No. …(Interruptions).. Hear the Hon.  Minister. ...(Interruptions).. 
Shrimati Priyanka Chaturvedi, please; first hear the Minister. ...(Interruptions).. Hear 
the Minister. ...(Interruptions)..  No; please hear the Minister. ...(Interruptions).. 
Can I allow it?  You asked a question. The Minister did not get up because he was 
not allowed to get up. ..(Interruptions)…  
 
SHRIMATI PRIYANKA CHATURVEDI: Why don’t you allow, Sir? 
 
MR. CHAIRMAN: I must have some sanction imposed and one sanction is, please 
ask question when I say so.  Now, Hon.  Minister.  
 
Ǜी अǚनी वैÍणव: अगर कोई आरोप लगाता है िक भारत सरकार...(Ëयवधान)... माननीय सदÎय 
ने आरोप लगाया है, तो इनकी िजÇमेदारी बनती है as a citizen of this country and as a 
Member of this House to absolutely cooperate in the investigation, so that the truth 
would come out. This is what I have been requesting. I have done that through a 
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Press Conference. I have done in this House itself when the Post Office Bill was being 
discussed. If the Hon.  Member just stands there to make allegation, that is not the 
way a Member should be behaving.    
 
MR.CHAIRMAN: Now, Question No. 79. ..(Interruptions).. Shrimati Geeta alias 
Chandraprabha. ..(Interruptions).. Nothing will go on record. Dr. John Brittas, 
…(Interruptions).. No, Madam Jaya Bachchan. …(Interruptions).. Question No. 79, 
Shrimati Geeta alias Chandraprabha.  …(Interruptions)..  Hon.  Minister, Question 
No. 79. …(Interruptions).. Yes, Madam.  …(Interruptions)..   First supplementary, 
please. 

 
Allocation of funds under various schemes 

 
*79. SHRIMATI GEETA ALIAS CHANDRAPRABHA: Will the Minister of 
AGRICULTURE AND FARMERS WELFARE be pleased to State? 
 

(a) whether the funds allotted to Kerala, Karnataka, Assam, Maharashtra and 
Bihar under various schemes of the Ministry during the period 2021-24 are 
higher as compared to the recent past;  

 

(b) if so, the allocation of funds thereof annually from 2021-22 to 2023-24;  
 

(c) whether Government has approved any special packages for Kerala, 
Karnataka, Assam, Maharashtra and Bihar from 2021-22 to 2023-24; and  

 

(d) if so, the list of new special packages and the amount sanctioned thereof 
annually during the period 2021-22 to 2023-24? 

 
THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS 
WELFARE (SUSHRI SHOBHA KARANDLAJE): (a) to (d) A statement is laid on the 
table of the House. 

 
Statement 

 
(a) to (d) Agriculture being a State Subject, Ministry of Agriculture & Farmer’s 
Welfare supplements the efforts of States through appropriate policy measures and 
budgetary support under various schemes/programmes. Farmers are beneficiaries of 
some of the Schemes implemented by other Ministries like Ministry of Cooperation, 
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Department of Animal Husbandry and Dairying, Department of Fisheries and Ministry 
of Rural Development etc to make agriculture more remunerative and farmers get 
maximum benefit. 
 Funds from Budgetary Allocations are released to various States through the 
schemes operated by Ministry of Agriculture & Farmer’s Welfare are broadly 
categorized as Central Sector Schemes and Centrally Sponsored Schemes. The 
entitlement based schemes among the Central Sector Schemes like PM-KISAN 
envisage direct benefit transfer (DBT) directly into the accounts of the farmers as per 
the extant guidelines of the scheme. The centrally sponsored schemes, on the other 
hand, are implemented through State Governments as per the prevailing practice. 
 The government's dedication to the agriculture sector is demonstrated by a 
consistent rise in budget allocations and the introduction of numerous new schemes, 
majority of which are Central Sector schemes. In the financial year 2024-25, the 
Ministry of Agriculture and Farmers Welfare received Rs. 1,27,469.88 crore as budget 
allocation, a significant rise from the Rs. 27,931.59 crore allocated in 2012-13, 
showcasing sustained support for farmers. List of new schemes launched is as 
follows: 

1. Pradhan Mantri Kisan Samman Nidhi (PM-KISAN) 
2. Pradhan Mantri Kisan Maan Dhan Yojana (PM-KMY) 
3. Pradhan Mantri Fasal Bima Yojana (PMFBY) 
4. Pradhan Mantri Annadata Aay Sanrakshan Abhiyan (PM-AASHA) 
5. Formation and Promotion of 10,000 Farmer Producer Organizations (FPOs) 
6. National Agriculture Market (e-NAM) 
7. Agriculture Infrastructure Fund (AIF) 
8. National Mission on Edible Oil-Oil Palm (NMEO-OP) 
9. National Beekeeping & Honey Mission (NBHM) 
10. Crop Residue Management, under SMAM 
11. Namo Drone Didi 
12. AgriStartups programme under RKVY 
13. Digital Agriculture 
 In addition to introducing new schemes, the government has also restructured 

ongoing Centrally Sponsored Schemes in to RashtriyaKrishiVikasYojana (RKVY) and 
KrishonnatiYojana (KY) schemes to align them with emerging changes and effectively 
address the evolving challenges in agriculture. Centrally sponsored schemes have 
significantly contributed to agricultural development. For instance, the Per Drop More 
Crop (PDMC) component of the RKVY has covered 78 lakh hectares under micro-
irrigation from 2015-16 to 2022-23. Additionally, through the Sub Mission on 
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Agricultural Mechanization (SMAM) component of the RKVY, over Rs. 6748.78 crore 
has been released, leading to the distribution of more than 15,75,719 agricultural 
machinery and equipment, establishment of 23472 Custom Hiring Centres, 504 Hi-
Tech Hubs, and 20597 Farm Machinery Banks. Details of achievements in respect of 
PDMC and SMAM in the states of Assam, Bihar, Maharashtra, Karnataka and Kerala 
are as follows; 

 
Number of Machinery Distributed under Sub Mission on Agricultural Mechanization 
Since 2017-18 to as on date 

State TOTAL 
ASSAM 970 
BIHAR 28559 

KARNATAKA 166538 
KERALA 84778 

MAHARASHTRA 65090 
ALL INDIA 1575719 

 
Year-wise area covered (2015-16 to 2023-24) under Micro Irrigation-PDMC Scheme 

Area in Ha 
S. 
N. State 2015-16 2016-

17 2017-18 2018-19 2019-20 2020-21 2021-22 2022-23 2023-24 

1 Assam 0 0 782 70 10873 6731 12849 7960 1435 
2 Bihar 5155 4228 3143 924 3967 1275 2087 4252 0 
3 Karnataka 64220 139405 236107 234853 250591 321178 336053 166841 0 
4 Kerala 561 310 358 965 583 389 385 1758 85 
5 Maharashtra 35242 106172 132829 159959 171097 49878 113479 168389 0 

All India 572980 839961 104893
4 

115851
9 

117257
2 937114 101507

4 1102576 409980 

 
The benefit accruing from the schemes are summarized at Annexure.   

These schemes are applicable to all the States and fund release is dependent 
on the proposals received from the respective State Governments. Since 2023-24, a 
consolidated Annual Action Plan (AAP) for Centrally Sponsored Schemes is prepared 
by each state at the beginning of the financial year and is approved by the State Level 
Screening Committee (SLSC) chaired by the Chief Secretary and representatives of 
other stakeholders including that of Department of Agriculture and Farmers Welfare. 
This provides an opportunity for state governments to prioritize their specific 
requirements among various schemes. Moreover, flexibility to reallocate funds from 
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one component to another among various components of RKVY has also been 
introduced, allowing states to make the best use of funds according to their specific 
needs. The revised system has also eliminated the multiple and varied approval 
mechanisms previously employed for different schemes. 

Fund releases are based on utilization of previous installments and SNA 
balance under the schemes. No special package has been announced during the last 
3 years for any State / States. The allocations/release for the 5 States from the 
Financial Year 2021-22 to 2023-24 are as given below: 

 
Funds Allocated/Released During Last Three Years 

(Rs. In crores) 
2021-22 2022-23 2023-24 

State 
CSS*- 

allocatio
n 

PM 
KISAN- 
Amount 
released 

PMFBY 
Premiu
m Paid 
(Central 
Share)# 

CSS- 
allocatio

n 

PM 
KISAN- 
Amount 
released 

PMFBY 
Premiu
m Paid 
(Central 
Share)# 

CSS*- 
allocatio

n 

PM 
KISAN- 
Amount 

released#
# 

Assam 493.82 926.47 76.07 672.67 560.57 65.69 991.53 768.93 
Bihar 429.85 5033.44 - 418.17 4851.82 - 335.91 3181.83 

Karnataka 1109.96 2872.39 877.95 1121.02 3414.03 1075.53 902.80 1975.20 
Kerala 165.59 2186.05 47.16 184.16 1598.63 63.62 128.43 1213.80 

Maharashtr
a 1100.67 6431.63 2455.91 1104.44 5655.85 2314.02 836.00 3850.28 

Total 3299.88 17449.9
8 3457.08 3500.46 16080.9

0 3518.87 3194.67 10990.04 

*Centrally Sponsored Schemes(CSS) 
#Figures as on 31 Dec 2023 
## only2 instalments released so far in 2023-24 

 
Annexure 

 
ACHIEVEMENTS OF MINISTRY OF AGRICULTURE AND FARMER’S WELFARE 

 
i. Record Production in Food and Horticulture 
 Food grain production has increased from 265.05 million tonnes in 2013-14 to 
record 329.69 million tonnes in 2022-23, which is the highest ever food grain 
production. The horticulture production was 351.92 million tonnes in 2022-23 which is 
highest ever for Indian Horticulture (as per 2nd advance estimates). 
ii. Growth in Export of Agricultural commodities 
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 The country has witnessed emphatic growth in export of agri and allied 
commodities. Agri and allied export has increased from 50.24 billion USD in 2021-22 
to 53.15 billion USD in 2022-23 i.e. an increase of 5.8%. 
 
iii. Increase in Minimum Support Price 
 Government has increased the MSP for all mandated Kharif, Rabi and other 
commercial crops with a return of at least 50 per cent over all India weighted average 
cost of production from 2018-19. MSP for Paddy (common) has increased  fromRs. 
1310 per quintal in 2013-14 to Rs. 2183 per quintal in 2023-24. MSP for Wheat 
increased from Rs. 1400 per quintal in 2013-14 to Rs. 2125 per quintal in 2022-23. 
Also there has been an increase in procurement from farmers.  
 
iv. Income support and Risk Cover 

PM-KISAN provides income support to farmers. Till now, Rs. 2.81 lakh crores 
have been transferred through Direct Benefit Transfer (DBT) to more than 11 crores 
beneficiaries (Farmers) through various instalments. 

Pradhan MantriFasalBimaYojana (PMFBY) was launched in 2016 addressing 
problems of high premium rates for farmers and reduction in sum insured due to 
capping. A total of 5,696.8lakh farmer applications were insured under the scheme 
since 2016-17. Total Rs154469.0 crore has been paid as claim. 

 
v. Institutional Credit for Agriculture Sector 

Institutional credit for agriculture sector is increased from Rs. 7.3 lakh crore in 
2013-14 with a target to reach Rs. 20 lakh crore in 2023-24. Benefit of concessional 
institutional credit through KCC at 4% interest per annum has also now been 
extended to Animal Husbandry and Fisheries farmers for meeting their short-term 
working capital needs.  

Currently, a KCC Saturation drive, i.e. “GharGhar KCC Abhiyan”, has been 
launched with a special focus on saturating PM KISAN beneficiaries  to extend the 
benefit of KCC and interest subvention to the maximum farmers. Further, the GoI 
took an initiative under Vikist Bharat SankalpYatara (VBSY) to raise awareness 
through outreach activities to achieve saturation of various schemes, including the 
Kisan Credit Card (KCC). In addition, the GoI has launched the PM JANMAN Yojana, 
which aim to saturate PVTGs with other centrally sponsored schemes, including the 
Kisan Credit Card (KCC). 
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vi. Promotion of Organic Farming 
The schemes ParamparagatKrishiVikasYojana (PKVY) and Mission Organic 

Value Chain Development for North Eastern Region (MOVCDNER) cater to the 
promotion of organic farming in the country. Under PKVY Scheme 32,384 clusters 
(20 ha each) formed, 6.53 lakh ha area covered and 16.19 lakh farmers have been 
benefitted.  

GoI has already initiated Natural Farming through implementation of 
BhartiyaPrakriticKrishiPadhati (BPKP- a sub scheme of PKVY) since 2020-21. A total 
of 4.09 lakh ha area has already been covered in 8 States under BPKP. The BPKP 
scheme is being up scaled in Mission Mode as a separate as National Mission on 
Natural Farming to cover 7.5 lakh ha area by developing 15000 clusters. Under 
Mission for Integrated Development of Horticulture (MIDH), scheme for holistic 
growth of the horticulture sector, an additional area of 12.95 lakh ha. of identified 
horticulture crops has been covered. 

 
vii. Agricultural Infrastructure Fund 

In order to mobilize a medium - long term debt financing facility for investment 
in agri Infrastructure, Agriculture Infrastructure Fund (AIF) of Rs one lakh crore was 
launched in 2020. All loans under this financing facility have interest subvention of 3% 
per annum up to a limit of 2 crore. As on 26.01.2024 Rs.35,103 Crores have been 
sanctioned for 48,011 projects under AIF, out of this total sanctioned amount 27,782 
Crores are covered under scheme benefits. These sanctioned projects have 
mobilized an investment of Rs 59,627 Crores in agriculture sector. 

 
viii. Promotion of FPOs 

The Government of India has launched the Central Sector Scheme for 
“Formation and Promotion of 10,000 Farmer Producer Organizations (FPOs)” in the 
year 2020. Formation & promotion of FPOs are to be done through Implementing 
Agencies (IAs), which further engage Cluster Based Business Organizations 
(CBBOs) to form & provide professional handholding support to FPOs for a period 
of 05 years including preparation and execution of business plan for the concerned 
FPOs for ensuring better marketing opportunities & market linkages on sustainable 
basis. So far 7,853 FPOs have been registered under the scheme in the country. 

 
 ix. Per Drop More Crop (PDMC) 

In order to increase water use efficiency at the farm level through Micro 
Irrigation technologies i.e. drip and sprinkler irrigation systems, Per Drop More Crop 
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(PDMC) scheme was launched during 2015-16. An area of 78 lakh hectare has been 
covered under Micro irrigation through the PDMC scheme from 2015-16 to 2022-23.. 
Moreover, a Micro Irrigation Fund (MIF) of initial corpus Rs 5000 crore was created 
with NABARD.  In the Budget Announcement for 2021-22, the corpus of the fund was 
increased to Rs.10000 crores. 

 
x. Promotion of Drone Technology in Agriculture 
 Looking into the unique advantages of drone technologies in agriculture, a 
Standard Operating Procedures (SOPs) has been released. In order to make this 
technology affordable to the farmers and other stakeholders of this sector, financial 
assistance @ 100 % cost of drone together with the contingent expenditure is 
provided for its demonstration on the farmers’ fields. So far an amount of Rs.141.41 
crores have been released towards Kisan drone promotion. 
 
xi. NamoDrone Didi:  
 The Government has recently approved a Central Sector Scheme for 
providing drones to the Women Self Help Group (SHGs) for the period from 2024-25 
to 2025-26 with an outlay of Rs. 1261 Crores. The scheme aims to provide drones to 
15000 selected Women Self Help Group (SHGs) for providing rental services to 
farmers for agriculture purpose (application of fertilizers and pesticides). Under this 
Scheme, Central Financial Assistance @ 80% of the cost of drone and 
accessories/ancillary charges upto a maximum of Rs. 8.0 Lakhs will be provided to 
the women SHGs for purchase of drones. The Cluster Level Federations (CLFs) of 
SHGs may raise the balance amount (total cost of procurement minus subsidy) as 
loan under National Agriculture Infra Financing Facility (AIF). Interest subvention @ 
3% on the AIF loan will be provided to the CLFs. The Scheme will help in infusing 
advance technology in agriculture for improved efficiency, enhanced crop yield and 
reduced cost of operation for the benefits of farmers. The scheme will also provide 
sustainable business and livelihood support to SHGs and they would be able to earn 
additional income of at least of Rs. 1.0 lakh per annum. 
 
xii. Setting up E-NAM extension platform 

Government has set up a National Agriculture Market (eNAM), a pan-India 
electronic trading portal which networks the existing APMC mandis to create a unified 
national market for agricultural commodities. 1389 mandis of 23 States and 04 UTs 
have been integrated to e-NAM platform and more than 1.76 Crore Farmers & 2.5 
Lakh traders have been registered on e-NAM portal. 
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xiii. Agri Startups 
Under RKVY Agri-startup Programme, since 2019-20,1524 Start-ups have been 
selected and Rs. Rs. 106.25 crore released as grants-in-aid for funding the Start-
ups. 
 
xiv. International Year of Millets 

Since the declaration of the International Year of Millets (IYM) 2023 by the 
UNGA in 2021, Government has taken a proactive multi stakeholder engagement 
approach to achieve the aim of IYM 2023 and taking Indian millets globally.  In order to 
investigate the gaps and challenges across the millets value chain and implementation 
of suitable solutions, 6 task forces were constituted.  Also, 25 seed-hubs have been 
established to ensure availability of quality seed of latest improved varieties of Nutri 
cereals in the country. Millet missions have been launched across 13 states including 
Odisha, Tamil Nadu, Chhattisgarh, Assam, Karnataka, Madhya Pradesh, 
Maharashtra, Uttar Pradesh, Bihar, Himachal Pradesh, Gujrat, Rajasthan and 
Uttarakhand. More than 500 start-ups and 350 FPOs have been established and are 
operational in the millet ecosystem as of now. 
 
xv. Release of High Yielding Varieties of Crops 
 During 2014-23,1890 climate resilient crop varieties including 893 of cereals, 
319 of oilseeds, 338 of pulses, 103 of forage crops, 182 of fibre crops, 45 of sugar 
crops, and 10 of other crops were developed by the ICAR. Crop bio fortification is one 
of the sustainable and cost-effective approach to address the malnutrition particularly 
among the undernourished population. ICAR with needed policy support has 
accelerated the efforts to develop bio fortified varieties of crops.  During 2022-23, 27 
bio fortified crop varieties and 05 of Horticultural crops were developed which have 
higher essential nutrients. 
 
xvi.Agristack 
 For better planning, monitoring, policy making, strategy formulation and 
smooth implementation of schemes a federated architecture is being developed.  
AgriStack architecture has the following foundational layers: - 

 Core registries 
 Base databases 
 Farmers Database: Farmers ID linked with land records 
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 Geo-referencing of plots  
 Crop Survey, Crop planning and 
 Soil Mapping, Soil Fertility  
 Unified Farmers Service Interface for state. 
 Data Exchange 

 
Ǜीमती गीता उफर्  चंदर्Ģभा: सभापित महोदय, मȅ आपके माध्यम से माननीय मंतर्ी जी से जानना 
चाहती हंू िक देश मȂ उत्पादन तथा उत्पादकता बढ़ाने के िलए सरकार ने क्या कदम उठाए हȅ और 
इसमȂ दस साल के पहले की तुलना मȂ िकतने Ģितशत वृिǉ हुई है? 
 
सुǛी शोभा कारान्दलाजे: सभापित महोदय, कृिष के्षतर् देश की बहुत बड़ी आबादी को 
...(Ëयवधान)...   
 
MR. CHAIRMAN: Nothing will go on record.  …(Interruptions)..  Mr.  Bajpayee, why 
don’t you sit down? …(Interruptions)… But why are you getting up?   
…(Interruptions)..  No one should get up.  …(Interruptions)..  And you are the Chief 
Whip of the Party, Sir.  …(Interruptions)..  Yes, Hon.  Minister. 
 
सुǛी शोभा कारान्दलाजे: महोदय, देश की बहुत बड़ी आबादी कृिष के्षतर् और उǏोग के िलए, 
जीवन के िलए कृिष पूरक के्षतर् से अवलिंबत है।  इतनी बड़ी आबादी, 140 करोड़ लोगȗ को भोजन 
देने का काम देश का कृिष के्षतर् करता है,  हमारे िकसान करते हȅ।  माननीय सदÎय ने ĢÌन पूछा है 
िक पहले इसको सरकार से क्या मदद िमल रही थी और अभी क्या मदद िमल रही है। महोदय, 
2014 मȂ कृिष के्षतर् का बजट केवल 27,000  करोड़ रुपये था।  अभी हमने हमारे Ģधान मंतर्ी नरेन्दर् 
मोदी जी के नेतृत्व मȂ देश का बजट 1, 25,000 करोड़ रुपये का रखा है। कल इस सदन मȂ बहस 
हो रही थी िक इस बजट को यज़ू नहीं िकया गया। मȅ आपके माध्यम से माननीय सदÎयȗ को 
अवगत कराना चाहती हंू िक यह बजट हम राज्यȗ को देते हȅ। हमारे देश मȂ कृिष के्षतर् मȂ 
implementing agency Îटेट है। हम अलग-अलग योजनाओं के तहत Îटेट को पैसे देते हȅ। 
उनको Ģोजेक्ट िरपोटर् बनानी होती है। राज्य के चीफ सेकेर्टरी के नेतृत्व मȂ एक SLA Committee 
है। हरेक िजले को क्या चािहए, वहा ंक्या किमया ंहȅ, उनके आधार पर Ģोगर्ाम बनाना चािहए।  
Îटेट्स से कई बार Ģोजेक्ट िरपोट्सर् नहीं आती हȅ, इसके कारण वहा ंपैसे का इÎतेमाल नहीं होता 
है, िजसके कारण वह पैसा वापस आ जाता है। हमारी सरकार ने अलग-अलग योजनाओं के तहत 
पैसे रखे हȅ। सर, 2014 मȂ देश का उत्पादन 246 िमिलयन मीिटर्क टन था और अभी इस साल 
हमारे देश के कृिष उत्पादन मȂ दाल मȂ 329 िमिलयन मीिटर्क टन की बढ़ोतरी हो गई है, सÅजी 
और फल मȂ 355 िमिलयन मीिटर्क टन की बढ़ोतरी हो गई है और हम दाल सरÃलस मȂ उगा रहे हȅ।  
We are producing surplus in the country. सर, हमारे देश के जीडीपी मȂ हम कृिष के्षतर् से 18 
परसȂट का योगदान दे रहे हȅ। देश मȂ िनयार्त करने मȂ हम पाचंवȂ नÇबर पर पहंुच रहे हȅ और 54 
िबिलयन यएूस डॉलर का िनयार्त इस साल हमने िकया है। सर, इसका एक ही कारण है िक हमारे 
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देश के Ģधान मंतर्ी Ǜी नरेन्दर् मोदी जी के नेतृत्व मȂ हमने िकसान सÇमान योजना के माध्यम से 11 
करोड़ िकसानȗ को 2 लाख 81 हजार करोड़ रुपए िदए हȅ। हमने फसल बीमा योजना के माध्यम से 
िकसानȗ की आपदा के समय मदद की है। हमारे देश की फसल बीमा योजना पूरे िवÌव मȂ नÇबर 
वन हो गई है, क्यȗिक रिजÎटेर्शन ज्यादा हो रहे हȅ। िकसानȗ के अकाउंट मȂ 1 लाख 50 हजार 
करोड़ का भगुतान हमने िकया है, जो िक वÊडर् मȂ नÇबर वन है। इसी तरह से हम कृिष 
मकेैनाइज़ेशन योजना मȂ िकसानȗ की मदद कर रहे हȅ। हमने 44 हजार िकसानȗ को सिÅसडी  पर 
मशीनरीज़ दी हȅ। उसको 23 हजार करोड़ रुपया िदया है। 20 हजार सȂटसर् मȂ हमने मशीनरी बȅक 
रखे हȅ। सर, हमारे Ģधान मंतर्ी जी ने घोषणा की थी िक हम 10 हजार एफपीओज़ बनाएंगे, हमने 4 
करोड़ 57 हजार रुपए इसके िलए रखे हȅ और 7, 747 एफपीओज़ अभी तक हो गए हȅ। सर, 
मकेैनाइज़ेशन के साथ-साथ हम िडिजटल कृिष बनाने की कोिशश कर रहे हȅ। हम नमो डर्ोन दीदी 
को टेर्िंनग दे रहे हȅ। हम ऐसी 30 हजार नमो डर्ोन दीिदयȗ को टेर्िंनग दȂगे। खाद के सबंंध मȂ अभी 
माननीय सदÎय ने पूछा िक क्या उन्नित हमने की है। पहले की सरकार ने 2014 मȂ 71 हजार रुपए 
खाद के िलए रखे थे, हम 2 लाख 50 हजार करोड़ रुपए खाद की सिÅसडी पर दे रहे हȅ। सर, इस 
तरह से पूरे Ģोगर्ाम के कारण हमारा उत्पादन और उत्पादकता, दोनȗ बढ़ रहे हȅ।  
 
Ǜीमती गीता उफर्  चंदर्Ģभा: सर, मेरा माननीय मंतर्ी महोदया से दूसरा ĢÌन है िक एमएसपी के 
माध्यम से देश मȂ कुल िकतना खाǏान्न खरीदा गया तथा देश मȂ कुल िकतने िकसानȗ को 
एमएसपी का लाभ ĢाÃत हुआ? 
 
सुǛी शोभा कारान्दलाजे: माननीय सभापित जी, एमएसपी के माध्यम से पहली बार हमारा देश 
ज्यादा खरीदने लगा और Ģोक्योरमȂट करने लगा। वषर् 2014-15 मȂ गेहंू की खरीद हुई थी, 
Ģोक्योरमȂट हुआ था, वह 281 लाख मीिटर्क टन हुआ था और अभी लाÎट ईयर के Ģोक्योरमȂट मȂ 
433 लाख मीिटर्क टन की बढ़ोतरी हो गई है। हमने 50 लाख िकसानȗ को इसी से पैसा िदलाया है 
और उसके खाते मȂ डायरेक्ट बेिनिफट टर्ासंफर हुआ है। ऐसे ही  पैडी मȂ पहले 478 लाख मीिटर्क 
टन हुआ था, अब उसमȂ  881 लाख मीटर्क टन की बढ़ोतरी हो गई है। सर, pulses  मȂ 2014-15 के 
आंकड़े ही नहीं िमलते हȅ, क्यȗिक तब वे खरीदते ही नहीं थे। अब हम pulses को, दाल को खरीद 
रहे हȅ। मोटे अनाज को हम खरीद रहे हȅ। मोटे अनाज का िनयार्त भी  इंटरनेशनल िमलेट्स ईयर 
मनाने के बाद 30 परसȂट बढ़ गया है।  

सर, 2014-15 मȂ जब हम Ëहीट खरीदते थे, उस पर एक्सपȂिडचर करते थे, तब  हमने Rs. 
39 thousand, 380 की खरीद की है और Rs. 85 thousand crore िकसानȗ को डीबीटी के तहत 
िदए हȅ। सर, जब हम पहले Ëहीट खरीदते थे, तो एमएसपी के तहत Rs. 66 thousand crore 
िकसानȗ तक पहंुचते थे, लेिकन अब हमने एमएसपी के तहत िकसानȗ को 1 लाख, 72 हज़ार 
करोड़ का भगुतान िकया है। सर, अब हम इसको बहुत बड़ी मातर्ा मȂ एमएसपी के तहत खरीदने 
लगे हȅ। हम ऑयल सीड्ज़ और दाल भी ज्यादा खरीदने लगे हȅ। पहले दाल मȂ 40 परसȂट की कैप 
थी िक 40 परसȂट खरीदना है, लेिकन इस साल हमने इसको भी िनकाल िदया है और िकसान क्या 
उगाते हȅ, उसको पूरा खरीदने की कोिशश की है। 
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MR. CHAIRMAN: Supplementary by Dr. Ashok Kumar Mittal. 
 
डा. अशोक कुमार िमǄल: माननीय सभापित महोदय, मȅ माननीया मंतर्ी जी से जानना चाहंूगा िक 
कृिष मंतर्ालय ǎारा िपछले पाचँ वषș मȂ 1 लाख करोड़ का unspent budget वापस कर िदया गया 
है। भारत सरकार या मंतर्ालय जब बजट बनाता है, तो उसके Ģावधानȗ को सही तरीके से लागू 
नहीं करने की वजह से यह पैसा, जो वापस जा रहा है, इसको रोकने के िलए क्या Ģावधान िकया 
जा रहा है? "िकसान सÇमान योजना" की रािश, जो 2019 से िसफर्  6 हज़ार रुपये है, क्या 
सरकार उसे बढ़ाकर 15 हज़ार रुपये करने पर िवचार कर रही है? 
 
सुǛी शोभा कारान्दलाजे: माननीय सभापित जी, हमने अपने बजट मȂ ज्यादा पैसा रखा है, जो 1 
लाख, 25 हज़ार करोड़ है। यह पैसा Îटेट्स को जाता है क्यȗिक इिÇÃलमȂटेशन एजȂसी राज्य है। वह 
आरकेवीवाई Îकीम हो या कोई और Îकीम हो, जैसे वहा ँcold storage बनाना हो,  warehouse 
बनाना हो,  soil testing labs बनाने हȗ, food testing lab बनाना हो, ये सब काम Îटेट मȂ करते 
हȅ। िजले की क्या आवÌयकताएं हȅ, वहा ँपर क्या किमया ँहȅ, उसके आधार पर Ģोजेक्ट Ģोगर्ाम 
बनाना होता है। वहा ँÎटेट मȂ चीफ सेकेर्टरी के नेतृत्व मȂ एक कमेटी है, िजसका नाम  State-level 
Screening Committee है। वे लोग वहा ँबठैकर िवचार करते हȅ िक हमारे राज्य मȂ कौन से िजले 
को क्या चािहए। उसके आधार पर Ģोगर्ाम बनाना होता है। हम यहा ँ से पैसे भेजते हȅ, लेिकन वे 
Ģोजेक्ट नहीं बनाते हȅ, इस कारण से वह पैसा वापस आता है। हमने बहुत बार राज्यȗ को िचƻी 
िलखी है और बहुत बार िरमाइंडर भी भेजा है, िफर भी व ेउधर Ģोजेक्ट नहीं बनाते हȅ, इस कारण 
से वह पैसा वापस आता है। मȅ आपके माध्यम से हर Îटेट से एक मागं करती हंू िक आप अपने Îटेट 
से िलए Ģोजेक्ट Ģोगर्ाम बनाइए और हमारे पास भेिजए, हमारा कृिष िडपाटर्मȂट उसे जरूर देखेगा 
और हम उसके िलए पैसा भी मंजूर करȂगे।  
 
DR. V. SIVADASAN: Sir, the question is whether funds allotted to Kerala, Karnataka 
and... 
 
MR. CHAIRMAN:  Please. सुǛी किवता पाटीदार, आप अपना ĢÌन पूिछए।  
 
सुǛी किवता पाटीदार: माननीय सभापित महोदय, सरकार ǎारा  "नमो डर्ोन दीदी योजना" 
जैसी महत्वपूणर् पहल की जा रही है। मȅ आपके माध्यम से माननीया मंतर्ी जी से पूछना चाहती हंू िक 
क्या "नमो डर्ोन दीदी योजना" के अंतगर्त मिहलाओं को उपलÅध कराए जा रहे ऋण के Åयाज मȂ 
भी छूट Ģदान की जा रही है? 
 
सुǛी शोभा कारान्दलाजे: माननीय सभापित महोदय, अभी Ģधान मंतर्ी जी ने 30 हज़ार  डर्ोन 
मिहला दीदी को टेर्िंनग देने की शुरुआत की है। हम इसमȂ 15 हज़ार मिहलाओं को डर्ोन दȂगे और 
सिÅसडी भी दȂगे। हम मिहलाओं के िलए 50 परसȂट से ज्यादा सिÅसडी देने वाले हȅ। वह अभी केवीके 
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मȂ है और आने वाले िदनȗ मȂ हम मिहलाओं को सिÅसडी देकर डर्ोन दȂगे और टेर्िंनग दȂगे, एक 
अिसÎटȂट भी दȂगे। इस तरह से हम टोटल 30 हज़ार मिहलाओं को टेर्िंनग देने की कोिशश कर रहे 
हȅ।  
 
MR. CHAIRMAN: Dr. V. Sivadasan. आप कुछ पहले बोल गए, थोड़ा इंतज़ार करते, मȅने 
आपका नाम िलखकर रखा हुआ था।  
 
DR. V. SIVADASAN: Sir, the Hon.  Minister has given the data relating to fund 
distribution and Kerala's contribution to agriculture sector. I think it is the duty of the 
Union Government to protect all the States. Here, the data shows that under PM-
Kisan in 2021-22, Rs. 2,185.05 crore were given to the State of Kerala, but you have 
reduced it to Rs. 1,598.63 crore. Why has the amount been reduced? Is it because of 
the targeting agenda of the Union Government? 
 
सुǛी शोभा कारान्दलाजे: सभापित जी, िकसान सÇमान योजना मȂ लȅड िरकॉडर् राज्य सरकार के 
पास होता है। इस लȅड िरकॉडर् को आधार से जोड़ना, आधार काडर् से बȅक अकाउंट को जोड़ना, 
यह काम राज्य सरकार को करना है। ...(Ëयवधान)... सर, हमने िडफरȂस ऑफ Îटेट्स जैसा 
कुछ नहीं िकया है। हम हरेक राज्य को, हरेक िकसान को एक सा देखते हȅ और एक आँख से 
देखते हȅ और यही Ģधान मंतर्ी जी की इच्छा है। आपका Îटेट लȅड िरकॉडर् से आधार को जोड़ने का 
काम नहीं कर रहा है और आधार से कौन सा बȅक अकाउंट िंलक्ड है, इसके िलए उसे बȅक 
अकाउंट से जोड़ने का काम नहीं कर रहा है, िजसके कारण उधर िकसान सÇमान कम िमल रहा 
है। सर, कुछ राज्यȗ मȂ ऐसा ही क्यȗ हो रहा है, क्यȗिक वे लȅड िरकॉडर् को आधार से जोड़ने का 
काम नहीं कर रहे हȅ। उधर, नीचे Îतर के अिधकारी, हॉटीर्कÊचर एंड एगर्ीकÊचर के अिधकारी 
ǎारा िकसान के पास जाकर, उसके लȅड िरकॉडर् को चैक करके, उसे आधार से जोड़ने का काम 
करना जरूरी है। हम सब िकसानȗ को इसका लाभ दȂगे, except who are paying tax.  
 
MR. CHAIRMAN: Hon.  Member, at my request, yesterday, the Hon. Finance 
Minister had, in very great detail, responded to Shri Surjewala on this point. You 
kindly go through it. If there are other issues, then, you can raise them. She had 
graphically given details why there are different numbers and what is required. You 
may have a different perception. Then you can raise an issue after going through that.      
 
MR. CHAIRMAN: Now, Q.No.80. 
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Plans to increase capacity of warehouses  
 
*80. SHRI RAVICHANDRA VADDIRAJU: Will the Minister of CONSUMER AFFAIRS, 
FOOD AND PUBLIC DISTRIBUTION be pleased to state: 

(a)  whether Government is planning to increase the present capacity of 
warehouses in the country and embarking on its implementation first in some 
selected districts in the country; 

(b)  if so, the details thereof;  
(c) whether any district in the State of Telangana has been selected for this 

purpose, if so,the details thereof; and  
(d) the quantum of funds earmarked for this purpose and the funds released to 

States so far? 
 
THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION (SADHVI NIRANJAN JYOTI): (a) to (d) A statement 
is laid on the Table of the House. 

 
Statement 

 
(a) to (d) Yes, Sir.  
  As far as, Department of Food & Public Distribution is concerned, as on 
01.01.2024, covered storage capacity available with the Food Corporation of India 
(FCI) and State agencies for storage of Central Pool Food grain stock, for distribution 
through Public Distribution System is 762.36 Lakh MT against stored stock of 341.01 
LMT.  
  The requirement of Storage capacity in FCI depends upon the level of 
procurement, requirement of buffer norms and PDS operations for mainly Rice and 
Wheat. FCI continuously assesses and monitors the storage capacity and based on 
the storage gap assessment, storage capacities are created/hired through following 
schemes:- 

1. Construction of Silos under Public Private Partnership (PPP) mode 
2. Private Entrepreneurs Guarantee (PEG) Scheme under PPP mode 
3.  Central Sector Scheme (CSS) “Storage & Godowns” focus on North East 
4. Hiring of godown from CWCs/SWCs/State Agencies  
5. Private Warehousing Scheme (PWS) 
6. Creation of godowns under Asset Monetization. 
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  Further, in order to address the shortage of storage capacity for food grains in 
the country, the Ministry of Cooperation, on 31.05.2023, has approved the Plan for 
the “World’s Largest Grain Storage Plan in Cooperative Sector”, which has been 
rolled out as a Pilot Project. The Plan entails creation of various agri infrastructure at 
Primary Agricultural Credit Societies(PACS) level, including warehouses, custom 
hiring center, processing units, Fair Price Shops, etc. through convergence of various 
existing schemes of the Government of India. Gambirraopet PACS of Karimnagar 
district in the State of Telangana is a part of the pilot project. 
 
SHRI RAVICHANDRA VADDIRAJU: Sir, since the Government of India has approved 
plan for world's largest grain storage, what is the funding pattern between the Centre 
and the State Governments? 
 
साध्वी िनरंजन ज्योित: माननीय सभापित महोदय, इन्हȗने Îपेिशयली तेलगंाना के सबंधं मȂ ĢÌन 
पूछा है, तो मȅ बताना चाहती हँू िक यह बहुत मजबतू ËयवÎथा है।  
 
MR. CHAIRMAN: You see, our women Ministers are thoroughly prepared.  We have 
seen one here a while ago and one yesterday. Give her some time. She is always very 
thoroughly prepared. Please go ahead. 
 
साध्वी िनरंजन ज्योित: माननीय सभापित महोदय, इन्हȗने गोदामȗ की क्षमता के बारे मȂ बात की है, 
तो मȅ बताना चाहँूगी िक तेलगंाना के अंतगर्त भडंारण क्षमता बहुत है। हमारी खाǏ सुरक्षा के 
अंतगर्त जो भडंारण क्षमता होती है, वह पयार्Ãत है। िकराये के गोदाम के अंतगर्त कुल भडंारण 
क्षमता 14,07,000 टन है। इसके अितिरƪ, राज्य एजȂिसयȗ की 17,81,000 टन की क्षमता है, कुल 
िमलाकर, राज्य मȂ 31,88,000 टन की भडंारण क्षमता है। अत: एकतर्ीकरण और भडंारण मȂ कोई 
कमी नहीं है। यिद ये जानना चाहȂगे, तो मȅ बताना चाहँूगी िक भारतीय खाǏ िनगम के कुल गोदाम 
11 हȅ और 36 िकराये पर हȅ। राज्यȗ के पास सभी कÊयाणकारी योजनाओं के िलए चार माह के 
खाǏान्न आवंटन 4,24,000 टन के सापेक्ष एक साल की पयार्Ãत भडंारण क्षमता है। यिद राज्य 
सरकार कोई Ģाइवेट भडंारण क्षमता लगाना चाहे, तो वह लगा सकती है, इसमȂ कȂ दर् का रोल नहीं 
है। 
 
MR. CHAIRMAN: Second supplementary, Shri Ravichandra Vaddiraju.  
 
SHRI RAVICHANDRA VADDIRAJU: Sir, my second supplementary question is that 
only one Gambhiraopet PACS of Karimnagar district in the State of Telangana has 
been taken up by the Government. Will the Government take up more PACS in 
Telangana as we are the highest paddy growing State? 
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साध्वी िनरंजन ज्योित: माननीय सभापित महोदय, हमारी क्षमता आगे और बढ़ सके, इसके िलए 
सहकािरता मंतर्ालय ने भारतीय खाǏ िनगम एवं अन्य मंतर्ालय जैसे कृिष आिद मंतर्ालयȗ से 
पायलट Ģोजेक्ट तैयार िकया है। िवÌव की सबसे बड़ी अनाज भडंारण योजना को अनुमोिदत 
िकया गया है।  मुझे लग रहा है िक िजस िजले का नाम िलया गया है, वहा ंउसे बढ़ाया गया है और 
आवÌयकता पड़ेगी, तो कȂ दर् Ģदेश सरकार के साथ मȂ है। ये पीपीपी मॉडल पर भी Îथािपत िकए 
जाते हȅ, तो वे वहा ंÎथािपत कर सकते हȅ। 
 
MR. CHAIRMAN: Dr. Ashok Bajpai. 
 
डा. अशोक बाजपेयी: माननीय सभापित जी, मȅ आपके माध्यम से माननीया मंतर्ी जी से जानना 
चाहंूगा िक गोदाम िनमार्ण कराने की जो हमारी क्षमता है, क्या कभी जनपदवार इस तरह का सवȃ 
कराया गया है िक वषर् के दौरान Ģोक्योरमȂट मȂ िकस जनपद मȂ खाǏान्न की िकतनी आवÌयकता 
है? भडंारण उसी के अनुरूप कराया जाए, िजससे िक आगे टर्ासंपोटȃशन पर होने वाल Ëयय न हो।  
क्या इस सबंधं मȂ इस तरीके का कोई अध्ययन करा कर Ģोक्योरमȂट के िलए गोदामȗ का िनमार्ण 
िकया जाता है?    
  
साध्वी िनरंजन ज्योित: सभापित महोदय, मुझे इसके िलए थोड़ा पीछे जाना पड़ेगा, तो मुझे लगता 
है िक उसमȂ मुझे आपके सरंक्षण की आवÌयकता है। शायद 2014 से पहले आम जनता मȂ यह 
जानकारी थी िक खाǏ सामगर्ी बरबाद हो रही है, गेहंू सड़ रहा है, चावल बरबाद हो रहा है। मȅ 
देश के यशÎवी Ģधान मंतर्ी जी का अिभनंदन करना चाहती हंू िक आज देश के अंदर कहीं भी 
बरबादी नहीं हो रही है और लटू भी नहीं हो रही है। माननीय सभापित महोदय, जब पूवȘǄर मȂ 
जाते थे, वहा ंगुवाहाटी के आगे सामगर्ी ले जाने के िलए टेर्न की ËयवÎथा नहीं थी और उसे राÎते मȂ 
लटू िलया जाता था। माननीय सभापित महोदय, आज कहीं भी टर्क नहीं लटूा जा रहा है, टेर्न से 
भी कोई चोरी नहीं हो रही है और खाǏ सामगर्ी िकसी गोदाम मȂ नहीं सड़ रही है।  

माननीय सभापित महोदय, मȅ एक बात और कहना चाहती हंू।  कल जब िवǄ मंतर्ालय के 
िवषय पर चचार् हो रही थी - मुझे लग रहा है िक आप मुझे सरंक्षण दȂगे, तो अच्छा रहेगा - तब एक 
िवषय आया िक यिद 25 परसȂट लोग गरीबी की रेखा से ऊपर उठ गए हȅ, तो गरीबȗ को मुÄत 
राशन क्यȗ िदया जा रहा है?  यह सवाल बार-बार आता है, चाहे मीिडया के सामने हो, चाहे सदन 
के अंदर हो। माननीय सभापित महोदय, मȅ Îवयं उसकी भƪुभोगी हंू। मȅ कहना चाहती हंू िक 
माननीय Ģधान मतर्ी जी जो मुÄत मȂ राशन दे रहे हȅ, वह राशन गरीबी के आधार पर नहीं िदया जा 
रहा है, बिÊक उन गरीबȗ को गरीबी से ऊपर उठाने के िलए िदया जा रहा है।  
 माननीय सभापित महोदय, मȅ अपना एक उदाहरण देना चाहती हंू।  शायद यह आपको भी 
याद होगा सâ 1977 मȂ बहुत भयंकर सूखा पड़ा था।  मुझे याद है िक उस सूखे की चपेट मȂ पूरा देश 
था।  उस समय की सरकार ने मुÄत मȂ राशन नहीं िदया था, काम के बदले राशन िदया था।  मȅ देश 
के यशÎवी Ģधान मंतर्ी जी का आभार Ģकट करना चाहती हंू िक जब पूरे िवÌव के साथ हमारे देश 
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को भयंकर कोरोना ने चपेट मȂ िलया, उस समय उन्हȗने देश के लोगȗ को राशन भी िदया और 
मनरेगा के तहत उनको काम भी िदया।      
 
MR. CHAIRMAN: Shrimati Phangnon Konyak. 
 
SHRIMATI S. PHANGNON KONYAK: Sir, I think the Government, under the 
leadership of Prime Minister Modiji, has undertaken concentrated focus on 
development of the North-Eastern Region in all the sectors. My question pertains to 
part (d) of the Question. I seek details from the Hon.  Minister on the Central sector 
schemes regarding storage and godowns in the North-East.   
 
साध्वी िनरंजन ज्योित: माननीय सभापित महोदय, मȅ आदरणीया सासंद का बहुत सÇमान करती 
हँू। 2014 के बाद जब मȅ मंतर्ी बनी और गुवाहाटी गई, तो वहा ँकहीं भी Îटोरेज की ËयवÎथा नहीं 
थी। सामान टर्क से जाता था और बरसात हो गई, तो माल भी राÎते मȂ खराब हो जाता था। मȅ Îवयं 
ितर्पुरा मȂ गोडाउन देख कर आई हँू, वहा ँअच्छे गोडाउन की ËयवÎथा है। भारत सरकार िकसी भी 
Îटेट मȂ इसकी ËयवÎथा के िलए कंजूसी नहीं कर रही है। अब अनाज िबचौिलयȗ के बीच नहीं जा 
रहा है, अब अनाज लाभािर्थयȗ के बीच जा रहा है। माननीय सभापित महोदय, मुझे बताते हुए खुशी 
हो रही है िक मेरे के्षतर् मȂ जब लोग बाहर जाते हȅ, तो व ेलौट कर बताते हȅ िक दीदी, हम गुजरात मȂ 
अपना राशन उठा लेते हȅ। अब राशन मȂ कहीं भी कोई घोटाला नहीं हो रहा है, बिÊक यह सीधे 
लाभाथीर् के पास पहँुच रहा है। 
 
सभा के नेता (Ǜी पीयषू गोयल): सर, लाÎट क्वेÌचन मȂ हमारी नारी शिƪ ने पूरा िसक्सर मार 
िदया। इस लोक सभा के लाÎट सेशन के लाÎट क्वेÌचन का नारी शिƪ ने बड़ा ही जोरदार जवाब 
िदया। 

 
MR. CHAIRMAN: I have already appreciated that the two Hon.  Members, coming 
from the other gender as you would like to call, have responded impactfully, 
effectively and the House shares the sentiments. The House shares the sentiments. 
Shobha ji was talking as if she is an agriculturist.  ...(Interruptions)... 
 
SOME HON. MEMBERS: She is. ...(Interruptions)... 
 
MR. CHAIRMAN: She must be, and, of course, Madam was there.   
...(Interruptions)...  Question Hour is over.  
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[Answers to Starred and Un-starred Questions (Both in English and Hindi) are 
available as Part -I to this Debate, published electronically on the Rajya Sabha 
website under the link https://sansad.in/rs/debates/officials  ] 

 
1.00 P. M.  
 

FELICITATIONS BY THE CHAIR 
 
MR. CHAIRMAN: Hon.  Members, it is my great pleasure and honour to indicate to 
this House that  देश के पूवर् Ģधान मंतर्ी, चौधरी चरण िंसह जी को भारत रत्न से सÇमािनत िकया 
जा रहा है।  भारत के Ģधान मंतर्ी, नरेन्दर् मोदी जी ने अपने ट्वीट मȂ यह कहा है िक यह सÇमान 
देश के िलए उनके अतुलनीय योगदान को समिर्पत है। उन्हȗने िकसानȗ के अिधकार और उनके 
कÊयाण के िलए अपना पूरा जीवन समिर्पत कर िदया था। वे उǄर Ģदेश के मुख्य मंतर्ी रहे या देश 
के गृह मंतर्ी रहे या िवधायक के रूप मȂ रहे, उन्हȗने हमेशा राÍटर् िनमार्ण को गित Ģदान की है। वे 
आपात काल के िवरोध मȂ भी डट कर खड़े रहे।  हमारे िकसान भाई-बहनȗ के िलए उनका समपर्ण 
भाव और इमरजȂसी के दौरान लोकतंतर् के िलए उनकी Ģितबǉता पूरे देश को Ģेिरत करने वाली 
है।  मेरे िलए यह परम सौभाग्य है िक मȅ आपके समक्ष एक ऐसे Ëयिƪत्व, जो ईमानदारी के Ģतीक 
रहे हȅ, िकसान के िलए समिर्पत रहे हȅ, उनको भारत रत्न देने की सूचना दे रहा हँू। 
 Hon.  Prime Minister has also tweeted, "It is a matter of immense joy that the 
Government of India is conferring Bharat Ratna on Dr. M.S. Swaminathan ji in 
recognition of his monumental contributions to our nation in agriculture and farmers' 
welfare.  He played a pivotal role in helping India achieve self-reliance in agriculture 
during the challenging times and made outstanding efforts towards modernising 
Indian agriculture." 
 Hon.  Members, I had the good occasion to interact with him when I first made 
an entry into the Parliament and I am sure, everyone associated with agriculture and 
farming will be delighted.  It is a day of great satisfaction for every farmer, every 
person in this country that Chaudhary Charan Singh ji and Dr. M.S. Swaminathan ji 
have been accorded Bharat Ratna. 

Hon.  Members, another distinguished son of the nation, former Prime 
Minister, Shri P.V. Narasimha Rao Garu, has been honoured with the Bharat Ratna.  
Hon.  Members, he was known ..(Interruptions).. Please, G.V.L. Narasimha Rao 
..(Interruptions).. I do not appreciate it.  ..(Interruptions)..  G.V.L. Narasimha Rao, 
I do not appreciate it.  ..(Interruptions)..  Such practices must be cut down.  When 
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the Bharat Ratna is given, it is an honour not only for the person but also for the entire 
nation.   
 Shri Narasimha Rao has been known as, and the Prime Minister has rightly 
noticed it, a distinguished scholar and statesman. I had many occasions to personally 
interact with him while he was the Prime Minister. During his tenure, there were issues 
on which he sought my legal advice and suggestions. Every time, I came away 
enlightened.  His approach was sagacious and full of sublimity.  Hon.  Prime Minister 
has indicated that Narasimha Rao Garu is equally remembered for the work he did as 
a Chief Minister of Andhra Pradesh, a Union Minister and as a Member of Parliament 
and Legislative Assembly for many years. His visionary leadership was instrumental in 
making India economically advanced, laying a solid foundation for the country’s 
prosperity and growth. Narasimha Rao Garu’s tenure as Prime Minister was marked 
by significant measures that opened India to global markets, fostering a new era of 
economic development. His contribution to India’s foreign policy, language and 
education sectors underscores his multifaceted legacy as a leader who not only 
steered India through critical transformations but also enriched its cultural and 
intellectual heritage. I am sure conferring the award on these three personalities is a 
matter of satisfaction for every Indian. It is well-earned. ..(Interruptions).. 
 
SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, I want to say one thing.  
..(Interruptions).. 
 
MR. CHAIRMAN:  Not on this.  ..(Interruptions).. 
 
SHRI SUKHENDU SEKHAR RAY:  Sir, just one line.   
 
MR. CHAIRMAN: No, not on this. ..(Interruptions).. Please bear with me.  
..(Interruptions)..  No, please.   
 Hon.  Members, the Business Advisory Committee had allotted two hours for 
one Bill, that we are taking up, and two hours for the other two Bills. Further, the 
Ministers are also different. So, they may be taken up consequently, if the House so 
agrees.  
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GOVERNMENT BILLS 
 

 *The Jammu and Kashmir Local Bodies Laws (Amendment) Bill, 2024; 
*The Constitution (Jammu and Kashmir) Scheduled Castes Order (Amendment) 

Bill, 2024; 
& 

*The Constitution (Jammu and Kashmir) Scheduled Tribes Order (Amendment) Bill, 
2024                                        

 
MR. CHAIRMAN: Shri Nityanand Rai to move a Motion for consideration of the 
Jammu and Kashmir Local Bodies Laws (Amendment) Bill, 2024.   
 
गृह मंतर्ालय मȂ राज्य मंतर्ी (Ǜी िनत्यानन्द राय): महोदय, मȅ ĢÎताव करता हँू:  
  

"िक जÇमू-कÌमीर पचंायती राज अिधिनयम, 1989 (1989 का 9), जÇमू-कÌमीर नगरपािलका 
अिधिनयम, 2000 (2000 का 20) तथा जÇमू-कÌमीर नगर िनगम अिधिनयम, 2000 (2000 
का 21) का और सशंोधन करने वाले िवधेयक पर, लोक सभा ǎारा पािरत रूप मȂ, िवचार 
िकया जाए।"   

 
(उपसभापित महोदय पीठासीन हुए।) 

 
Ǜी उपसभापित: माननीय मंतर्ी जी, क्या आप इसके बारे मȂ कुछ बोलना चाहȂगे? 
 
Ǜी िनत्यानन्द राय: महोदय, ओबीसी के हक के िलए यह िवधेयक लाया गया है। पूरे देश मȂ यह 
ËयवÎथा लागू थी, लेिकन जÇमू-कÌमीर मȂ पचंायती राज और नगर पािलकाओं के िनकाय चुनाव 
मȂ ओबीसी के िलए सीटȗ का आरक्षण नहीं था, इसके िलए यह लाया गया है। इसमȂ यह भी है िक 
सशंोधन के ǎारा िपछड़े वगर् के िलए आरक्षण का Ģावधान होगा। सिंवधान के अनुसार नगर 
पािलकाओं के चुनाव का सचंालन एव ंिनयंतर्ण राज्य चुनाव आयुƪ के पास होना चािहए, जबिक 
केन्दर् शािसत Ģदेश जÇमू-कÌमीर मȂ यह अिधकार मुख्य िनवार्चन अिधकारी के पास है। इस 
ĢÎतािवत सशंोधन से यह अिधकार राज्य चुनाव आयुƪ को िदया जाएगा।  
 महोदय, सिंवधान मȂ Ģावधान है िक राज्य चुनाव आयुƪ को उसी तरह से पद से हटाया 
जाएगा, जैसे िकसी उच्च न्यायालय के न्यायाधीश के िलए िनधार्िरत है, जबिक जÇमू-कÌमीर मȂ 
यह अिधकार उपराज्यपाल के पास है। इस सशंोधन के माध्यम से इसे सिंवधान के अनुरूप िकया 
जाएगा।  

                                                            
* Discussed together 

[ 9 February, 2024 ] 89



 

 महोदय, जब यह िवधेयक पािरत होकर जÇमू-कÌमीर के नगर िनकाय और पचंायतȗ के 
चुनाव हेतु लागू होगा, तो वहा ँओबीसी को अिधकार िमलेगा। इसके साथ ही साथ उसमȂ 33 
Ģितशत मिहलाओं को भी अिधकार ĢाÃत होगा। महोदय, मेरा यह िनवेदन है िक इस पर चचार् 
करके इसको पािरत करने की कृपा करȂ, धन्यवाद।      
 
Ǜी उपसभापित: जैसा माननीय चेयरमनै साहब ने कहा िक और जो दो िबÊस हȅ, उनका भी मोशन 
साथ-साथ ही मूव होगा, उसके बाद इन तीनȗ पर एक साथ िडÎकशन होगा।...(Ëयवधान)... 
जैसा माननीय चेयरमनै साहब ने कहा है, मȅ वैसा ही कर रहा हँू। Now Dr. Virendra Kumar to 
move the Constitution (Jammu and Kashmir) Scheduled Castes Order 
(Amendment) Bill, 2024 for consideration.   
 
सामािजक न्याय और अिधकािरता मंतर्ी (डा. वीरȂदर् कुमार): महोदय, मȅ ĢÎताव करता हँू: 
  

"िक सिंवधान (जÇमू-कÌमीर) अनुसूिचत जाितया ंआदेश, 1956 का और सशंोधन करने वाले 
िवधेयक पर, लोक सभा ǎारा पािरत रूप मȂ, िवचार िकया जाए।" 

 
Ǜी उपसभापित: माननीय मंतर्ी जी, आप इस पर कुछ बोलना चाहȂगे? 
 
डा. वीरȂदर् कुमार: माननीय उपसभापित जी, जÇमू-कÌमीर मȂ 'बाÊमीिक' समुदाय की िलÎट मȂ 
'वाÊमीिक' नाम जोड़े जाने के िलए यह िवधेयक लाया गया है। जब जÇमू-कÌमीर मȂ 1956 मȂ 
सफाई किर्मयȗ की हड़ताल हुई, तो वहा ँपर गंदगी का अंबार लग गया। उस समय पजंाब सरकार 
से अनुरोध िकया गया िक हमȂ कुछ सफाई कमीर् िदए जाएँ। जÇमू-कÌमीर सघं राज्य के्षतर् Ģशासन 
ने अपने िदनाकं 24.8.2022 के पतर् ǎारा अनुरोध िकया िक वषर् 1957-58 मȂ जÇमू-कÌमीर के 
तत्कालीन मुख्य मंतर्ी के अनुरोध पर पजंाब सरकार ने अमृतसर और गुरदासपुर िजलȗ के हमारे 
'वाÊमीिक' समुदाय के 272 पिरवारȗ को जÇमू Ģातं मȂ सफाई कमर्चािरयȗ के तौर पर काम करने के 
िलए तैनात िकया। उन्हȗने अनुसूिजत जाितयȗ की सूची मȂ 'वाÊमीिक' समुदाय की कर्म सखं्या 5 
पर 'बाÊमीिक' के पयार्य के रूप मȂ समावेशन की अनुशंसा की। यह केवल वतर्नी का फकर्  है - 
'बाÊमीिक' और 'वाÊमीिक', िजसका भारत के महारिजÎटर्ार और राÍटर्ीय अनुसूिचत जाित 
आयोग ने भी समथर्न िकया। 'वाÊमीिक' समुदाय को जÇमू-कÌमीर सघं राज्य के्षतर् की अनुसूिचत 
जाितयȗ की सूची मȂ सिÇमिलत करने के िलए यह िवधेयक लाया गया है। बाबा साहेब डा. भीमराव 
अंबेडकर जी के समता, समानता, सामािजक न्याय और अिधकारȗ के ध्येय वाक्य को पूरा करने 
की दृिÍट से देश के Ģधान मंतर्ी आदरणीय नरेन्दर् मोदी जी के ǎारा जÇमू-कÌमीर के 'वाÊमीिक' 
समुदाय के हमारे भाई-बहनȗ को न्याय िदलाने के िलए यह िबल लाने की जो शुरुआत की गई है, 
यह बहुत ही साथर्क और सराहनीय कदम शासन के ǎारा उठाया गया है। जÇमू-कÌमीर का 
'वाÊमीिक' समुदाय वषș से इस बात के िलए Ģतीक्षा कर रहा था। वहा ँसे धारा 370 हटने के बाद 
वहा ँपर समानता की बातȂ की जा रही थीं।  हमारी घाटी के कई ऐसे समुदाय हȅ, जो धारा 370 
हटने की Ģतीक्षा कर रहे थे।  वहा ँसे धारा 370 हटने के बाद जो यह िबल लाया गया है, इससे उन 
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समुदायȗ के लोगȗ को न्याय िमलेगा, अिधकार िमलेगा और बाकी लोगȗ के समान उनको सारी 
चीज़ȗ की सुिवधाओं का लाभ ĢाÃत होगा।   
 इसी के साथ, मȅ अनुरोध करता हँू िक सदन इस पर िवचार करे और इसको पािरत करने 
मȂ अपना सहयोग दे। 
 
Ǜी उपसभापित: अब तीसरा िबल है। Now, Shri Arjun Munda to move a motion for 
consideration of the Constitution (Jammu and Kashmir) Scheduled Tribes Order 
(Amendment) Bill, 2024. 
 
जनजातीय कायर् मंतर्ी; तथा कृिष एवं िकसान कÊयाण मंतर्ी (Ǜी अजुर्न मंुडा): महोदय, मȅ ĢÎताव 
करता हँू: 

"िक सिंवधान (जÇमू-कÌमीर) अनुसूिचत जनजाितया ंआदेश, 1989 का और सशंोधन करने 
वाले िवधेयक पर, लोक सभा ǎारा पािरत रूप मȂ, िवचार िकया जाए।" 

 
The questions were proposed. 

 
Ǜी उपसभापित:  माननीय सदÎयगण, तीन िबÊस एक ही नेचर के हȅ और जैसा िक माननीय 
चेयरमनै साहब ने आपको बताया िक इन पर एक साथ चार घंटे का िडÎकशन होना है, तो अब 
हम चचार् शुरू करते हȅ।  इन तीनȗ िबलȗ पर चार घंटे की बहस है। माननीय राजमिण पटेल जी, 
अब आप बोलȂ। 
 
Ǜी राजमिण पटेल(मध्य Ģदेश) : सर, हमारा चार घंटे का समय है? ...(Ëयवधान)... 
 
Ǜी उपसभापित  :  आपका नहीं, आपकी पाटीर् का 15 िमनट समय है। इन तीनȗ िबलȗ पर कुल चार 
घंटे की बहस है, िजसमȂ से आपकी पाटीर् को 15 िमनट का समय है। 
  
Ǜी राजमिण पटेल: माननीय उपसभापित महोदय, इस सदन मȂ जो 'जÇमू-कÌमीर Îथानीय 
िनकाय िविधया ं(सशंोधन) िवधेयक, 2024' लाया गया है, िनिÌचत रूप से इसका Îवागत होना 
चािहए और यह Îवागत-योग्य है। अगर इसके साथ इस बात का भी उÊलेख होता िक मिहलाओं 
के साथ-साथ ओबीसी का िकतना Ģितशत आरक्षण होगा तो और अिधक अच्छा होता।  
 माननीय उपसभापित महोदय, सरकार ǎारा सशंोधन तो लाए जाते हȅ, कानून बनाने की 
बात की जाती है और घोषणाएँ भी होती हȅ, लेिकन ओबीसी और मिहलाओं के Ģित सरकार की 
नीयत ठीक नहीं है। जब नीयत ठीक नहीं हो तो सारे कायदे-कानून, सारी घोषणाए ँ बे-अथर् हो 
जाती हȅ। महोदय, िकसी ने कहा था: 

 
"लहर-लहर पर कगारȗ की नज़र टेढ़ी हो, 
कल के चमन पर बहारȗ की नज़र टेढ़ी हो, 
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कैसे पहँुचेगी पालकी िपया के देश, 
यिद भोली दुÊहन पर कहारȗ की नज़र टेढ़ी हो।" 

 
 माननीय उपसभापित महोदय, केवल कानून बना देने और घोषणाएँ कर देने से ही 
ओबीसी, एससी-एसटी और मिहलाओं का कÊयाण नहीं होगा। अगर यही तत्परता थी, तो अब 
तक जÇमू-कÌमीर मȂ चुनाव हो जाने चािहए थे, लेिकन सरकार वह नहीं करा सकी।   
 महोदय, केन्दर्ीय िवÌविवǏालयȗ, आईआईटीज़, आईआईएÇस तथा अन्य के्षतर्ȗ मȂ वषș से 
करोड़ȗ पद खाली पड़े हुए हȅ, िजनको काफी समय से भरा नहीं जा रहा है और हमारे ओबीसी तथा 
एससी-एसटी के युवा बेरोज़गार ओवरएज हो रहे हȅ, क्यȗिक उनको नौकरी नहीं िमल रही है।  
इससे सरकार की नीयत जािहर होती है। िजन युवाओं ने कजार् लेकर पढ़ाई की, वे ओवरएज होने 
की िÎथित मȂ आत्महत्या कर रहे हȅ। महोदय, आज इस तरह की ËयवÎथा इस देश मȂ हो रही है।  
इन सÎंथानȗ मȂ ओबीसी की भागीदारी नगण्य है और उस भागीदारी को भरने का Ģयास भी नहीं 
िकया जा रहा है। भतीर् िनयमȗ मȂ रोÎटर बदल िदया गया है, िजसके कारण ओबीसी और एससी-
एसटी के हमारे जो बेरोज़गार युवा हȅ, उनको मेिरट के आधार पर जो Îथान िमलना चािहए और 
उनका चयन हो जाना चािहए, वह नहीं हो पाता है। आज यहा ँयह हो रहा है। महोदय, जातीय 
गणना एक आवÌयक िवषय है। 

महोदय, जब भी कोई ĢÎताव या योजना आती है, तब िवभाग ǎारा मागंा जाता है िक 
इनकी जनसखं्या क्या है। जनसखं्या के सही आंकड़े न िमल पाने के कारण िजन योजनाओं का 
लाभ हमारे ओबीसी, एससी/एसटी के छातर्ȗ को िमलना चािहए, वह लाभ उन्हȂ नहीं िमल पाता। 
यह बहुत ज़रूरी है, िजसको सरकार कराना उिचत नहीं समझ रही है। िपछड़े वगș की दुहाई दी 
जाती है, िपछड़े वगर् के उत्थान की बात की जाती है, लेिकन गणना नहीं कराई जा रही है, जबिक 
इस देश मȂ कुǄे, िबÊली और अन्य जानवरȗ तक की गणना होती है, लेिकन ओबीसी के लोगȗ की 
गणना नहीं हो रही, यह िनिÌचत रूप से खेद का िवषय है। सरकार को इसे गÇभीरता से लेना 
चािहए।  

माननीय उपसभापित महोदय, जब िपछड़ȗ की बात आती है, तब हमारे माननीय Ģधान 
मंतर्ी, मोदी जी ǎारा यह जानकारी दी जाती है िक हमने इतने िपछड़ȗ को मंतर्ी बना िदया, हमने 
मध्य Ģदेश मȂ मुख्य मंतर्ी बना िदया, इससे कÊयाण हो गया, लेिकन मुख्य मंतर्ी और मंितर्यȗ की 
सखं्या बता कर िकस तरह से िपछड़े वगर् की अनदेखी की जा रही है, वह सोचने का िवषय है। 
माननीय उपसभापित महोदय, िपछड़ȗ को लाभ िमलना चािहए, लेिकन मंितर्यȗ और मुख्य मंतर्ी के 
हाथ बाधं िदए जाते हȅ िक आपको कोई िनणर्य लेने का अिधकार नहीं है, आप कोई काम नहीं कर 
सकते, आपकी सखं्या के आधार पर हम देश के िपछड़ȗ को गुमराह करते रहȂगे, इस तरह का 
Ģयास हो रहा है। 

महोदय, जब भी ओबीसी की  बात आती है, तब सरकार ǎारा बड़े ज़ोरदार शÅदȗ से यह 
कहा जाता है िक सरदार वÊलभभाई पटेल का सÇमान कागेंर्स ने नहीं िकया। उन्हȂ Ģधान मंतर्ी बन 
जाना चािहए था, लेिकन कागेंर्स ने नहीं बनने िदया। हमने सरदार पटेल का दुिनया का सबसे बड़ा 
Îटेच्य ूबना िदया, लेिकन उसके पीछे नीयत को समझने की आवÌयकता है। इनकी जो नीयत है, 
इनकी असली कायर्वाही है िक मूिर्तया ंबना दो, मूिर्त मȂ माला और िवचारधारा पर ताला! मूिर्त बना 
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दो, लेिकन इस देश के Ģित, आज़ादी के Ģित, इस देश को बनाने के Ģित सरदार वÊलभभाई 
पटेल का िवचार क्या था, उस िवचारधारा पर ताला लगा िदया जाता है और कहा जाता है िक हम 
उनके हमददर् हȅ। महोदय, मȅ ÎपÍट करना चाहता हंू, इनसे पूछना चाहता हंू िक अगर वाÎतव मȂ 
सरदार वÊलभभाई पटेल से आपको हमददीर् थी, आप उनके िवचारȗ को मानते हȅ... 

 
Ǜी उपसभापित: माननीय सदÎय, आप िवषय पर बोिलए। 
 
Ǜी राजमिण पटेल: महोदय, ओबीसी के िवषय पर ही बोल रहे हȅ। ओबीसी का िकस तरह से 
शोषण िकया जाता है, मȅ वही कह रहा हंू। मȅ इतना पूछना चाहता हंू िक िजस समय सरदार 
वÊलभभाई पटेल इस देश की आज़ादी के िलए सघंषर् कर रहे थे, इस देश को आज़ाद कराने के 
िलए बिलदान दे रहे थे, उस समय सरदार पटेल का सÇमान करने वाले ये लोग कहा ंथे? अगर 
सरदार वÊलभभाई पटेल के साथ होते, तो मȅ मानता िक सरदार वÊलभभाई पटेल और उनकी 
िवचारधारा का सÇमान करते हȅ, लेिकन तब तो उनकी *  और आज अब सरदार पटेल के नाम पर 
इस देश के ओबीसी को गुमराह करने का Ģयास िकया जाता है।   
 
Ǜी उपसभापित: माननीय सदÎय, आपकी सूचना के िलए बता हंू िक Jammu and Kashmir 
Local Bodies Laws पर तीनȗ िबल हȅ, कृपया, आप उस पर concentrate करȂ। 
 
Ǜी राजमिण पटेल: महोदय, मȅ उसी से जुड़ी अहिमयत से यह कहना चाहता हंू िक चाहे 
मिहलाओं का आरक्षण हो, मिहलाओं के आरक्षण मȂ भी यही िकया गया। घोषणा हो गई, लेिकन 
कब लागू होगा, इसका कुछ पता ही नहीं है। यहा ंभी घोषणाएं की गईं, लेिकन कब लागू होगा, यह 
पता ही नहीं है। मȅ इन्हȂ इतना ही कहना चाहता हंू िक सरकार अपनी मÎती मȂ मÎत है, सरकार को 
कोई लेना-देना नहीं है िक िपछड़ȗ/ओबीसी का ददर् क्या है! केवल बातȗ मȂ और भाषणȗ मȂ िपछड़े 
वगर् के िहमायती बनना चाहते हȅ, यह इस देश का िपछड़ा वगर् भी समझ रहा है। मȅ अतं मȂ इतना ही 
कहना चाहता हंू िक ये क्या जानȂ - िकसी शायर ने कहा था - 
 

"मोर के मन का नशा बादल न जाने, 
और आंख की अंतरदशा काजल न जाने। 
मुग्ध है अपनी मधुर झनकार मȂ है, 

पावं है िकतना कसा, पायल न जाने।।"  
 

यह सरकार केवल बातȂ करती है। िपछड़े वगș का कहा ंहक-अिधकार दबाया जा रहा है, कहा ं
उनका शोषण हो रहा है, इससे उनको कुछ लेना-देना नहीं है।  मȅ सरकार से आगर्ह करना चाहता 
हंू िक अगर आपकी नीयत अच्छी है, तो अच्छी नीयत के साथ कोई िवधेयक लाइए, अच्छी नीयत 
के साथ कोई घोषणा कीिजए, िजससे इस देश के एससी/एसटी और ओबीसी वगर् का भला हो 
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सके, तभी आपकी घोषणाओं का कोई अथर् रहेगा। इन्हीं शÅदȗ के साथ मȅ अपनी बात समाÃत करता 
हंू, धन्यवाद।   
 
Ǜी उपसभापित: डा. कÊपना सैनी।  आपकी पाटीर् के िलए कुल 13 िमनट का समय है।  
 
डा. कÊपना सैनी (उǄराखंड): आदरणीय उपसभापित जी, मȅ ǭदय की गहराइयȗ से आपका 
आभार Ëयƪ करती हंू िक आपने मुझे िद जÇमू एण्ड कÌमीर लोकल बॉडीज़ लॉज़ (अमȂडमȂट) 
िबल, 2024 पर बोलने का अवसर Ģदान िकया। महोदय, सवर्Ģथम मȅ अपने आदरणीय Ģधान मंतर्ी 
जी और आदरणीय गृह मंतर्ी जी का आभार Ëयƪ करती हंू, िजन्हȗने जÇमू-कÌमीर मȂ धारा 370 व 
35ए को हटा कर उसको मुख्यधारा मȂ लाकर िवकास की राह पर अगर्सर िकया। 
 मȅ ÎपÍट रूप से Ģसन्नता Ëयƪ करती हंू िक उन्हȗने जÇमू-कÌमीर के अन्य िपछड़े वगर् की 
अन्तवȃदना की गंभीरता पर गहन िंचतन, मनन के उपरातं सशƪ िनणर्य लेकर सशंोधन िवधेयक 
ĢÎतुत कर 75 वषș से Îवतंतर् भारत मȂ भी अपने अिधकारȗ से वंचना की जंजीरȗ से जकड़े अन्य 
िपछड़े वगर् को मुƪ िकया है।   
 महोदय, यशÎवी Ģधान मंतर्ी जी के नेतृत्व मȂ आदरणीया िवǄ मंतर्ी Ǜीमती िनमर्ला 
सीतारमण जी ने िनकाय मȂ सशंोधन िबल ĢÎतुत कर 'सबका साथ, सबका िवकास' कहा ही नहीं 
है, बिÊक कर िदखाया है। जÇमू-कÌमीर पचंायती राज अिधिनयम, 1989 के सशंोधन मȂ धारा 2 का 
सशंोधन और धारा 2क का ĢितÎथापन तथा कितपय पदȗ के Ģित िनदȃश का िनयम, अन्य पदȗ 
ǎारा अथार्न्वयन,  धारा 4 का सशंोधन, धारा 27 का सशंोधन, धारा 36क का सशंोधन, धारा 36ख 
का ĢितÎथापन, धारा 36घ का सशंोधन, धारा 39 का सशंोधन तथा धारा 45क का सशंोधन एवं 
जÇमू-कÌमीर नगरपािलका अिधिनयम, 2000 के सशंोधन मȂ कितपय पदȗ के Ģित िनदȃश का 
कितपय अन्य पदȗ ǎारा अथार्न्वयन, धारा 2 का सशंोधन, 2004 का जÇमू-कÌमीर अिधिनयम 14, 
िजसके अंतगर्त धारा 11क का सशंोधन, धारा 282 का सशंोधन, नई धारा 282क का अंत:Îथापन, 
जÇमू-कÌमीर पचंायती राज अिधिनयम, 1989 कितपय उपबधंȗ का लागू होना। जÇमू-कÌमीर 
नगर िनगम अिधिनयम, 2000 का संशोधन, कितपय पदȗ के Ģित िनदȃश का कितपय अन्य पदȗ 
ǎारा अथार्न्वयन, धारा 2 का सशंोधन, नई धारा 9क का अवÎथापन, जÇमू-कÌमीर पचंायती राज 
अिधिनयम, 1989 और जÇमू-कÌमीर नगरपािलका अिधिनयम, 2000 के कितपय उपबधंȗ का लागू 
होना, नई धारा 10क का सशंोधन। यही नहीं,  आदरणीय Ģधान मंतर्ी जी ने पूरे देश मȂ अन्य िपछड़ा 
वगर् को बहुत सÇमान िदया है और सÇमान ही नहीं, उन्हȂ िवकास की राह की तरफ आगे बढ़ाया है।  
मȅ अपने सासंद भाई को यह बताना चाहती हंू िक आदरणीय Ģधान मंतर्ी जी ने 2018 मȂ अन्य 
िपछड़ा वगर्  के आयोग को सवैंधािनक दजार् देकर, उसे शिƪशाली बना कर इस वगर् को सरंक्षण 
िदया, िजसके कारण अन्य िपछड़ा वगर् के गरीब, िकसान, युवा व मिहला आज अपने अिधकारȗ 
का पूणर्तया Ģयोग कर रहे हȅ, उन्हȂ न्याय िमल रहा है।  यही कारण है िक अन्य िपछड़ा वगर् अपने 
Ģधान मंतर्ी जी के Ģित अिमट िवÌवास व कृतज्ञता का भाव रखता है। इसकी मȅ Îवयं Ģत्यक्षदशीर् हंू।   
 आदरणीय सभापित जी, मȅ राज्य सभा मȂ आने से पूवर् उǄराखंड राज्य के ओबीसी आयोग 
की अध्यक्ष थी।  आज भारत अपने आदरणीय Ģधान मंतर्ी नरेन्दर् मोदी जी पर अिमट िवÌवास 
रखता है।  मȅ चंद Îवरिचत पिंƪया ंइसके िलए Ëयƪ करती हंू। 
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"किठन पथरीली राह है मेरी, भारत माता रोती थी 
     समय की दूरी बढ़ती जाती, भयभीत सारी जनता थी 
देवदूत सा अवतिरत हो आया भारत मा ंका लाल 
कंकड़ पत्थर सब चुन दंूगा, 56 सीना उƐत भाल 

   हर जन का िवǚास बना है, भारत मा ंसपने बुनती है 
 इसीिलए तो देश की जनता मोदी जी को ही चुनती है।  " 

 
 महोदय, इसी के साथ मȅ अपनी वाणी को िवराम दंूगी, धन्यवाद।  जय िहन्द।  
 
Ǜी उपसभापित: Ǜी मोहÇमद नदीमुल हक। आपको 6 िमनट बोलना है। 
 
SHRI MOHAMMED NADIMUL HAQUE (West Bengal): Sir, thank you for allowing me 
to speak on the Jammu and Kashmir Local Bodies Laws (Amendment) Bill, 2024.  
  
Ǜी उपसभापित: माननीय नदीमुल जी, तीन िबÊस हȅ, आपको तीनȗ िबÊस पर एक साथ बोलना 
है। There are three Bills.   
 
Ǜी मोहÇमद नदीमुल हक: हा,ं 6 िमनट मȅ बोलूगंा और 6 िमनट जवाहर सरकार जी बोलȂगे।  

 
'आसान नहीं है मुझे पढ़ लेना, 

लÄज़ȗ की नहीं जįबातȗ की िकताब हंू मȅ।' 
 

  گے۔ بوليں جی سرکار جواہر منٹ چه اور گا بولوں ميں منٹ چه ہاں، : الحق نديم محمد جناب†
  لينا پڑه مجهے ہے نہيں اسٓان

 ميں۔ ہوں کتاب کی جذباتوں نہيں کی لفظوں
 

Sir, I would like to remind this House of the Hon.  Prime Minister's words in 
2016.  He said and I quote, "I want to bring back those days when the rest of India 
used to look forward to come and visit Kashmir. Kashmir has suffered a lot over the 
years. Generations have seen their dreams being crushed." But since then, more 
people are suffering today and having their dreams crushed under this draconian 
regime. The Government appears to have perfected the art of projecting an illusion of 
normalcy while a tempest of unrest raises through the valleys of Kashmir.  

 
'तुमने समझा ही नहीं, आंख मȂ ठहरे हुए दुख को, 
तुम भी हंसती हुई तÎवीर पर मर जाते हो।' 
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کو، دکه ہوئے ٹهہرے ميں انٓکه نہيں، ہی سمجها نے تم †  
۔ہو مرجاتے پر تصوير ہوئی ہنستی بهی تم  

 
 Sir, I ask, if normalcy has been restored, why did the Government find it 
necessary to subject prominent opposition leaders of J&K to a twelve hour house 
arrest to bulldoze legislative measures? The Government stripped Kashmir of this 
statehood in 2019. The Supplementary List of Business on the J&K Reorganisation 
Bill, 2019 was discussed and passed on the very same day. In the last winter Session, 
the J&K Reorganisation (Amendment) Bill was introduced and passed in less than 
half a day.    
 

'लोग अपने लÇहȗ को सवंारने की खाितर, 
दूसरȗ की िंजदिगयȗ को बरबाद कर जाते हȅ।' 

 
خاطر کی سنوارنے کو لمحوں اپنے لوگ † 

۔ہيں کرجاتے برباد کو زندگيوں کی دوسروں  
 

 Sir, if normalcy has been restored, why is the Union Government resorting to 
electoral gerrymandering in J&K where you manipulate the boundaries of an electoral 
constituency with the intent of creating undue advantage for one party? The revised 
electoral rolls have added 2.5 million voters who are non-locals. I ask again, if 
normalcy has been restored, why is it that the last elections to the J&K Assembly 
were held ten years ago. The elections have been conducted in Kashmir previously 
under insecure conditions as well. Governments under Prime Minister, Narasimha 
Rao and Prime Minister, Atal Bihari Vajpayee held Assembly elections when deaths 
due to armed conflict were at their height in the State. 
 
MR. DEPUTY CHAIRMAN: Nadimul Haqueji, I will again remind the subject. It is 
Jammu and Kashmir Local Bodies Laws (Amendment) Bill, 2024.   
 
SHRI MOHAMMED NADIMUL HAQUE: Yes, Sir. Thank you. 
 
MR. DEPUTY CHAIRMAN: So, please speak on that Bill.   
 
SHRI MOHAMMED NADIMUL HAQUE: It has now become evident that the 
Government's us versus others agenda has failed to win the hearts of Kashmiris.  

                                                            
† Transliteration in Urdu script. 

96 [RAJYA SABHA]



 

 
'हा ंठीक है हर शख्स बàदुआ नहीं देता, 
मगर देखो हमेशा िदल दुखाया नहीं करते।' 

 
†ديتا، نہيں دعا بد شخص ہر ہے ٹهيک ہاں † 

کرتے۔ نہيں دکهايا دل ہميشہ ديکهو مگر  
 

In reply to a parliamentary question in 2020, the Government admitted to not 
having assessed the loss to the tourism industry since 2019, neither was any 
information on revenue generation maintained. According to the Kashmir Chamber of 
Commerce and Industry, Jammu and Kashmir incurred economic losses exceeding 
Rs.40,000 crores.  Sir, on 7th February, 2024, a non-local man was killed by terrorists 
in Srinagar.  This is the second terrorist attack of the year.  In November, 2023, five 
soldiers were martyred in Rajori. 

 
MR. DEPUTY CHAIRMAN: Again, I remind you, as per Rules and Procedure, we have 
to discuss the Bill.  Please be on the subject.   
 
SHRI MOHAMMED NADIMUL HAQUE: Yes, Sir. Thank you. 
 
MR. DEPUTY CHAIRMAN: Be on the subject. We are not discussing law and order; 
we are discussing this Amendment Bill.  Please confine yourself to that.   
 
SHRI MOHAMMED NADIMUL HAQUE: Sir, since 2019, Kashmir has seen month-long 
internet blackout and hour-long power outrages that have disrupted the lives of 
millions.  Students, patients, small business owners, handicraft artisans have 
suffered.  In Kashmir, newspapers have been forced to discontinue operations.  
...(Interruptions)... 
 
Ǜी उपसभापित: मोहÇमद नदीमुल हक जी, आप law and order पर काफी बोल चुके हȅ,  
subject पर भी बोिलए, as per Rules and Procedures.   
 
Ǜी मोहÇमद नदीमुल हक: सर, मȅ सÅजेक्ट पर ही बोल रहा हंू। 

 ہوں۔ رہا بول ہی پر سبجيکٹ ميں سر، :الحق نديم محمد جناب†
 

                                                            
† Transliteration in Urdu script. 
 

[ 9 February, 2024 ] 97



 

MR. DEPUTY CHAIRMAN: This is not the subject. Subject is, 'Jammu and Kashmir 
Local Bodies Laws (Amendment) Bill'.   
 
SHRI MOHAMMED NADIMUL HAQUE: Sir, Kashmir is the subject. I am talking about 
Kashmir. 
 
MR. DEPUTY CHAIRMAN: Kashmir is a different subject. This is a particular 
Amendment. Please speak on the subject.   
 
Ǜी मोहÇमद नदीमुल हक: सर, अमȂडमȂट िबल ला रहे हȅ, तो मȅ कÌमीर पर ही बोल रहा हंू।  

 ہوں۔ رہا بول ہی پر کشمير ميں تو ہيں، لارہے بل امينڈمينٹ سر، :الحق نديم محمد جناب†
 

MR. DEPUTY CHAIRMAN: Again, I request you to speak on the subject.   
 
Ǜी मोहÇमद नदीमुल हक: सर, मȅ कÌमीर पर ही बोल रहा हंू।  

 ہوں۔ رہا بول ہی پر کشمير ميں سر، :الحق نديم محمد جناب†
 

MR. DEPUTY CHAIRMAN: You are a very senior Member. You know the Rules and 
Procedure.   
 
Ǜी मोहÇमद नदीमुल हक: सर,  जे. एंड के. लोकल बॉडीज़ पर जो अमȂडमȂट िबल ला रहे हȅ, वहा ँ
दस सालȗ से तो इलेक्शन भी नहीं हुए हȅ। उस पर क्या नहीं बोलȂ? हमȂ तो कÌमीर की हालत पर 
ही बोलना होगा।  

 اليکشن تو سے سالوں دس وہاں ہيں، رہے لا بل امينڈمينٹ جو پر باڈيز لوکل کے اينڈ جے سر، :الحق نديم محمد جناب†
 ہوگا۔ بولنا ہی پر حالت کی کشمير تو ہميں بوليں؟ نہيں کيا پر اس ہيں۔ ہوے نہيں بهی

 
MR. DEPUTY CHAIRMAN: Please speak. ...(Interruptions)... Continue please. 
...(Interruptions)... 
 
Ǜी मोहÇमद नदीमुल हक : सर,  मȅ कÌमीर की हालत पर ही बोल रहा हंू।   

 ہوں۔ رہا بول ہی پر حالت کی کشمير ميں تو سر، :الحق مندي محمد جناب†
 

MR. DEPUTY CHAIRMAN: Now, conclude. ...(Interruptions)... Your time to speak is 
going to be over. 
 
Ǜी मोहÇमद नदीमुल हक: सर,  मȅ यह कहना चाहता हंू िक, 
                                                            
† Transliteration in Urdu script. 
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'मातम कीिजए, हमारी बेबसी पर, चाहकर भी राÅता नहीं कर सकते।' 
  ؎ کہ ہوں چاہتا کہنا يہ ميں سر، :الحق نديم محمد جناب†

 کرسکتے۔ نہيں رابطہ بهی کر چاه   پر، بسی بے ہماری کيجئے، ماتم
 

MR. DEPUTY CHAIRMAN: Please conclude. 
 
SHRI MOHAMMED NADIMUL HAQUE: Sir, it is said that the first step in liquidating 
the people is to erase its memory, destroy its book, its culture, its history. Reference 
to the fact, that the J&K accession to India was based on the condition that the 
State would remain autonomous, has been deleted from NCERT text books. It needs 
to be rectified.  Sir, in the end, मȅ खत्म कर रहा हंू।  ...(Time-bell rings)... 
 
MR. DEPUTY CHAIRMAN: Overall, your time is over. ...(Interruptions)...   You have 
not spoken on the subject. ...(Interruptions)... Please.  Now, Mr. R. Girirajan. You 
will speak in Tamil. You have nine minutes to speak. 
 
SHRI R. GIRIRAJAN (Tamil Nadu): Sir, this Bill provides for reservation for Other 
Backward Classes (OBCs) under the three Acts. Seats in certain institutions in 
Jammu and Kashmir are reserved for Scheduled Castes and Scheduled Tribes. The 
institutions are panchayats, municipalities, municipal corporations, block 
development councils and other district development councils. The reserved seats 
are proportional to the population of these groups in the area covered by the 
respective institutions. One-third of such seats are reserved for women. The Bill 
extends reservation to OBC as well. OBCs are groups notified as weak and 
underprivileged by the Government of the Union, now Jammu and Kashmir. There are 
several thousand such incidents that happened, but not being reported or registered, 
shows the dark and ugly side of the society we are in. Sir, whatever done so far in 
Kashmir has two sides. Today, the Government proclaims that they have restored 
peace in Kashmir. After the abrogation of Article 370, I would like to know from the 
Hon.  Home Minister as to how many military or defence personnel are deployed in 
Kashmir? But, the majority Muslim population of Kashmir apprehends that the real 
intention of the Government is to somehow change the demographic character to suit 
their tension for winning elections. So, whether the Hindu or Muslim or Christian or 
Sikh or Parsi or any other religious seat, they are all the Indians first.  And, I would 
urge the Union Government to take all necessary steps to facilitate the State Election 
Commission, conduct fair and free elections in Kashmir and Jammu Valley. And, also 
                                                            
† Transliteration in Urdu script. 
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elections to the Assembly and Lok Sabha seats are coming. Sir, my piece of advice 
to the Union Government is, please do not take the country back to the days of Manu 
and play with the life of SC, ST, OBC and the minority people of this country. On the 
one side, you preach Sanatan Dharma, but, you practice Adharma which is 
detrimental to the future of our country, India. Do not be afraid of the name 'INDIA'. 
 
MR. DEPUTY CHAIRMAN: Please speak on the subject, Girirajanji, speak on the 
subject. 
 
SHRI R. GIRIRAJAN: I will come, Sir. Another point is providing SC, ST status to 
communities is important. But what is more important is to protect and promote their 
education, employment and economic status. This is where the Union Government 
has failed miserably. Sir, Tamil Nadu has reached its milestone way back in 2020. 
This was possible because of one great man, Thanthai Periyar. He propounded the 
Dravadian Code and propelled the people of Tamil Nadu with equality, social justice 
and brotherhood. *  "Social justice, equality and Justice for all are our ways of life, as 
taught by our Thanthai Periyaar. The lovely command of our leader Aringar Anna is, 
“Duty, Dignity and Discipline”. “Studies, culture and meaningful life” is the eternal 
doctrine taught by our leader Muthamil Aringar (Scholar of 3 branches of Tamil) 
Kalaingar." 

Sir, our Hon.  Chief Minister, Thalapathy M. K. Stalin is spearheading the 
vision and mission of improving Tamil Nadu, the number one State in the country in 
every parameter of growth. His visionary Mission of "Naan Muthalvan" Scheme will 
revolutionize the social pyramid and catapult the SC, ST, OBC and the Minorities to 
reach high pedestal in their life. I wish Government of India to take a leaf out of the 
social transformations happening in Tamil Nadu. Then only the country will prosper. 
The drop-out of students belonging to SC, ST, OBCs from IITs, IIMs, NITs and the 
Central Universities and the students committing suicides are on the rise in the last 
ten years. It is shocking to know that maximum number of dropouts occur among 
students belonging to the SC, ST, OBC and Minority communities.  

 
MR. DEPUTY CHAIRMAN: Mr. R. Girirajan, please speak on these Bills. 
 
SHRI R. GIRIRAJAN: Sir, all the Bills have been clubbed; that is why; I am talking 
about the reservation as well as the election issues.  

                                                            
* English translation of the original speech delivered in Tamil. 
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Sir, I urge the Government to take necessary steps to curtail the dropouts of 
SC, ST, OBC students from premier institutions and conduct appropriate counselling 
of students from poor and deprived communities to combat peer pressures to stop 
suicides in these institutions. Sir, the atrocities against the SC, ST and oppressed 
people are on the rise. As per the report of the National Crime Records Bureau 
(NCRB), Ministry of Home Affairs, more than five lakh atrocity cases been registered 
in the last ten years, under the Scheduled Castes and Scheduled Tribes (Prevention 
of Atrocities) Act, 1989. On an average, more than 50,000 cases were registered 
under this law. It is really unfortunate to see a country which proclaims as the third 
largest economy in the world, also faces such social stigma and shame. The attack 
and atrocities against the SC, STs and oppressed communities are on the rise since 
2014. Therefore, there is need for a comprehensive law to provide socio-economic 
and political safety to the people belonging to the SC, ST as well as from other 
vulnerable communities.  

Before I conclude, Sir, my piece of advice to the Union Government is, please 
do not take the country back to the days of Manu and play with the life of SC, ST, 
OBC and the Minority people of this country. On one side, you preach sanatana 
dharma, but, you practice adharma which is detrimental to the future of our country, 
India. Do not be afraid of the name 'INDIA'. Thank you, Sir. 
 
MR. DEPUTY CHAIRMAN: Hon.  Members, आपकी सुिवधा के िलए पुन: I would like to 
inform िक हम अभी तीन िबलȗ पर चचार् कर रहे हȅ – The Jammu and Kashmir Local Bodies 
Laws (Amendment) Bill, 2024, The Constitution (Jammu and Kashmir) Scheduled 
Castes Order (Amendment) Bill, 2024 and The Constitution (Jammu and Kashmir) 
Scheduled Tribes Order (Amendment) Bill, 2024. 

My request will be, as per rules and procedures, please speak on the subject. 
Please speak on the subject. These are the three Bills we are discussing. In the 
beginning, Hon. Chairman informed you about it. I am also telling regarding this all 
the time. But don’t deviate from the rules, please. My request will be, please don’t 
deviate from the rules.  

 
डा. अशोक कुमार िमǄल (पजंाब):  उपसभापित महोदय, आपका धन्यवाद आपने मुझे जÇमू 
कÌमीर से सबंिंधत इन तीन िबलȗ पर बोलने का अवसर िदया - िद जÇमू एंड कÌमीर लोकल 
बॉडीज़ लॉज़ (अमȂडमȂट) िबल, 2024, िद कॉिन्ÎटǷूशन (जÇमू एंड कÌमीर) शैǹूÊड काÎट्स 
ऑडर्र (अमȂडमȂट) िबल, 2024 और िद कॉिन्ÎटǷूशन (जÇमू एंड कÌमीर) शैǹÊूड टर्ाइÅस 
ऑडर्र (अमȂडमȂट) िबल, 2024.   
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सर, मȅ जÇमू-कÌमीर के बदलते हुए हालात के बारे मȂ एक शेर के साथ अपनी बात शुरू 
करंूगा - 

"हमारी एक पीढ़ी ने जÇमू और कÌमीर को 
अलगाववाद की आग मȂ झुलसते देखा है, 
आंतकवाद की तेग मȂ तड़पते देखा है, 

और साĢंदाियक अितवाद के तूफान से लड़ते देखा है, 
लेिकन अब दौर आ गया है अलगाववाद की जगह राÍटर्वाद का, 
आतंकवाद और अितवाद की जगह लोकतािंतर्क सवंाद का, 

एक दौर था जब युवाओं के चेहरȗ पर नकाब और हाथȗ मȂ पत्थर था, 
पर अब उन्हीं युवाओं हाथȗ मȂ कािबिलयत की िडगर्ी और 

आंखȗ मȂ सफलता की आशा है। 
एक दौर था जब कÌमीर की मिहलाएं और बƳे 
आतंक के साये मȂ अपनी उÇमीदȗ को झȗक देते थे, 

लेिकन अब उन्हीं उÇमीदȗ को अवसरȗ के पखं लगाकर नई गित दे दी है।" 
 

सर, यह पूरी भारत सरकार और इस सदन िकया है। यह िबल हमारी लोकल बॉडीज़ मȂ 
ओबीसी को आरक्षण देने की बात कर रहा है, कॉिन्ÎटǷूशन के थर्ू शैǹÊूड काÎट्स की कुछ 
काÎट्स को आरक्षण देने की बात कर रहा है और शैǹूÊड टर्ाइÅस की कुछ काÎट्स को आरक्षण 
देने की बात कर रहा है, तो मȅ अपनी पाटीर् की तरफ से इस िबल का पुरजोर समथर्न करता हंू। 
इससे समाज के िपछड़े वगर् को वे अिधकार ĢाÃत हȗगे, िजसके िलए व ेअभी तक वंिचत थे। सर, 
इस िबल मȂ मुझे एक बहुत ही महत्वपूणर् बात लगी। िबल मȂ कहा गया है िक सभी Îथानीय िनकायȗ 
के चुनाव जÇमू-कÌमीर के मुख्य िनवार्चन अिधकारी के बजाय एक राज्य चुनाव आयोग के ǎारा 
आयोिजत िकए जाएंगे। यह डीसेन्टर्लाइज़ेशन का एक अच्छा Îटेप है और बहुत सराहनीय है, 
िजसमȂ राजा राज्य चुनाव आयुƪ होगा।  मȅ भारत सरकार की इस पहल के िलए उनको बधाई देना 
चाहंूगा।   
 सर, सरकार ने जब धारा 370 हटाने का िनणर्य िलया, तब हमारी आम आदमी पाटीर् ने 
उसका पुरजोर समथर्न िकया था और उसके पक्ष मȂ मतदान िकया, क्यȗिक हमारी पाटीर् को इस 
बात का सजं्ञान था िक इन सबसे शैक्षिणक सुधार आएंगे, रोजगार के अवसर बढ़Ȃगे, इंडिÎटर्यल 
िवकास होगा, Îथानीय उत्पादȗ को बढ़ावा िमलेगा और समाज कÊयाण के भी बहुत से मुǈे हȅ, 
िजनका लाभ वहा ंके लोगȗ, िपछड़े समाज और अन्य समाज को िमल पाएगा। सर, हमȂ खुशी है 
और पूरे देश को खुशी है िक इन सब कदमȗ से वहा ंकी िंहसक घटनाएं, जो िक एक पैरामीटर 
होती हȅ, उनमȂ कमी हुई है। 2004 से 2014 के बीच कुल 7,217 घटनाएं हुईं, लेिकन 2014 से 2024 
मȂ ये कम होकर 2,224 रह गई हȅ, यानी 69 Ģितशत कम हो गईं, इसके िलए पूरा भारत बधाई का 
पातर् है।  सर, वहा ँबहुत अच्छा माहौल बना और उसी अच्छे माहौल को देखते हुए भारत सरकार ने 
जÇमू-कÌमीर मȂ जी20 का सफलतापूवर्क आयोजन िकया, उसके िलए भी पूरा सदन बधाई का 
पातर् है। जÇमू-कÌमीर आगे बढ़े, इसमȂ टूिरज्म एक बेहतर रोल अदा कर सकता है। हमȂ खुशी है 
िक वहा ँ2 करोड़ से भी ज्यादा पयर्टक पहँुचे हȅ, िजससे वहा ँके लोकल लोगȗ को पैसा िमल रहा है 
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और शैǹूÊड काÎट्स को, छोटे तबकȗ को अपनी रोजी-रोटी कमाने के और अवसर पैदा हो रहे 
हȅ। वहा ँका जीडीपी भी 8 Ģितशत पर गर्ो कर रहा है। इसके िलए भी हमȂ सराहना करनी चािहए। 
 सर, ये कुछ अच्छे कदम हȅ, जो वहा ँकी सरकार ने िलए, भारत सरकार ने िलए, लेिकन मȅ 
थोड़ी सी बातȗ पर इस सदन का और सरकार का सजं्ञान चाहँूगा। वहा ँ पर कैिपटा इनकम 
1,70,000 है, जो िक हमारे देश की नेशनल एवरेज 1,97,000 से कम है। वहा ँइन्Äलेशन भी 6.9 
परसȂट है, जो भारत के एवरेज से थोड़ा ज्यादा है। सरकार ने जÇमू-कÌमीर के िलए एक 
इंडिÎटर्यल पॉिलसी बनाई थी, िजसमȂ 42 सेक्टसर् मȂ 85 हजार करोड़ का िनवेश लाने के बारे मȂ 
सोचा गया था, लेिकन अभी तक िसफर्  414 यिूनट्स आई हȅ, िजनमȂ िसफर्  2,500 करोड़ का िनवेश 
आया है। जÇमू-कÌमीर मȂ बहुत पोटȂिशयल है। मȅ सरकार से िनवेदन करँूगा िक वह इसके बारे मȂ 
थोड़ा सा ध्यान दे और इसका सजं्ञान ले।   
 सर, जÇमू-कÌमीर मȂ निदया ँबहती हȅ, तो वहा ँहाइडल पावर का बहुत पोटȂिशयल है, 
लेिकन 2023 की कैग िरपोटर् के मुतािबक 1,725 मेगावॉट के 374 Ģोजेक्ट्स मȂ से िसफर्  10 
Ģोजेक्ट्स शुरू हुए हȅ।  इन Ģोजेक्ट्स को शुरू करने मȂ भी 4 साल से 7 साल की देरी हुई है, 
िजससे एक तरफ Ģोजेक्ट की कीमत बढ़ जाती है और दूसरी तरफ, एक जो अच्छी अपॉचुर्िनटी 
है, वह हम लज़ू कर जाते हȅ।   
 सर, इस िबल के माध्यम से हम वहा ँकी Çयुिनिसपल कॉरपोरेशंस मȂ और बाकी सब मȂ 
ओबीसी वगर् को भी आरक्षण दे रहे हȅ। हम जानते हȅ िक हमारे देश की आबादी का तकरीबन आधा 
िहÎसा ओबीसी है, लेिकन उसके िलए एक डेिडकेटेड मंतर्ालय नहीं है। मȅ भारत सरकार से 
िनवेदन करँूगा िक वह इसके बारे मȂ िवचार करे।   
 सर, मȅ इन तीनȗ िबलȗ का समथर्न करते हुए अपनी बात जÇमू-कÌमीर के बारे मȂ इन छोटी 
सी पिंƪयȗ से खत्म करना चाहँूगा, 
 

"पहाड़ȗ के िजÎमȗ मȂ बफș की चादर, 
िचनारȗ के पǄȗ पे शबनम के िबÎतर, 
हसीं वािदयȗ मȂ महकती है केसर, 
कहीं िझलिमलाते हȅ झीलȗ के जेवर, 
है कÌमीर धरती के जƐत का मंजर।" 

धन्यवाद। 
 
Ǜी उपसभापित: धन्यवाद, डा. अशोक कुमार िमǄल जी। अब डा. सिÎमत पातर्ा जी। You have 
eight minutes. 
 
डा. सिÎमत पातर्ा (ओिडशा): मान्यवर, बहुत शुिकर्या।  बहुत िदनȗ बाद ऐसा समय और मौका 
िमला है।  आपने बहुत अहम िबल पर मुझे बोलने का अवसर िदया, इसके िलए मȅ आपका बहुत 
धन्यवाद ज्ञापन करता हँू।  मान्यवर, हमारे सामने तीन अहम िबल हȅ, जो साथ ही मȂ िलए जा रहे 
हȅ।  
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 पहला है - The Constitution (Jammu and Kashmir) Scheduled Castes Order 
(Amendment) Bill, 2023.  The Bill seeks to amend the Constitution (Jammu and 
Kashmir) Scheduled Castes Order (Amendment) Bill, 1956, िजसके तहत कई ऐसी अहम 
काÎट्स हȅ, deemed to be as Scheduled Castes, उनको इस कानून के माध्यम से अपना हक 
िमलेगा and I think it is a very good step going forward. अपनी पाटीर् बीजू जनता दल की 
तरफ से और हमारे नेता, माननीय मुख्य मंतर्ी, Ǜी नवीन पटनायक जी की तरफ से हम इन तीनȗ 
िबलȗ का पुरजोर समथर्न करते हȅ। We welcome the Bills. We support the Bills and we 
thank the Government for bringing these very important Bills for Jammu and Kashmir. 
 दूसरा िबल है - The Jammu and Kashmir Local Bodies Laws (Amendment) Bill, 
2024. It seeks to provide reservation to OBCs in the local bodies and bring 
consistency in the laws with the provisions of the Constitution. इसके साथ, the Bill 
seeks to amend certain provisions of the J&K Panchayati Raj Act, Municipal Act, 
Corporation Act with the consonance of Provisions Part 9 and Part 9A of the 
Constitution. यह हमारे ओबीसी भाई-बहनȗ के िलए, उनके हक के िलए जÇमू-कÌमीर मȂ बहुत 
जरूरी था। मȅ सरकार का धन्यवाद ज्ञापन करता हँू िक वह यह िबल लाई है।   

महोदय, तीसरा िबल है - The Constitution (Jammu and Kashmir) Scheduled 
Tribes Order (Amendment) Bill, 2024. It proposes to amend the Constitution 
(Jammu and Kashmir) Scheduled Tribes Order, 1989, to create a separate list for 
STs for UTs of J&K and Ladakh. ये तीनȗ ही िबÊस बहुत अहम हȅ। हमारे माननीय सासंदगण 
ने कई िवषयȗ पर चचार् भी की। मान्यवर, मȅ इन तीनȗ िवषयȗ पर चचार् करते हुए, तीनȗ िवषयȗ का 
समथर्न करते हुए, सरकार की सराहना करते हुए और मेरी पाटीर् बीजू जनता दल तथा मेरे नेता 
Ǜी नवीन पटनायक जी का पुरज़ोर समथर्न देते हुए एक िवषय की ओर आपकी दृिÍट आकिर्षत 
करना चाहँूगा, िजसको शायद इस िडÎकशन मȂ आने की आवÌयकता है।  
 कुछ सािथयȗ ने आिर्टकल 370 के बारे मȂ कहा। मȅ आिर्टकल 370 के बारे मȂ एक 
सकारात्मक सोच देना चाहता हँू, but not from a political perspective, एक राजनैितक सोच 
से नहीं, लेिकन आिर्टकल के 370 हटने के बाद या उसके हटने से क्या अच्छाई हुई है, मगर from 
the eyes of jurisprudence through Parliament. So, I wanted to use the lens of 
jurisprudence to be able to appreciate what has been done for abrogation of Article 
370.  मान्यवर, हमने 2019 मȂ पािर्लयामȂट मȂ Article 370 का abrogation पािरत िकया। िफर 
मामला कोटर् मȂ जाता है, सुĢीम कोटर् मȂ जाता है। मान्यवर, वहा ँपाचँ जजेज़ की बȂच बठैती है, उस 
पर चचार् होती है और उसके बाद एक बहुत अहम िवषय आता है। कई बार हम ज्युिडिशयरी पर 
टीका-िटÃपणी करते हȅ िक उन्हȗने NJAC  को strike-down कर िदया, उन्हȗने फला ं िबल को 
strike-down कर िदया, लेिकन यह सराहना का िवषय है िक पािर्लयामȂट से पािरत आिर्टकल 
370 abrogation को सुĢीम कोटर् ने upheld िकया। उसको अलाऊ िकया और कहा िक 
पािर्लयामȂट ने जो कहा था, वह सही था। It is a very good thing. जब 11 िदसÇबर, 2023 को यह 
जजमȂट आया, तो िजतना समथर्न, िजतनी सोच, as a Parliament, हमȂ सपोटर् करना चािहए था, 
शायद उतना पुरज़ोर सपोटर् हमने नहीं िकया है। इसिलए इस मंच पर इस िवषय को मȅ रखना 
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चाहता हँू, for the judiciary, that आपने आिर्टकल 370 पर जो अपना जजमȂट पास िकया था, 
िजसकी वजह से आज कÌमीर मȂ एक बदलाव का दौर आ रहा है, एक टर्ासंफॉमȃशन का दौर आ 
रहा है, एक अच्छाई का दौर आ रहा है, इसिलए सराहना करने की आवÌयकता है। 
 मान्यवर, मेरे पास साढ़े तीन-चार िमनट और हȅ। मȅ उतने समय मȂ अपनी बात रखँूगा। चीफ 
जिÎटस ऑफ इंिडया, जिÎटस चंदर्चूड़ साहब ने, on behalf of himself, Justice B.R. Gavai 
and Justice Suryakant, 456 पेजेज़ के जजमȂट मȂ से 352 पेजेज़ खुद िलखे। He himself wrote 
it. Apart from that, जिÎटस एस.के. कॉल साहब ने 121 पेजेज़ िलखे और जिÎटस सजंीव खन्ना 
साहब ने a concurring judgment के 3 पेजेज़ िलखे। They all believed, unanimously. 
जनरली कभी एक dissenting note आ जाता है िक 'नहीं', 'शायद', 'शायद नहीं', लेिकन यह 
एक बड़ा अच्छा िवषय है िक आिर्टकल 370 abrogation को िजस तरह से माननीय सवȘच्च 
न्यायालय ने एक पॉिजिटिवटी के साथ िलया, it shows that we should be appreciative. 
And, I am sure, the Government is very appreciative, लेिकन कई बार as a Parliament, 
we need to speak more. तो उस जजमȂट से, उस ज्युिरÎपर्ुडȂस से क्या िनकलता है? It upheld 
that Jammu and Kashmir did not retain its sovereignty, Article 370 is a temporary 
provision, constitutional validity of proclamation under President’s Rule, Parliament 
enjoys both law-making and non-law-making powers of the State Legislature under 
President’s Rule and the Constitution of J&K stands inoperative after the 
Constitution of India came through.   
 मान्यवर, कई बार जब पािर्लयामȂट मȂ जÇमू-कÌमीर का िवषय आता है, तो कई बार जो 
आलोचनाएँ होती हȅ, मȅ समझ नहीं पाता हँू िक जब एक Îपेिसिफक जजमȂट आ चुका है, 400-500 
पेजेज़ का एक जजमȂट आ चुका है, उसके बाद हमȂ इस शंका मȂ नहीं रहना चािहए िक यह सही 
हुआ या गलत हुआ। यह सही हुआ है और इसे हमȂ accept करना पड़ेगा और उसको आगे और 
बेहतर कैसे कर सकते हȅ, उसके िलए काम करना पड़ेगा।  
 मान्यवर, उसके साथ ही कई बार ऐसा होता है िक पािर्लयामȂट मȂ जब भी कोई िवषय आता 
है, तो सरकार को अपना पक्ष रखने का मौका िमलता है।  लेिकन दुख का िवषय यह है िक जब 
पाचँ जजेज़ की सुĢीम कोटर् बȂच ने अपना जजमȂट िदया, उसको िडफȂ ड करने के िलए कोई नहीं 
था।   
 
2.00 P.M. 
 
कुछ लोग थे, िजन्हȗने टीका-िटÃपणी शुरू कर दी। कुछ लोगȗ ने कहा, 'It is, in my view, an 
incorrect appreciation of the Constitution, which I did not expect'. एक Eminent Jurist 
ने कहा, मȅ उनका नाम नहीं ले रहा हँू,  because he is not a Member of this House. एक और 
जुिरÎट ने कहा that the Supreme Court has erred and cannot be proud of its Kashmir 
Judgement. िकसी और Eminent Jurist ने कहा, 'It is very disturbing and impacts 
federalism'.   
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मान्यवर, मुझे कई बार ऐसा लगता है that sometimes it seems that Judiciary से हम 
accountability accept करते हȅ िक हमने जो लॉज़ पास िकए हȅ, उनके संबधं मȂ अगर वहा ँकोई 
अपील होती है, तो व े पािर्लयामȂट की sovereignty और legacy को Ģोटेक्ट करȂ, वे हमारे 
िडसीज़न को Ģोटेक्ट करȂ। लेिकन जब सुĢीम कोटर् की उस बȂच और उनके जजमȂट पर टीका-
िटÃपणी हुई, तब हममȂ से, यानी पािर्लयामȂट की तरफ से उनके िलए खड़ा होने के िलए कोई नहीं 
था। मȅ सरकार को नहीं बोल रहा हँू, बिÊक मȅ बोल रहा हँू िक पािर्लयामȂट की तरफ से उनके िलए 
खड़ा होने के िलए कोई नहीं था, क्यȗिक वह िडसीज़न पािर्लयामȂट का था, सरकार का नहीं था। 
Parliament decided to abrogate Article 370. लेिकन उस वƪ कोई नहीं था। माननीय चीफ 
जिÎटस ऑफ इंिडया ने तब इस िवषय पर क्या कहा? उन्हȗने अपनी चुÃपी तोड़ते हुए बड़ी 
सरलता से कहा, 'The Judges speak their mind through their judgement which 
becomes a public property after the pronouncement and people in a free society can 
always make their opinion about it'.  (Time-bell rings.) Just one more minute, Sir.  I 
will conclude. The Chief Justice of India further said, 'As far as we are concerned, we 
decide according to the Constitution and the law. I don’t think that it would be 
appropriate for me either to respond to the criticism or mount a defence on my 
judgement. What we have said in the judgement is reflected in the reason present in 
the signed judgement and I must leave it at that'.    
 मान्यवर, आिखर मȂ, मȅ िसफर्  इतना कहना चाहता हँू that sometimes when the 
Parliament makes a law, and we send it to society, and it is then going to the 
Judiciary, and the Judiciary upholds the Parliament’s view, let us have the same 
sense of appreciation for the Judiciary. जहा ँपर हमȂ लगेगा िक Judiciary separation of 
powers मȂ हमारी powers को कहीं ले रही है, तब हम सवाल जरूर उठाएँगे। जब िकर्िमनल लॉज़ 
का िबल आया था, तब मȅने इसी फोरम से खड़े होकर उसके बारे मȂ और केशवानंद भारती 
जजमȂट के बारे मȂ अपनी राय रखी थी। मगर मȅ यह जरूर कहना चाहँूगा that when the 
Judiciary and the highest court of the land, the Supreme Court, stands up the test of 
time, stands up against all these words that are against them, I think, the Parliament 
should also unanimously stand up and say that we believe in what you have done and 
we stand with you.   Thank you very much, Sir.  
 
SHRI AYODHYA RAMI REDDY ALLA (Andhra Pradesh): Thank you, Mr. Deputy 
Chairman, Sir, for allowing me to discuss on the Jammu and Kashmir Local Bodies 
Laws (Amendment) Bill, 2024; the Constitution (Jammu and Kashmir) Scheduled 
Castes Order (Amendment) Bill, 2024; and, the Constitution (Jammu and Kashmir) 
Scheduled Tribes Order (Amendment) Bill, 2024.  Over the recent years, notable 
advancements have occurred in Jammu & Kashmir and I commend the Government 
for effectively executing these initiatives.  We, from YSR Congress Party, support all 
these three Bills.   
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 First of all, I would like to say a few things on the OBC Bill. This Bill provides for 
enhanced representation in local bodies by facilitating the inclusion of Other 
Backward Classes. As highlighted by the Government, this Bill will mark a historic 
moment, ensuring justice for the citizens of Other Backward Classes in Jammu & 
Kashmir for the first time in seventy-five years of India’s independence.   
 Sir, by guaranteeing the reservation for women, including those from 
marginalized communities such as SCs, STs, and BCs, the legislation advances 
gender parity in grassroot administration. This marks a significant stride towards 
empowering women, ensuring their active involvement and representation in 
decision-making process at the local level. I request the Government to look at the 
following measures, while approving this Bill. A separate Ministry for OBCs should be 
established. This is a request from our party. Establishing a dedicated Ministry for 
Other Backward classes could address their specific challenges effectively.   

This proposed Ministry would ensure the effective implementation of OBC’s 
quotas in education and employment while addressing the discrimination they face. It 
could oversee policies to improve socio-economic conditions and ensure that OBC’s 
concerns are represented nationally promoting social justice and equality. Enhancing 
the OBC representation in the Government also should be looked at. Also, from our 
YSR Party, we have initiated some very good programmes like YSR EBC Nestham, 
YSR Cheyutha – financial assistance to OBC students, etc.,-- at the State level and 
they are giving very good results. We want the Government of India to look at these 
things while implementing initiatives for the OBCs. So, from the YSRCP side, we, as 
a Party, want to say that any form of caste-based discrimination contradicts the 
principles of our Constitution. Urgent measures must be taken to eliminate it and 
empower the Backward Class community through education, employment, social 
mobilisation and the political representation. I urge the Centre to address the issues I 
have highlighted and, with that, we support this Bill.  
 Coming to the Constitution (Jammu and Kashmir) Scheduled Castes Order 
(Amendment) Bill, 2024 and the Constitution (Jammu and Kashmir) Scheduled 
Tribes ( Amendment) Bill, 2024, again, this is a very good step and we fully support 
these Bills.  Some of the issues that tribals are facing need to be addressed. Tribals 
are the most deprived. Disturbances and conflicts are there in the tribal regions. They 
need to be supported with the best of the education. As regards the concentration of 
Eklavaya Model Schools, in a few districts they are there; they need to be brought 
very close to the entire tribal communities. Problems relating to health and nutrition 
faced by tribal communities and Scheduled Castes should be addressed. (Time-bell 
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rings.) Then, issues related to poverty and indebtedness also need to be addressed 
and empowerment of tribal women need to be looked at. 
 
MR. DEPUTY CHAIRMAN: Please conclude.  
 
SHRI AYODHYA RAMI REDDY ALLA: Then, erosion of cultural identities also need to 
be addressed. Low representation of Scheduled Castes and Scheduled Tribes in 
senior positions also need to be addressed. Sir, with all these things, our Chief 
Minister, Shri Jagan Mohan Reddy, has extended the SC/ST Sub-Plan of Andhra 
Pradesh further by 10 years to provide more growth and development opportunities. 
(Time-bell rings.) 
 
MR. DEPUTY CHAIRMAN: Please conclude.  
 
SHRI AYODHYA RAMI REDDY ALLA: I request the Minister to address these issues 
and with this, we support this Bill. Thank you, Sir.  
 
MR. DEPUTY CHAIRMAN: Thank you. Now, Dr. John Brittas. You have two minutes.  
 
DR. JOHN BRITTAS (Kerala): Sir, since three Bills are clubbed, please give me a 
little more time.  
 
MR. DEPUTY CHAIRMAN: Time here mentioned is two minutes. I will follow that,  
please. It is not in my hands; it is as per rules.  
 
DR. JOHN BRITTAS: Sir, I admire Sasmit Patraji for his overwhelming support to the 
Government and I wish that he drifts a little further to the Left side. He talked about 
the Supreme Court’s verdict. Is he not aware of the fact that Article 3 which has been 
used to downgrade a State to Union Territory, affects his State also? Any State can 
be made a Union Territory in future.    
 
MR. DEPUTY CHAIRMAN: I have appealed to all Members to discuss on the subject 
only, to all. 
 
DR. JOHN BRITTAS: Sir, he spoke…(Interruptions).. 
 
MR. DEPUTY CHAIRMAN: To all. 
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DR. JOHN BRITTAS: But you did not say anything... …(Interuptions).. Yes, Sir. I 
would request my honourable brother Sasmitji to listen to what Justice Nariman 
spoke about. There has been a commitment by Hon.  Amit Shahji and also the 
Solicitor General in the Supreme Court that the Statehood would be restored. I would 
have expected the Minister to come forward and say that there is a timeline set and 
the Statehood is being restored so that J&K is brought back to democracy. Sir, 
now, when we talk in terms of these three Bills, is the Government aware of the 
massive shut down that happened in Ladakh? They are urging the Government of 
India to give Statehood to them. They have declared, nothing across party lines, 
affiliations, religions; they wholeheartedly said that their position in the erstwhile J&K 
was better than the current status. Is not the Government aware of it? Anything which 
seems to be innocuous and innocent, but there is a design from the part of the 
Government. I will just point out two points which are very relevant to this Bill. Firstly, 
Sir, in order to amend the salary allowance, they have removed a sub-clause in 36 
(a), which relates to the disqualification of a retired Election Commissioner against 
accepting new jobs after retirement.  (Time-bell rings.)  
 
MR. DEPUTY CHAIRMAN: Please conclude. 
 
DR. JOHN BRITTAS: Sir, it is very relevant. I do not understand what was the need to 
remove this clause; that means an Election Commissioner can be made pliable. And, 
one more thing, Sir. Another clause which they have removed is this. As per the 
general rule, any person who is of unsound mind, stands so declared by a competent 
court, will not be eligible to be part of the electoral roll. Sir, another clause is being 
brought saying that ‘such other grounds as may be determined by the State Election 
Commission.’ What is this new clause? ...(Time-bell rings.)... How are you giving 
this overriding power to Central Election Commission?  
 
Mr. DEPUTY CHIARMAN: Please conclude, John Brittasji.  
 
DR. JOHN BRITTAS: Sir, the last thing is, if these two clauses ... ...(Interruptions)...  
 
MR. DEPUTY CHAIRMAN: Please conclude and speak on the subject. Please.  
 
DR. JOHN BRITTAS: If these two clauses have come in or rather this removal has 
come in an inadvertent way, I would request the Government to correct and stand. 
Thank you.  
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MR. DEPUTY CHIARMAN: Thank you.  
माननीय सदÎयगण, बहस शुरू होने से पहले से ही मȅ सभी माननीय सदÎयȗ से अपील 

कर रहा हंू िक हम तीन िबÊस पर िडÎकशन कर रहे हȅ। As per rules and procedure, you 
have to confine your arguments in support or against it. Please do not deviate. I am 
requesting all the time. You know िक अगर आप deviate करते हȅ, तो उसके िलए क्या 
Ģोिवज़न है। So, please cooperate with the Chair. Shri Sandosh Kumar P. Three 
minutes.  

 
SHRI SANDOSH KUMAR P (Kerala): Sir, I take this opportunity to demand one 
important thing.  The first and foremost responsibility of the Government is to ensure 
a free and fair Assembly election in Jammu and Kashmir. It is the duty of the State 
Government to see that these local body elections are conducted. So, there must be 
a State Election Commission as well. The Government should take initiative to have 
an elected State Assembly in Jammu and Kashmir. The Government can make many 
claims that things are normal, peace has come back. Everything can be stated on the 
floor of the House. But the reality is that day before yesterday, two persons were shot 
dead in Srinagar city itself. Sir, they were claiming that soon after the abrogation of 
Article 370, everything will be ...  
 
MR. DEPUTY CHAIRMAN: I again request you to speak on the subject, on these 
three Bills.  
 
SHRI SANDOSH KUMAR P: Sir, I am talking about Kashmir. It is a very important 
thing.  
 
MR. DEPUTY CHAIRMAN: Not on Kashmir. These are specific Bills of Kashmir. As 
per rules, you are supposed to speak on them.   
 
SHRI SANDOSH KUMAR P: Sir, how can I speak like that?  
 
MR. DEPUTY CHAIRMAN: Please.  
 
SHRI SANDOSH KUMAR P: So, the important thing is, number one, there must be an 
elected State Assembly, and that must be the priority of the Union Government.  
Secondly, we are talking about the OBC reservations and all those things. We all 
support it. There is no doubt about it. But where is the data available? On all 
decades, Census used to take place in this country.  Last decade, we missed it.  So, 

110 [RAJYA SABHA]



 

on what basis, they can say that this much of people are OBCs, these are STs, and 
like that, all sections of society. There must be a comprehensive census, and, based 
on that Census data only, you can move forward.   
 I take this opportunity to demand one more thing that Caste Census is also an 
important issue because in the absence of concrete data, you cannot make 
provisions as to whether it is required or whether it is to be increased or decreased. 
So, Caste Census is also a must.  
 Finally, सर, मुझे इस सदन मȂ आए हुए डेढ़ साल हो गया है, तो हर समय मȅने 370 के बारे 
मȂ सुना था। While you are attcking Article 370, मȅ हाथ जोड़कर टेर्ज़री बȅचेज़ के लोगȗ को यह 
बताना चाहता हंू िक यह Ģोिवज़न Constitution के अंदर कैसे आया। पहले 306A था और िफर 
अंितम रूप मȂ 370 आया, in the final Constitution. यह नेहरू, अÅदुÊला और सरदार वÊलभ 
भाई पटेल, इन तीन महान नेताओं का एक एगर्ीमेट था।  आप इितहास के ऊपर इतना ज्यादा 
हमला मत कीिजए। ...(Ëयवधान)... 
 
MR. DEPUTY CHAIRMAN: Please confine to the subject. …(Interruptions)… 
 
Ǜी संदोष कुमार पी: महोदय, जब सिÎमत पातर्ा जी ने 370 के बारे मȂ बोला, तो आपने मना नहीं 
िकया!...(Ëयवधान)...   
 
MR. DEPUTY CHAIRMAN: I have appealed to all and to you also. I am appealing to 
you all. …(Interruptions)…  
 
Ǜी संदोष कुमार पी: लेिकन जब वे बोले थे, ...(Ëयवधान)...   
 
MR. DEPUTY CHAIRMAN: I am appealing to you.  
 
SHRI SANDOSH KUMAR P: Sir, I accept it.  But the thing is that बार-बार यह कहा 
जाता है िक नेहरू ने यह िकया, वह िकया। Îवतंतर्ता सगंर्ाम के टाइम मȂ यह िकया। यह बात 
िबÊकुल ठीक नहीं है। आप िकसी भी University से पढ़कर और बाहर आकर ऐसा कुछ भी मत 
बोिलए। Artcile 370 was an agreement between the three stalwarts of Indian Freedom 
Movement, Jawaharlal Nehru, Abdullah and Sardar Vallabhai Patel. I request one 
more thing. मȅ हाथ जोड़कर यह भी कहना चाहता हंू, ‘Integration of The Indian States’ is a 
well-written book by V.P. Menon. I request them to go through it, study it.  With 
these words, I would like to conclude my speech. Thank you.                                    
 
Ǜी उपसभापित: Ǜी आिदत्य Ģसाद।  Ģसाद जी, आप कम से कम िवषय पर बोिलएगा।  
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Ǜी आिदत्य Ģसाद (झारखंड): आदरणीय उपसभापित महोदय, मȅ आपको धन्यवाद देना चाहता 
हंू िक आपने मुझे जÇमू-कÌमीर Îथानीय िनकाय िविधया ं(सशंोधन) िवधेयक, 2024 पर बोलने का 
अवसर Ģदान िकया है। मȅ कहना चाहता हंू िक सात दशक के बाद, 70 साल के बाद िजस Ģकार 
से जÇमू और कÌमीर मȂ िपछड़ा समाज आरक्षण के बगैर हर के्षतर् मȂ भाग लेने से वंिचत था, इसके 
अलावा अन्य समाज भी वंिचत थे। उस िÎथित को समझते हुए यशÎवी Ģधान मंतर्ी आदरणीय 
नरेन्दर् मोदी जी और  देश के गृह मंतर्ी आदरणीय अिमत शाह जी ने िबल को लाकर धारा 370 को 
खत्म करने का काम िकया, इसके िलए मȅ िफर से िदल की गहराइयȗ से उनके Ģित आभार Ģकट 
करता हंू, उनको धन्यवाद देता हंू।  
 आदरणीय उपसभापित महोदय, कुछ फैसले ऐसे होते हȅ, जो बदलाव की िमसाल बन 
जाते हȅ। जÇमू-कÌमीर से धारा 370 की िवदाई एक ऐसा ही फैसला है, िजसने करोड़ȗ 
कÌमीरवािसयȗ के जीवन को बदल िदया। िपछले सात दशक से पूरे देश की यह भावना थी िक 
अगर जÇमू-कÌमीर हमारा है, तो वहा ंअलग कानून क्यȗ हȅ, नीित और िनयम अलग क्यȗ हȅ, क्यȗ 
अंगेर्जȗ के बनाए हुए कानूनȗ पर चलने को हम मजबरू हȅ? ऐसा हम लोगȗ का कहना था। ऐसे ही 
बहुत से सवाल हमारे मन मȂ थे। िफर एक िनणार्यक कदम आया, जब हमारे देश के यशÎवी Ģधान 
मंतर्ी Ǜी नरेन्दर् मोदी जी की अगुवाई मȂ धारा 370 को हटाने का काम िकया गया।  
 महोदय, जÇमू-कÌमीर पहले िवकास से कोसȗ दूर था, वहा ंके लोग िदनȗ-िदन िपछड़ते 
चले जा रहे थे, वहा ंपर िवकास की िकरण पहंुच नहीं रही थी। महोदय, जब से जÇमू-कÌमीर से 
धारा 370 समाÃत की गई है, िसफर्  2019 से 2024 के बीच वहा ंपर 5,300 करोड़ रुपए खचर् हुए हȅ, 
िपछले पाचं सालȗ मȂ वहा ंपर 58 Ģोजेक्ट्स लागू िकए गए हȅ, िजनमȂ से अब तक 32 Ģोजेक्ट्स का 
काम पूरा हो चुका है। जÇमू-कÌमीर मȂ दुिनया का सबसे ऊंचा रेलव े िĤज, िचनाब िĤज बनकर 
तैयार हो चुका है। जÇमू-कÌमीर मȂ िपछले पाचं साल मȂ 170 नये िĤज बनाने का काम शुरू िकया 
गया है।  
 महोदय, देश के कोने-कोने से, देश के हर वगर् के लोगȗ को गावं, गरीब, िकसान, मिहला, 
िपछड़ा, अनुसूिचत जाित, जनजाित और अन्य समाज को एक साथ, एक धागे मȂ िपरोने का काम 
िकया गया है और सबका साथ, सबका िवकास, सबका िवÌवास और सबका Ģयास के भाव से, 
इस मूल मंतर् से भारत को ऊंचाई पर ले जाने का काम आदरणीय Ģधान मंतर्ी जी के नेतृत्व मȂ चल 
रहा है।  
 महोदय, जÇमू और कÌमीर मȂ पचंायतȗ और नगरपािलकाओं मȂ अन्य िपछड़ा वगर् को विंचत 
िकया गया। पहले उनके िलए सीटȗ के आरक्षण का कोई Ģावधान नहीं था। आिखर िपछड़े समाज 
की क्या गलती थी िक 70 वषș तक उनकी कई पीिढ़या ंचली गईं, कई युग बीत गए? उनको 
आरक्षण से विंचत करने का क्या कारण था, यह कागेंर्स को बतलाना चािहए। हमारी सरकार ने हर 
वगर् को उसका अिधकार देने का काम िकया है। आजादी के 75 साल बाद, पहली बार जÇमू-
कÌमीर मȂ िपछड़ा वगर् के नागिरकȗ को न्याय िमलेगा।  
 महोदय, वषș के बाद जÇमू-कÌमीर के Îथानीय लोगȗ को अपने अिधकार इस िबल के पास 
होने से िमलȂगे। महोदय, आिखर वहा ंके िपछड़े समाज के लोगȗ की क्या गलती थी, क्या दोष था, 
उन्हȗने क्या पाप िकया था िक 70 वषार्ं तक उनको कागेंर्स ने आरक्षण से वंिचत रखा!  
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Ǜी उपसभापित: ये जो तीन िबल हȅ, इन पर ही आप बोलȂ। जÇमू-कÌमीर मȂ आिर्टकल 370 जो 
पहले ही सैटल हो चुका है, उस पर हम िडÎकशन नहीं कर रहे हȅ।  
 
Ǜी आिदत्य Ģसाद: महोदय, कई पीिढ़या ंचली गईं, कई युग बीत गए, लेिकन वहा ंके िपछड़े वगर् 
के लोगȗ को आरक्षण का फायदा नहीं िमला। एक तरफ देश के यशÎवी Ģधान मंतर्ी Ǜी नरेन्दर् मोदी 
जी सबका साथ, सबका िवकास के भाव से समाज के सभी लोगȗ को आगे बढ़ा रहे हȅ और िनरंतर 
सेवा करने का कायर् कर रहे हȅ, दूसरी तरफ देश मȂ लगभग 65 वषș तक राज करने के बाद भी 
कागेंर्स को कभी िपछड़ा समाज याद नहीं आया। इन्हȗने कभी िपछड़ȗ के िलए काम करने के बारे मȂ 
िंचता नहीं की। देश आज़ाद होने के बाद बाबा भीमराव अÇबेडकर जी ने आदरणीय नेहरू जी से 
कहा था िक कानून मȂ Ģावधान हो िक िपछड़ȗ को सवैंधािनक दजार् देने का काम िकया जाए। बाबा 
भीमराव अÇबेडकर जी ǎारा बार-बार आगर्ह करने के बावजूद भी नेहरू ने इन्हȂ अनदेखा करने का 
काम िकया, इनकी बातȗ को अनदेखा करने का काम िकया गया, लेिकन 70 वषș के बाद, देश मȂ 
एक गरीब बाप का बेटा, एक िपछड़े वगर् से आने वाले Ëयिƪ का बेटा जब देश का Ģधान मंतर्ी बना, 
तो उसने देश आज़ाद होने के 70 वषș के बाद िपछड़े समाज को सवैंधािनक दजार् देकर सÇमान 
देने का काम िकया, एक नया इितहास बनाने का काम िकया। जैसा िक सभी जानते हȅ िक ये 
िपछड़ȗ की बात करते हȅ, तो िसफर्  वोट लेने का काम करते हȅ और वोट से ठगने का काम करते हȅ, 
* बनाने का काम करते हȅ। माननीय उपसभापित महोदय, आपका झारखंड से बहुत ही गहरा 
िरÌता रहा है, लगाव है, ठीक जÇमू-कÌमीर की तरह झारखंड की सरकार, जो कागेंर्स के समथर्न 
से वहा ँपर चल रही है, 2019 से पहले, जब वहा ँपर पचंायत का चुनाव हुआ था, नगर िनकाय का 
चुनाव हुआ था...(Ëयवधान).. 
 
Ǜी उपसभापित: जÇमू-कÌमीर चुनाव। 
 
Ǜी आिदत्य Ģसाद: सर, मȅ वही बता रहा हंू। इस Ģकार से वहा ँकी सरकार ने कागेंर्स के समथर्न 
से िपछड़ȗ के आरक्षण को वहा ँपर भी लटूने का काम िकया है। 2019 से पहले पचंायत के चुनाव मȂ, 
नगर िनकाय के चुनाव मȂ िपछड़ȗ को आरक्षण देने का काम िकया गया।  
 
MR. DEPUTY CHAIRMAN: I am appealing to all. All of you have to 
...(Interruptions)...  
 
Ǜी आिदत्य Ģसाद: माननीय उपसभापित महोदय, 2019 के बाद जब झारखंड मȂ पचंायत के 
चुनाव हुए, तो िजस Ģकार से वहा ँके िपछड़े समाज को पचंायत के चुनाव के आरक्षण से वंिचत 
करने का काम िकया गया, ठीक उसी Ģकार से इनका मनोबल इतना ऊंचा है िक जब वहा ँपर 
नगर िनकाय के चुनाव की घोषणा हुई, तो इन्हȗने वहा ँभी िपछड़े समाज को आरक्षण से वंिचत 
करने का काम िकया। जब िपछड़े समाज के लोग न्यायालय गए, तो न्यायालय ने हÎतके्षप करके 

                                                            
* Expunged as ordered by the Chair. 
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वहा ँ चुनाव रोकने का काम िकया और पदंर्ह िदनȗ मȂ न्यायालय ने िनणर्य सुनाया िक आप तीन 
सÃताह के अदंर चुनाव की ितिथ तय करȂ और जो सिंवधानसÇमत है, उस िनणर्य को मानते हुए 
िपछड़ȗ को आरक्षण देने के बाद ही वहा ँपर चुनाव कराने का काम करȂ।  
 
Ǜी उपसभापित:  जÇमू-कÌमीर पर बोिलए। 
 
Ǜी आिदत्य Ģसाद: माननीय उपसभापित महोदय, इस Ģकार से यह कागेंर्स का Îवभाव है, 
उसकी आदत है िक जब-जब वह सǄा मȂ आती है, जब-जब सरकार मȂ आती है, तो िजस Ģकार 
से जÇमू एंड कÌमीर मȂ िपछड़ȗ को सताने का काम िकया, दबाने का काम िकया, िपछड़ȗ को 
िवकास के दूर रखने का काम िकया - आज िजस Ģकार से जÇमू और कÌमीर मȂ िवकास की गंगा 
बह रही है, िजस Ģकार से िपछड़े समाज के साथ-साथ अन्य समाज भी िवकास की मुख्य धारा से 
जुड़े हȅ, िजस Ģकार से पहले जब वहा ँकोई धोती पहनकर जाता था, तो उस पर पत्थरबाज़ी होती 
थी और गोिलया ँचलाई जाती थीं, धोती पहनकर जाने से उन लोगȗ को लगता था िक यह जÇमू-
कÌमीर मȂ रहने वाला Ëयिƪ नहीं है और इस Ģकार से वहा ँजÇमू-कÌमीर मȂ बाहर के लोगȗ के 
साथ अन्याय और अत्याचार िकया जाता था, िपछड़ȗ को बार-बार Ģताड़ना दी जाती थी, उन्हȂ 
आरक्षण से वंिचत करने का काम कागेंर्स पाटीर् ने िकया है। महोदय, अंगेर्ज़ चले गए, लेिकन उनके 
कानूनȗ ǎारा बताए हुए राÎते पर चलकर कागेंर्स ने जÇमू और कÌमीर मȂ लगातार शासन िकया। 
आज सौभाग्य है िक भारत के यशÎवी Ģधान मंतर्ी जी के नेतृत्व मȂ वहा ँके िपछड़े समाज को एक 
सवैंधािनक अिधकार देने का काम िकया गया है और जो विंचत बचे हुए थे, जÇमू एंड कÌमीर मȂ 
िपछड़ȗ की जो एक सबसे बड़ी आबादी है, उस िपछड़े समाज को अिधकार देने का काम िकया है। 
मȅ आज के िदन पुन : देश के यशÎवी Ģधान मंतर्ी, आदरणीय नरेन्दर् मोदी जी और अिमत शाह जी 
को बधाई देते हुए और यह बात Ģकट करते हुए अपनी वाणी को िवराम देता हंू, आपका बहुत-
बहुत धन्यवाद। 
  
Ǜी उपसभापित: माननीय नीरज डागंी जी, अब आप बोिलए।  
 
Ǜी नीरज डागंी (राजÎथान): उपसभापित  महोदय, आपने मुझे इस महत्वपूणर् िबल पर बोलने का 
अवसर Ģदान िकया है, इसके िलए आपका बहुत-बहुत धन्यवाद।   
 

[उपसभाध्यक्ष महोदया (Ǜीमती ममता मोहंता) पीठासीन हुईं।] 
 

महोदया, मȅ यह कहना चाहंूगा िक सरकार ने अनुसूिचत जाित आदेश के माध्यम से वाÊमीिक 
समाज एवं अनुसूिचत जनजाित आदेश के माध्यम से इस सशंोधन िबल मȂ पहाड़ी जाितयȗ और 
कोली समुदाय को सिÇमिलत करने की बात कही है, लेिकन सरकार देश भर मȂ अनुसूिचत 
जाितयȗ और अनुसूिचत जनजाितयȗ के िलए क्या कर रही है - यह तथ्य िकसी से छुपा हुआ नहीं 
है। जो Ģावधान िकए गए हȅ और जो सुिवधाएं आरक्षण के अंतगर्त उन्हȂ िमलनी चािहए, क्या 
सरकार उन्हȂ पूरा करने का कायर् कर रही है? महोदय, इस पर भी गौर करने की आवÌयकता है। 
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मȅ यह कहना चाहंूगा िक  अनुसूिचत जाित और अनुसूिचत जनजाित समुदाय के लोगȗ के िलए जो 
उत्थान की बात करते हȅ और िवशेष रूप से जो लÑय िनधार्िरत िकए जाते हȅ, क्या वे लÑय पूणर् 
िकए जा रहे हȅ? क्या इन िबलȗ के माध्यम से जÇमू-कÌमीर के लोगȗ को बेहतर बनाने के िलए, 
एससी-एसटी के िलए िकसी Ģकार का कोई िवशेष पैकेज या कोई िवशेष पिरयोजनाए ंलाई गई 
हȅ, िजनसे उनके जीवनयापन का Îतर ऊपर बढ़ सके? मȅ इस मामले मȂ छ: मुǈȗ पर बात करना 
चाहँूगा और मȅ समझता हँू िक इस सरकार को इन छ: मुǈȗ पर िवचार करने की आवÌयकता है। 
सबसे पहले तो मȅ कहना चाहँूगा िक जÇमू-कÌमीर मȂ भारतीय जनता पाटीर् ने शायद चुनाव हारने 
के डर से वहा ँअसेÇबली के चुनावȗ को नहीं कराने का िनणर्य िलया है। सबसे पहले तो जÇमू-
कÌमीर के लोगȗ की चुनाव से जो उÇमीदȂ हȅ, वे पूणर् होनी चािहए। वहा ँजÊद-से-जÊद चुनाव की 
घोषणा होनी चािहए, अन्यथा इस वƪ वहा ँपर िसफर्  एलजी के माध्यम से ही शासन चल रहा है, 
वह िसफर्  नौकरशाहȗ के अधीन है। यह मॉडल अंगेर्ज़ȗ के जमाने का है, िजसे कागेँर्स ने नकारा था, 
लेिकन आज उसे भारतीय जनता पाटीर् ने अिख्तयार कर िलया है। दूसरी बात, आज आप देख 
रहे हȅ िक लǈाख मȂ लोग सड़कȗ पर उतर गए हȅ। वहा ँपर लोगȗ ने सड़कȗ पर उतर कर सरकार 
का िवरोध िकया है। उनकी मागँ है िक उन्हȂ छठी अनुसूची मȂ सिÇमिलत िकया जाए। वहा ँपर ऐसी 
पिरिÎथितया ँहȅ िक लेह-लǈाख के अंदर माइनस 15 िडगर्ी टेÇपरेचर है, कड़ाके की ठंड है, उस 
ठंड के अंदर भी वे Ģदशर्नकारी सड़कȗ पर उतर कर Ģदशर्न कर रहे हȅ। उन्हȗने जल, जंगल और 
जमीन की बात की है। इसमȂ उनका यह कहना है िक यह सरकार इन्हȂ पँूजीपितयȗ को बेचने पर 
उतारू है। यह इस बात का पिरचायक है – भारतीय जनता पाटीर् ने वादा िकया था िक लǈाख को 
यिूनयन टेिरटरी कैटेगरी मȂ डालने के बाद भी उनका पूरा ध्यान रखा जाएगा, लेिकन समृिǉ के 
इन वादȗ के बावजूद भी िपछले पाचँ वषș मȂ मातर् 211 करोड़ रुपये िनवेश िकये गये हȅ। यह उनके 
राजनीितक अिधकारȗ की, ÎवायǄता की बिल है या राजनीितक उपयोग है?  
 मȅ अब चौथी बात कहना चाहँूगा। अनुच्छेद 370 हटाने के वƪ गृह मंतर्ी जी ने सदन मȂ क्या 
कहा, यह िकसी से िछपा हुआ नहीं है, लेिकन यह कहा गया था िक धारा 370 हटाने के बाद 
जÇमू-कÌमीर पूरे तरीके से आतंकवाद मुƪ होगा, लेिकन िपछले पाचँ सालȗ मȂ वहा ँआतंकवाद 
की अनिगनत घटनाएं घटी हȅ, िजनका आंकड़ा सामने है। वहा ँपर अभी 579 आतंकवादी घटनाएं 
हुई हȅ, िजनके पिरणामÎवरूप सुरक्षाबल के 247 जवान शहीद हुए हȅ, 230 आतंकवादी और 157 
नागिरक मारे गए हȅ। अगर 2014 और 2018 के बीच की तुलना की जाती है, तो मृतकȗ और ऐसी 
घटनाओं की सखं्या मȂ िनरंतर वृिǉ होती चली गई है। इसे देखने की जरूरत है। ...(Ëयवधान)... 
बोलने दीिजए। ...(Ëयवधान)... मंतर्ी महोदय, आप लाÎट मȂ बोल लीिजएगा। ...(Ëयवधान)...  
 
उपसभाध्यक्ष (Ǜीमती ममता मोहंता): आप बिैठए, आप बिैठए। ...(Ëयवधान)... उन्हȂ बोलने 
दीिजए। ...(Ëयवधान)... उन्हȂ बोलने दीिजए। ...(Ëयवधान)...  
 
Ǜी नीरज डांगी: यिद जÇमू-कÌमीर मȂ सब कुछ ठीक-ठाक चल रहा है, तो क्यȗ इस तरह की 
घटनाएं िनरंतर बढ़ती जा रही हȅ? सब कुछ ठीक-ठाक चल रहा है, तो क्यȗ ऐसी घटनाएं हो रही 
हȅ? मȅने अभी कुछ िदन पहले जÇमू-कÌमीर मȂ एक दौरा िकया था। हमȂ िसक्योिरटी क्यȗ दी जा 
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रही है? अगर सब कुछ ठीक है, तो वह िसक्योिरटी क्यȗ दी जा रही है? वहा ँपर आम नागिरक 
सुरिक्षत नहीं है, इस बात को समझने की आवÌयकता है।  
 मेरा पाचँवा ं Ãवाइंट बहुत महत्वपूणर् है। क्या सरकार इस बात पर िवचार कर रही है िक 
जÇमू-कÌमीर को राज्य का दजार् कब िदया जाएगा, यह तय िकया जाए। इसके िलए सरकार एक 
डेट मुकरर्र कर दे और बताए िक चुनाव कब होगा और वह चुनाव जÇमू-कÌमीर की यिूनयन 
टेिरटरी कैटेगरी मȂ होगा या Îटेट की कैटेगरी मȂ होगा? आप इसे भी सुिनिÌचत किरए, इसे 
क्लीयर करने की आवÌयकता है।  
 छठा मुǈा, अगर आज हम मिहलाओं के िखलाफ अपराधȗ की बात करȂ, तो मिहलाओं के 
िखलाफ अपराधȗ मȂ 21 Ģितशत की वृिǉ हुई है। इस पर भी सरकार को बात करनी चािहए। िसफर्  
अमȂडमȂट करने से एससी, एसटी के अिधकारȗ की पूिर्त नहीं होगी।  आज भी छुआछूत िकतना है, 
मंिदरȗ मȂ Ģवशे नहीं है, िकस Ģकार के हालात पूरे देश और जÇमू-कÌमीर मȂ बने हुए हȅ, यह िकसी 
से िछपा नहीं है।  मȅ कहना चाहंूगा िक अगर अनुसूिचत जाित और जनजाित के लोगȗ के उत्थान के 
Ģित सरकार की इतनी ही मानिसकता है, तो क्यȗ नहीं इन्हȗने उनके िलए काम िकया।  यहा ंहम 
इस भवन, इस सदन मȂ बठैकर अनुसूिचत जाित और जनजाित के उत्थान की बात कर रहे हȅ।  
इसी भवन के अंदर हमारी माननीय राÍटर्पित महोदया को इिन्वटेशन भी नहीं िमला था। आप इस 
बात को मत भलूो। इतना ही नहीं, आपने राम मंिदर का मुǈा उठाया, तब आपने उस अनुसूिचत 
जाित की मिहला, हमारी जो राÍटर्पित हȅ, उनको इिन्वटेशन क्यȗ नहीं िदया? आपने उन्हȂ क्यȗ 
नहीं बुलाया?  यह आपकी मानिसकता दशार्ता है िक आप लोग अनुसूिचत जाित और जनजाित के 
िवरोधी हȅ।  …(Ëयवधान)... मंतर्ी जी, आप लाÎट मȂ िरÃलाई दे देना ...(Ëयवधान)... 
 
उपसभाध्यक्ष (Ǜीमती ममता मोहंता): आप बिैठए ...(Ëयवधान)... उनको बोलने दीिजए।  
...(Ëयवधान)... 
 
Ǜी नीरज डागंी: मंतर्ी का जो िरÃलाई होता है, ये वह देना चाहते हȅ ...(Ëयवधान)... मȅ कहना 
चाहता हंू िक *..(Ëयवधान)... 
 
उपसभाध्यक्ष (Ǜीमती ममता मोहंता): आप उनको बोलने दीिजए। ...(Ëयवधान)... इनकी Îपीच 
खत्म होने के बाद, आपका भी टाइम आएगा।  ...(Ëयवधान)...बोलने दीिजए ...(Ëयवधान)... 
 
Ǜी नीरज डांगी: * इस सरकार ने देश के अंदर िकस Ģकार के हालात पैदा कर िदए!    
...(Ëयवधान)... मȅ बड़ी लबंी चौड़ी बात नहीं कहंूगा।  आज भी एससी/एसटी के लोगȗ के क्या 
हालात हȅ?  क्या आप manual scavenging को खत्म कर पाए?   
 

(सभापित महोदय पीठासीन हुए।) 

                                                            
* Not recorded 
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Manual scavenging का मामला आज भी िंजदा है और आप वाÊमीिक समाज को मुख्य 
धारा मȂ लाने की बात करते हȅ!  यहा ंइनके साथ कुठाराघात जरूर हो सकता है, इनके Ģित 
सवंेदनाएं कभी नहीं आ सकती हȅ।  यह सरकार इनको न्याय नहीं िदला सकती है।  एससी, एसटी 
पर अत्याचार बढ़ रहे हȅ।  उनको रोकने का काम आप लोग नहीं कर पा रहे हȅ।  अभी यजूीसी का 
पहला ही...(Ëयवधान)... आप बार-बार खड़े हो रहे हȅ, तो आप ही बोल लीिजए और मȅ बठै जाता 
हंू।  ...(Ëयवधान)... सर, बार-बार खड़े होने का क्या मतलब है?...(Ëयवधान)... इनको जवाब देना 
है, तो व ेबाद मȂ दे दȂ।  ...(Ëयवधान)...  

 
MR. CHAIRMAN: Mr. Neeraj Dangi, one minute.  ...(Interruptions)...  Let the House 
calm down.  ...(Interruptions)... Mr. Neeraj Dangi represents the State of Rajasthan. 
Though there are several Members of Parliament of Congress Party from Rajasthan 
but he is the only one belonging to Rajasthan.  ...(Interruptions)... 
 
SHRI NEERAJ DANGI: Sir, in fact, for Congress, for both the Houses. 
 
MR. CHAIRMAN: You are the only Congress representative belonging to Rajasthan 
here. We have Dr. Manmohan Singh, we have Shri K.C. Venugopal, we have 
Randeep Singh Surjewala ji, we have Pramod Tiwari ji, we have Mukul Wasnik ji. 
Therefore, I can understand your compulsion but to be forceful, you do not have to 
raise the decibel. 
 
Ǜी नीरज डांगी: सर, अगर आवाज को दबाने की कोिशश की जाएगी, तो आवाज को उठाना भी 
पड़ेगा।  
 
MR. CHAIRMAN: We had on the Chair a very experienced gracious lady.  Put your 
proposition.  ...(Interruptions)... आपको कहावत तो पता ही है - 'हाथ कंगन को आरसी 
क्या, पढ़े िलखे को फारसी क्या'।  
 
SHRI NEERAJ DANGI: Definitely, Sir. सर, आपकी इजाज़त हो, तो मȅ अपनी बात आगे कहंू।  
  
Ǜी सभापित:  ठीक है, बोिलए। 
 
Ǜी नीरज डांगी: अभी जब हम बात कर रहे थे िक िकस Ģकार से अत्याचार अनुसूिचत जाित, 
जनजाित पर होते हȅ और उनकी अनदेखी हो रही है। ये उनको न्याय नहीं िदलाना चाहते हȅ, न्याय 
िदलाना होता, तो अभी ज्वलतं उदाहरण मȅ बताना चाहंूगा। अभी यजूीसी की जो डर्ाÄट 
गाइडलाइन आई थी, अगर उस पर िवरोध नहीं िकया होता, तो उस डर्ाÄट गाइडलाइन के अंदर 
डीिरज़वȃशन की बात चल रही थी।  धीरे-धीरे आरक्षण को िकस Ģकार से खत्म िकया जाए, इस 
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पर ËयवÎथा चल रही है।  एससी, एसटी के जब कȅ िडडेट्स नहीं िमलते हȅ, तो जनरल कैटेगरी से 
उन भिर्तयȗ को पूणर् कर िलया जाता है। आप बताएं िक ऐसा क्यȗ होता है? चुपके-चुपके की गई 
यह कारर्वाई हमारी समझ के बाहर है।   
 अगर हम आिदवासी और दिलत समाज की बात करȂ, तो भाजपा सरकार मȂ हर 2 घंटे के 
अंदर 5 ऐसी घटनाएं होती हȅ, िजनमȂ उस समाज के लोगȗ के िखलाफ अपराध की बात आती है।   
मȅ बात करँूगा नेशनल कर्ाइम िरकॉडर् Åयरूो की। जब हम अनुसूिचत समुदाय के िखलाफ अपराध 
की बात करते हȅ, तो 2014 से लेकर 2022 के बीच ऐसी घटनाएँ 40,401 से बढ़ कर 57,582 हो गई 
हȅ, जो 42 Ģितशत की वृिǉ है। ऐसे ही एसटी समुदाय मȂ 2014 से लेकर आज तक यह वृिǉ 47 
Ģितशत हुई है, जो 6,827 से बढ़ कर 10,064 हो गई है। इसका जवाब देने की आवÌयकता है।  
हम िकस Ģकार की कारर्वाई कर रहे हȅ, यह आप खुद देख लीिजए। अगर वाÎतिवकता है, तो 
जातीय जनगणना होनी चािहए।  एससी-एसटी को क्या िमलना चािहए, िकतने Ģितशत िमलना 
चािहए, दूध का दूध, पानी का पानी हो जाएगा, जैसा अभी सभापित महोदय ने कहा।  मȅ कहना 
चाहँूगा िक इस पर कोई पॉिलसी बननी चािहए।  अगर डाटा नहीं होगा, तो हम इन लोगȗ के िलए 
िकस Ģकार की पॉिलसीज़ बनाएँगे, यह सोचने की आवÌयकता है।  अगर हम िरजËडर् कैटेगरी की 
पापुलेशन के िहसाब से देखȂ, तो चाहे वे नौकिरया ँहȗ, मंतर्ालयȗ मȂ Åयरूोकेर्ट्स हȗ, न्यायपािलका 
हो, मीिडया हो या कॉरपोरेट घराने हȗ, जब सभी जगहȗ के ऊपर का डाटा सामने होगा, तो मȅ 
समझता हँू िक उनकी भागीदारी Ģितशत के िहसाब से सही मायने मȂ सुिनिÌचत हो सकेगी।  2011 
की जनगणना का जो आँकड़ा है, वह एक मूÊयवान Îनैपशॉट जरूर Ģदान करता है, लेिकन यह 
डाटा उपयोग मȂ सामािजक न्याय पर Ģगित को टैर्क करने का हो सकता है या इन के्षतर्ȗ की 
पहचान करने के िलए हो सकता है िक िकस Ģकार से इनकी आवÌयकताओं को पूणर् िकया जाए।  
जातीय जनगणना के िबना Ģभावी सामािजक न्याय और सशिƪकरण कायर्कर्मȗ के िलए 
आवÌयक महत्वपूणर् डाटा गायब है।  मȅ कहना चाहँूगा िक हमȂ इसे आवÌयकतापूवर्क अमलीजामा 
पहनाना चािहए।   
 अगर हम जÇमू-कÌमीर के इस िबल की बात करȂ, तो िनिÌचत रूप से हम रोजगार की 
और नौकिरयȗ की भी बात करȂगे।  आज केन्दर् सरकार मȂ लगभग 10 लाख िरिƪया ँहȅ और अगर 
हम सपूंणर् िवभागȗ की बात करȂ, चाहे सरकारी िवभाग हȗ, बȅक हȗ, सावर्जिनक उपकर्म हो, सशÎतर् 
बल हो, िशक्षण सÎंथाएँ हȗ या ÎवाÎथ्य सÎंथाएँ हȗ, हम इन तमाम िवभागȗ का, सÎंथाओं का डाटा 
उठा कर देखȂगे, तो ये िरिƪया ँ30 लाख तक होती हȅ।  जब हम 50 Ģितशत िरजवȃशन की बात 
करते हȅ, तो ये िरिƪया ँ 15 लाख होती हȅ।  अगर सरकार इन 15 लाख िरिƪयȗ को भरने की 
कारर्वाई नहीं कर रही है, जो यह दो करोड़ नौकिरयȗ की बात कर रही थी, जो वादािखलाफी की 
गई है, तो वह दो करोड़ नौकिरया ँक्या देगी, यह देश देख रहा है, यह िकसी से िछपा हुआ नहीं 
है। 
 मȅ इस मौके पर कहना चाहँूगा िक िकस Ģकार से ...(समय की घंटी)... Sir, I was 
allocated 17 minutes.   
 
Ǜी सभापित: एक बात है िक आप टाइम को भी मॉिनटाइज़ नहीं कर रहे हȅ। You are making a 
political speech.   
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SHRI NEERAJ DANGI: Sir, I was allotted 17 minutes.  I have started just now.  
  
MR. CHAIRMAN: Your time is over. Thank you. Now, Shri Jawhar Sircar.  
..(Interruptions)..  Your time is over.  ..(Interruptions)..  Nothing will go on record 
now. ..(Interruptions).. 
 
Ǜी नीरज डागंी: सर, मुझे आधे िमनट का समय दे दीिजए। 
 
MR. CHAIRMAN: Okay. 
 
Ǜी नीरज डागंी: मȅ िसफर्  दो पिंƪयȗ के साथ अपनी बात को समाÃत करँूगा, 
 

"लगा दो जाित का लेबल लहू की बोतल पर, 
देखते हȅ िकतने लोग रƪ लेने से मना करते हȅ।" 

 
बहुत-बहुत धन्यवाद।  जय िहन्द! 
 
MR. CHAIRMAN: Jawhar Sircar ji, six minutes, please.   
 
SHRI JAWHAR SIRCAR(West Bengal):  Thank you, Sir, for giving me time. 
 
MR. CHAIRMAN: One minute, Jawhar ji.  Hon.  Minister wants to say something.   
 
Ǜी िनत्यानन्द राय: सर, इनका यह *  अगर उन्हȗने कुछ िकया होगा, कहीं कुछ सािबत हुआ 
होगा, कुछ िसǉ हुआ होगा, कुछ साÑय िमला होगा, तो उसके िलए कानूनी कारर्वाई करने की जो 
सÎंथाएँ हȅ, वे कारर्वाई करती हȅ।  मुझे लगता है िक यह बात िरकॉडर् से हटनी चािहए।  वे यह बोले, 
यह आरोप है।  
 
MR. CHAIRMAN: I will look into it. अगर यह बात है, तो it cannot go on record. Agencies 
work in the country.  System works and the rule of law is there.   Shri Jawhar Sircar. 
 
SHRI JAWHAR SIRCAR: Sir, thank you for giving me the time to say a few words on 
the Constitution (Jammu and Kashmir) Scheduled Castes Order (Amendment) Bill, 
2024.   

                                                            
* Not recorded 
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Sir, I would start by noting that gujjars and bakarwals are among the STs who 
are being given reservation under this Order. It is very strange that selective Muslim 
tribes have been brought in into the Scheduled Tribe Order whereas Muslims are 
debarred by and large from availing of SC and ST facilities. If there is a Christian ST, a 
tribal who has adopted Christianity as his religion by volition or by whatever historical 
reasons, he is debarred. But here you bring a constitutional order bringing one 
section of the Muslims as ST to give them security, reservation privilege. Basically, 
Sir, I can submit that it is divide and rule. When you talk of gujjars and bakarwals, this 
Government has made a lot of outreach to them.  We are aware of it.  We are also 
aware of the firing on civilians that took place recently after an encounter incident 
which is very sad because the victims were the same gujjars and bakarwals. Of 
course, enquiries have been taken up. Now the issue that I would like to raise, if you 
kindly permit, in the context of J&K and in the wider context is that the politics of 
castes and tribes is a colonial hangover. When you speak of colonial hangover, why 
do you perpetuate it? Either you accept the fact that certain people in India who are 
deemed to be Scheduled Tribes today have gone through the same experiences of 
repression, deprivation, subjugation and non-entitlement. Just because a part of 
them have moved on to accept some other religion, you cannot go on penalising 
them. You burnt them when they were Hindus.  You boiled them. Now they have left 
Hinduism. You can't have it two ways. छाती बड़ी कीिजए, िदल बड़ा कीिजए। This is not 
the way to run a country. When I look back at the steps taken by the Government, 
even in J&K, I am tempted to point out developments in my State of West Bengal.      
The literacy rate of SCs and STs in West Bengal is at least 8-10 per cent higher. If you 
want, I can quote it. The all India SC Gross Enrolment rate is 75 and ours is 85. On 
every count, when you wonder why West Bengal stands ahead of certain other States 
in terms of social equity and justice, you must look back at these figures. It is good 
that you have gone in for reservation. I hope that the Scheduled Castes that you are 
talking about are locals. There is a feeling that the locals are being pushed back to the 
wall. There is a feeling that this Government is blase, is indulgent when it comes to 
reservation. My good friend Neeraj Dangi mentioned about the De-reservation Order 
that the UGC had drafted. Sir, I express the apprehension of the House across the 
Benches at the fact that the reservation policy is being nibbled away and is sought to 
be diluted. It is not in the interest of the nation to seek excuses and to keep diluting 
the order. It was started with De-reservation Order on SCs and STs in education.  
Tomorrow, it will extend to employment. Tomorrow, it will extend to other area.  
Please take a firm resolve across the table that de-reservation is a crime. It should not 
be touched. Whereas if you do not find suitable candidates even after the second or 
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third attempt, dilute the provision by 10-20 per cent. But please do not touch 
reservation. Please do not go in for any step that militates against centuries of 
oppression. 

Sir, about Kashmir, I would humbly submit this. I would not get into the politics 
of a State in which security is involved but I would humbly submit that there is a vast 
and a strong impression that we are acting almost as an occupation force. This 
impression should not be there. We should get into the hearts of the people and not 
talk down to tell them what is wrong with them. No people anywhere in India would 
accept a forceful order telling them how to behave. We have to make sincere 
attempts to give the feeling that law and order is a select subject, is a surgical matter 
and not a boxing glove. That is all. With that, I have made my comment on both the 
Orders. Thank you, Sir.  
 
MR. CHAIRMAN: Now, Shri Ryaga Krishnaiah; four minutes.  
 
SHRI RYAGA KRISHNAIAH (Andhra Pradesh): Respected Chairman, Sir, I support 
this Bill because it is extending to Jammu and Kashmir. Sir, I would speak in Telugu. 
*"Even after 76 years of Independence, people belonging to Scheduled Castes, 
Scheduled Tribes and Backward Communities still do not have the opportunity to 
develop on an equal basis when compared with people from other communities in this 
country. Dr. Babasaheb Ambedkar's Constitution provided reservations for 
Scheduled Castes and Scheduled Tribes in the fields of education, job and politics, 
but due to the lack of sincerity from the previous Governments, these castes are 
lagging behind in all fields. The entire society needs to think about this.  
Unfortunately, the country is divided on caste lines. It is very unfortunate to note that 
no one has brought such a basic concept of the abolishment of the caste system. So, 
there is a need to investigate this thoroughly and comprehensively and take necessary 
measures in this regard.  There is a need for every member of the society to think 
about this with a positive perspective. It is because all the citizens of India are equal. 
People belonging to these sections should also progress like others. On the one 
hand, we say ‘Lokah Samastah Sukhino Bhavantu’ and 'Sarve Jana Sukhino 
Bhavantu’ but on the other hand, if more than half the population belonging to some 
sections are drowning in innocence, ignorance, misery and poverty, then, it is not 
correct, Sir. This kind of approach is not practised in any other country but only in our 
country. To eliminate this effectively, measures should be taken for the development 

                                                            
* English translation of the original speech delivered in Telugu. 
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of SC, ST and BC communities. In the case of people from Other Backward 
Communities, injustice is still meted out to them. They do not have the reservation 
based on their population percentage. OBCs have only 20% of the reservation even if 
they make up for more than 50% of the population. It is still being implemented as 
per the Mandal Commission recommendations. Even after 30 years, 16% of jobs 
reserved for them are not filled. In the Central Secretariat, there are 97 secretaries of 
IAS cadre of which only 3 belong to the OBC. This is gross injustice. Unfortunately, 
no leader from any party raises any issue about these groups. Moreover, there is no 
scheme, no financial incentive and no Ministry for the development of OBCs in the 
Central Government. Sir, though seats are reserved for OBCs in the Central Institutes 
like IITs and IIMs, as there is no financial and scholarship support, they are not taking 
up admission even after securing admission to these prestigious institutions. Sir, even 
after such gross injustice to these communities, basic action was not taken up in their 
regard. The Central Government has to take necessary action in this regard. At 
present, we have a great Prime Minister. If he cannot take any step, then no Prime 
Minister can take any step. Sir, through you, I request the Central Government to 
create a Ministry for the OBC and also to enhance the budget for the OBCs. 
 
MR. CHAIRMAN: Thank you. Very impactful! Shri A.A. Rahim, two minutes.   
 
SHRI A. A. RAHIM (Kerala): Sir, today, I am not opposing the Constitution (Jammu 
and Kashmir) Scheduled Tribes Order (Amendment) Bill, 2024 and the Constitution 
(Jammu and Kashmir) Scheduled Castes Order (Amendment) Bill, 2024.  But I 
would like point out the intention of Union Government's vote bank politics behind this 
Bill.  This is just a continuation of the delimitation that took place in 2022 which was 
another divisive and vote bank politics of the Union Government.  In the delimitation, 
they had combined the Anantnag region in the Valley and Rajouri and Poonch of the 
Jammu region which was a Muslim majority area. Through this, they have made a 
Hindu majority constituency.  Also, the Delimitation Commission allocated six seats to 
Jammu and only one seat to Kashmir in Assembly.  Now, Jammu has 43 seats which 
means 44 percentage of the population getting 48 percentage of the seats and in 
Kashmir, 56 percentage of the population getting only 52 percentage of the seats.  
What the Union Government is doing is, it is dividing the people to grab power. The 
fear that if another election is held, the people would not choose BJP is forcing the 
Union Government to introduce delimitation and these types of Bills. Why is the Union 
Government running away from the State Assembly election? Even the Supreme 
Court in its verdict on the abrogation of Article 370 has asked for immediate election.  
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Is the Government ready to say before this august House that the Assembly elections 
would be ensured in Kashmir? Two days ago, I was listening to the reply of Hon.  
Minister for Social Justice and Empowerment, Dr. Virendra Kumar, when he said that 
there is equality in Jammu and Kashmir after scrapping of Article 370 of the 
Constitution. I would like to remind you about the answer that was given to me by the 
Minister, Shri Ramdas Athawale, in the 260th Session of the Rajya Sabha.  In the 
answer, it is said that there is more than a ten-fold increase in cases of atrocities 
against SCs in Jammu and Kashmir from 2017.   

 
MR. CHAIRMAN:  Dr. M. Thambidurai, three minutes.   
 
DR. M. THAMBIDURAI (Tamil Nadu):  Hon.  Chairman, Sir, we are taking up the Bills 
for consideration and passing regarding the Jammu and Kashmir Local Bodies Laws 
(Amendment) Bill, 2024, the Constitution (Jammu and Kashmir) Scheduled Tribes 
Order (Amendment) Bill, 2024 and the Constitution (Jammu and Kashmir) 
Scheduled Castes Order (Amendment) Bill, 2024.  Our two Hon.  Ministers are here 
giving reply about the Scheduled Castes and Scheduled Tribes.  Here, it is said about 
Kashmir that they are going to include the Valmiki community in the Scheduled 
Castes.  But, if you see Karnataka, it is a Scheduled Tribe.  If you see Tamil Nadu, 
Telangana and Andhra Pradesh, that community has status of Backward Class.  I 
could not understand what our nation is doing.  We all along are demanding that this 
Valmiki community be included in the Scheduled Tribes.  I am in Tamil Nadu where 
my assistant is working.  He is from Valmiki community and is called a Backward 
Class.  His marriage was held in Karnataka.  His wife is from a Scheduled Tribe.  
What is the contradiction, I cannot understand.  But I am, for long requesting our 
Hon.  Ministers, nobody is taking care of our Tamil Nadu's interests.  Regarding the 
reservation for local bodies, nearly 50 per cent has to be reserved for women.  In 
Tamil Nadu, under the leadership of the former Chief Minister, Madam Jayalalithaaji, 
50 per cent of women were given reservation in local bodies.  That has to be in 
Jammu and Kashmir also.  In the same way, our Dravidian Party, especially the 
Justice Party in 1926 became a model for the Indian country to implement the 
reservation policy in this country. At that time, reservation policy for Backward 
Classes was brought in Tamil Nadu.  You know very well that afterwards, our M.G.R. 
became the Chief Minister and he made 69 per cent reservation for the people.  That 
has to be implemented in Jammu and Kashmir also.  Apart from that, when Amma 
was the Chief Minister, this 69 per cent reservation was made to included in the XI 
Schedule and give, the constitutional right because that must not deprive them; many 
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people are going to the Supreme Court. Therefore, constitutional provision must be 
given for this kind of reservation, which you are asking.         

Sir, regarding atrocities on * and all, now, Girirajanji has said that in the present 
Government, we are having a good law and order situation and there are no 
atrocities. But, Sir, in one village, that is, Vengaivayal Village in Pudukkottai District, 
Tamil Nadu, where the human stools are mixed in the drinking water. It is a 
Scheduled Tribe colony.  But, who did this, still, we could not investigate.Therefore, I 
request the Central Government to intervene as to how the atrocities are taking place 
on the Scheduled Castes' people in Tamil Nadu. (Time-bell rings.) It has to be 
looked into seriously. ...(Interruptions)...                              
 
MR. CHAIRMAN: Now, Shri Rakesh Sinha.  
 
Ǜी राकेश िसन्हा (नाम-िनदȃिशत): माननीय सभापित महोदय, आज एक अत्यंत ही महत्वपूणर् 
मुǈे पर सदन िवचार कर रहा है। यह सदन िजस बात को िवमशर् मȂ लाया है, जो सशंोधन िबल 
आया है, वह कोई सामान्य िबल नहीं है, इसिलए सामान्य नहीं है िक िंहदुÎतान के तमाम राज्यȗ मȂ 
मंडल कमीशन की िरपोटर् को लागू कर िदया गया था। 16 नवÇबर, 1992 को 9 जजेज़ की बȂच ने 
जब फैसला िलया था, तो जÇमू-कÌमीर को छोड़कर सभी Ģान्तȗ ने लागू िकया, लेिकन आिर्टकल 
370 को समाÃत कर के माननीय Ģधान मंतर्ी नरेन्दर् मोदी जी ने भारतीय गणतंतर् को पूणर्ता ही नहीं 
दी, बिÊक भारतीय समाज के हर उस वगर् को, जो सवैंधािनक अवसर और सवैंधािनक Ģावधानȗ 
से वंिचत था, उसे सवैंधािनक Ģावधान और सवैंधािनक अवसरȗ तक पहंुचाने का काम िकया है। 
उसमȂ जÇमू-कÌमीर के एससी, एसटी और ओबीसी तीनȗ ऐसे समुदाय हȅ - कोई भी राÍटर् और 
राज्य तब तक िवकिसत नहीं होता है, जब तक उस राज्य और राÍटर् मȂ एक बड़ा वगर् अपने आपको 
ठगा हुआ या वंिचत महसूस करे। न्याय की अवधारणा यह कहती है िक राज्य का यह दाियत्व 
होता है, िसफर्  सिंवधान के आधार पर ही नहीं, बिÊक नैितकता के आधार पर उन सभी वगș मȂ यह 
िवÌवास िदलाए िक यह राज्य उनके िलए है, राज्य उनका है, लेिकन जÇमू-कÌमीर मȂ ऐसा नहीं 
हो पाया।  

सभापित महोदय, वषर् 1956 मȂ जÇमू-कÌमीर राज्य ने गजेन्दर्गडकर कमीशन का गठन 
िकया, उस कमीशन की िरपोटर् का कोई लाभ नहीं हो पाया। वषर् 1969 मȂ वज़ीर कमीशन का गठन 
हुआ, उसका कोई लाभ नहीं हो पाया। वषर् 1977 मȂ आदशर् सेन आनंद कमीशन का गठन हुआ, 
िजसने मातर् 2 Ģितशत िरज़वȃशन ओबीसी को िदया। इन पिरिÎथितयȗ मȂ यह ज़ािहर होता है िक 
आिर्टकल 370 को समाÃत करना, वह ऐितहािसक कदम हुआ िक हािशये के लोग, जो िपछड़े थे, 
जो दशकȗ से ही नहीं, बिÊक शतािÅदयȗ से अपनी पहचान के कारण, अपने जन्म के कारण 
आिर्थक, सामािजक और शैक्षिणक चीज़ȗ से वंिचत होते थे, राज्य ने उनकी इस वचंना को समाÃत 
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करके मुख्य धारा मȂ लाने का काम िकया, इसका Ǜेय माननीय Ģधान मंतर्ी नरेन्दर् मोदी जी को 
जाता है।  

एक सबसे महत्वपूणर् ĢÌन जो उठता है िक ओबीसी समाज को हम िकस रूप मȂ देखȂ, 
िकस रूप मȂ उन्हȂ लाभ िमलना चािहए था? महोदय, इस देश मȂ लÇबे समय से िवमशर् चला था, 
काका कालेलकर कमीशन का गठन हुआ था। बिैरÎटर िशवदयाल िंसह चौरिसया ने 84 पेज का 
dissent नोट िदया था।  िजस Ģकार से सरकार ने काका कालेलकर किमटी को ठंडे बÎते मȂ 
डाला, उसके बाद मंडल आयोग का गठन हुआ। यह दुभार्ग्य की बात है िक यिद हम सामािजक, 
आिर्थक सवंेदना के साथ काम करते, तो अपनी जातीय पहचान और जातीय िवशेषािधकार का 
सवाल हमारा पीछा नहीं करता, लेिकन लोक सभा मȂ उस वƪ जो बहस चली, बड़े दुभार्ग्य की 
िÎथित है िक उस समय की सबसे बड़ी िवपक्षी पाटीर् ने मंडल आयोग पर जो Îटȅड िलया, मȅ लोक 
सभा की िडबेट मȂ Îवगीर्य राजीव गाधंी का भाषण पढ़ रहा था। यह भाषण वषर् 1990 का है।  इस 
देश का हर Ëयिƪ जाितिवहीन समाज की कÊपना करता है।  

 
3.00 P.M. 
 
लेिकन जाितिवहीन समाज की कÊपना करने मȂ, उसकी आड़ मȂ, उस मुखौटे मȂ जो िपछड़ी 
जाितया ंहȅ, उनका दमन नहीं होना चािहए, उनकी उपेक्षा नहीं होनी चािहए। राजीव गाधंी जी ने 
जो कहा, उसको मȅ शÅदश: अिभËयƪ करता हंू।  एक तरफ राममनोहर लोिहया जी, दीनदयाल 
उपाध्याय जी और हमारे Ģधान मंतर्ी नरेन्दर् मोदी जी, ये सभी सकंीणर्ताओं से ऊपर उठने की बात 
कर रहे हȅ और उन सकंीणर्ताओं से ऊपर उठने मȂ हम िकसी जाित िवशेष को, िपछड़ȗ को, हािशए 
के लोगȗ को दबाना नहीं चाहते हȅ।  राजीव गाधंी जी ने जो कहा, मȅ उसको क्वोट करता हंू। He 
said, "Is our goal a casteist society?" मंडल कमीशन पर बहस चल रही थी। मंडल कमीशन 
को लागू करने की बात चल रही थी, तब He said, "You must avoid taking any step which 
takes you towards a caste-ridden society." क्या मंडल कमीशन का लागू िकया जाना, 
िपछड़ȗ को अिधकार देना, जो Îकूल नहीं पहंुच पाते थे, जो कॉलेज नहीं पहंुच पाते थे, जो 
Government of India मȂ सिचव के पद तक नहीं पहंुच पाते थे, Under Secretary तक नहीं पहंुच 
पाते थे, क्या इनको अिधकार देना caste-ridden society पर जाना था?  उन्हȗने आगे कहा -
"Unfortunately, the step that we are taking today, the manner in which it is put, is a 
casteist formula. We must dilute that formula and break that formula by adding 
something on it." जो सूतर् अपनाया जा रहा है, जो formula अपनाया जा रहा है, वह formula 
हमȂ casteist सोसायटी की ओर ले जा रहा है। यिद समाज के हािशए के लोग, जो दशको तक 
Îकूल का दरवाजा नहीं देख पाए, िजन्हȂ रोजगार के अवसर नहीं िमल पाते थे, जो ससंदीय 
जनतंतर् को एक voter के नाते देखते थे, उनको अिधकार िदया जाना, क्या जाितवाद को बढ़ावा 
देना है!  उस मानिसकता से कागेंर्स पाटीर् नहीं िनकल पाई। आज जÇमू-कÌमीर के Scheduled 
Tribes, Scheduled Castes और OBC को आरक्षण िमल रहा है।   

महोदय, इस िबल का महत्व इसिलए है िक पहली बार जÇमू-कÌमीर मȂ राजनीितक 
आरक्षण िदया जा रहा है।  4,130 सरपचं हȅ, 19,170 पचं हȅ,  कुल िमलाकर लगभग 29,170 सरपचं 
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हȅ।  कुल िमलाकर 32,000 लोगȗ मȂ अब OBC का Ģितिनिधत्व होगा।  कल तक जो three-tier 
democracy हमारे पास थी, उनमȂ OBC का Ģितिनिधत्व नहीं था। क्या हमने सोचा िक 1947 के 
बाद जब देश आजाद हुआ, तो जो लोग पािकÎतान से, अपने घर से िनवार्िसत होकर कÌमीर आए 
थे, क्या जÇमू-कÌमीर का Scheduled Tribe झारखंड के  Scheduled Tribe से अलग है,  क्या 
जÇमू-कÌमीर का Scheduled Caste असम और बंगाल के Scheduled Caste से अलग है,  क्या 
जÇमू-कÌमीर का OBC, उǄर Ģदेश और िबहार के OBC से अलग है! जो लोग OBC के िलए 
घिड़याली आंसू बहाते हȅ, मगरमच्छ की तरह रोते हȅ, वे देश को बताएं िक 1947 से लेकर अब तक 
OBC, SC और ST को वंिचत क्यȗ रखा गया है?  इसके िलए वे दोषी नहीं हȅ, तो और कौन है? 
 महोदय, 370 के हटने के बाद एक महत्वपूणर् पिरवतर्न आया है।  राजनीित की ओर तो हम 
बढ़े ही हȅ, constitutional mannerism, constitutional morality दोनȗ को हमने लागू िकया है, 
लेिकन िवकास का जो पैमाना तय हुआ है, उसकी एक  medical पितर्का है, ÎवाÎथ्य की पितर्का 
है 'The Lancet', जो लदंन मȂ छपती है। जनवरी के महीने मȂ William Joe and S. V. 
Subramanian का एक आिर्टकल आया है। जो National Health Survey Report के आधार पर 
129 indicators बनाए गए थे,  उस report मȂ एक बड़ी अच्छी बात कही गई िक लगातार कई वषș 
से - उन्हȗने 2021 तक का सवȃ िकया, बिÊक तीन साल का सवȃ बाकी था - 48 indicators मȂ, 
यानी 129 मȂ से 48 indicators मȂ Scheduled Castes की अǌुत Ģगित हुई है, radical 
transformation हुआ है। अब यह बताइए िक अगर 370 नहीं हटती, तो उनकी आवाज ही नहीं 
सुनी जाती - वे अनशन पर बठैते थे, धरना देते थे, सरकार को memorandum देते थे, लेिकन 
अखबार मȂ केवल तीन पिंƪया ंछपकर रह जाती थीं। उनके िसर पर 370 का इतना दबाव था िक व े
आगे नहीं बढ़ पाते थे। 29 indicators मȂ आज वहा ंके Scheduled Castes, Scheduled Tribes 
िहन्दुÎतान के अन्य भाग के लोगȗ से, यानी अन्य राज्यȗ की तुलना मȂ आगे हȅ। यह जो Ģगित हुई है, 
इस Ģगित का Ǜेय आप िकसे दȂगे! क्या पिंडत जवाहरलाल नेहरू की उस शासन ËयवÎथा को 
दȂगे, जो यनूाइटेड नेशंस मȂ जÇमू-कÌमीर के मसले को लेकर गए! क्या उनको दȂगे, िजन्हȗने शेख 
अÅदुÊला को बठैाकर िंहदुÎतान के अपने ही बच्चȗ को, अपने ही बेटȗ को एकलËय बनने के िलए 
बाध्य िकया है! क्या हम एकलËय की कहानी से अपिरिचत हȅ! िजस एकलËय ने एम.ए. 
पॉिलिटकल साइंस से िकया, चूिंक वह बाÊमीिक समाज का बेटा था, उसे कहा गया िक तुÇहȂ 
सफाई कमर्चारी ही बनना पड़ेगा। वे सफाई कमर्चारी, जो पजंाब से तब आए थे, जब जÇमू-कÌमीर 
मȂ सफाई कमर्चािरयȗ का आंदोलन था, जब वहा ंपर सफाई की ËयवÎथा नहीं हो पा रही थी, तब वे 
वहा ंआए। व ेआपात िÎथित मȂ साथ देने के िलए आए थे, उनकी पीिढ़या ंबढ़ीं, उनकी सखं्या बढ़ी, 
समय बदला और आधुिनक भारत बन गया, लेिकन बाÊमीिक समाज के बेटȗ को कहा गया, 
बाÊमीिक समाज की बेिटयȗ को कहा गया िक आप बाÊमीिक हȅ, आप िसफर्  सफाई कमर्चारी का 
काम कर सकते हȅ। आप न तो बȅक की नौकरी मȂ जा सकते हȅ, न आईएएस की नौकरी मȂ जा 
सकते हȅ, आप तो इसी के िलए बने हȅ। इस देश पर 70 साल राज करने वाली कागेंर्स पाटीर्, आधे 
दजर्न Ģधान मंतर्ी देने वाली कागेंर्स पाटीर् और उनके नुमाइंदे जो जÇमू-कÌमीर मȂ बठैते थे, उनको 
जबाव देना पड़ेगा। अगर वे जबाव देने की िÎथित मȂ नहीं हȅ, तो कम से कम िवकास के साथ कदम 
बढ़ाना पड़ेगा - कम से कम देश के उस के्षतर् मȂ, िजस के्षतर् मȂ Ģधान मंतर्ी Ǜी नरेन्दर् मोदी जी ने एक 
मजबतू बुिनयाद दी है। जब धारा 370 को हटाया जा रहा था, तो कहा जाता था िक देश मȂ खून की 
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नदी बह जाएगी। धारा 370 हटने का जो जÌन है - ये 29 हजार पचं और 4 हजार से अिधक 
सरपचं लोग कौन हȅ, वे बाहर से आयाितत नहीं िकए गए हȅ, वे वहीं के पचं, वहीं के सरपचं हȅ। 
आज गावंȗ मȂ िवकास का  पैसा पहंुच रहा है, पचं और सरपचं अपने हाथȗ से उस पैसे से गावं का 
िवकास कर रहे हȅ। िजस बारामूला मȂ, िजस शोिपया ं मȂ आंतकवािदयȗ का गढ़ था, वहा ंिवकास के 
केन्दर् बन गए हȅ। बारामूला मȂ दूध का Ģोडक्शन इतना अिधक हो रहा है िक वहा ंसे दूध बाहर जा 
रहा है, वहा ंपर Ìवेत कर्ािंत आ रही है। जहा ंपर खून की नदी बहती थी, वहा ंआज दूध की नदी 
बह रही है। इन पिरिÎथितयȗ को देखते हुए आज कागेंर्स पाटीर् को और िवपक्ष के उन लोगȗ को 
जÇमू-कÌमीर के ऊपर आत्म-िंचतन करना पड़ेगा। यह इसिलए करना पड़ेगा, क्यȗिक इन्हीं की 
पाटीर् के ǎारा 1964 मȂ धारा 370 को हटाने के िलए Ģाइवेट मेÇबसर् िबल लाया गया था। जब भागवत 
झा आजाद भी थे, कÇयुिनÎट पाटीर् के सरजू पाडें भी थे, सोशिलÎट के मधु िलमये थे, राम मनोहर 
लोिहया थे। एकमत से सदन ने कहा िक धारा 370 को हटाइए। उस समय कागेंर्स पाटीर् की क्या 
बाध्यता थी िक अपने ही सदÎय के ǎारा लाए गए Ģाइवेट मेÇबसर् िबल - यह िबजनौर के सासंद 
ǎारा लाया गया था, जो इंिडपȂडȂट थे, लेिकन कागेंर्स से सहमित थी - उस िबल पर क्यȗ कागेंर्स 
पाटीर् की सरकार ने कहा िक हम आगे इस कानून को समाÃत करȂगे, तत्काल इसको नहीं मानȂगे 
और उस पर वोिंटग हुई।  ...(समय की घंटी)...   मȅ कहना चाहता हंू िक धारा 370 समाÃत होने के 
पÌचात देश Ģगित की ओर बढ़ रहा है। जो सुिवधाएं, जो अवसर िबहार, उǄर Ģदेश, बगंाल, 
असम, ओिडशा के ओबीसी भाइयȗ और बहनȗ को िमल रहा है, वही अवसर जÇमू-कÌमीर के 
ओबीसी भाइयȗ और बहनȗ के िमलेगा। कागेंर्स पाटीर् ओबीसी, एससी, एसटी को सताने के िलए 
देश से माफी मागें। जो लÇबे समय तक सताए गये हȅ, अब उनकी आवाज मुखर हुई है। ...(समय 
की घंटी)...   आज जÇमू-कÌमीर िंहदुÎतान के एक ऐसे राज्य के रूप मȂ दुिनया के सामने खड़ा है, 
िजसका कोई मुकाबला नहीं कर सकता है, धन्यवाद।                                              
 
Ǜी सभापित: Ǜीमती सुिमतर्ा बाÊमीक। आपके बोलने का समय 13 िमनट है।  
 
Ǜीमती सुिमतर्ा बाÊमीक (मध्य Ģदेश): माननीय सभापित महोदय, आपका कोिट-कोिट धन्यवाद 
िक आपने मुझे इस महत्वपूणर् िवधेयक पर बोलने का अवसर िदया। मȅ खुद भी बाÊमीिक समाज से 
आती हंू, िजनके िहतȗ का सरंक्षण इस िबल के माध्यम से िकया जा रहा है।  
 महोदय, बाÊमीिक समाज कौन है - इस िवधेयक के माध्यम से िजस जाित, समुदाय का 
उत्थान रुका हुआ है, उसे न्याय िदया जा रहा है। यह जरूरी है िक हम इस इितहास की 
सवंेदनाओं से ऊपर घिटत दशकȗ की Ģताड़ना को समझȂ। महोदय, मȅ बाबा साहेब के बाद 
माननीय मोदी जी के माध्यम से बाÊमीिक समाज की पहली मिहला सदÎय उच्च सदन मȂ आई हंू,  
यह एक  इितहास मȂ दजर् होने वाली िÎथित है। महोदय, मȅ माननीय मोदी जी के साहसपूणर् िनणर्य 
धारा 370 हटाने पर अपनी दो पिंƪया ँबोल रही हंू, 
 

"हे भारत के महामानव, हम करते बारÇबार Ģणाम, 
     सिदया ँबीतीं, तुम आए, तो बदल िदया िंहदुÎतान।" 
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बाबा साहेब अÇबेडकर जी के सपनȗ को साकार करते हुए माननीय मोदी जी ने सभी को 
साथ लेकर चलने, समरसता का भाव और गरीब-अमीर, ऊंच-नीच की खाई को समाÃत करने का 
सकंÊप िलया। 

(उपसभापित महोदय पीठासीन हुए।) 
 
 महोदय, मȅ आज यहा ँपर जÇमू-कÌमीर के वाÊमीिक समुदाय के बारे मȂ बोल रही हंू। 1947 

मȂ वाÊमीिक समुदाय के 272 लोगȗ को पजंाब से मिहलाओं और बच्चȗ सिहत लाया गया था। 
उसका कारण यह था िक पहले वहा ँपर िकर्िÌचयन कÇयुिनटी सफाई का कायर् करती थी, उन्हȗने 
एक जज के ऊपर कचरा फȅ क िदया था और Îटर्ाइक पर चली गई थी। वहा ँकी सरकार ने उस 
समय के तत्कालीन Ģधान मंतर्ी जी को पतर् िलखा और पजंाब से वाÊमीिक समुदाय के 272 
पिरवारȗ को लाया गया। तब से लेकर यह समुदाय जÇमू-कÌमीर मȂ गटर साफ करने जैसे 
नारकीय कायर् करने को मजबरू है। यह समुदाय वषș से इसी काम को कर रहा है।  

महोदय, एक सǄाधारी पाटीर् कागेंर्स ने कभी इनकी सुध नहीं ली। इन्हȗने घोर उपेक्षा को 
ही अपना नसीब मान िलया। महोदय, आज कई पीिढ़या ंअपना अिÎतत्व बचाने के सघंषर् मȂ लगी 
हुई हȅ। इस वगर् की कुरबानी इितहास मȂ दबी पड़ी हुई है। रक्षा के िलए सवर्Îव न्योछावर करने वाली 
कौम को जÇमू-कÌमीर मȂ न्याय नहीं िमला।  

महोदय, जैसे 'चूड़ा' शÅद है - 'चूड़ा' शÅद गाली है और जो 'भगंी' शÅद ĢाÃत हुआ है, यह 
'भगंी' शÅद जब मान भगं होता है, तब उसे भगं कहा जाता है, लेिकन उसका नाम िदया गया िक 
'भगंी' है।  

महोदय, 'मेहतर' शÅद उदूर् शÅद है। यह भी गुलामी की िनशानी का Ģतीक है। वहा ँकी 
सरकार ने और उस समय की तत्कालीन सरकार ने हमȂ िजÊलत से भरे शÅद िदए। महोदय, इन 
शÅदȗ के िलए मȅ कहना चाहंूगी िक जो एक 'चूड़ा' शÅद लगाया गया है - जब वहा ँपर बाÊमीिक 
समाज के लोग Ģमाण-पतर् मागंने जाते हȅ, तो उन्हȂ 'चूड़ा'  शÅद िदया जाता है, यानी एक गाली 
वाला Ģमाण-पतर् िदया जाता है। महोदय, "बाÊमीिक" और "वाÊमीिक" Îपेिंलग िमÎटेक के 
कारण "वाÊमीिक" और  'बाÊमीिक' मȂ अंतर देखा जा रहा है, जबिक यह एक ही है और इसके 
कारण उन्हȂ सरकारी लाभ के Ģमाण-पतर् नहीं िदए जा रहे हȅ। अब मोदी जी ने ऐितहािसक िनणर्य 
लेकर उन्हȂ न्याय िदया है।  
 महोदय, 2014 मȂ  हमारे देश मȂ िंहदुÎतान की बागडोर जनता ने सतं Îवभाव के Ëयिƪ 
मोदी जी को सȚपी और मȅ कहना चाहंूगी िक, 
 

"नया सवेरा, नया उजाला 
आया है कोई नई इबारत िलखने वाला, 

वो है मोदी िहÇमतवाला।" 
 

          महोदय, उन्हȗने इस शÅद को चिरताथर् िकया है। उन्हȗने Îवयं अपने हाथȗ मȂ झाड़ू उठा ली 
और सभी को यह सदेंश िदया िक Îवच्छता िकसी  एक समुदाय का कायर् नहीं है, बिÊक यह समगर् 
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समाज का कतर्Ëय है िक यिद वह Îवच्छता मȂ रहता है, तो Îवच्छता रखे। उन्हȗने सभी को Îवच्छता 
रखने की Ģेरणा दी।  

महोदय, उन्हȗने धारा 370 एवं 35(ए) हटाकर वाÊमीिक समाज को जीने का अिधकार 
िदया है। माननीय मोदी जी ने शोषण करने वालȗ के पजंȗ से छुड़ाकर पोषण करने का सकंÊप 
िलया है। आज भारत मȂ वाÊमीिक समुदाय मȂ एक नई उमंग, एक नई रोशनी िदखाई दी है। 
महोदय, मȅ आपके माध्यम से यह बताना चाहती हंू िक 70 वषș से कागेंर्स सǄा मȂ रही, लेिकन 
इन्हȗने इनकी कभी कोई िंचता नहीं की। भारत के सच्चे सपूत माननीय मोदी जी ने दस वषș मȂ 
ऐितहािसक िनणर्य िलए हȅ, तो कागेँर्स ने 70 वषș मȂ क्यȗ नहीं िलए थे? इस दुदर्शा की िंचता क्यȗ 
नहीं की? दुदर्शा मȂ जीने के िलए वाÊमीिक समाज को क्यȗ मजबरू होना पड़ा? यिद वाÊमीिक 
समाज का त्याग और तप देखा जाए, तो वाÊमीिक समाज धमर्-परंपराओं को मानने वाला है और 
हमारी पूजा पǉित इसका Ģमाण है। महिर्ष वाÊमीिक के अनुयायी भगवान राम की Ģाण ĢितÍठा के 
पहले मोदी जी ने महिर्ष वाÊमीिक एयरपोटर् को नाम िदया। इससे पूरे भारत मȂ वाÊमीिक समुदाय 
का मान बढ़ा है। महोदय, हमारे वगर् मȂ रोम-रोम मȂ राम है। 

 
     “रोम रोम मȂ राम बसे, सासंȗ मȂ घनÌयाम, 

 नेतर्ȗ मȂ काशी बसे, मन मȂ चारȗ धाम।" 
 

 हम यह मानते हȅ िक हर सदी मȂ महामानव आते हȅ। एक तप, त्याग, समपर्ण के कारण इस 
धरती की दशा और िदशा सुधारते हȅ। इन्हȗने अमृत काल को कतर्Ëय काल बनाया। महोदय, मȅ 
कहना चाहती हँू िक हमारे ज्ञानी पुरुषȗ ने कहा है िक शरीर की रचना से चार वणș की रचना हुई 
है। यिद माना जाए, तो िसर ĤाǨण है, भजुाएं क्षितर्य हȅ, पेट वैÌय है और पैर शूदर् हȅ। माननीय 
Ģधान मंतर्ी, मोदी जी ने परसȗ यहा ँपर कहा िक यिद पैर मȂ काटँा चुभता है, तो हाथ यह नहीं 
कहते िक पैर मȂ काटँा लगा है, बिÊक उसकी रक्षा करने के िलए वहा ँपर तुरंत पहंुचते हȅ। इसी 
धारणा को चिरताथर् करते हुए, माननीय मोदी जी ने वाÊमीिक समाज की िंचता की है िक जो लोग 
जÇमू-कÌमीर मȂ 70 दशक से नारकीय जीवन जी रहे हȅ, उन्हȂ न्याय िमलना चािहए।  

महोदय, हमȂ 1947 मȂ आजादी िमली और पहले Ģधान मंतर्ी जी उनके नेता बने। उनकी 
गलितयȗ को मोदी जी सुधार रहे हȅ। चार पीिढ़यȗ ने जो भगुता है, उन्हȂ आज हमारे मोदी जी न्याय 
दे रहे हȅ। मȅ कहँूगी िक अब चौथी पीढ़ी के उनके कंुवर जी भारत जोड़ो यातर्ा िनकाल रहे हȅ, तो यह 
भी एक दुभार्ग्य है। महोदय, वाÊमीिक समाज को अिधकारȗ से वंिचत करने मȂ 70 सालȗ मȂ कागेँर्स 
ने अपनी िनदर्यता का पिरचय िदया है। यिद ये चाहते, तो जब ये 1957 मȂ वहा ँपहंुचे थे, तब इन्हȂ 
वहा ँरहने, वहा ँवोट डालने का अिधकार िमलता, लेिकन आज तक इन्हȂ जÇमू-कÌमीर मȂ रहने का 
अिधकार नहीं है। आप अÎथायी िकरायेदार के रूप मȂ रह सकते हȅ। आप देिखए िक 1957 से सात 
दशक बीत चुके हȅ और ये वहा ंरह रहे हȅ। इनके साथ मȂ ऐसा अमानवीय Ëयवहार िकया गया िक 
इन्हȂ वोट देने का भी अिधकार नहीं था। जब एक मा ँअपने बच्चे को कोख से जन्म देती है, दूध 
िपलाकर समाज को समिर्पत करती है तो वह समाज और राÍटर् की सपंिǄ हो जाता है। हमारे यहा ँ
जो काम करने वाले Ëयिƪ थे, उनकी कागेँर्स सरकार ने कोई िंचता नहीं की और उन्हȂ उसी नरक 
मȂ जीने के िलए मजबरू िकया है। आज उसी का पिरणाम है िक ये Îवयं Îवीकार कर रहे हȅ िक 
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मोदी जी 400 पार हȅ और आज इनकी दशा देिखए िक ये कोने मȂ बठेै हुए हȅ। वही दिलत वगर्, वही 
अनुसूिचत जाित वगर्, वही गरीब वगर्, झोपड़ी मȂ रहने वाला, िजसे पानी नहीं िमला, िजसे छत नहीं 
िमली, िजसे न्याय नहीं िमला, आज उन्हȗने कागेँर्स को कहा ँबठैा िदया है! महोदय, माननीय 
Ģधान मंतर्ी जी ने हमेशा ...(Ëयवधान)... 

 
Ǜी उपसभापित: कृपया सीट पर बठैकर आपस मȂ बात न करȂ। ...(Ëयवधान)... 
 
Ǜीमती सुिमतर्ा बाÊमीक: समाज के अंितम छोर पर खड़े Ëयिƪ को साथ लेकर चलने की बात 
कही। इन्हȂ न िसफर्  पहचान दी, बिÊक सÇमान से योजनाओं का भी लाभ िदया और आिर्थक, 
सामािजक तौर पर आगे बढ़ने के भी अवसर िदए। सफाई कमर्चािरयȗ को बेहतर सफाई उपकरण, 
ÎवाÎथ्य सेवाएं, पिरवार कÊयाण मȂ सहायता और बेहतर अवसर Ģदान िकए।   

उपसभापित महोदय, सरकार ने वषर् 2023-24 मȂ पोÎट मिैटर्क छातर्वृिǄ योजना के 
माध्यम से अनुसूिचत जाित और ज्यादातर सफाई कमार्चािरयȗ से सबंिंधत छातर्-छातर्ाओं को लाभ 
पहंुचाया है।  इनका आंकड़ा 50 लाख पहंुच गया है। मȅ इस ऐितहािसक सफलता के िलए माननीय 
मोदी जी को बधाई देना चाहती हंू। मानवीय चेतना को साकार करने मȂ आज माननीय मोदी जी की 
िजतनी योजनाएं हȅ, उनके सबंधं मȂ मȅ कहना चाहती हंू िक वे आज दिलत और गरीबȗ के िलए 
वरदान सािबत हो रही हȅ। महोदय, सफाई कमर्चािरयȗ का योगदान आप जानते हȅ, वह िकसी से 
िछपा नहीं है। आप देख लीिजए िक कोरोना काल मȂ सारे लोग घर मȂ माÎक लगाकर िकसी से नहीं 
िमलते थे, लेिकन हमारे िंहदुÎतान मȂ सफाई कमर्चारी सुबह चार बजे से ही आपको सड़कȂ  साफ 
करके देते थे।  आप इनके त्याग और तप को देिखए।   

महोदय, अतं मȂ मȅ यह कहना चाहंूगी िक न हो मायसू, क्यȗिक आ रही है िफर मोदी 
सरकार!  400 से ज्यादा सीटȂ आएंगी, यह आप खुद बता रहे हȅ।   

 
"हुआ है वह सब जो दी थी मोदी जी ने गारंटी, 

रामलला के चरणȗ मȂ भी हमको माथा लगाना आ गया।"   
 

...(समय की घंटी)... महोदय, मȅ इस िबल का मन, वचन, कमर् और धमर् से समथर्न करती हंू।  
जय िंहद! 
 
Ǜीमती रिमलाबेन बेचारभाई बारा (गुजरात): धन्यवाद, माननीय उपसभापित जी।  हमारे टर्ाइबल 
अफेयसर् मंतर्ी मंुडा जी सिंवधान (जÇमू-कÌमीर) अनुसूिचत जनजाितया ं आदेश (सशंोधन) 
िवधेयक, 2024 लेकर आए हȅ, इस िबल पर मȅ अपने िवचार रखने के िलए खड़ी हुई हँू।   

माननीय  उपसभापित जी, जÇमू-कÌमीर मȂ रहने वाले, पहाड़ी िवÎतार मȂ रहने वाले 
पडारी, कोली, गǈा ĤाǨण और पहाड़ी एथेिनक गर्ुप, इन चार समुदायȗ को जÇमू-कÌमीर मȂ रहने 
वाले जो मूल िनवासी समुदाय हȅ, उन समुदायȗ मȂ सिÇमिलत करने का Ģावधान इस िबल मȂ रखा 
गया है। माननीय उपसभापित जी, मȅ इस िबल के बारे मȂ बोलने से पहले भारी पीड़ा से जÇमू-
कÌमीर की बात रखना चाहती हंू।  देश आजाद जरूर 1947 मȂ हुआ, लेिकन सही मायने मȂ जब 
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डा. बाबा साहेब ने सिंवधान बनाया था, तब जÇमू-कÌमीर मȂ रहने वाले हमारे टर्ाइबल भाई-बहन 
आजाद हुए थे, सही मायने वे लाभाथीर् बने थे।  मगर आज मȅ इस समय सदन मȂ गवर् से कहंूगी िक 
2019 मȂ जÇमू-कÌमीर मȂ रहने वाले हमारे टर्ाइबल भाई-बहनȗ के िलए सूयȘदय हुआ।  देश के 
Ģधान मंतर्ी माननीय मोदी जी और हमारे यशÎवी गृह मंतर्ी अिमत भाई शाह जी इस सदन से 
जÇमू-कÌमीर से धारा 370 को हटाकर वहा ंरहने वाले हमारे िपछड़े भाई-बहनȗ के िलए सूयȘदय 
लाए।     

माननीय उपसभापित जी, इतना ही नहीं, वहा ँअÅदुÊला-मुÄती का जो राज था, वह गरीबȗ 
के िलए, टर्ाइÅस के िलए, िपछड़े समाज के िलए एक अिभशाप था, उसका अंत आ गया।  हमारे 
मोदी जी अपने पुरुषाथर् से इन गरीबȗ के िलए, इस िपछड़े समाज के िलए अपने बल पर काम करने 
लगे।  माननीय उपसभापित जी, आपके माध्यम से इन कागेंर्स वालȗ से मȅ पूछना चाहती हँू िक 
उन्हȗने इतने वषș से हमारे समाज को, हमारे टर्ाइब समाज को 70-70 वषर् तक इन लाभȗ से, 
आरक्षण से क्यȗ वंिचत रखा? हमारे इस िहÎसे मȂ रहने वाले युवक-युवितयȗ को पाठशाला मȂ 
भेजने के बजाय आपने गैर-कानूनी ĢवृिǄयȗ मȂ धकेलने का काम क्यȗ िकया, आतंकवादी ĢवृिǄ मȂ 
धकेलने का काम क्यȗ िकया और उनकी िंजदगी को नकर्  का कारागर क्यȗ बना िदया?   
 माननीय उपसभापित जी, आज हमारे मोदी जी के नेतृत्व मȂ जÇमू-कÌमीर मȂ बदलाव आ 
रहा है और हम आमूल पिरवतर्न देख रहे हȅ। एक समय जÇमू-कÌमीर Îवगर् था, आज जÇमू-
कÌमीर िफर से Îवगर् बन कर उभर रहा है। हजारȗ की सखं्या मȂ आज यातर्ी वहा ँआ रहे हȅ।  हमारे 
टर्ाइबल समुदाय के िलए हमारे मोदी जी ने वहा ँएकलËय रेिसडȂसी Îकूल, कॉलेज, आईटीआई की 
ËयवÎथा की।  वहा ंटूिरज्म के्षतर् मȂ आमूल पिरवतर्न आया है, होमÎटे बन रहा है और हमारे टर्ाइबल 
युवक-युवितया ँआज गाइड बन कर आत्मिनभर्र बन रहे हȅ।  इतना ही नहीं, जÇमू-कÌमीर एक 
समगर् पहाड़ी इलाका है।  वहा ँजन औषिध भी िमल रही है, वन औषिध भी िमल रही है और वन 
केन्दर् के माध्यम से बहुत सारी िबकर्ी करके भी व ेअपने जीवन मȂ बदलाव ला रहे हȅ।   
 माननीय उपसभापित जी, हमारे कागेंर्स के सदÎय, नीरज डागंी जी अभी बात कर रहे थे 
िक इस सरकार ने शोिषत समाज के िलए क्या िकया, एससी समाज के िलए क्या िकया, एसटी 
समाज के िलए क्या िकया। वे हमारे पड़ोसी राज्य, राजÎथान से आते हȅ।  मȅ उनके बगल मȂ 
गुजरात मȂ रहने वाली एक टर्ाइब हँू।  मुझे मालमू है िक वषș तक कागेंर्स ने टर्ाइब के िलए क्या 
िकया।  टर्ाइब के िलए तो कागेंर्स ने िडपाटर्मȂट भी अलग नहीं िकया था, तो वह िवकास की बात 
क्यȗ करे!  हमारे देश के Ģधान मंतर्ी ने गुजरात का मुख्य मंतर्ी रहते हुए हमारे गुजरात मȂ अÇबाजी 
से उमरगाम तक, जहा ँटर्ाइब की आबादी एक करोड़ से ज्यादा है, उनके सवार्ंगीण िवकास के 
िलए वन बधुं कÊयाण योजना 15 करोड़ से शुरू की थी, आज वह िसलिसला एक करोड़ से ज्यादा 
बन कर समगर् देश मȂ एक मॉडल के रूप मȂ काम कर रहा है। माननीय उपसभापित जी, इतना ही 
नहीं, देश के Ģधान मंतर्ी के रूप मȂ मोदी जी कोने-कोने मȂ रहने वाली टर्ाइÅस के िलए काम कर रहे 
हȅ।  चाहे वे मदैान मȂ रहȂ, चाहे व ेपहाड़ मȂ रहȂ, चाहे वे दुगर्म एिरया मȂ रहȂ, चाहे व ेजंगल मȂ रहȂ, 
उनके सवार्ंगीण िवकास के िलए वे काम कर रहे हȅ।   
 माननीय उपसभापित जी, मȅ एक घटना के बारे मȂ बताना चाहती हँू िक मोदी जी टर्ाइबÊस 
के िलए िकतने समिर्पत हȅ।  मȅ यह एक बात करके अपनी बात समाÃत करँूगी। आज मȅ 15 जनवरी, 
2024 की घटना सदन मȂ रखना चाहती हँू।  मोदी जी िकतने समिर्पत हȅ, िकतना लगाव रखते हȅ, 
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उन वन बधुंओं के िलए, जो िपछड़ा समाज था, आिदम जाित थी।  उन्हȗने समगर् देश मȂ जाचँ की।  
18 Îटेट्स और एक केन्दर् शािसत Ģदेश मȂ उस समुदाय की आबादी 1,09,20,057 है।  उन 93 
समुदायȗ की सूची बना कर खुद माननीय Ģधान मंतर्ी जी ने झारखंड के खँूटी गर्ाम से उन सबके 
साथ सवंाद िकया।  इतना ही नहीं,  पीएम जनमन योजना के तहत 24 हजार करोड़ से 3 साल का 
Ãलान बना कर इस िपछड़े समाज को अन्य समाज के समान लाने के िलए उन्हȗने जो काम िकया 
है, वह हमारे िलए एक आदशर् बन कर काम कर रहा है।  इसिलए मȅ अपने िमतर्ȗ से कहती हँू िक 
आप वाद-िववाद और टीका-िटÃपणी मत कीिजए। मोदी जी िपछड़े समाज के िलए काम कर रहे 
हȅ, तो आइए, हम सब िमल कर इन समाजȗ का सÇमान करȂ। मोदी जी जो काम कर रहे हȅ, उसके 
िलए उनका आभार Ëयƪ करके मȅ यहा ँअपनी बात समाÃत करती हँू।  धन्यवाद। 
 
Ǜी उपसभापित: Ǜी शंभ ूशरण पटेल जी।  
 
Ǜी शंभू शरण पटेल (िबहार): उपसभापित महोदय, आपका धन्यवाद िक आपने मुझे एक 
महत्वपूणर् िबल पर बोलने का मौका िदया है। आज मȅ जÇमू-कÌमीर Îथानीय िनकाय िविधया ँ
(सशंोधन) िवधेयक, 2024 के पक्ष मȂ बोलने के िलए खड़ा हुआ हँू। 
 महोदय, मȅ देश के Ģधान मंतर्ी आदरणीय नरेन्दर् मोदी जी, गृह मंतर्ी Ǜी अिमत शाह जी 
और आज इस िबल को सदन मȂ पेश कर रहे देश के गृह राज्य मंतर्ी माननीय िनत्यानन्द राय जी 
को भी धन्यवाद देना चाहता हँू िक आपने जÇमू-कÌमीर मȂ रह रहे िपछड़ȗ की िहतȗ की रक्षा के 
िलए एवं Îथानीय िनकायȗ मȂ राजनीितक रूप से उनकी भागीदारी को सुिनिÌचत करने के िलए 
इस िबल को राज्य सभा मȂ ĢÎतुत िकया है। इस िबल के आ जाने से जÇमू-कÌमीर मȂ रह रहे लाखȗ 
िपछड़ȗ को Îथानीय िनकायȗ मȂ िरजवȃशन िमलेगा और वे उसमȂ अपनी भागीदारी सुिनिÌचत कर 
पायȂगे।   
 महोदय, मȅ िबहार जैसे एक िपछड़े Ģान्त से आता हँू, Ģधान मंतर्ी जी के शÅदȗ मȂ एक 
'आकाकं्षी Ģान्त' से आता हँू। अभी कुछ िदन पहले ही हमारे Ģधान मंतर्ी जी ने हमारे िबहार के पूवर् 
मुख्यमंतर्ी जननायक कपूर्री ठाकुर जी को, जोिक अित िपछड़ȗ और िपछड़ȗ के नेता थे, उनको  
'भारत रत्न' देने का कायर् िकया है। उसके िलए इस सदन के माध्यम से, पूरे िबहारवािसयȗ की 
ओर से, मȅ उनको तहे िदल से धन्यवाद देना चाहता हँू।  साथ ही साथ उन्हȗने देश के पूवर् 
उपĢधान मंतर्ी और भारतीय जनता पाटीर् के पूवर् राÍटर्ीय अध्यÑ ा आडवाणी जी को भी 'भारत रत्न' 
िदया, उसके िलए भी मȅ आदरणीय Ģधान मंतर्ी जी को धन्यवाद देना चाहता हँू।  
 महोदय, देश को आज़ाद हुए 75 साल बीत गये।  इन 75 वषș मȂ कागेंर्स ने 60 साल तक 
इस देश मȂ राज िकया। इन 60 वषș मȂ उसने िपछड़ȗ और दिलतȗ को िसफर्  वोट बȅक के रूप मȂ 
इÎतेमाल िकया। जब 2014 मȂ हमारे नरेन्दर् मोदी जी देश के Ģधान मंतर्ी बने, तब उन्हȗने नारा िदया 
िक 'देश के अिन्तम पायदान पर बठैा हुआ जो Ëयिƪ है, जब तक उसका िवकास नहीं हो जाता है, 
तब तक हम िवकिसत राÍटर् की कÊपना नहीं कर सकते हȅ।'  इसी कड़ी मȂ उन्हȗने जÇमू-कÌमीर से 
लेकर नॉथर्-ईÎट तक और केरल से लेकर कामाख्या तक, सभी Îटेट्स मȂ एक समान िवकास 
करने की अवधारणा को पिरणत िकया।   
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 महोदय, नरेन्दर् मोदी जी की सरकार इस बात के Ģित सकंिÊपत है िक समाज के अिन्तम 
पायदान पर बठेै हुए Ëयिƪ के िवकास और जÇमू-कÌमीर जैसे राज्यȗ के िवकास के िबना इस 
Ģगितशील राÍटर् को एक िवकिसत राÍटर् नहीं बनाया जा सकता है।  
 महोदय, 2014 के पहले देश मȂ जो सरकारȂ थीं, उनके राज मȂ Ëयापक ĥÍटाचार था।  नॉथर्-
ईÎट से लेकर जÇमू-कÌमीर तक देश जल रहा था।  जÇमू-कÌमीर मȂ सेना पर पत्थर फȂ के जा रहे 
थे।  जब 2014 मȂ नरेन्दर् मोदी जी देश के Ģधान मंतर्ी बने, तो उन्हȗने - पहले हमारे जो नेता रहे, 
Ìयामा Ģसाद मुखजीर् जी, वे कहा करते थे िक "एक देश, दो िवधान, दो सिंवधान, दो Ģधान - 
नहीं सहेगा िहन्दुÎतान," उन्हȗने उनकी आकाकं्षाओं के सिहत 140 करोड़ भारतीयȗ की 
आकाकं्षाओं को पूणर् करने के िलए जÇमू-कÌमीर से धारा 370 और 35ए को हटाया। वहा ँसे उसके 
हटने के बाद कागेंर्स के लोग पूछते हȅ िक धारा 370 हटाने के बाद वहा ँक्या पिरवतर्न हुआ?  सबसे 
पहले तो मȅ उनको बताना चाहता हँू िक उनके जो युवराज हȅ - राहुल गाधंी जी, जब अभी वे 'भारत 
जोड़ो यातर्ा' मȂ जÇमू-कÌमीर के दौरे पर थे, तो उस लाल चौक पर वे तभी भाषण कर पाए, जब 
वहा ँसे धारा 370 हटायी गयी।  क्या इससे पहले उनकी िहÇमत थी, कागेंर्स के िकन्हीं नेताओं मȂ 
िहÇमत थी िक वे जÇमू-कÌमीर के लाल चौक पर जाकर अपनी Îपीच दे पायȂ? यह तभी सभंव हो 
पाया, जब जÇमू-कÌमीर से धारा 370 हटाई गई। जÇमू-कÌमीर से धारा 370 हटने के बाद वहा ँ
पत्थरबाज कम हुए और अलगाववादी या तो अपने िबल मȂ घुस गए या जेल की सलाखȗ के पीछे हȅ। 
इसके कारण वहा ँपयर्टन बढ़ा है। इसके बाद वहा ँके नौजवानȗ, दुकानदारȗ, होटलȗ और पयर्टन 
Ëयवसाय को अिधक से अिधक रोजगार िमल रहा है। इस तरह से लोग मुख्य धारा से जुड़ रहे हȅ 
और ये लोग पूछ रहे हȅ िक धारा 370 हटने के बाद जÇमू-कÌमीर मȂ क्या हुआ! धारा 370 हटने के 
बाद जÇमू-कÌमीर मȂ जी20 जैसा आयोजन िकया गया - यह हुआ धारा 370 हटने के बाद। धारा 
370 हटने के बाद अमरनाथ याितर्यȗ की सखं्या मȂ Ëयापक वृिǉ हुई, दशकȗ बाद वहा ँके शारदा 
पीठ सरÎवती मंिदर मȂ दीपक जलाया गया - यह तभी सभंव हो पाया, जब जÇमू-कÌमीर से धारा 
370 को हटाया गया।  
 महोदय, पूवर् की कागेँर्स सरकार हमेशा से िपछड़ा और दिलत िवरोधी रही है। आज देश 
आजादी का अमृत महोत्सव मना रहा है। हमȂ Îवतंतर् हुए 75 वषर् हो गए। इन 75 वषș मȂ लगभग 60 
वषș तक कागेँर्स ने देश पर राज िकया - शासन नहीं िकया, बिÊक राज िकया। चूिँक उनके एक 
पिरवार का ही शासन चलता रहा, इसिलए हम लोग उसको राज ही कहȂगे, लेिकन उन्हȗने 
ओबीसी समाज को कभी सही न्याय नहीं िदया। मȅ इसका एक छोटा सा उदाहरण आपको बताना 
चाहता हँू। 1953 मȂ देश के तत्कालीन राÍटर्पित डा. राजेन्दर् Ģसाद जी के िनदȃश पर प.ं नेहरू जी ने 
'काका कालेलकर आयोग' का गठन िकया और यह कहा िक िपछड़ी जाितयȗ की आिर्थक तथा 
सामािजक िÎथितयȗ का अध्ययन करके िरपोटर् ĢÎतुत की जाए। उन्हȗने दो वषर् के बाद ही 1955 मȂ 
अपनी िरपोटर् उस समय के तत्कालीन Ģधान मंतर्ी, प.ं नेहरू जी को सȚप दी, लेिकन िजतनी भी 
कागेँर्स की सरकारȂ आई,ं उन्हȗने उस िरपोटर् को सावर्जिनक नहीं होने िदया। यह दशार्ता है िक 
आपकी मानिसकता िपछड़ा और दिलत िवरोधी रही है। देश की आधी आबादी िपछड़ी जाितयȗ की 
है और उन िपछड़ी जाितयȗ के िलए जो 'िपछड़ा वगर् आयोग' था, उसको सवैंधािनक दजार् भी ĢाÃत 
नहीं था। जब नरेन्दर् मोदी जी सǄा मȂ आए, तब उन्हȗने कहा िक मȅ इस आयोग को सवैंधािनक 
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दजार् दँूगा। इसके बाद माननीय नरेन्दर् मोदी जी के नेतृत्व वाली सरकार ने 'िपछड़ा वगर् आयोग' 
को सवैंधािनक दजार् िदया। अब िपछड़ा वगर् समाज के लोगȗ के साथ भी न्याय हो पाएगा।  
 महोदय, 'िपछड़ा वगर् आयोग' को सवैंधािनक दजार् देने के बाद हमारी सरकार ने जिÎटस 
(िरटायडर्) जी. रोिहणी की अध्यक्षता मȂ 'रोिहणी आयोग' का भी गठन कर िदया है, जो अन्य 
िपछड़ा वगर् समाज की आिर्थक और सामािजक िÎथित का मूÊयाकंन करेगा और आने वाले समय 
मȂ  अन्य िपछड़ा वगर् मȂ भी वगीर्करण करने का कायर् होगा। 

महोदय, कागेँर्स के लोग कहा करते हȅ िक हमारी सरकार िपछड़ा िवरोधी है। मȅ िजस Ģातं 
से आता हँू, इस देश मȂ जब-जब िपछड़ȗ और दिलतȗ को आरक्षण देने की बात आई है, चाहे वह 
राजनीित मȂ हो, चाहे नौकिरयȗ मȂ हो, उसमȂ हमारी सरकार सबसे आगे रही है। 1977 मȂ जब कपूर्री 
जी िबहार Ģातं के मुख्य मंतर्ी थे, उस समय भी जनता पाटीर् के रूप मȂ तत्कालीन हमारे भारतीय 
जनता पाटीर् के भीÍम िपतामह कहे जाने वाले प.ं कैलाशपित िमǛ जी उस सरकार मȂ िवǄ मंतर्ी थे। 
उसी समय कपूर्री जी ने ओबीसी को नौकिरयȗ मȂ आरक्षण िदया। इसके साथ ही वे ओबीसी और 
ईबीसी का वगीर्करण तभी कर पाए, जब हमारी सरकार ने उनको सपोटर् िकया। जब 2005 मȂ 
िबहार मȂ पहली बार एनडीए की सरकार बनी, तब 2006 मȂ हमारी सरकार ने वहा ँकी ितर्Îतरीय 
पचंायती राज ËयवÎथा मȂ अित िपछड़ȗ को आरक्षण देने का काम िकया। जो िपछली सरकार थी, 
लाल ूजी के नेतृत्व वाली सरकार थी, वह अित िपछड़ȗ का िसफर्  शोषण करने का काम करती थी। 
उनको पचंफोरना बोलने का काम करती थी। उस पचंफोरन वाले समाज, चाहे वह नाई समाज 
हो, चाहे मÊलाह समाज हो, चाहे िंबद समाज हो, चाहे नोिनया समाज हो, चाहे बेलदार समाज 
हो, चाहे धानुक समाज हो, चाहे अमात समाज हो, चाहे केवट समाज हो - इन सभी समाज को 
जब 2006 के बाद वहा ँपर ितर्Îतरीय पचंायती राज ËयवÎथा मȂ आरक्षण िमला, तब वे मुिखया, 
सरपचं, िजला पिरषद के चेयरमनै, Åलॉक Ģमुख, आिद बन पाए। यह हमारी सरकार की उपलिÅध् ा 
है और यह िदखाता है िक हमारी सरकार समावशेी िवकास करती है तथा समाज के सभी धमș एवं 
सभी वगș के िलए परÎपर िवकास की कामना करती है। 
 महोदय, 'जÇमू-कÌमीर Îथानीय िनकाय िविधया ं(सशंोधन) िवधेयक, 2024' आ जाने से 
जÇमू-कÌमीर मȂ रह रहे ओबीसी समाज के लोगȗ को अब वाडर् मेÇबर, िजला पिरषद का चेयरमनै, 
Åलॉक Ģमुख और पचं बनने का मौका िमलेगा।  राजनीितक भागीदारी, जो िक गावँ से शुरू होती 
है, पचंायत से शुरू होती है, वाडर् से शुरू होती है, उसको अब वे शुरू कर पाएँगे।  महोदय, बोलने 
के िलए बहुत कुछ है। 
 उपसभापित महोदय, हमारी सरकार ने ओबीसी समाज के िलए बहुत सारे कायर् िकए हȅ 
और मȅ सरकार की उन उपलिÅधयȗ को आपको बताना चाहता हँू। अभी पूरे िहन्दुÎतान मȂ भारतीय 
जनता पाटीर् के सबसे अिधक िवधायक ओबीसी समाज से आते हȅ। अभी केन्दर् सरकार मȂ जो 35 
परसȂट मंतर्ी हȅ, वे ओबीसी समाज से हȅ, अभी सबसे ज्यादा सासंद ओबीसी समाज से हȅ। यही नहीं, 
केन्दर्ीय िवǏालय, नवोदय िवǏालय और सैिनक Îकूल के दािखले मȂ भी ओबीसी समाज को 27 
परसȂट के आरक्षण की ËयवÎथा हमारे नरेन्दर् मोदी जी की सरकार ने की है। यही नहीं, ओबीसी 
समाज अपना Ëयापार ठीक से कर पाए, इसके िलए उन्हȗने पेटर्ोल पÇप और गैस एजȂसी जैसे 
िबज़नेस मȂ भी उनको आरक्षण देने का काम िकया है।   
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 हमारे Ģधान मंतर्ी जी ने अभी 'पीएम-िवÌवकमार् योजना' को लागू िकया।  यह अपने आप मȂ 
दशार्ता है िक Ģधान मंतर्ी मोदी जी देश के िपछड़े और दिलत समाज के लोगȗ के िलए िकतने 
िंचितत हȅ। अब बढ़ई समाज, िवÌवकमार् समाज, कुÊहड़ बनाने वाले लोगȗ का समाज और नाई 
समाज के लोग िबना िकसी गारंटी के तीन लाख तक का लोन ĢाÃत कर सकते हȅ। मतलब, Ģधान 
मंतर्ी जी का कहना है िक समाज का कोई भी Ëयिƪ िवकास से अछूता न रहे और जो भी करना 
पड़े, उसके िलए Ģधान मंतर्ी जी हरसभंव Ģयास कर रहे हȅ। 
 महोदय, मȅ एक शेर कहना चाहँूगा: 

 
"हज़ारȗ साल निर्गस अपनी बे-नूरी पर रोती है, 
बड़ी मुिÌकल से होता है चमन मȂ दीदा-वर पैदा।" 

 
 महोदय, वषर् 2014 से पहले लगभग 60-65 वषș तक ओबीसी समाज के लोग अपने 
अिधकार से वंिचत थे।  वषर् 2014 मȂ Ǜी नरेन्दर् मोदी जी के रूप मȂ एक मसीहा आए और अब व े
जÇमू-कÌमीर सिहत पूरे भारत मȂ रह रहे ओबीसी समाज के लोगȗ को उनके अिधकार देने का 
कायर् कर रहे हȅ। 
 महोदय, 'जÇमू-कÌमीर Îथानीय िनकाय िविधया ं(सशंोधन) िवधेयक, 2024'   आ जाने से 
जÇमू-कÌमीर मȂ रह रहे िपछड़े समाज के लोगȗ को उनके Îथानीय िनकायȗ के चुनावȗ मȂ आरक्षण 
िमलेगा और वे अपने अिधकारȗ की रक्षा कर पाएँगे।  इन्हीं शÅदȗ के साथ, मȅ इस िबल का समथर्न 
करते हुए अपनी वाणी को िवराम देता हँू।  जय िहन्द, जय भारत, वन्दे मातरç! 
 
MR. DEPUTY CHAIRMAN: Thank you. Shri Nityanand Rai to reply to the portion of 
discussion pertaining to the Jammu and Kashmir Local Bodies Laws (Amendment) 
Bill, 2024.  माननीय मंतर्ी जी, आपका जवाब। 
 
Ǜी िनत्यानन्द राय: महोदय, इस िवशेष िवधेयक पर हुई चचार् मȂ आज लगभग 19 लोगȗ ने भाग 
िलया।  यह एक महत्वपूणर् िवधेयक है और इस पर सब लोगȗ ने बड़ी ÎपÍटता से अपनी बात रखी 
है, लेिकन यहा ँसामने बठेै हुए लोग अपने कन्Äयज़ून के िसÎटम को ठीक नहीं कर रहे हȅ, ये अभी 
भी समझ नहीं पा रहे हȅ।  क्यȗ, हम ठीक कह रहे हȅ न? ...(Ëयवधान)... यह पचंायती राजËयवÎथा 
और नगरपािलकाओं के चुनावȗ मȂ ओबीसी को अिधकार देने वाला िवधेयक है।  ओबीसी को यह 
अिधकार देने मȂ भी बार-बार बातȗ को डायवटर् करके रखना, यह इस महत्वपूणर् िबल पर उनके 
भाषणȗ मȂ ÎपÍट िदखाई पड़ता है। कहा गया है, 'Looking London, going Paris'. हम लोग 
देहात के रहने वाले लोग हȅ।  
 
Ǜी उपसभापित: माननीय मंतर्ी जी, चेयर को सबंोिधत कीिजए।  
 
Ǜी िनत्यानन्द राय: इसका अथर् होता है, देखना कहीं, और चलना कहीं। हो सकता है िक हम 
लोगȗ के देहात मȂ कहीं-कहीं इसको दूसरे शÅद मȂ कहा जाता हो। महोदय, ओबीसी के िकतने 
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िवरोधी लोग हȅ, इसकी काफी चचार् हुई है। जब मंडल कमीशन दोबारा बना और उसकी िसफािरशȂ 
यहा ंलायी गईं, उस समय िवपक्ष मȂ रहते हुए कागेंर्स के लोगȗ ने उसका काफी िवरोध िकया था। 
हम सुनते हȅ, पढ़ते हȅ िक पानी पी-पी कर िवरोध िकया था िक लागू नहीं हो। िकसी तरह मंडल 
आयोग की िसफािरशȂ लागू हो गईं, उस समय भारतीय जनता पाटीर् की सरकार भी थी और एक 
आयोग बना। हम उदाहरण के माध्यम से यह कहना चाह रहे हȅ िक िकस Ģकार से माननीय Ģधान 
मंतर्ी Ǜी नरेन्दर् मोदी जी ने ओबीसी को न्याय और अिधकार देने का काम िकया है, उसका सबसे 
बड़ा उदाहरण है िक जब आयोग बना - पहले िपछड़ा वगर् आयोग एक एग्ज़ीक्यिूटव ऑडर्र से 
बनाया गया था, उस ऑडर्र का क्या मतलब हो सकता है, उस आयोग के पास िकतनी ताकत हो 
सकती है, इसको समझाने की ज़रूरत नहीं है, लोग समझ रहे हȅ। इसके पहले इसको सवैंधािनक 
सपोटर् नहीं था, इसके अिधकार और कामकाज की मयार्दा थी, वह कभी भी बदली जा सकती थी। 
एक एग्ज़ीक्यिूटव ऑडर्र था, एग्ज़ीक्यिूटव ऑडर्र से ही यह बदला भी जा सकता था, लेिकन जब 
आयोग को अिधकार िमल गया, सवैंधािनक अिधकार िमला, सवैंधािनक Îटेटस िमलने के बाद अब 
अन्य िपछड़ा वगर् आयोग के अिधकार मȂ कोई कमी नहीं कर सकते तथा उसके कामकाज मȂ कोई 
interfere नहीं कर सकता है। इसकी बड़ी लÇबी कहानी है, क्या-क्या अिधकार िमले हȅ, यह कहने 
की बात है। ओबीसी के िलए इस सरकार ने क्या िकया है - पहली बार वषर् 2014 मȂ Ģधान मंतर्ी जी 
सदन मȂ आए और सȂटर्ल हॉल के भाषण मȂ उन्हȗने कहा िक हमारी सरकार िपछड़ȗ को समिर्पत है। 
उन्हȗने िपछड़ȗ के िलए अपने सकंÊप को हमेशा कायम रखने का Ģयास ही नहीं िकया है, बिÊक 
पिरणाम के रूप मȂ भी िदया है। मंितर्मंडल मȂ ओबीसी समुदाय के 35 Ģितशत से अिधक मंतर्ी 
बनाए, ओबीसी कमीशन को सवैंधािनक मान्यता Ģदान की गई, िजसकी मȅने अभी चचार् की, ऑल 
इंिडया कोटा Îकीम के अतंगर्त एमबीबीएस और एमडी के दािखले मȂ ओबीसी आरक्षण का Ģावधान 
िकया गया। कई माननीय सदÎय बता रहे थे िक ओबीसी का कोटा वहा ंनहीं है, यिद है तो उस पर 
उनकी िनयुिƪ नहीं होती है, उनको िरज़वȃशन नहीं िमलता है, लेिकन Ģधान मंतर्ी जी ने इसमȂ भी 
ओबीसी के िलए Ģावधान िकया। कȂ दर्ीय िवǏालय नवोदय िवǏालय और सैिनक ÎकूÊस के 
दािखले मȂ ओबीसी समुदाय को 27 Ģितशत आरक्षण की सुिवधा िमल रही है। िपछले 9 वषș मȂ 
ओबीसी छातर्ȗ के नामाकंन मȂ 33 Ģितशत से भी ज्यादा की वृिǉ हुई है। एक लाख रुपये तक की 
िजनकी आय है, आईआईटी मȂ उन ओबीसी Ǜेणी के छातर्ȗ की Ƿशून फीस माफ करने का 
Ģावधान िकया गया है। नीट की परीक्षा मȂ ओबीसी समुदाय के बच्चȗ के आरक्षण की ËयवÎथा की है। 
महोदय, न िसफर्  नौकिरयȗ मȂ ही Ģाथिमकता के आधार पर उनको मज़बतू िकया गया है, बिÊक 
अन्य जगह पर भी मज़बतू िकया गया है। आप देिखए िक पेटर्ोल पÇप और गैस एजȂसी के आवंटन 
मȂ भी ओबीसी को 27 परसȂट आरक्षण िमला है, जो ओबीसी की आिर्थक िÎथित को सुदृढ़ करेगा। 
महोदय, ओबीसी उǏिमयȗ के िलए Venture Capital Fund के तहत िरयायती िवǄ Ģदान करने 
की ËयवÎथा की गई है। 'PM Young Achievers Scholarship Award' Îकीम के तहत छातर्ȗ को 
वािर्षक 4 हज़ार से 1 लाख 25 हज़ार रुपये तक की िवǄीय सहायता का Ģावधान िकया गया है।    

ओबीसी  के छातर्ȗ को पूणर् िवǄीय सहायता Ģदान करने की ËयवÎथा की गई है।  राÍटर्ीय 
िपछड़ा वगर् िवǄ एवं िवकास िनगम की ऋण योजनाओं के अंतगर्त तीन लाख रुपये तक की 
वािर्षक आय वाले ओबीसी वगर् के िलए 2022-23 मȂ दो लाख लाभािर्थयȗ को 678 करोड़ रुपये की 
मंजूरी दी गई है।  इस Ģकार से यह िबल जÇमू-कÌमीर के िनकायȗ के िलए है। जÇमू-कÌमीर 
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सरकार ने माननीय Ģधान मंतर्ी जी के मागर्दशर्न मȂ ओबीसी के कÊयाण के िलए कई कदम उठाए 
हȅ। खुद माननीय Ģधान मंतर्ी जी की Ģेरणा और नेतृत्व मȂ माननीय गृह मंतर्ी जी लगातार जÇमू-
कÌमीर के िलए जो काम करते हȅ, अपने मागर्दशर्न मȂ उन्हȗने वहा ंके िवकास को गित दी है, यह 
पहल सामूिहक रूप से कȂ दर्शािसत Ģदेश मȂ समान अवसर सुिनिÌचत करने और ओबीसी आबादी 
के सामािजक, आिर्थक िवकास को बढ़ावा देने के िलए सरकार की Ģितबǉता को दशार्ती है।  
महोदय, कȂ दर्शािसत जÇमू-कÌमीर के शैक्षिणक सÎंथानȗ मȂ भी सीधी भिर्तया ंऔर Ģवेश आरक्षण 
नीित का सख्ती से पालन िकया जाता है।  यह नीित सुिनिÌचत करती है िक ओबीसी को रोजगार 
के अवसरȗ और  शैक्षिणक सÎंथानȗ, दोनȗ मȂ उिचत Ģितिनिधत्व िमले।  वहा ंछातर्वृिǄ की ËयवÎथा 
की गई है।  वहा ंओबीसी के िलए छातर्ावासȗ की ËयवÎथा की गई है।  वहा ंअन्य िपछड़ा वगर् बोडर् 
बनाया गया है। िपछड़ा वगर् समुदाय के कÊयाण और िवकास के Ģित यह हमारी Ģितबǉता है।  
वहा ंजÇमू-कÌमीर सरकार ने अन्य िपछड़ा वगर् के कमर्चािरयȗ के िहतȗ की रक्षा के िलए एक सपंकर्  
अिधकारी की भी िनयुिƪ की है।  वह उपराज्यपाल की अध्यक्षता मȂ अन्य िपछड़ा वगर् के कÊयाण 
और िवकास के िलए जÇमू-कÌमीर सलाहकार बोडर्, जÇमू-कÌमीर मȂ अन्य िपछड़ा वगर् के कÊयाण 
और िवकास की सिकर्य रूप से देख-रेख की वकालत तो करता ही है, बोडर् के सिचव जÇमू और 
कÌमीर मȂ ओबीसी समुदाय के िहतȗ को आगे बढ़ाने मȂ भी महत्वपूणर् भिूमका िनभाते हȅ।  कई 
माननीय सदÎयȗ ने कहा िक एससी और एसटी के िलए यह सरकार क्या करती है?  पूरे देश के 
एससीज़ और एसटीज़ के िलए क्या िकया गया है, यह सब जानते हȅ, लेिकन यह िबल जÇमू-
कÌमीर पर है, इसिलए मȅ उसके िवषय मȂ कहना चाहता हंू िक एससी/एसटी की मिहलाओं, बच्चȗ 
और विरÍठ नागिरकȗ, सभी को समानता और िनÍपक्षता की गारंटी मोदी सरकार ने दी है।  पहाड़ी 
समाज को भी चार Ģितशत का आरक्षण और अतंरार्Íटर्ीय सीमा के पास के गावंȗ के िनवािसयȗ को 
भी इसमȂ आरक्षण िदया गया है।  महोदय, बहुत सारी बातȂ हो रही थीं िक जÇमू-कÌमीर मȂ धारा 
370  हटने के बाद क्या हुआ? आप इस िवषय को लाए हȅ, अगर मȅ इस पर कुछ न कहंू, तो आप 
सोचȂगे िक जो आप बोल रहे हȅ, उसमȂ दम है। सर, जो ये बोल रहे हȅ, उसमȂ जीरो Ģितशत भी दम 
नहीं है और कहीं कोई सच्चाई नहीं है। धारा 370 हटने के बाद कÌमीर की थोड़ी-सी झलक मȅ यहा ं
िदखाना चाहंूगा।  आपने कम समय िनधार्िरत िकया, तो उसी दायरे मȂ मȅ चाहंूगा िक बताऊं।  धारा 
370 हटने से इस राÍटर्ीय मूलधारा मȂ कÌमीर तो जुड़ा ही जुड़ा है, उसके िवकास को गित िमली ही 
है, लेिकन धारा 370, जो इस देश की एकता और अखंडता के िलए बाधा और कलकं थी, उसको 
भी मोदी सरकार ने समाÃत कर िदया है।  आज जÇमू-कÌमीर के भाई-बहन राÍटर्ीय मूलधारा से 
जुड़े हुए हȅ।  जब से धारा 370 समाÃत हुई है, तो वहा ंपर िवकास, रक्षा, सामािजक, आिर्थक 
आयामȗ मȂ Ëयापक पिरवतर्न हुए हȅ।  महोदय, वहा ंबुिनयादी ढाचंȗ मȂ उÊलेखनीय सुधार हुआ है।  
पावर जेनरेशन, जो 70 साल मȂ िसफर्  3,050 मेगावाट था, उसे हम पाचं वषș मȂ 5,000 मेगावाट 
बनाएंगे - पीछे जो Ģारंभ िकया है  और आगे आने वाले पाचं सालȗ मȂ 5000 मेगावाट िबजली का 
उत्पादन कÌमीर मȂ होगा, इसकी नींव रख दी गई है और इसका उत्पादन भी Ģारंभ हो गया है।  
हमारा लÑय पाचं वषș मȂ 5,000 मेगावाट का है, उसको हम पूरा करȂगे।  िंसचाई पिरयोजना, 
सड़क, रेल, हवाई यातायात का िवकास, कृिष उǏोग, ÎवाÎथ्य, पयर्टन मȂ Ģगित - इनके आंकड़े 
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बहुत लबें हȅ। सर, समय कम है।  वहा ंआईटी, ĢौǏोिगकी, ऑनलाइन सेवाओं मȂ अनुपालन  और 
जवाबदेही को सुिनिÌचत िकया गया है।  

महोदय, वहा ंपर पचंायती राज ËयवÎथा भी मजबतू की है। जब वहा ंपर पचंायती राज का 
चुनाव हुआ था, तो वहा ंपर 35 हजार Ģितिनिधयȗ ने पचंायती राज ËयवÎथा को िरĢेजȂट िकया था। 
औǏोिगक िवकास की बात कही जा रही थी। लोग कह रहे थे िक जÇमू-कÌमीर मȂ औǏोिगक 
िवकास होगा, इसके बारे मȂ मȅ बताना चाहंूगा िक औǏोिगक िवकास के िलए Îथानीय उत्पादȗ  को 
बढ़ावा इस Ģकार से िदया गया है िक वहा ंबहुत सारी पहलȗ के कारण उत्पादन बढ़ा है, पयर्टन भी 
बढ़ा है। महोदय, जÇमू-कÌमीर के िलए औǏोिगक के्षतर् के िलए 6362 ĢÎताव आए हȅ और 90,182 
करोड़ रुपये के िनवेश का ĢÎताव पहंुचा है। एक सदÎय बोल रहे थे िक 2,000 करोड़ का भी नहीं 
हुआ और आप इतनी लÇबी-चौड़ी बातȂ कर रहे हȅ! मȅ बताना चाहंूगा िक उनके पास गलत आंकड़ा 
है, वहा ंज़मीनी Îतर पर 5,000 करोड़ रुपये से भी įयादा के काम िकये गए हȅ, िनवशे हुए हȅ। 
इससे 4 लाख से भी įयादा रोज़गार के अवसर ĢाÃत हȗगे। वषर् 2022 मȂ भारत मȂ िनयार्त की रȅिंकग 
मȂ य.ूटीज़. मȂ नÇबर 1 Îथान पर जÇमू-कÌमीर आया है। भारत सरकार की आतंकवाद के िखलाफ 
ज़ीरो टॉलरȂस है। वे घटनाओं का भी गलत आंकड़ा दे रहे थे, व ेकह रहे थे िक वहा ंक्या हुआ, 
लेिकन धारा 370 हटने के बाद जÇमू-कÌमीर मȂ शािंत और िÎथरता बनाए रखने के िलए सुरक्षा 
उपायȗ को बहुत मज़बतू िकया गया है। यही कारण है िक सुरक्षा के पिरदृÌय मȂ जÇमू-कÌमीर मȂ 
अभतूपूवर् सुधार हुए हȅ। वहा ंपत्थरबाजी और सगंिठत हड़ताल अतीत की बात हो गई है। महोदय, 
आतंकी घटनाएं काफी कम हो गई हȅ। मȅ िनिÌचत रूप से कहना चाहंूगा िक वषर् 2004 से वषर् 2014 
के बीच कुल 7,217 घटनाएं हुई थीं, लेिकन वषर् 2014 से 2023 के बीच मातर् 2,224 घटनाएं हुईं, 
इन घटनाओं मȂ करीब 69 Ģितशत की कमी आई है। अगर हम उसको bifurcate करके देखȂ, तो 
वषर् 2004 से वषर् 2014 तक नागिरक और िसक्योिरटी फोसȃज़ के लोगȗ  की कुल मृत्यु 2,829 हुई 
थीं, जो वषर् 2014 से वषर् 2023 के बीच मȂ घट कर मातर् 913 रह गई हȅ, इसमȂ 68 Ģितशत की कमी 
आई है। हम यह नहीं मानते हȅ, हम ज़ीरो टॉलरȂस अपनाते हȅ, घटनाओं को भी ज़ीरो करȂगे और 
आतंकवािदयȗ को भी समाÃत करȂगे।  तो घटनाओं मȂ जो कमी आई है, जो सुधार हुए हȅ, जो कठोर 
कारर्वाई की गई है, मȅ यहा ंउसका पिरणाम बता रहा हंू। वषर् 2004 से वषर् 2014 के बीच 1,769 
नागिरकȗ की मृत्यु हुई थी, जबिक वषर् 2014 से वषर् 2024 के बीच वह घटकर मातर् 339 रह गई है, 
इसमȂ करीब 81 Ģितशत की कमी आई है। वषर् 2004 से वषर् 2014 के बीच 1,060 security 
personnel की मृत्यु हुई थी, जो वषर् 2014 से वषर् 2024 के बीच घटकर मातर् 574 रह गई है, इसमȂ 
करीब 46 Ģितशत की कमी आई है।  
 महोदय, वहा ंstone pelting से नागिरकȗ की जो मृत्यु होती थी, वह सखं्या वषर् 2010 मȂ 
करीब 112 थी, जो अब घटकर ज़ीरो हो गई है। वषर् 2004 से वषर् 2010 तक stone pelting से 
ज़ख्मी नागिरकȗ की सखं्या 6,235 थी, वह भी घट कर अब ज़ीरो हो गई है, यानी इसमȂ 100 
Ģितशत की कमी आई है।  
 महोदय, अंत मȂ मȅ यह कहना चाहंूगा िक यह िवधेयक बहुत ही महत्वपूणर् है। यह जो 
िवधेयक यहा ंलाया गया है, इसमȂ तीन Ģकार के सुधार की बात है।  
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जÇमू-कÌमीर मȂ जो पचंायती राज ËयवÎथा है, उस ËयवÎथा मȂ और नगर-िनगम मȂ जन 
Ģितिनिधयȗ के चुनाव मȂ वहा ँपर अभी तक आरक्षण नहीं था, लेिकन आज इस Ģावधान से वह 
आरक्षण होगा। इसमȂ मिहलाओं के िलए 33 Ģितशत आरक्षण की ËयवÎथा है।  

महोदय, इसके अलावा इसमȂ सिंवधान के अनुसार नगर पािलकाओं के चुनाव का सचंालन 
एवं िनयंतर्ण राज्य चुनाव आयुƪ के पास होना चािहए, जबिक कȂ दर्शािसत Ģदेश जÇमू-कÌमीर मȂ 
यह अिधकार मुख्य िनवार्चन अिधकारी के पास है, लेिकन इस सशंोधन से यह अिधकार राज्य 
चुनाव आयुƪ को िदया जाएगा। महोदय, सिंवधान मȂ Ģावधान है िक राज्य चुनाव आयुƪ को उसी 
तरह से पद से हटाया जाएगा, जो ËयवÎथा िकसी उच्च न्यायालय के न्यायाधीश के िलए िनधार्िरत 
है, जबिक जÇमू और कÌमीर मȂ यह अिधकार उपराज्यपाल के पास है। इस सशंोधन के माध्यम से 
इसे सिंवधान के अनुरूप िकया जाएगा।  

महोदय, यह बहुत महत्वपूणर् िबल है, इसिलए मेरा सभी से आगर्ह है िक जÇमू-कÌमीर मȂ 
ओबीसी के िहत मȂ यह जो िबल लाया गया है, उस िबल को यहा ँसवर्सÇमित से समथर्न करते हुए 
पािरत करȂ। मेरा सभी से इस बात के िलए िनवेदन है।  

महोदय, मोदी सरकार का सकंÊप है िक हम ओबीसी को न्याय के साथ अिधकार दȂ और 
अिधकार के साथ उनका िवकास भी करȂ। हमारे माननीय Ģधान मंतर्ी जी के नेतृत्व मȂ िजस Ģकार 
से इस देश मȂ गरीबी िमट रही है - क्यȗिक ओबीसी एक बड़ा वगर् है, शैǹूÊड काÎट और शैǹूÊड 
टर्ाइÅस भी एक बड़ा वगर् है, इसिलए मȅ एक बात कहकर अपनी बात समाÃत करना चाहंूगा िक 
िववेकानंद जी की एक भिवÍयवाणी थी िक 21वीं सदी मȂ भारत ऐसा भारत होगा, िजसमȂ कोई 
भखूा, कोई नंगा, कोई बेघर, कोई बेबस और कोई अिशिक्षत नहीं होगा। िवदेश यातर्ा के दौरान 
िववेकानंद जी से िकसी ने कहा था िक तुम तो उस देश के सनं्यासी हो, जो देश भखूा है, जो देश 
नंगा है, जो देश बेबस है, जो देश अिशिक्षत है, िजस देश के लोग बेघर हȅ। उस समय उन्हȗने 21वीं 
सदी की यह भिवÍयवाणी की थी िक हमारी भारत िवÌव गुरु बनी हुई है और हमारी भारत मा ँकी 
धरती पर, उसकी गोद मȂ कोई बेबस नहीं होगा, कोई भखूा नहीं होगा, कोई अिशिक्षत नहीं होगा, 
कोई बेघर नहीं होगा। ऐसी भिवÍयवाणी करने वाले िववेकानंद जी के बचपन का नाम भी नरȂदर् था 
और आज दुिनया के सबसे लोकिĢय नेता, भारत के कमर्योगी Ģधान मंतर्ी, आध्याित्मक पुरूष, 
यशÎवी Ģधान मंतर्ी आदरणीय नरȂदर् मोदी जी का नाम भी नरेन्दर् है। एक नरȂदर् ने भिवÍयवाणी की 
थी, दूसरे नरेन्दर् उसे पूरा कर रहे हȅ। जरूरत है, तो सबको िमलकर इसके िलए काम करने की। 
भारत मा ँतेरी जय हो, िवजय हो - इसी गुणगान से भारत गंुजायमान हो और हम इसमȂ अवयव 
बनȂ। उपसभापित जी, आपका बहुत-बहुत धन्यवाद।  
   
MR. DEPUTY CHAIRMAN: Now, Dr. Virendra Kumar to reply the portion of 
discussion pertaining to the Constitution (Jammu and Kashmir) Scheduled Castes 
Order (Amendment) Bill, 2024. 
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डा. वीरȂदर् कुमार: उपसभापित महोदय, आपका बहुत-बहुत धन्यवाद। जÇमू-कÌमीर सघं राज्य 
के्षतर् की अनुसूिचत जाितयȗ की सूची मȂ बाÊमीिक समुदाय को शािमल करने के िलए यह िबल 
लाया गया है। आज की चचार् मȂ पक्ष-िवपक्ष के सदÎयȗ ने इसमȂ काफी बड़ी सखं्या मȂ भाग िलया 
और अपने िवचार भी रखे। यह चचार् राजमिण पटेल जी से Ģारंभ हुई थी। इसमȂ डा. कÊपना  सैनी, 
Ǜी मोहÇमद नदीमुल हक, Ǜी आर. िगिरराजन, डा. अशोक कुमार िमǄल, डा. सिÎमत पातर्ा, Ǜी 
अयोध्या रामी रेƿी आला, डा. जॉन िĤटास, Ǜी सदंोष कुमार पी, Ǜी आिदत्य Ģसाद, Ǜी नीरज 
डागंी, Ǜी जवाहर सरकार, Ǜी रायगा कृÍणैया, Ǜी ए. ए. रहीम, डा. मु. तंबी दुरै, Ǜी राकेश 
िसन्हा, Ǜीमती सुिमतर्ा बाÊमीक, Ǜीमती रिमलाबेन बेचारभाई बारा और Ǜी शंभ ूशरण पटेल को 
िमलाकर लगभग 19 सदÎयȗ ने इस चचार् मȂ अपने िवचार रखे हȅ। मȅ उन सभी माननीय सदÎयȗ का 
धन्यवाद करना चाहता हंू। जब माननीय सदÎयȗ ǎारा अपने िवचार रखे जा रहे थे, तब मȅ उन्हȂ 
देख रहा था और कुछ सदÎयȗ की बातȗ को क्वोट भी करना चाहंूगा।  

अभी हमारे साथी, माननीय गृह राज्य मंतर्ी, िनत्यानन्द राय जी अपने िबल के सबंधं मȂ बात 
रख रहे थे, तब उन्हȗने िबल के सबंधं मȂ काफी तथ्यात्मक जानकारी रखी। देश के Ģधान मंतर्ी, 
आदरणीय नरेन्दर् मोदी जी के कुशल मागर्दशर्न मȂ िपछले नौ वषș मȂ अनुसूिचत जाित वगर् के 
कÊयाण के िलए जो कÊयाणकारी योजनाएं बनाई गईं, उनसे अनुसूिचत जाित वगर् की सामािजक, 
आिर्थक, शैक्षिणक और पािरवािरक िÎथितयȗ मȂ एक बहुत बड़ा बदलाव देखने मȂ आया है। 
आदरणीय Ģधान मंतर्ी जी की जो सोच है – सबका साथ, सबका िवकास, सबका िवÌवास और 
देश को आत्मिनभर्र बनाने मȂ सभी का सामूिहक Ģयास, इसकी Ģितध्विन माननीय सदÎयȗ के 
उǊोधन मȂ िनकलकर आई है। िजतने भी सदÎयȗ ने वाÊमीिक समुदाय को समथर्न देने की बात 
कही, सभी की यही अतंरध्विन िनकल कर आई थी। धारा 370 के कारण और ‘व’ और ‘ब’ की मातर् 
वतर्नी के कारण, जÇमू-कÌमीर के वाÊमीिक समुदाय को जÇमू-कÌमीर मȂ वषș से शासन की 
योजनाओं के लाभ से वंिचत रखा गया था। आज इस िबल के पास होने से वाÊमीिक समुदाय के 
लोगȗ को न केवल राज्य सरकार की, बिÊक कȂ दर् सरकार की भी सारी योजनाओं का लाभ िमलेगा। 
वाÊमीिक समुदाय को सÇमान देने के काम मȂ देश के Ģधान मंतर्ी, आदरणीय नरेन्दर् मोदी जी का 
इलाहाबाद कंुभ का दृÌय याद आता है। जब इलाहाबाद के कंुभ मȂ देश-िवदेश से करोड़ȗ की सखं्या 
मȂ Ǜǉालु इकƻे हुए थे तो इतनी बड़ी सखं्या मȂ Ǜǉालुओं के इकƻे होने पर उस पिरसर को साफ 
और Îवच्छ रखने मȂ वहा ँके सफाईकिर्मयȗ, वाÊमीिक समुदाय के बधुंओं ने जो योगदान िदया था, 
उस योगदान को भलुाया नहीं जा सकता है। देश के पतंĢधान जी ने हमारे सफाईकिर्मयȗ को 
िबठाकर, जल के कलश से उनके पैर धोकर, उन्हȂ सÇमान देने का काम िकया। मȅ देख रहा था िक 
आदरणीय पतंĢधान जी उनके पैर धो रहे थे और िजन सफाईकिर्मयȗ के पैर धो रहे थे, टॉवल से 
उनके पैर पोछ भी रहे थे। जब पतंĢधान जी उनके पैर धो रहे थे, तब जो हमारे वाÊमीिक समुदाय 
के बधुं थे, िजनके पैर धोए जा रहे थे, उनकी आँखȗ से आÌचयर्जनक िमतर्ता के आंसू आ रहे थे 
और वे आंसू देश के Ģधान मंतर्ी, आदरणीय नरेन्दर् मोदी जी के हाथȗ पर िगर रहे थे। उन्हȂ यह बड़ा 
सपने जैसा लग रहा था। उनके ǎारा सफाई का जो काम िकया जाता है, उस सफाई का काम 
करने वाले बधुंओं को भी इतना सÇमान देने का काम देश के Ģधान मंतर्ी ǎारा िकया गया! भारत 
मंडपç के समय भी हमने यह दृÌय देखा िक भारत मंडपç का िनमार्ण करने वाले Ǜमवीरȗ का 
सÇमान करने का काम देश के Ģधान मंतर्ी, आदरणीय नरेन्दर् मोदी जी के ǎारा िकया गया। उन्हȂ 
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िबठाकर, Îवयं खड़े होकर, उनके ऊपर पुÍप वषार् करके, उनका सÇमान करने का काम िकया 
गया। देश के सबसे बड़े पद पर बठेै हुए Ģधान मंतर्ी जी के ǎारा जो सÇमान िकया जा रहा था, यह 
उन Ǜमवीरȗ के िलए भी िकसी अनोखी दुिनया से, सपने की दुिनया से कम नहीं था।  

सर, भारत के इस िवकास की यातर्ा मȂ अनुसूिचत जाित वगर् के हमारे बधुंओं का बहुत बड़ा 
योगदान है। चाहे राÍटर्ीय राजमागș की बात हो, Ģधान मंतर्ी गर्ाम सड़क योजना की बात हो, 
इंजीिनयिंरग कॉलेजेज़, मेिडकल कॉलेजेज़ के िनमार्ण की बात हो, िवÌविवǏालयȗ की बात हो, 
आईआईटी-आईआईएम के भवन, उǏोग धंधȗ के कल-कारखानȗ को गगनचुंबी भवन बनाने की 
बात हो, चंदर्यान 3 मȂ भारत की अभतूपूवर् सफलता की बात हो, जी20 की बठैक के दौरान िवÌव 
पटल के सामने एक सफल आयोजनकतार् के रूप मȂ सािबत होने की बात हो, इन सभी के्षतर्ȗ मȂ 
अनुसूिचत जाित समाज का बहुत बड़ा योगदान रहा है। सफाई से लेकर सुरक्षा तक, सामािजक 
जीवन के Ģत्येक के्षतर् मȂ अनुसूिचत जाित के लोगȗ ने अपने पिरǛम, िवÌवास और दृढ़ इच्छाशिƪ 
से भारत को िवकिसत राÍटर् बनाने के सकंÊपȗ को िसिǉ की ओर ले जाने मȂ अपना योगदान िदया 
है। महोदय, मȅ सबसे पहले हमारे सÇमाननीय सदÎय, डा. अशोक िमǄल का उÊलेख करना 
चाहता हँू। अपनी बात रखना, केवल िवरोध के िलए िवरोध नहीं करना और जो अच्छी बातȂ हȅ, 
सरकार के ǎारा कोई अच्छा काम िकया जा रहा है, उस अच्छे काम को भी appreciate करना 
चािहए।  जÇमू-कÌमीर का उस समय का क्या दृÌय था, िकस तरह के वातावरण से जÇमू-कÌमीर 
गुजर रहा था और आज जÇमू-कÌमीर मȂ जो पिरवतर्न आया है, उसके बारे मȂ माननीय सदÎय, 
अशोक कुमार िमǄल जी के ǎारा बात रखी गई, यह लोकतंतर् की एक पहचान है। लोकतंतर् मȂ 
पक्ष-िवपक्ष दोनȗ अपनी बात रखते हȅ, लेिकन लोकतंतर् मȂ जब िवपक्ष की ओर बठेै हुए Ëयिƪ भी 
सरकार के ǎारा िकए गए ǛेÍठ कायș को - वे ǛेÍठ कायर् सरकार की पाटीर् के िलए नहीं होते हȅ, वे 
ǛेÍठ कायर् समाज के िलए होते हȅ, व ेǛेÍठ कायर् राÍटर् के िलए होते हȅ और जब राÍटर् के िलए और 
समाज के सबसे अंितम पंिƪ के अंितम छोर के Ëयिƪयȗ को न्याय िदलाने की पहल सरकार के 
ǎारा की जाती है और ǛेÍठ कायș को Îवीकार करने का काम जब डा. अशोक कुमार िमǄल 
सरीखे हमारे माननीय सदÎयȗ के ǎारा िकया जाता है, तो हमारी काम करने की क्षमताओं को और 
भी ज्यादा ऊजार्, उत्साह, उमंग के साथ आगे बढ़ाने के िलए समथर्न िमलता है।  उन्हȗने कहा था 
िक हम िदल से इस बात का समथर्न करते हȅ।  मȅ अशोक िमǄल जी को धन्यवाद देना चाहता हंू 
िक उन्हȗने जÇमू-कÌमीर के हमारे बाÊमीिक समुदाय के उन बधुंओं की पीड़ा को समझा और 
सरकार के ǎारा यह जो सशंोधन िबल लाया गया है, इस सशंोधन िबल को समथर्न िदया है।  
हमारे डा. तंबी दुरै जी ने और कई और सदÎयȗ ने कुछ जाितयȗ को अनुसूिचत जाित मȂ शािमल 
करने के सबंधं मȂ बात कही।  माननीय तंबी दुरै जी ने कणार्टक की एक जाित के सबंधं मȂ उÊलेख 
िकया।  हमारे माननीय तंबी दुरै जी बहुत विरÍठ सासंद हȅ।  वे लोक सभा मȂ भी हमारे साथ रहे हȅ।  
मȅ उनको बताना चाहता हंू और उनको सारी Ģिकर्या का ध्यान है िक इस सबंंध मȂ भारत सरकार ने 
क्या Ģिकर्या िनधार्िरत की है।  राज्यȗ व सघं राज्य के्षतर्ȗ से ĢÎताव आने पर वे आरजीआई के पास 
जाते हȅ, आरजीआई जब उन पर सहमित दे देता है, तो वे आयोग के पास जाते हȅ और वहा ंसे 
आने के बाद िफर कȂ दर्ीय मंितर्मंडल का अनुमोदन होने के बाद लोक सभा और राज्य सभा मȂ पास 
होते हȅ।  उसकी एक Ģिकर्या होती है।  हमारे जो विरÍठ सासंद हȅ, वे सभी इस बात को जानते हȅ 
िक सरकार की इस सबंधं मȂ एक Ģिकर्या होती है।   
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महोदय, जÇमू-कÌमीर मȂ धारा 370 हटने के बाद वहा ंपर बाÊमीिक समुदाय लगभग 60 
साल से भी ज्यादा समय से इस बात के िलए Ģतीक्षा कर रहा था, लगातार इस बात के िलए सघंषर् 
कर रहा था, इतंजार कर रहा था िक कब हमȂ बाकी अन्य समुदायȗ की तरह समान अिधकार 
िमलȂगे।  दिलत वगर् का जो बाÊमीिक समुदाय है, िजसे िविभन्न राज्यȗ मȂ अलग-अलग नाम से 
सबंोिधत िकया जाता है, लेिकन यहा ंपर जÇमू-कÌमीर मȂ केवल 'ब' और 'व' का फकर् , वतर्नी का 
फकर्  होने के कारण वे शासन की योजनाओं के लाभ से वंिचत थे। रामायण के रचियता ऋिष 
बाÊमीिक को अपना मानने वाले, उनको अपना भगवान मानने वाले बाÊमीिक समुदाय के लोग 
कचरा उठाने का काम, गंदगी उठाने का काम वषș से कर रहे थे। हमारे राकेश िसन्हा जी ने 
उनकी पीड़ा को भावनात्मक रूप से यहा ंपर रखा िक कैसे उनको पजंाब से ले जाया गया।  जब 
जÇमू-कÌमीर मȂ आंदोलन, हड़ताल चल रही थी और वहा ंपर गंदगी के ढेर लग गए थे, तब पजंाब 
सरकार से जÇमू-कÌमीर की सरकार ने आगर्ह िकया, ĢÎताव भेजा िक आप हमȂ कुछ सफाई कमीर् 
दीिजए।  272 हमारे सफाई कमीर् वहा ंगए और आज उनकी संख्या हज़ारȗ मȂ हो गई।  जब वे वहा ं
पर गए थे, तब उनके साथ जो वायदा िकया गया था, जो सपने िदखाए गए थे, वे सपने पूरे नहीं 
हुए।  इस सशंोधन िबल के पास होने से अब इस समुदाय के लोगȗ के मन मȂ एक उÇमीद जगी है 
िक उन्हȂ समान अिधकार िमलȂगे, नए मौके िमलȂगे, रोजगार के नए अवसर भी ĢाÃत हȗगे।  हमारे 
कई भाई बोल रहे थे िक जÇमू-कÌमीर मȂ यह िबल पास होने से क्या लाभ िमलेगा? मȅ आपको 
बताना चाहता हंू िक आपको भी इस बात का ध्यान है, क्यȗिक लबें समय से आपने उस चीज़ को 
अनुभव िकया है, लेिकन आपने साहस नहीं िकया - Îथायी Ģमाण पतर् नहीं होने की वजह से 
बाÊमीिक समाज के लोग वहा ंपर सपंिǄ नहीं खरीद पाते थे - आपने 60 साल मȂ कभी इस बात की 
िंचता नहीं की।  इतना ही नहीं, उनके बच्चȗ को वहा ंकी राज्य सरकार की छातर्वृिǄ योजना का 
लाभ नहीं िमल पाता था। बाÊमीिक समुदाय के छातर्ȗ को वहा ं राज्य सरकार के मेिडकल, 
इंजीिनयिंरग और टेिक्नकल कोसर् के कॉलेज़ȗ मȂ एडिमशन नहीं िमल पाता था। बाÊमीिक समुदाय 
के लोग वहा ंपर लोक सभा मȂ तो वोट कर पाते थे, लेिकन िवधान सभा के चुनाव मȂ उनको वोट 
करने का अिधकार नहीं िमलता था।  जÇमू-कÌमीर मȂ धारा 370 हटने के बाद कई लोगȗ ने इस 
ĢÌन को उठाया िक धारा 370 हटने के बाद क्या हुआ?  हमारे बहुत सारे सािथयȗ ने इस बात का 
उÊलेख िकया िक धारा 370 हटने के बाद वहा ंपर बहुत बड़ी सखं्या मȂ बदलाव आया।  वहा ंपर 
पयर्टन के के्षतर् मȂ अपार सभंावनाएं बढ़ीं और आज वहा ंपर जाने वाले जो पयर्टक हȅ, उनमȂ हमारे 
देशी पयर्टकȗ के साथ-साथ बहुत बड़ी मातर्ा मȂ िवदेशी पयर्टक भी वहा ंजा रहे हȅ। इसिलए चाहे 
वह डल झील की सफाई हो, चाहे वह िनशात बाग की बात हो, चाहे वह शालीमार बाग की बात 
हो, इन सारे Îथलȗ को साफ-Îवच्छ रख कर उन्हȗने जो मनोहारी दृÌय बनाए, इन सभी से 
पयर्टकȗ की सखं्या मȂ गुणात्मक वृिǉ हुई।  हमारी बहन, सुिमतर्ा बाÊमीक जी बहुत सही बोल रही 
थीं िक जब हम सुबह सोकर नहीं उठते हȅ, जब हम िठठुरती ठंड मȂ रजाई ओढ़ कर घर मȂ पड़े 
रहते हȅ या िफर तपती धूप मȂ जब हम एसी कमरȗ मȂ बने रहते हȅ, जब हम बफș के बीच मȂ बाहर 
िनकलने का साहस नहीं कर पाते, ऐसी किठन पिरिÎथितयȗ के दौरान भी हमारे ये ही सफाईकमीर् 
भाई-बहन होते हȅ, जो घरȗ से बाहर िनकल कर जÇमू-कÌमीर मȂ वहा ँपर सफाई का काम करते 
हȅ।  चाहे डल झील की बात हो, चाहे जÇमू मȂ सफाई की बात हो, जÇमू-कÌमीर मȂ सफाई मȂ अपना 
योगदान देने मȂ हमारे वाÊमीिक समुदाय के बधुं कभी पीछे नहीं रहे। कई लोगȗ के ǎारा यह कहा 
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गया िक इससे क्या होगा, आपने उनके िलए क्या िकया।  आपने उनके िलए 60 साल मȂ क्या 
िकया?  यह िबल पास होने के बाद आने वाले कल मȂ उनको इतने सारे अिधकार, इतनी सारी 
योजनाओं का लाभ िमलेगा।  उनके बच्चे भी िशिक्षत होकर, सÎंकािरत होकर अब गवनर्मȂट जॉब मȂ 
जा सकȂ गे, अच्छे Îथानȗ पर जा सकȂ गे। उनको भी शासन की, राज्य सरकार और केन्दर् सरकार 
की सारी योजनाओं का लाभ िमलेगा। 1957-58 मȂ, जैसा हमने बताया िक वहा ँके तत्कालीन Ģधान 
मंतर्ी के अनुरोध पर पजंाब से 272 पिरवार वहा ँगए। 272 पिरवारȗ ने वहा ँजाकर जÇमू-कÌमीर मȂ 
सफाई ËयवÎथा मȂ अपना योगदान िदया। जÇमू-कÌमीर की सरकार ने अपने 24.8.2022 के पतर् के 
ǎारा अनुशंसा करके राज्य सरकार के वाÊमीिक समुदाय को कर्माकं 5 पर 'बाÊमीिक' के पयार्य के 
रूप मȂ शािमल करने का ĢÎताव िकया था, िजसका आरजीआई ने भी समथर्न िकया, आयोग ने भी 
समथर्न िकया और केन्दर्ीय मंितर्मंडल ने भी समथर्न िकया।  इस पर गृह मंतर्ालय, िवǄ मंतर्ालय, 
कािर्मक, लोक िशकायत और पȂशन मंतर्ालय, जनजातीय कायर् मंतर्ालय, िविध और न्याय 
मंतर्ालय, सबने अपनी अनापिǄ दजर् की।  इसके बाद केन्दर्ीय मंितर्मंडल की भी Îवीकृित हो गई।  
वाÊमीिक समुदाय के अनुसूिचत जाितयȗ की सूची मȂ शािमल होने पर उनको सारी सुिवधाओं का 
लाभ िमलेगा और वे सामािजक रूप से, आिर्थक रूप से, शैक्षिणक रूप से सशƪ हȗगे और देश के 
Ģधान मंतर्ी, आदरणीय नरेन्दर् मोदी जी का 2047 मȂ भारत को िवकिसत राÍटर् बनाने का जो सपना 
है, उस सपने को साकार करने मȂ हमारे वाÊमीिक समुदाय के बधुं भी अपना योगदान दे सकȂ गे।  
इस िबल के पािरत होने से हमारे वाÊमीिक समुदाय के बधुंओं को बहुत सी योजनाओं का लाभ 
िमलेगा। वहा ँपर Ģधान मंतर्ी आवास योजना का लाभ उनको िमलेगा; लोक सभा, िवधान सभा 
चुनाव मȂ आरक्षण का लाभ उनको िमलेगा; पचंायती राज सÎंथाओं मȂ आरक्षण का लाभ उनको 
िमलेगा; नगर पािलकाओं मȂ आरक्षण का लाभ उनको िमलेगा; Ģी-मिैटर्क और पोÎट-मिैटर्क 
छातर्वृिǄ का लाभ उनको िमलेगा; नेशनल ओवरसीज छातर्वृिǄ का लाभ उनको िमलेगा; उच्च 
Ǜेणी िशक्षा के िलए छातर्वृिǄ का लाभ भी उनको िमलेगा; राÍटर्ीय सफाई कमर्चारी िवǄ एवं 
िवकास िनगम और राÍटर्ीय अनुसूिचत जाित िवǄ एवं िवकास िनगम से िरयायती दरȗ पर लोन भी 
उनको िमलेगा; अनुसूिचत जाित एवं अनुसूिचत जनजाित (अत्याचार िनवारण) अिधिनयम का भी 
लाभ उनको िमलेगा; हमारी जो 'नमÎते' Îकीम है, िजसका नीरज डागंी जी ने उÊलेख िकया था, 
राÍटर्ीय मशीनीकृत सफाई ईकोिसÎटम, उस योजना का भी उनको लाभ िमलेगा; अनुसूिचत 
जाितयȗ के िलए उǏम पूजंीगत िनिध की जो वȂचर कैिपटल फंड की शुरुआत की गई है, उस वȂचर 
कैिपटल फंड योजना का भी लाभ हमारे जÇमू-कÌमीर के वाÊमीिक समुदाय के बधुंओं को आने 
वाले समय मȂ िमलेगा।  इतनी सारी योजनाओं के लाभ से वे 60 साल से भी ज्यादा लबें समय से 
वंिचत थे।  अगर इसकी शुरुआत पहले की गई होती, तो जÇमू-कÌमीर के हमारे वाÊमीिक 
समुदाय के बधुं आज िवकास की दौड़ मȂ बहुत आगे िनकल गए होते, लेिकन कभी उनके बारे मȂ 
सोचा नहीं गया।   
 अनुसूिचत जाित वगर् के लोगȗ को केवल एक वोट बȅक की राजनीित के रूप मȂ उपयोग 
िकया गया।  हमारे ए.ए. रहीम जी वोट बȅक की राजनीित के िवषय मȂ कह रहे थे।  हम वोट बȅक 
की राजनीित नहीं करते हȅ, हम सामािजक-आिर्थक-शैक्षिणक िवकास की बात करते हȅ, उनके 
सशिƪकरण की बात करते हȅ और उनके सशिƪकरण के िलए ही इतनी सारी योजनाओं की 
शुरुआत देश के Ģधान मंतर्ी, आदरणीय नरेन्दर् मोदी जी के ǎारा की गई।  देश के Ģधान मंतर्ी, 
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नरेन्दर् मोदी जी के ǎारा डा. भीमराव अंबेडकर जी का पचंतीथर् बनाने की पहल की गई,  उनको 
सÇमान देने का काम िकया गया।  मȅ पूछना चाहता हँू िक 60 साल मȂ एक भी तीथर् बनाने का काम 
क्यȗ नहीं िकया गया?  इसके बारे मȂ कभी सोचा नहीं गया िक डा. भीमराव अंबेडकर जी को इस 
रूप मȂ सÇमान देने की पहल की जानी चािहए। इनमȂ से पहला Îथान उनकी जन्मÎथली 'मऊ' है, 
जहा ँपर एक भËय Îमारक बनाने का काम हमारी सरकार ने िकया। दूसरा Îथान लदंन िÎथत 
'िशक्षा भिूम' है। वहा ँपर िजस मकान मȂ रह कर उन्हȗने िशक्षा ĢाÃत की थी, उस मकान को खरीद 
कर राÍटर्ीय Îमारक घोिषत िकया गया।  तीसरा Îथान नागपुर की 'दीक्षा भिूम' है। उस 'दीक्षा भिूम' 
मȂ भी सरकार ने िवÎतारीकरण और आधुिनकीकरण करने का काम िकया। चौथा Îथान िदÊली 
िÎथत 26 अलीपुर रोड है, जहा ँपर डा. भीमराव अÇबेडकर जी रहते थे। बाबा साहेब अÇबेडकर जी 
ने वहा ँिजस मकान मȂ रह कर सिंवधान की कृितयȗ को रचनात्मक Îवरूप देने का काम िकया था, 
वहा ँपर लगभग 100 करोड़ की लागत से भËय 'डा. अÇबेडकर राÍटर्ीय Îमारक' बनाने का काम 
देश के पतंĢधान आदरणीय नरेन्दर् मोदी जी के ǎारा िकया गया। पाचँवा ँÎथान 'चैत्य भिूम' है, 
जहा ँपर डा. भीमराव अÇबेडकर जी का अिन्तम सÎंकार हुआ था। वहा ँपर इंदु िमल के साथ वषș 
से िववाद चल रहा था, लेिकन उस िववाद को सुलझाकर, उस भिूम का अिधगर्हण करके वहा ँपर 
कोई भËय Îमारक बनाने की पहल की जाए, ऐसा कभी नहीं सोचा गया। वहा ँपर 275 करोड़ रुपये 
की लागत से इंदु िमल वाली जगह पर डा. भीमराव अÇबेडकर जी का एक भËय Îमारक बनाया 
गया।  इसके साथ ही साथ 15 जनपथ पर एक भËय 'डा. अÇबेडकर अन्तरराÍटर्ीय केन्दर्' लगभग 
185 करोड़ रुपये की लागत से उनकी याद मȂ बनाया गया।  यह मȅने पचंतीथș के बारे मȂ बात की। 
 महोदय, मेरा मूल िनवास सागर का है। मȅ चार बार वहा ँसे सासंद रहा, अभी मȅ टीकमगढ़ 
से आ रहा हँू। िपछले िदनȗ आदरणीय Ģधान मंतर्ी जी जब सागर गए थे, तब उनके ǎारा वहा ँ100 
करोड़ रुपये की लागत से सतं रिवदास जी का एक भËय मिन्दर बनाने की पहल की गयी।  60 
सालȗ मȂ कभी नहीं सोचा गया िक सतं रिवदास जी को भी सÇमान देने के िलए इसी तरह की कोई 
पहल की जानी चािहए। अभी हमारी बहन सुिमतर्ा बाÊमीक जी ने उÊलेख िकया था।  अयोध्या मȂ 
महिर्ष बाÊमीिक जी के नाम पर एयरपोटर् का नाम रखने का साहस िदखाने की शुरुआत भी देश के 
पतंĢधान आदरणीय नरेन्दर् मोदी जी के ǎारा की गयी।   
 महोदय, 'Ģधान मंतर्ी मुदर्ा योजना' की बात हो, 'Îविनिध' की बात हो, 'वȂचर कैिपटल 
फंड' की बात हो - 235 सÎंथानȗ को 'वȂचर कैिपटल फंड' के माध्यम से, हमारे अनुसूिचत जाित 
वगर् के बन्धुओं को आिर्थक रूप से सशƪ बनाने की पहल आदरणीय Ģधान मंतर्ी जी के ǎारा की 
गयी।  हमारा जो 'राÍटर्ीय सफाई कमर्चारी िवǄ एवं िवकास िनगम' है ...(Ëयवधान)... शुक्ला 
जी, आप सुन लीिजए।  आप मेरी बात सुन लीिजए।  मȅ भी आपकी बात धैयर् से सुन रहा था।   
 महोदय, जो 'राÍटर्ीय सफाई कमर्चारी िवǄ एवं िवकास िनगम' है, उसमȂ कÌमीर के हमारे 
बाÊमीिक समुदाय के बन्धु 'नमÎते योजना' से जुड़ कर मशीन से - जो आपके 60 साल मȂ िसर पर 
कचरा उठाते थे, उससे बाहर िनकल कर अब वे मशीनीकृत सफाई ËयवÎथा के साथ जुड़Ȃगे।  
उनको Ģिशक्षण िदया जाएगा, उनको सिÅसडी दी जाएगी। देश के बाÊमीिक समुदाय के बाकी 
बन्धुओं के समान जÇमू-कÌमीर के भी हमारे बाÊमीिक समुदाय के बन्धु 'नमÎते योजना' के साथ 
जुड़ सकȂ गे।  
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 महोदय, हमारे कुछ बन्धुओं ने कुछ िबन्दु उठाये।  2013-14 मȂ हमारे सामािजक न्याय और 
अिधकािरता मंतर्ालय का जो बजटीय आवंटन था, वह 6,065 करोड़ रुपये का था और यह 
बजटीय आवंटन 2023-24 मȂ 12,847.2 करोड़ रुपये हो गया।  यानी यह 6,782.2 करोड़ की वृिǉ 
को दशार्ता है, जो 2013-14 की तुलना मȂ लगभग 111.82 परसȂट अिधक हुआ है।  इसी तरह से 
अगर हम अनुसूिचत जाित वगर् के िलए योजनाओं की बात करȂ, तो इसके िलए जो बजट 2013-14 
मȂ 4,665 करोड़ रुपये था, वह 2023-24 मȂ बढ़ कर 10,095 करोड़ रुपये हो गया। यह 5,430 
करोड़ रुपये की वृिǉ को दशार्ता है, यानी 2013-14 की तुलना मȂ सामािजक न्याय और 
अिधकािरता मंतर्ालय के ǎारा 146 परसȂट अिधक आवंटन िकया गया।  
 महोदय, इसी तरह से अगर हम अनुसूिचत जाित वगर् के छातर्ȗ के िलए छातर्वृिǄ की 
योजनाओं की बात करȂ, तो 2013-14 मȂ इसके िलए जो बजटीय आवंटन था, वह 2,506 करोड़ 
रुपये था, िजसे बढ़ा कर 7,183 करोड़ रुपये िकया गया। यानी 2023-24 मȂ इसमȂ 183.63 परसȂट 
की वृिǉ हुई। इसी तरह से पोÎट-मिैटर्क और Ģी-मिैटर्क छातर्वृिǄ को डीबीटी के मोड मȂ लाया 
गया।  अब पैसा सीधे छातर् के खाते मȂ जाएगा।  बजटीय आवटंन 1,500 करोड़ रुपये 2013-14 मȂ 
था, इसको बढ़ा कर 6,359.14 करोड़ रुपये 2023-24 मȂ िकया गया। यानी हर के्षतर् मȂ बजटीय 
आवंटन मȂ वृिǉ की गयी। अगर हम 'नेशनल ओवरसीज़ Îकॉलरिशप' की बात करȂ, तो 2013-14 
मȂ यह मातर् 6 करोड़ रुपये थी और 2023-24 मȂ बढ़कर 50 करोड़ रुपये हो गयी। 2013-14 के बाद 
अनुसूिचत जाित के िलए एक 'शीषर् Ǜेणी की िशक्षा' नामक एक नयी योजना जोड़ी गयी।  'शीषर् 
Ǜेणी की िशक्षा' मȂ बजटीय आवंटन 2023-24 मȂ 111 करोड़ िकया गया। यानी, अनुसूिचत जाित के 
कÊयाण, उत्थान और उनके सामािजक, आिर्थक और शैिक्षक सशिƪकरण के िलए जो Ģयास 
िकए गए, उन Ģयासȗ से जÇमू-कÌमीर के 'बाÊमीिक' समुदाय के बधुं, जो अब तक इनसे वंिचत 
थे, आज उनको इन सारी योजनाओं का लाभ िमलेगा। चाहे वह छातर्वृिǄ की बात हो, चाहे उनके 
आिर्थक सशिƪकरण की बात हो, इन सारी योजनाओं का लाभ उनको िमलेगा।  जवाहर सरकार 
जी ने एक बात कही थी िक हमारे जो बधुं ईसाई और इÎलाम धमर् को अपना लेते हȅ, उनको 
अनुसूिचत जाित का दजार् िदए जाने और शासन की योजनाओं का लाभ िदए जाने के बारे मȂ सोचा 
जाए। जहा ं तक शासन की योजनाओं का लाभ देने की बात है, तो कȂ दर् सरकार की सभी 
योजनाओं का लाभ समाज के सभी पातर् Ëयिƪयȗ को िदया जाता है, चाहे वह आवास की बात हो, 
चाहे 'उज्ज्वला योजना' की बात हो, चाहे 'सौभाग्य योजना' की बात हो। उसमȂ कहीं िकसी तरह 
का भेदभाव नहीं िकया जाता है, लेिकन अनुसूिचत जाितयȗ की सूची को िविनिर्दÍट करने सबंधंी 
जो राÍटर्पित के आदेश हȅ, उसमȂ अन्य बातȗ के साथ यह भी कहा गया है िक कोई भी Ëयिƪ, जो 
िहन्दू, िसख या बौǉ धमर् से िभन्न धमर् को अपनाता है, वह अनुसूिचत जाित का सदÎय नहीं माना 
जाएगा। ऐसा इसिलए, क्यȗिक अÎपÌृयता की परंपरा केवल िहन्दू धमर् मȂ ही पाई जाती है, बाकी 
िकसी अन्य समुदाय मȂ नहीं पाई जाती है। इसिलए 6.10.2022 की अिधसूचना के ǎारा उच्चतम 
न्यायालय के सेवािनवृǄ मुख्य न्यायाधीश की अध्यक्षता मȂ जो एक आयोग की िनयुिƪ की गई है, 
वह इस मामले की गहनतम जाचँ करेगा और 2 वषर् के भीतर अपनी िरपोटर् देगा।   
 नीरज डागंी जी ने एक और बात कही थी। उन्हȗने atrocity की बात कही थी। न्यायालय के 
ǎारा जब-जब आरक्षण पर Ģितकूल आदेश हुआ, उस पर हमारी सरकार का पक्ष सदैव इन वगș 
के िहत मȂ रहा है, वह चाहे Ǜǉेय अटल िबहारी वाजपेयी जी की सरकार का समय हो या 
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आदरणीय नरेन्दर् मोदी जी की सरकार का समय हो, सरकार ने अनुसूिचत जाित वगर् के बधुंओं के 
िहतȗ को कहीं अनदेखा नहीं होने िदया।  सिंवधान का 81वा,ँ 82वा ँऔर 85वा ँसशंोधन इसके 
उदाहरण हȅ, िजनके ǎारा पदोन्नित के मामले मȂ आरक्षण के िलए िकसी परीक्षा मȂ अंकȗ मȂ छूट देने 
या मूÊयाकंन के मानकȗ को घटाने के िलए उपबधं करने और पदोन्नित के मामले मȂ अनुसूिचत 
जाित और अनुसूिचत जनजाित के सदÎयȗ को पिरणामी विरÍठता देने सबंधंी Ģावधान िकए गए हȅ।  

नीरज डागंी जी ने manual scavenging की बात कही थी। मȅ उनको बता देना चाहता हँू 
िक manual scavenging की Ģथा पूरी तरह से समाÃत हो चुकी है और सरकार 'नमÎते' Îकीम के 
माध्यम से उनको मशीनीगत ËयवÎथा से जोड़ रही है, वह उनको इसके िलए Ģिशक्षण भी दे रही 
है, सिÅसडी भी दे रही है, तािक देश के अन्य भागȗ के साथ-साथ जÇमू-कÌमीर के हमारे 
'बाÊमीिक' समुदाय के लोगȗ  को भी इस योजना का लाभ िमल सके।...(Ëयवधान)...  

 
Ǜी उपसभापित: कृपया बठै कर न बोलȂ। 
 
डा. वीरȂदर् कुमार: महोदय, अंत मȂ, मȅ यह कहना चाहता हँू िक जÇमू-कÌमीर का 'बाÊमीिक' 
समुदाय, जो वषș से न्याय की आशा के िलए सघंषर् कर रहा था, उनके िहतȗ की रक्षा करने वाला 
यह िबल है और इसका अिधकाशं सदÎयȗ ने समथर्न िकया है, इसिलए मȅ आपसे अनुरोध करता हँू 
िक इसको ध्विनमत से, सवर्सÇमित के साथ पािरत िकया जाए, तािक उनकी वषș की अपेक्षा पूरी 
हो सके। 
 
MR. DEPUTY CHAIRMAN: Now, Shri Arjun Munda to reply to the portion of 
discussion pertaining to the Constitution (Jammu and Kashmir) Scheduled Tribes 
Order (Amendment) Bill, 2024. 
 
Ǜी अजुर्न मंुडा: आदरणीय उपसभापित महोदय, आज आपने सदन मȂ जÇमू-कÌमीर से सबंिंधत 
तीन िवधेयकȗ पर सयुंƪ रूप से चचार् के िलए Îवीकृित दी और काफी माननीय सदÎयȗ ने बहुत 
गंभीरता से इस चचार् मȂ भाग िलया। जÇमू-कÌमीर की लोकल बॉडीज़, बकैवडर् क्लासेज़, शेǹूÊड 
काÎट एवं शेǹूÊड टर्ाइÅस - इन सभी वगș को ध्यान मȂ रखते हुए इन तीनȗ िवधेयकȗ को ĢÎतुत 
िकया गया। हमारे सहयोगी गृह राज्य मंतर्ी, Ǜी िनत्यानन्द राय जी ने हम सबको उन Ģावधानȗ के 
बारे मȂ और सदन मȂ जो िवषय उभर कर आए, उन सबके बारे मȂ बताया। आदरणीय सामािजक 
न्याय और अिधकािरता मंतर्ालय के माननीय मंतर्ी, हमारे विरÍठ साथी, वीरȂदर् कुमार जी ने 
शेǹूÊड काÎट से सबंिंधत िवषय के बारे मȂ बताया। उसी के साथ, हमारा यह जनजातीय 
समुदायȗ का एक िवधेयक है, िजस पर हुई सामूिहक चचार् मȂ काफी सदÎयȗ ने भाग िलया और 
अपने-अपने बहुमूÊय सुझाव िदए, िजसके िलए हम उनके आभारी हȅ। 
 उपसभापित महोदय, ये तीनȗ िवधेयक उस कÌमीर मȂ रहने वाले लोगȗ के िलए हȅ, िजस 
कÌमीर की पÍृठभिूम कÌयप ऋिष से जुड़ी हुई है।  कÌयप ऋिष की तपोभिूम मȂ रहने वाले लोगȗ 
को न्याय िमलने का एक नया Îवर इस िवधेयक के माध्यम से नरेन्दर् भाई मोदी के नेतृत्व मȂ इस 
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समय सदन मȂ चचार् के िलए लाया गया है और वह जनता के िलए समिर्पत हो, यह सुिनिÌचत 
िकया जा रहा है। 
 उपसभापित महोदय, िजस तरीके से अयोध्या की राम जन्मभिूम मȂ रामलला की Ģाण 
ĢितÍठा हुई, उसी तरीके से धारा 370 हटने के बाद जÇमू-कÌमीर के तमाम नागिरकȗ को न्याय 
िमले, यह इन तीनȗ िवधेयकȗ के माध्यम से सुिनिÌचत हो रहा है। ...(Ëयवधान)... 
 
Ǜी जयराम रमेश (कनार्टक): आप िबल पर बोिलए। ...(Ëयवधान)... 
 
Ǜी अजुर्न मंुडा: थोड़ा तो धीरज रिखए!  हमने कब तक धीरज रखा है?  हमने 60 साल आपका 
इंतजार िकया और 75 साल मȂ यहा ँपहँुच गए। ...(Ëयवधान)... 
 
Ǜी उपसभापित: माननीय मंतर्ी जी, चेयर को देखकर बोलȂ। 
 
Ǜी अजुर्न मंुडा: उपसभापित महोदय, आज उन सारे समुदायȗ को सवैंधािनक अिधकारȗ के साथ 
सही तरीके से आगे बढ़ने का मौका िमले, इसके िलए इस िवधेयक का Ģारूप सदन मȂ है।  यह 
सुिनिÌचत कर रहा है िक धारा 370 हटने के बाद यह कानून वहा ँपर लागू हो।  इससे पहले जब 
ससंद मȂ देश के िलए ऐसे कानून बनाए जाते थे, तो जो चचार् कर रहे हȅ, वैसे लोगȗ को Îमरण होगा 
िक तब उसमȂ यह िलखा जाता था िक यह कानून जÇमू-कÌमीर को छोड़कर पूरे देश मȂ लागू 
होगा, लेिकन अब इस देश मȂ जब कानून बन रहा है, तो यह कानून कÌमीर से कन्याकुमारी तक 
लागू होगा।  इस तरह की ËयवÎथा अब इस देश की बन गई है, इसिलए इस देश की जनता अपने 
आपको गौरवािन्वत महसूस करती है।  भारत का वह कÌमीर, भारत के उस अिभन्न िहÎसे को 
लोगȗ ने िजस तरीके से बनाकर रखा था, उस भिूम को माननीय नरेन्दर् भाई मोदी ने धारा 370 और 
अनुच्छेद 35ए से मुƪ करते हुए देश भर के लोगȗ को गौरव हािसल कराया।  आज दुिनया इस बात 
को मान रही है िक भारत इन सारे िवषयȗ को सुिनिÌचत करते हुए समाधान के साथ आगे बढ़ रहा 
है और इसिलए आज ऐसे कानून बनाए जा रहे हȅ, ऐसे िनयम और िवधेयक बनाए जा रहे हȅ।   
 महोदय, अनुसूिचत जनजाित से सबंिंधत िवषय पर मȅ िनिÌचत रूप से यह बात कहँूगा िक 
आज भारत सरकार ने यह सुिनिÌचत िकया है िक वहा ँरहने वाले जो अनुसूिचत जनजाित वगर् के 
गǈी, बकरवाल और गुज्जर समुदाय के लोग हȅ, उनके साथ-साथ इसमȂ यह पूरी आबादी जुड़ 
जाएगी।  साथ ही साथ, उनके एजुकेशन और नौकरी मȂ जो िरज़वȃशन है, उस िरज़वȃशन को 
बरकरार रखते हुए उन्हȂ अितिरƪ िरज़वȃशन के साथ न्याय िदया जाएगा।  िकसी के िरज़वȃशन का 
नुकसान न हो, यह सुिनिÌचत करने का काम इस िवधेयक के माध्यम से िकया जा रहा है। यह 
सुिनिÌचत िकया जा रहा है िक कÌमीर का वह िहÎसा पूणर् रूप से िवकिसत हो, वहा ंके लोगȗ को 
न्याय िमले। यह बात सामने आ चुकी है िक लÇबे अरसे तक वहा ं के लोगȗ को पोिलिटकल 
िरज़वȃशन नहीं िमला। यह िवधेयक पास होने के बाद पोिलिटकल िरज़वȃशन सुिनिÌचत होगा, वहा ं
से जनजाित समाज के िवधायक चुनकर आएंगे, सीट्स िनधार्िरत हȗगी। इसी तरह से जÇमू-
कÌमीर मȂ हमने जो कानून बनाए, वे कानून, खासकर जनजातीय मंतर्ालय के कानून, The 
Forest Rights Act (FRA), 2006 अब जÇमू-कÌमीर मȂ भी लागू हȗगे और वहा ंके Îथानीय लोगȗ 
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को community forest rights िमलȂगे। इसके साथ-साथ individual rights भी िमलȂगे। हमारी 
िजतनी योजनाएं हȅ, उन योजनाओं का लाभ वहा ं के रहने वाले तमाम लोगȗ को िमलेगा। जैसे 
आिर्टकल 275(1) के तहत जो Ģेिज़डȂिशयल बजटीय उपबधं है, उस उपबधं का लाभ अब जÇमू-
कÌमीर के लोगȗ को िमलेगा। आने वाली 12 तारीख को माननीय Ģधान मंतर्ी जी जनजातीय 
िवǏािर्थयȗ के िलए खोले गए एकलËय मॉडल रेिसडȂिशयल ÎकूÊस के िलए 10 हज़ार िनयुिƪ पतर् 
देने वाले हȅ। देश भर के एकलËय मॉडल रेिसडȂिशयल ÎकूÊस मȂ पढ़ाने के िलए िशक्षक िनयुƪ 
िकये जा रहे हȅ। इसी तरह से िविभन्न योजनाओं का लाभ वहा ंकी जनता को कैसे िमले, देश भर 
के जनजातीय समाज को सशƪ बनाने का जहा ंकायर् चल रहा है, वहीं Îवािभमान के साथ यह 
समाज आगे बढ़े, देश का वह समाज जो आज पीछे की तरफ िदखाई देता है, वह अिगर्म पिंƪ मȂ 
आए, इसके िलए लगातार Ģयास हो रहे हȅ और उदाहरण आपके सामने है िक आज हम गवर् से 
कह सकते हȅ िक इस देश की मिहला राÍटर्पित जनजातीय समाज से हȅ। उसी तरह से आदरणीय 
Ģधान मंतर्ी नरेन्दर् मोदी जी के नेतृत्व मȂ देश ने भगवान िबरसा मंुडा के जन्मिदन को गौरव िदवस 
के रूप मȂ मनाने का सकंÊप िलया है। यह सुिनिÌचत करता है िक हम डेवलपमȂट के बारे मȂ रािशयȗ 
का आवंटन िविभन्न के्षतर्ȗ मȂ, देश भर मȂ रहने वाले जनजातीय समाज के िलए, उनके गावȗ के 
िवकास, उनके के्षतर् के िवकास, वहा ंकी आधारभतू सरंचना के िनमार्ण, वहा ं के िवǏािर्थयȗ के 
बहुआयामी Ëयिƪत्व के िनमार्ण के साथ-साथ उनके सावर्भौिमक जीवन पǉित, सÎंकृित, 
परÇपराओं को अच्छे ढंग से िकस तरह से व ेआगे लेकर चलȂ - इसके िलए करते हȅ। िपछले िदनȗ 
सदन मȂ चचार् भी हुई। माननीय Ģधान मंतर्ी जी ने खासतौर से FRA का उÊलेख िकया िक िकस 
तरह से FRA यानी The Forest Rights Act, 2006 का implementation देश भर मȂ उन सभी 
के्षतर्ȗ मȂ कर रहे हȅ, एकलËय मॉडल रेिसडȂिशयल ÎकूÊस के माध्यम से कैसे नामाकंन हो रहा है, 
िजससे िवǏािर्थयȗ की सखं्या मȂ वृिǉ हो रही है। जैसे आंकड़ȗ मȂ बताया गया िक आज जनजातीय 
समाज के बच्चȗ का नामाकंन 65 Ģितशत से अिधक बढ़ा है। यह िपछले 10 वषș के अंदर होने वाले 
पिरवतर्न हम लोगȗ के सामने िदखाई दे रहे हȅ। यह जो िवधेयक है, इसका उǈेÌय है िक जो मन, 
जो सूतर् और जो भाव देश ने Ëयƪ िकया है, उसके तहत Ģधान मंतर्ी जी के आÏवान पर सबका 
साथ, सबका िवकास, सबका िवÌवास और सबका Ģयास के साथ देश आगे बढ़ना चािहए। उस 
िदशा मȂ देश आगे बढ़ रहा है, जÇमू-कÌमीर आज मुƪ वातावरण मȂ है। हमारे िजतेन्दर् जी कÌयप 
गोतर् से हȅ। महोदय, मȅ आपको बताना चाहता हंू िक िजतनी भी totemic आबादी देश की है, उन्हȂ 
यह नहीं पता िक गोतर् को कैसे बताया जाए, क्या कहा जाए। जब पूजा होती है, तो कÌयप गोतर् के 
माध्यम से ही उसकी पूजा कराई जाती है, तो उस कÌयप ऋिष की भिूम कÌमीर मȂ, जनजाित, 
अनुसूिचत जाित, बकैवडर् क्लासेस सभी के िलए न्याय िमले, यह सुिनिÌचत करने का काम हो रहा 
है।  इसिलए मȅ बहुत ज्यादा नहीं कहते हुए इतना ही कहंूगा िक ऐसे िवधेयक को पक्ष-िवपक्ष से 
ऊपर उठकर सवर्सÇमित से पािरत करते हुए यह सुिनिÌचत करना चािहए िक देश का कोई 
िहÎसा, कोई समाज, कोई वगर् पीछे न रहे।  हम सब िमलकर 'सबका साथ, सबका िवकास' को 
सुिनिÌचत करȂ और 21वीं सदी के भारत को िवकिसत भारत के रूप मȂ हम सब िमलकर बनाएं।  
इन्हीं शÅदȗ के साथ मȅ िनवेदन करते हुए इस िवधेयक को पािरत करने का ĢÎताव सदन के समक्ष 
रखते हुए अपनी वाणी को िवराम देता हंू।  आपका बहुत-बहुत धन्यवाद।   
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Ǜी उपसभापित: अजुर्न मंुडा जी, आपका बहुत धन्यवाद।  अब इन तीनȗ िबलȗ पर चचार् के बाद 
और माननीय मंितर्यȗ के जवाब के बाद, I shall first put the motion regarding the Jammu 
and Kashmir Local Bodies Laws (Amendment) Bill, 2024 to vote.  The question is: 

"That the Bill further to amend the Jammu and Kashmir Panchayati Raj Act, 1989 
(IX of 1989), the Jammu and Kashmir Municipal Act, 2000 (XX of 2000) and 
Jammu and Kashmir Municipal Corporation Act, 2000 (XXI of 2000), as passed 
by Lok Sabha, be taken into consideration." 

The motion was adopted. 
 

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of 
the Bill.  

Clauses 2 to 19 were added to the Bill. 
The Preamble, Clause 1, the Enacting Formula and 

the Title were added to the Bill. 
 

Ǜी िनत्यानन्द राय: महोदय, मȅ ĢÎताव करता हंू: 
    िक िवधेयक को पािरत िकया जाए। 

 
The question was put and the motion was adopted. 

 
MR. DEPUTY CHAIRMAN: I shall now put the motion regarding the consideration of 
Constitution (Jammu and Kashmir) Scheduled Castes Order (Amendment) Bill, 2024 
to vote. The question is:  

"That the Bill further to amend the Constitution (Jammu and Kashmir) Scheduled 
Castes Order, 1956, as passed by Lok Sabha, be taken into consideration." 

 
The motion was adopted. 

 
MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of 
the Bill.  

Clause 2 was added to the Bill. 
Clause 1, the Enacting Formula and the Title were added to the Bill. 

 
डा. वीरȂदर् कुमार: महोदय, मȅ ĢÎताव करता हंू: 
        िक िवधेयक को पािरत िकया जाए। 

 
The question was put and the motion was adopted. 
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MR. DEPUTY CHAIRMAN: I shall now put the motion regarding the consideration of 
the Constitution (Jammu and Kashmir) Scheduled Tribes Order (Amendment) Bill, 
2024 to vote. The question is: 

"That the Bill further to amend the Constitution (Jammu and Kashmir) Scheduled 
Tribes Order, 1989, as passed by Lok Sabha, be taken into consideration." 

 
The motion was adopted. 

 
MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of 
the Bill.  

 
Clause 2 was added to the Bill. 

Clause 1, the Enacting Formula and the Title were added to the Bill. 
 

Ǜी अजुर्न मंुडा: महोदय, मȅ ĢÎताव करता हंू: 
     िक िवधेयक को पािरत िकया जाए। 

 
The question was put and the motion was adopted. 

 
MR. DEPUTY CHAIRMAN:  We will now take up the Public Examination (Prevention 
of Unfair Means) Bill, 2024.  Dr. Jitendra Singh to move a motion for consideration of 
the Public Examinations (Prevention of Unfair Means) Bill, 2024.   
 

 The Public Examinations (Prevention of Unfair Means) Bill, 2024 
 
THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; 
THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE; THE MINISTER OF 
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS; THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC 
ENERGY; AND THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. 
JITENDRA SINGH):  Sir, I rise to move:   

"That the Bill to prevent unfair means in the public examinations and to provide 
for matters connected therewith or incidental thereto, as  passed by Lok 
Sabha, be taken into consideration." 
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Ǜी उपसभापित: माननीय मंतर्ी जी, क्या आप इस िबल पर कुछ बोलना चाहते हȅ? Let him 
speak and then we will move the motion.  आप इस िबल के बारे मȂ कुछ बता दीिजए।  
...(Interruptions)... 
 
DR. JITENDRA SINGH:  I will do whatever is the sense of the House, but I think, the 
sense is in favour of expediting it. So, I will speak a few sentences to say that the Bill 
has already been passed in the Lower House.  We had an extensive discussion and it 
received support across the lines regardless of ideological leanings or other 
considerations and now this important Bill has come to the Upper House, which is 
also known to be the House of the Elders. I am sure the Elders will also bless it with 
the same spirit and bless the resolve with the conviction with which this Bill has been 
brought in. This legislation also happens to be the first of its kind in the history of 
Indian Parliament, and maybe, it is the first of its kind also because the founding 
fathers of the Constitution and the Penal Code may not have visualized that there 
would be one day a situation arising like this because this legislation seeks to address 
a very recent phenomenon. It seeks to address an issue which has emerged in very 
recent times and, as you know, the Government headed by the Prime Minister, Shri 
Narendra Modi, has always placed the youth at a very high priority and, therefore, it is 
the responsibility of each one of us. We have huge stake in the youth of the country 
who comprise more than 70 per cent of India's population and, therefore, none of us 
would like the vital youth energy and youth power to be sacrificed at the altar of 
handful of selfish interests. So, this Bill essentially deals with those who tend to 
manipulate the examinations, be those for the selection examination for recruitment of 
Government jobs or be those for the competitive examinations for higher education.  
But, at the outset, I also wish to make it very clear that the bona fide candidate or the 
student or the job aspirant has been kept out of the purview of this Bill. So, let not a 
message go that this is meant to harass a candidate or a bona fide candidate. This is 
only meant to serve as a deterrent against those who tend to cause injustice in the 
competitive processes and for them, as of now, we did not have a specific law in 
place. So, this 'unfair means' law will make up for that deficiency because, as I said, 
it was a recently emerged phenomenon. Time and again we have been facing such 
issues, such reports emanating from almost 15 States and Union Territories of this 
country.  We had three or four such scams successfully happening in Rajasthan in the 
last three years. We had the Police scam, we had the teacher's selection scam.  
Then we had a series of scams from West Bengal. I would get into the details of this 
later on. In order to, therefore, move in that direction, to prevent this happening 
because it is not only playing with the future of our youth but, as I said, these are 
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youth who are going to be the architects of the New India in the next 20 years and 
who are also going to shape the face and destiny of India in 2047. So, there have 
been occasions when this has not only led to loss of valuable merit, but it has also 
caused huge amount of disillusionment, frustration, disenchantment among the 
young students and their parents.  In the Lower House, I felt tempted to quote one of 
the suicide notes of a small child of Class 12 who passed away in very tragic 
circumstances only about a few days back. She left a note, ‘Mummy, Papa, please 
forgive me. I cannot do it.  I am the worst daughter.’ And, I am sure, none of us 
would ever wish that any of our children would have to face such a fate or go through 
that.   
 So, I think, this Bill, in a single sentence, is dedicated to the youth of this 
country, to the students of the country and to the young job aspirants of this country 
whom we hail as the builders of India, that is, to rise to the pedestal in the next two 
decades. Thank you, Mr. Deputy Chairman, Sir. 
 

The question was proposed. 
 

 Ǜी उपसभापित:  धन्यवाद। Motion moved. 
अब माननीय सदÎय इस पर चचार् करȂगे। माननीय सदÎयण, मȅ आपको बताना चाहता हंू 

िक पहला नाम डा. अमी यािज्ञक का है, पर उनकी जगह मȅ Ǜी िदिग्वजय िंसह को बुला रहा हंू।  
 

Ǜी िदिग्वजय िंसह (मध्य Ģदेश): माननीय उपसभापित महोदय, मȅ लोक परीक्षा (अनुिचत साधन 
िनवारण) िवधेयक, 2024 का मूल रूप से समथर्न करता हंू, क्यȗिक िपछले कुछ वषș मȂ जो 
परीक्षाएं िनÍपक्ष होनी चािहए थीं, वे एक बहुत बड़ा Ëयवसाय बन गई हȅ। पेपर लीक, ऑनलाइन 
एग्ज़ािमनेशन के अंतगर्त छेड़छाड़ और यहा ँ तक िक जो ऑनलाइन एग्ज़ािमनेशन होता है, 
िरज़Êट आने के बाद कौन-सा पेपर आसान था, उसमȂ नंबर बढ़ा िदये जाते हȅ और जो किठन था 
उसमȂ नंबर कम कर िदए जाते हȅ। महोदय, इसको normalization कहते हȅ। यह बहुत बड़े 
ĥÍटाचार का माध्यम बन गया है और मȅ यहा ँपर इसका उÊलेख करना चाहता हंू।  

माननीय उपसभापित जी, िशक्षा  Concurrent Subject है, लेिकन राज्यȗ मȂ जो परीक्षाए ं
हुई हȅ, जो िरकर्ूटमȂट्स हुए हȅ, उसका सबसे बड़ा घोटाला मध्य Ģदेश मȂ Ëयापम मȂ हुआ है।  इसके 
साथ ही आज तक एक अजीब बात भी हुई िक िजन्हȗने पैसा देकर बच्चȗ की भतीर् कराई, उनको 
तो जेल भेज िदया गया, लेिकन िजन लोगȗ ने अवैधािनक रूप से पैसा लेकर भतीर् की, वे आज भी 
खुले घूम रहे हȅ, आज भी जेल से बाहर हȅ। इसमȂ मूल रूप से ĥÍटाचार के िखलाफ कारर्वाई होनी 
चािहए और हम इसके पक्ष मȂ हȅ। महोदय, मोदी जी कहते थे िक न खाऊंगा, न खाने दंूगा,  * मȅ 
आपका ज्यादा समय नहीं लूगंा, मȅ आपसे अनुरोध करना चाहता हंू िक सबसे पहली बात तो यह है 

                                                            
* Expunged as ordered by the Chair. 
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िक यह एक Concurrent Subject है, इसिलए कȂ दर् सरकार को यह अिधकार है िक राज्यȗ के 
बीच जो एग्ज़ािमनेशन्स होते हȅ, उनको इसमȂ िलया जाए। इस शैǹूल मȂ िदया गया है िक such 
other authority as may be notified by the Central Government. 

 
[THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO) in the Chair.] 
 
मȅ  माननीय मंतर्ी जी से अनुरोध करंूगा िक चूंिक यह  Concurrent Subject है, इसिलए 

राज्यȗ मȂ भी यिद इस Ģकार की कोई मागं आती है, तो उसमȂ इसको शािमल िकया जाए। माननीय 
उपसभाध्यक्ष महोदय, दूसरी बात यह है िक ऑनलाइन एग्ज़ािमनेशन के कारण हमारे पास लाखȗ 
की सखं्या मȂ इतने कंÃयटूसर् वगैरह नहीं हȅ, िजसकी वजह से एक िदन, एक क्वेÌचन पेपर का 
एग्ज़ािमनेशन नहीं हो पाता है, इसिलए अलग-अलग िदनȗ पर, अलग-अलग क्वेÌचन्स के आधार 
पर परीक्षा होती है। उन्हȗने उसमȂ ही normalization का यह Ģॉसेस शािमल कर िदया है, इसिलए 
ऑनलाइन परीक्षा ĥÍटाचार का एक बहुत बड़ा कारण बन गई है, उसका एक माध्यम बन गई है। 
इसमȂ ऐसी कंपनीज़ शािमल हो गई हȅ, जो Åलैक िलिÎटड होने के बाद भी दूसरे Ģातंȗ मȂ जाकर 
अपने ठेके ले लेती हȅ। इसका खुले आम Ëयवसाय हो रहा है। मȅ माननीय मंतर्ी जी से अनुरोध करना 
चाहता हंू िक िजतनी परीक्षाएं हȗ, उसमȂ ऑनलाइन परीक्षाए ंबदं करȂ और ये परीक्षाएं ऑफलाइन 
होनी चािहए। यह एग्ज़ािमनेशन ऑÅजेिक्टव पेपर पर आधािरत हो और वहीं पर जाचँ करके उसके 
नतीजे भी घोिषत कर देने चािहए। मȅ एक और अनुरोध करना चाहता हँू। मेरे कुछ अमȂडमȂट्स भी 
हȅ। हालािंक आज ही हमȂ यह िबल िमला और आज ही अमȂडमȂट के िलए टेबल ऑिफस कह रहा है 
िक आपका Îवीकार नहीं कर रहे हȅ, जबिक मȅने टाइम पर दे िदया था। क्लॉज़ 1(2), पेज नंबर 1-
2 - मेरा यह अमȂडमȂट है िक इसका दायरा कȂ दर्, राज्यȗ तथा कȂ दर्शािसत Ģदेशȗ के आयोगȗ, भतीर् 
सÎंथानȗ तक होगा। यह मेरा अमȂडमȂट नंबर वन है। दूसरा अमȂडमȂट क्लॉज़ 10(2) पेज नं 6 की 
चौथी लाइन के सबंधं मȂ है। वह कंपनी, जो इसमȂ दोषी पाई जाती है, उसके िलए इन्हȗने कह िदया 
है िक उसे चार वषș के िलए अयोग्य कर िदया जाएगा। जो कंपनी आरोपी हो चुकी है, उसे चार 
वषș के िलए ही क्यȗ, बिÊक आजीवन Ģितबिंधत कर देना चािहए। तीसरा अमȂडमȂट - इसमȂ इसका 
नाम परीक्षा Ģािधकरण रखा गया है, लेिकन आयोग भी होते हȅ, बोडर् भी होते हȅ, इसिलए माननीय 
मंतर्ी जी से मेरा िनवेदन है िक इसमȂ परीक्षा Ģािधकरण शÅद के बाद, आयोग और चयन बोडर् शÅद 
को भी जोड़ा जाना चािहए। मेरा आिखरी अमȂडमȂट क्लॉज़ 11, पेज 6 के सबंधं मȂ है। इसमȂ सब-
क्लॉज़ 11(3) जोड़ा जाए, िजसमȂ उÊलेख हो िक परीक्षा मȂ घोटाला िसǉ होने पर परीक्षा को 
तत्काल िनरÎत िकया जाए, इसके साथ-साथ, दोिषयȗ को भी दंिडत िकया जाए और तत्काल 
रूप से उसकी परीक्षा ली जाए। उदाहरण के िलए, मध्य Ģदेश मȂ पिÅलक सिर्वस कमीशन की 
2018-19 की परीक्षा हुई थी और वह िववािदत हो गई, क्यȗिक  पेपर आउट हो गया था। उसमȂ 
आज तक कोई िनणर्य नहीं हो पाया है, इसिलए मेरा अनुरोध यह है िक इसमȂ भी समय-सीमा तय 
की जानी चािहए।  

महोदय, मȅ अंत मȂ आपसे यही अनुरोध करँूगा िक चूिँक यह concurrent सÅजैक्ट है, 
इसिलए अगर राज्यȗ की मागँ आती है, तो या तो व ेखुद इस Ģकार का कानून अपने राज्य मȂ लाएं 
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या चूिँक आपको अथॉिरटी दी जा सकती है, तो इस कानून को लागू करने के िलए भी आपको 
ऑथराइज़ िकया जाए। यह क्लॉज़ भी शािमल की जाए।        

                             
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): I am happy to be in the 
Chair on a day when former Prime Minister, Shri P.V. Narasimha Rao, an illustrious 
and outstanding statesman and a Telugu Bidda, has been named for Bharat Ratna. I 
would like to thank Hon.  Prime Minister for naming him for Bharat Ratna. The second 
speaker is Shri Prakash Javadekar. ...(Interruptions)... Yes; yes. There are two 
other illustrious sons of the soil, Shri Charan Singh and Dr. M.S. Swaminathan, who 
have also been named for Bharat Ratna.   
 
Ǜी Ģकाश जावडेकर (महाराÍटर्): सर, ये जो परीक्षाए ंĥÍट होने लगीं और पेपर लीकेज से लेकर 
कॉपी तक, सब Ģकार शुरू हो गए, यह केवल सरकारी भतीर् परीक्षा मȂ नहीं होता है, बिÊक पहले 
Îकूल मȂ, िफर कॉलेज मȂ, िफर ऊपर, इसका यह एक कर्म है। आपने देखा होगा िक कुछ साल 
पहले जब िबहार मȂ एक Îकूल मȂ िविजलȂस टीम पहंुची, तो पैरȂट्स तीसरे माले तक सीिढ़या ँ
लगाकर, ऊपर जाकर गाइड बुक्स दे रहे थे,  यह सबने देखा।  
 
5.00 P.M.       
 
अभी 12वीं फेल मूवी आई है। यह जीवन पर एक्चुअल Îटोरी है, वे आईआरएस अिधकारी बने, जो 
अभी डीजी हȅ, वे 12वीं फेल हो गए, क्यȗिक वहा ंपूरा कॉपी का ही राज था और सारे फेल हो रहे 
थे।  वहा ंवैसे ही पास होते थे। इस तरह से यह Îकूल मȂ पहले शुरू होता है। मȅ िदनेश शमार् जी का 
अिभनंदन करंूगा, जब मȅ िशक्षा िवभाग मंतर्ी था, तब वे उǄर Ģदेश के उप मुख्य मंतर्ी और िशक्षा 
मंतर्ी थे। उन्हȗने जो काम िकया है, उसको सभी लोगȗ को समझना चािहए, क्यȗिक उन्हȗने कॉपी 
पूरी तरह से खत्म की। इस लॉ मȂ बहुत सारे Ģोिवज़न्स उस लॉ के ही हȅ, जो उनके ǎारा बनाया 
गया था।  िदनेश शमार् जी ने ऐसे कड़ाई से उस पर अमल िकया िक कॉपी करने वाले सारे बच्चे डर 
गए और परीक्षा मȂ आवेदन 60 लाख आए, लेिकन 49 लाख बच्चे ही बठेै। बाद मȂ सबको पता चला 
िक अध्ययन करके ही पास हो सकते हȅ और इसिलए सखं्या धीरे-धीरे बढ़ी। मȅ एक छोटा उदाहरण 
देता हंू। मȅ 24 साल की उĦ मȂ सीनेट मेÇबर बना था। महाराÍटर् मȂ पुणे यिूनविर्सटी के एिरया मȂ 
हमारा एक notorious centre था - नंदुरबार। वहा ंखुले आम leakage or copy होती थी। मȅ छातर् 
जैसा ही िदखता था। मȅने यिूनविर्सटी वाइस चाÎंलर से बात करके अपना एक admit card िलया 
िक ये पूना के छातर् हȅ, लेिकन वे फैिमली के िकसी काम से आए हȅ, तो उनको नंदुरबार मȂ 
एग्ज़ािमनेशन सȂटर मȂ बठैने दो। मȅ छातर् बनकर गया, अंदर बठैा और पेपर िदया। मȅने देखा िक 
वहा ंिकतनी कॉपी हो रही है। हमने सबको पकड़ा और पूरा भाडंा फूट गया। जो इन्वेिÎटगेिंटग टीम 
जाती थी, जो inspection team जाती थी, उनको पहले ही खबर िमल जाती थी और सब लोग 
अपना सामान बाहर फȂ क देते थे। उस समय टेक्नोलॉजी नहीं थी, तो कागज ही होता था, वे उसे 
फȂ क देते थे, लेिकन अब टेक्नॉलोजी आई है, तो इसके बहुत तरीके हो गए हȅ िक वे कहा-ंकहा ं
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छुपाते हȅ, कैसे कान मȂ छोटा सा माइक लगाकर उǄर सुनते हȅ और बाहर गȅग्स बैठते हȅ, िजनको 
क्वेÌचन पेपर िमलते ही वे तुरंत जवाब भेजना शुरू करते हȅ। टेक्नोलॉजी से लोग इन चीज़ȗ को 
कहा-ंकहा ंछुपाते हȅ और कैसे सुनाई देगा, इसकी ËयवÎथा करते हȅ, िफर वैसा वे िलखते हȅ।  पेन 
मȂ भी बहुत सारी जगहȗ पर गड़बड़ी होती है। इससे क्या हुआ - जो राज्य की सेवाओं की भतीर् 
परीक्षा होती है- राजÎथान मȂ वह परीक्षा 8-10 साल मȂ 19 बार कȅ िसल हो गई,  िफर परीक्षा ही नहीं 
होती है। इसमȂ इतने तरीके अपनाए जाते हȅ िक जो गड़बड़ी करने वाले हȅ, उनको इसमȂ वरीयता 
िमलती है।   

मȅ िपछले चार महीने तेलगंाना चुनाव मȂ था। वहा ं Telangana State Public Service 
Commission  की 10 साल मȂ एक भी परीक्षा नहीं हो पाई। वहा ं12 बार पेपर लीक हो गए और वह 
परीक्षा खत्म हो गई। परीक्षा नहीं होने से छातर्ȗ और युवाओं की एक पीढ़ी का नुकसान हो गया।  
ऐसा अनेक राज्यȗ मȂ हो रहा है। यह समझने के बाद मोदी सरकार ने एक िनणर्य िलया। मोदी जी 
का आगर्ह था िक परीक्षा शुǉता से हो और इसिलए हमने National Testing Authority (NTA) 
की Îथापना की। जैसे आईआईटी मȂ जेईई को आईआईटी का ही एक बोडर् conduct करता है, 
उसमȂ कभी कोई गड़बड़ी की खबर नहीं आई, उसी तरह से NTA मȂ भी सुचारू रूप से सारी 
यंतर्णा तैयार की गई और इसके कारण उसमȂ नीट परीक्षा भी होने लगी, बाकी परीक्षाएं भी होने 
लगीं, तो उसमȂ कॉपी करना समाÃत हो गया। यह नोएडा मȂ है। मȅ सभी सासंदȗ से कहँूगा िक आप 
वहा ँजाकर देिखए, एनटीए का जो कंटर्ोल रूम है, वह बहुत बड़ा है। वहा ँआपको डायरेक्ट 
िदखता है िक सभी केन्दर्ȗ पर क्या चल रहा है। इलेक्टर्ॉिनक गैजेट्स के साथ छेड़छाड़ नहीं कर 
सकते, इस तरह के Ģोिवजंस िकए गए हȅ। लेिकन मȅने अभी देखा िक िपछले साल एनटीए की 
परीक्षा मȂ भी कुछ लोगȗ ने गड़बड़ करने का Ģयास िकया। इसिलए यह चोर-िसपाही का खेल होता 
है। िसपाही एक यंतर् तैयार करेगा, तो चोर और आगे का काम करते हȅ। इसिलए इसके ऊपर काम 
करना पड़ेगा, लेिकन एक ऑथȂिटकेट परीक्षा हो। पहले एनईईटी अलग होती थी, इसिलए 
एनईईटी करȂ या न करȂ, मंतर्ालय मȂ यह तय नहीं हो रहा था। लेिकन जैसे ही एनटीए का केर्िडट 
Îथािपत हुआ, तो उसने तुरंत एनईईटी की परीक्षा भी शुरू की। इस तरह से सभी परीक्षाएँ होने 
लगीं। यह एक बहुत महत्वपूणर् बात है। वही एनटीए यहा ँआ रही है।   
 यह नया िबल इसिलए महत्वपूणर् है िक जो अध्ययन करने वाला ÎटूडȂट है, मेिरट वाला 
ÎटूडȂट है, उसकी मेिरट का कोई मतलब ही नहीं रहता, क्यȗिक सबको सभी माक्सर् िमलȂगे, तो 
कोई मतलब नहीं रहेगा। िफर वे कहȂगे िक हम अध्ययन क्यȗ करȂ, मेहनत क्यȗ करȂ। वह समाज 
Ģगित नहीं कर सकता, जो मेिरट की पूजा नहीं करता। छातर्ȗ को मेहनत करने की सीख समाज 
को Îकूल से ही देनी चािहए। िबना मेहनत के सफलता नहीं िमलती, यह समझाने की जरूरत है।  
इसिलए यह जो िबल आया है, यह  टेिक्नकली केवल एग्जािमनेशन के बारे मȂ नहीं है। सभी राज्यȗ 
मȂ पेपसर् लीक हो रहे हȅ, लोग िगरÄतार हो रहे हȅ, पैसे ले रहे हȅ। इसमȂ एक बहुत 
इंिÎटǷूशनलाइज्ड करÃशन हो गया है। जैसा िदिग्वजय िंसह जी ने कहा, ऑनलाइन 
एग्जािमनेशन लेने वाली कई खास कंपिनया ँतैयार हो गईं। िजन कंपिनयȗ का एनएसई पर शेयर 
चलता है, वे इसमȂ नहीं हȅ, बिÊक िजनका कुछ नहीं चलता है, उनकी सरकार मȂ चल रही है।  
उसके कारण ऐसी कंपिनया ँआईं, िजन्हȗने परीक्षा का कबाड़ा कर िदया। इसिलए मेरा मानना है 
िक यह िबल बहुत महत्वपूणर् है। मोदी जी का हमेशा आगर्ह रहा है िक अच्छी िशक्षा िमले, अच्छे 
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नागिरक बनȂ। हमने जब िशक्षा नीित बनाई, तब भी उनका मागर्दशर्न यही था िक लिनȊग 
आउटकÇस क्या हȅ। तब उनका यही मागर्दशर्न आया िक बच्चा अपने-अपने िवषय पढ़ेगा, वह ठीक 
है, लेिकन पढ़ने के बाद वह एक अच्छा इंसान भी बने, उसके िलए महत्व होना चािहए। इसकी 
Ģाथिमक िशक्षा यह है िक मȅ कभी भी पेपर लीक नहीं करँूगा। 
 अंत मȂ मȅ अपना एक उदाहरण बताता हँू। यह िनजी है, लेिकन महत्वपूणर् है। मेरी मा ँ
Ģाथिमक Îकूल टीचर थीं। चौथी कक्षा मȂ वे मेरी टीचर थीं, लेिकन वे घर मȂ मा ँथीं और वहा ँटीचर 
थीं। मȅने पेपर िदया, बाद मȂ उन्हȗने असेसमȂट करके मुझे पेपर नहीं िदखाया िक िकतने माक्सर् 
िमले। उन्हȗने घर मȂ असेसमȂट िकया, लेिकन मुझे िदखाया नहीं। जब मȅ Îकूल गया, मुझे पेपर 
िदया गया, तो मȅने देखा िक मेरे दो माक्सर् कम थे। मȅने मा ँसे झगड़ा िकया िक यह क्या है, मुझे 
आपने दो माक्सर् कम िदए। वे  बोलीं िक हा,ँ िदए। मȅने पूछा िक क्यȗ, तो वे बोलीं, क्यȗिक कोई यह 
न कहे िक मेरा बेटा है, इसिलए उसको दो माक्सर् ज्यादा िदए। यह जीवन का मूÊय होता है। अगर 
हमȂ समाज मȂ इसे Îथािपत करना है, तो इस तरह से परीक्षाओं की शुǉता बहुत महत्वपूणर् है। यह 
बहुत अच्छा िबल है और मȅ इसका बहुत जोर से Îवागत करता हँू। धन्यवाद। 
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Thank you. Thank you, 
Prakashji. The next speaker is, Shri Abir Ranjan Biswas. Three minutes only.  
 
SHRI ABIR RANJAN BISWAS (West Bengal): Six minutes, Sir; it is a two-hour Bill.  
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Three minutes. Please.   
 
SHRI ABIR RANJAN BISWAS: We have only one speaker. It is two-hour Bill, ना? 
 
उपसभाध्यक्ष (Ǜी जी.वी.एल. नरिंसहा राव): आपके एक और Îपीकर भी हȅ। 
 
SHRI ABIR RANJAN BISWAS: No; it is only one speaker.  
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Okay. You will take his 
time also?  
 
SHRI ABIR RANJAN BISWAS: Yes, it is only one speaker.  
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Then it is okay. Total six 
minutes for the Trinamool Congress.  
 
SHRI ABIR RANJAN BISWAS: Sir, I rise to stand in support of the Public 
Examinations (Prevention of Unfair Means) Bill, 2024.  As we know, the Bill seeks to 
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curb paper leaks and malpractices in recruitment examinations and entrance tests 
such as NEET and JEE. It is good that besides UPSC, SSC, Railways Recruitment 
exams, Banking and Government Departmental exams, this Bill covers all online 
exams conducted by the NTA, that is, the National Testing Agency.   

Sir, we are all against unfair means because this is something which, 
essentially, harms the future of the youth of the country.  The problem of using unfair 
means has nowadays become endemic. This is a very serious problem and we do not 
want to politicise such an issue. It is a very appropriate and timely Bill and we all 
should be on board on this. Sir, all of us, cutting across party lines, have come 
together and we wish to eradicate this malice. 
 Sir, I would like to highlight how Bengal has been harnessing technology to 
work towards eradicating such malpractices. Recently, during a Class X Board-level 
examination, all the question papers were marked with small QR codes besides each 
question. What happened in the process was, the moment a picture was taken and 
circulated, the particular question centre was known and soon, within one hour, we 
were able to apprehend two culprits. The whole process, which could have blown out 
of proportion, could be brought under control. So, Sir, this is one positive example 
from my State and I believe all of us should use the good practices from all the States 
for a better future. I am sure many other States and the Union Government will also 
use technology in innovative ways to eliminate such malpractices. 
 Sir, I would like to say that we stand in support of the Bill, but just passing the 
Bill and having a new law in place will not solve the problem.  The real challenge lies in 
its implementation. We have often seen how even officers are complicit in the whole 
affair.  We have to change the whole ecosystem and the way of our thinking because 
the magnitude of this problem is large. A recent report studying documented 
instances of 41 leaks over the last five years across 15 States revealed that these leaks 
affected the future of around 1.5 crore aspirants. These range from Teacher Eligibility 
Tests in Rajasthan and Uttar Pradesh, the Police recruitment examinations in Assam, 
Karnataka, Jammu and Kashmir, a Forest Recruitment Examination in Uttarakhand 
and Engineering Recruitment Examinations in Telangana, Arunachal Pradesh and 
Jammu and Kashmir. Sir, I am not blaming any State. I don't intent to blame anyone, 
but I am sure every State Government is doing what is best at their disposal to tackle 
this problem. Sir, what the aspirants go through when something like this happens is, 
just as the previous speaker, Shri Prakash Javadekar was referring, years and years 
of their hard work is wasted. It is tragic that some students even commit suicide. That 
is most deplorable.  All of this is happening at a time when the country is already 
witnessing an unprecedented job crisis.   
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Sir, in the recently concluded quarter of October to December, 2023, 
joblessness among youth in the age group of 22 to 24 has grown to 45 per cent, 
which means that two out of five Graduates under the age of 25 are unemployed. On 
the other hand, there are a lot of vacancies in Government departments. So, the 
priorities need to be sorted first. We all remember who promised two crore jobs every 
year. So, Sir, while we welcome this Bill, we must address the more serious problem 
of joblessness in this country. Thank you, Sir.     

                                                               
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Thank you, Biswasji, for 
completing within time.  Thiru P. Wilson; five minutes. 
 
SHRI P. WILSON (Tamil Nadu): Sir, the Public Examinations (Prevention of Unfair 
Means) Bill, 2024, seeks to curb unfair means and malpractices such as leakage of 
question papers, organised malpractices, etc., committed during the recruitment 
examination and entrance examination. The question also arises: Why should there 
be an entrance examination for professional courses when already students are 
qualified through Board examination? I can understand competitive examinations can 
be conducted for recruitment. There is no need for holding entrance examination so 
far as the professional courses are concerned. I would like to quote Dr. Ambedkar 
what he said. I quote, "Examination is something quite different from education.  But 
in the name of raising the standard of education, they are making the examination so 
impossible and so severe that the backward communities, which don't have chance 
of entering the university, are absolutely kept out." Sir, this Bill equally applies to the 
NEET Examination conducted by the National Testing Agency. The question is: Is 
there any need for such an entrance examination called NEET? NEET's introduction 
has brought Dr. Ambedkar's fear into the life. Under the garb of raising the quality of 
education, they made it impossible, if not close to impossible, for the students 
belonging to the Scheduled Castes, Scheduled Tribes and OBCs undertaking medical 
education. The medical education for these people is not only inaccessible but an 
unfulfillable fantasy. NEET has become a booming business for coaching centres 
which capitalise upon the students' dreaming to become doctors which only affluent 
people can afford. In India, NEET coaching centres are generating income of around 
Rs.5,000 crore annually which shows that coaching centres are an industry by itself.  
This has forced some of the students to take extreme steps such as resorting to 
malpractices. Some students commit suicide out of frustration and realisation that 
their dream of becoming a doctor will never be achieved. Till now, in the State of 
Tamil Nadu, NEET has taken the lives of 16 students by shattering their dreams.  
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Instances of malpractices in NEET such as impersonation, aiding other candidates, 
directly or indirectly, and attempting to communicate with others have become 
increasingly common. Why can't the Union Government allow the States to opt out of 
the NEET when the students have already qualified by undertaking Board 
examination? I would like to bring to your notice that Tamil Nadu Legislative Assembly 
has passed the NEET Exemption Bill and the Bill was reserved for the assent of the 
Hon.  President in February, 2022.  But, till now, the fate of the Bill is not known. I 
raised a parliamentary Question No.405, dated 6th February, 2024.  I asked: What is 
the status of the NEET Exemption Bill? To my shock, there is no response at all given 
by the Hon.  Minister. Such an evasive answer or no answer is in violation of Rule 12 
of the Procedure and Conduct of Business in Rajya Sabha, where it is clearly stated 
that an answer should be specific and complete. When Ministers cannot give answers 
to Member of Parliament's Question, how do you expect students to answer the 
questions? I have also introduced the NEET Exemption Bill as Private Members' Bill.  
Coming back to the Bill under discussion, malpractices should be prevented at any 
cost.   
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Please conclude. 
 
SHRI P. WILSON: There are certain provisions which need clarification and re-
consideration. I run through them. Clause 3 qualifies something as 'unfair means' only 
when it is committed for a monetary or wrongful gain.  So, only when an offence is 
committed for the purpose of... 
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Mr. Wilson, you have to 
conclude.   
 
SHRI P. WILSON: Sir, I will take only two minutes.  
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Please conclude.  
 
SHRI P. WILSON: Sir, I have time. 
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): I think, your time is over.   
 
SHRI P. WILSON: Sir, it is a very important Bill. It affects the students across the 
country.  
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THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): But we have many 
speakers.  So, please conclude.   
 
SHRI P. WILSON: Clause 3 qualifies something as 'unfair means' only when it is 
committed for a monetary or wrongful gain. I would suggest that the words 'monetary 
or wrongful gain' should be removed, and if any undue advantage is being caused by 
exercise of their powers, then Clause 3 should be attracted.  
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Please conclude.   
 
SHRI P. WILSON: So far as Clause 4 is concerned, the language employed is very 
vague. The word 'facilitate indulgence' is also very vague. They should have utilised 
some word, like 'commission of any such unfair means'. The draftsman, probably, 
would have slept here. The word 'employed' here is not appropriate. Likewise, 
Clause 10(2)... 
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Thank you very much.  
You have already overshot your time.  
 
SHRI P. WILSON: Sir, this is very important. There are only a few speakers.  
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): There are many speakers.  
 
SHRI P. WILSON: Yes, Sir, I will finish. Don't worry. They are bringing 'service 
providers' under Clause 10(2). Whoever commits offences under Clause 10(1), even 
the service providers, under Clause 10(2), will be equally liable to be punished. That 
is unnecessary because if you want to punish a person who is indulging in unfair 
means, you can punish him and not all the service providers.   
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Mr. Wilson, I think, I will 
have to move on the next speaker.    
 
SHRI P. WILSON: I will finish.  
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Please stop here.  
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SHRI P. WILSON: Regarding Clause 12, the power of the Central Government is not 
there to refer the matter to a Central investigating agency.   
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): I will move on to the next 
speaker.   
 
SHRI P. WILSON: One minute, Sir. I will finish.   
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): No; I think, you have 
overshot your time by two minutes.   
 
SHRI P. WILSON: The power is only vested with the State. The subject 'law and 
order' belongs to the State List. Therefore, they cannot say that they will refer it to the 
Central agencies.  
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Thank you. Now, the next 
speaker - Shri Sandeep Kumar Pathak.   
 
SHRI P. WILSON: Just give me one minute. I will finish. 
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): I think, we are already 
pushing to 6 o'clock.  So, we cannot really give more time. So, please conclude.   
 
SHRI P. WILSON: The power under Clause 12 encroaches upon the States' power. It 
is illegal and void. Therefore, I would say that the Hon.  Minister should see that this 
Bill, except for this clause, as I have suggested other amendments, should be 
amended and suitably introduced before this august House.   
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Thank you. Now, Shri 
Sandeep Kumar Pathak. You have five minutes. Please confine to the time limit.  
   
Ǜी संदीप कुमार पाठक (पजंाब): वाइस चेयरमनै सर, लाखȗ िवǏािर्थयȗ और परीक्षािर्थयȗ के 
सघंषर् की आवाज़ बनने का मुझे सौभाग्य िमला है, इसके िलए मȅ इस सदन और अपनी पाटीर् का 
बहुत-बहुत आभारी हँू। 
 सर, जैसे पूत के पावँ पालने मȂ ही पता चल जाते हȅ, 10 साल की शुरुआत मȂ ही पता चल 
जाता है, सरकार को इस पर काम शुरू कर लेना चािहए था। 10 साल हो गए, आज इस कायर्काल 
के अंितम सेशन के अंितम िदन इतने महत्वपूणर् िबल पर चचार् कर रहे हȅ, इसी से पता चलता है िक 
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सरकार की इस पर नीयत क्या है। सर, मȅ दो िमनट मȂ यह बताना चाहँूगा िक िपछले सात सालȗ मȂ 
70 पेपसर् लीक हुए हȅ। ये 70 पेपर लीक्स िरपोटȃड हȅ, अनिगनत तो िबना िरपोटȃड ही चले जाते हȅ। 
इसमȂ लगभग डेढ़ करोड़ से दो करोड़ बच्चȗ के भिवÍय को बेचा गया, उस पर धंधा िकया गया।   
 ऑनरेबल सर, मȅ आपके माध्यम से बता दँू िक यह कोई सामान्य िबल नहीं है। मȅ यह 
सबको ÎपÍट कर दँू िक यह पेपर लीक कोई टेिक्नकल िमÎटेक नहीं है, बिÊक यह बड़ा नेक्सस 
है, मािफया है। इसमȂ पोिलिटिशयंस भी हȅ, इसमȂ बड़े-बड़े िबज़नेसमेन भी हȅ और इसमȂ बहुत सारे 
ऐसे लोग हȅ, जो इसको धंधा बना रहे हȅ। सर, सबसे पहले इसे टेिक्नकल िमÎटेक न समझा जाए, 
बिÊक यह एक धंधा, एक मािफया है। * इसमȂ ऐसा हुआ िक जो बच्चे भƪुभोगी थे, उन पर केस 
चलाया गया और िजन्हȗने पेपर लीक िकया था, उन पर कोई केस नहीं हुआ। ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Sandeepji, please do not 
make allegation, or, you have to authenticate it.  
 
SHRI SANDEEP KUMAR PATHAK: Yes, Sir. I am coming to this point. This is very 
important for the country.  *10 बच्चȗ की मेिरट िलÎट िनकली, उसमȂ से 7 बच्चे एक ही सȂटर 
से सफल हुए।  *...(Ëयवधान)...  
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Sandeep ji, by the end of 
the day today, please substantiate and authenticate the allegations you are making.   
 
Ǜी संदीप कुमार पाठक: सर, *सर, मȅ आपके सामने इसके तथ्य रखता हंू।  
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Mr. Pathak, you have to 
authenticate the allegations you are making by the end of the day; otherwise, they will 
have to be expunged from the record.   
 
SHRI SANDEEP KUMAR PATHAK: Sir, I will authenticate everything. सर, िपछले 10 
सालȗ मȂ... ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): When you make such 
allegations, it has to be based on irrefutable evidence.    
 
Ǜी संदीप कुमार पाठक: सर, िपछले 10 सालȗ मȂ 24 पेपसर् लीक हुए।...(Ëयवधान)... 
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THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Please authenticate by the 
end of the day today; otherwise, it will be expunged from the records.  
...(Interruptions)...   
 
Ǜी संदीप कुमार पाठक: सर, यह पिÅलक डोमेन मȂ है। 24 papers लीक हुए।  ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): It will then have to be 
expunged from the records. 
 
Ǜी संदीप कुमार पाठक: सर, वषर् 2014 मȂ, वषर् 2015 मȂ तलाटी, वषर् 2016 मȂ तलाटी... 
...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Sandeep ji, one second. I 
will give you time.  मंतर्ी जी कुछ कहना चाह रहे हȅ।  
 
DR. JITENDRA SINGH: Has the Hon.  Member any supporting documents over here? 
...(Interruptions)...   
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): I have already asked that 
all allegations have to be authenticated by the end of the day today. 
...(Interruptions)...   
 
SHRI SANDEEP KUMAR PATHAK: I will authenticate, Sir. It is in public domain. 
...(Interruptions)...   
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): I have already given the 
ruling that without authentication, it will be expunged from the records.  
...(Interruptions)...   
 
SHRI SANDEEP KUMAR PATHAK: I will authenticate, Sir. It is in public domain.  
...(Interruptions)...   
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Do it by the end of the day 
today. 
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Ǜी संदीप कुमार पाठक: * it goes on. सर, जब ऑफलाइन मȂ गड़बिड़या ं शुरू हुईं, तब 
ऑनलाइन की परीक्षा आई। सर, * मȅ इसमȂ कोई राजनीित नहीं कर रहा। यह सभी पािर्टयȗ को 
introspect करना पड़ेगा। यह कोई छोटा-मोटा केस नहीं है, हम िजस अमृतकाल की बात करते 
हȅ, उस अमृतकाल का आधार ही यही है। यह कैसा अमृत है, इसमȂ अमृत तो वे पीते जा रहे हȅ, जो 
ĥÍटाचारी हȅ, मािफया हȅ और ज़हर जनता को िमल रहा है।  
 महोदय, जो एिक्टिवÎट्स हȅ, वे जेल मȂ भेजे जा रहे हȅ और जो मािफया है, वह ģी रन कर 
रहा है। सर, इस िबल के माध्यम से हम क्या कर रहे हȅ। हम इस िबल के माध्यम से यह कर रहे हȅ 
िक जो गुनहगार है, उसको तीन से दस साल की सज़ा दे रहे हȅ।  
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Please conclude. 
 
Ǜी संदीप कुमार पाठक: सर, चोरी को रोकने की क्या Ģिकर्या है, बच्चȗ के भिवÍय को खराब होने 
से रोकने की क्या Ģिकर्या है, इस पर सोचना पड़ेगा। सर, इस िबल मȂ तीन से दस साल की सज़ा 
और 10 लाख रुपये से 1 करोड़ रुपये जुमार्ने का Ģावधान है।  
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Please conclude. Your 
time is over. 
 
Ǜी संदीप कुमार पाठक: मȅ सरकार को सुझाव देता हंू िक इसमȂ उĦकैद का Ģावधान करना 
चािहए और सपूंणर् संपिǄ ज़Åत करनी चािहए। जब एक Ëयिƪ की हत्या मȂ उĦकैद होती है तो 
लाखȗ बच्चȗ के भिवÍय की हत्या करने पर तीन साल और दस साल की सज़ा का Ģावधान, क्या 
यह मज़ाक है? इस धंधे को अगर बदं करना है, तो उĦकैद की सज़ा का Ģावधान िकया जाए, मȅ 
आपके माध्यम से सलाह देता हंू।  
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Thank you, Mr. Pathak.  I 
think, you have to conclude now. 
 
Ǜी संदीप कुमार पाठक: सर, अंितम सबसे important बात यह है िक राजनीित बदलनी पड़ेगी। 
राजनीित ही इसका मुख्य कारण है, बहुत-बहुत धन्यवाद।    
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Thank you, Mr. Pathak. 
...(Interruptions)...   
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डा. िजतेन्दर् िंसह: माननीय सदÎय ने जो सुझाव िदया है, इस िहसाब से तो िजतने भी आप पाटीर् 
के नेता अंदर हȅ, उनकी पूरी सपंिǄ ज़Åत हो जानी चािहए।   
 
Ǜी संदीप कुमार पाठक: सर, ....(Ëयवधान)... 
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): No further discussion. 
...(Interruptions)... Nothing else will go on record. 
 
SHRI SANDEEP KUMAR PATHAK: *  
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Whatever allegations have 
been made by you, Mr. Pathak, they have to be authenticated with evidence by the 
end of the day today. Otherwise, all the political allegations and naming of a State 
without any basis, will be expunged from the records. ...(Interruptions)...  I am only 
following the rules set by the Hon.  Chairman.  ...(Interruptions)... 
 
DR. JITENDRA SINGH: Before the passage of the Bill, these have to be 
authenticated. Otherwise, it will not become part of the record. ...(Interruptions)... 
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): No, no.  
...(Interruptions)... Hon.  Chairman has ruled on many occasions that by the end of 
the day, business day, the record has to be placed. Now, Shri Muzibulla Khan. You 
have five minutes' time. 
 
Ǜी मुजीबुƥा खान (ओिडशा): उपसभाध्यक्ष महोदय, आज आपने मुझे इस िबल पर बोलने का 
मौका िदया, उसके िलए मȅ आपका धन्यवाद करता हंू। मȅ एक बात बोलना चाहता हंू। जो भी 
परीक्षाएं होती हȅ, चाहे यपूीएसी की हो, Îटाफ सेलेक्शन की हो, रेलवे बोडर् हो,  बȅिंकग हो, सȂटर्ल 
गवर्नमȂट की नेशनल एजȂसीज़ हȗ या राज्य सरकार का कोई एग्जािमनेशन हो - मȅ िकसी एक 
राज्य का नाम नहीं लेना चाहता हंू। भारतवषर् मȂ करीब बहुत से राज्यȗ मȂ यह धाधंली हो रही है, 
िजसके कारण यह िबल लाया गया है, उसके िलए मȅ माननीय मंतर्ी महोदय को धन्यवाद देना 
चाहता हंू। मȅ एक छोटा-सा उदाहरण  देना चाहता हंू। आप जानते हȅ िक जब महात्मा गाधंी जी 
छोटे थे, तो उनके Îकूल मȂ पिरदशर्क आए थे और उनको कुछ क्वेÌचन के आंससर् िलखने के िलए 
बोला गया था। उनकी क्लास के सभी बच्चे राइट िलख रहे थे, िसफर्  वे ही गलत िलख रहे थे। तब 
उनके टीचर बोले िक तुम साइड वाले बच्चे से देखकर िलख लो। उनके टीचर ने बहुत इशारे 
िकए, लेिकन उन्हȗने नहीं सुना। इसिलए आज गाधंी जी हमारे जातीय िपता हȅ, Father of the 
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Nation हȅ। आज के जो हालात है, देश के जो हालात हȅ, आज बहुत-सी जगहȗ पर धाधंिलया ंहो 
रही हȅ। जो बच्चे पढ़-िलखकर मेहनत करते हȅ, कोिशश करते हȅ, उनके साथ अन्याय हो रहा है, 
क्यȗिक जो कॉपी करते हȅ, जो पकड़ा-पकड़ी करके आगे बढ़ जाते हȅ, वे लोग पास हो जाते हȅ और 
जो मेहनत करते हȅ, उन लोगȗ के माक्सर् कम रह जाते हȅ और वे पीछे हो जाते हȅ। मȅने बहुत बार 
एक-दो लोगȗ से सुना है िक एग्जािमनेशन मȂ, परीक्षा मȂ बठेै िबना भी बच्चे पास हुए हȅ। एग्जाम मȂ 
बठैकर पास होना अलग बात है। एक बार एक बच्चे ने परीक्षा दी थी, उसके सामने वाले बच्चे ने 
परीक्षा नहीं दी, वह सीट खाली थी, वह सीिरयल नंबर खाली था, लेिकन जब िरजÊट िनकला, तो 
वह सीिरयल नंबर पास हो गया। ऐसा भी बहुत बार हुआ है। हमारे भारतवषर् के पहले िशक्षा मंतर्ी 
मौलाना अबुल कलाम आजाद का कहना था - 'िदल से दी गई िशक्षा समाज मȂ कर्ािंत ला सकती 
है।' 'अपने सपने को सच करने से पहले आपको सपने देखने हȗगे' - यह डा. अÅदुल कलाम 
आजाद ने कहा था। डा. ए.पी.जे. अÅदुल कलाम आजाद ने कहा था - 'अगर तुम सूरज की तरह 
चमकना चाहते हो, तो पहले सूरज की तरह जलना सीखो'। 'अगर मेहनत करना सीख लोगे, तो 
जीत भी तुÇहारे पास होगी। आज जो पढ़ाई आपको ददर् दे रही है, जो ददर् लग रही है, आगे 
चलकर वह पढ़ाई आपको सबसे बड़ी ताकत देगी।' यह डा. ए.पी.जे. अÅदुल कलाम आजाद ने 
कहा था।  सर, आप जानते हȅ िक िशक्षा देने का िसलिसला कई जमाने से चला आ रहा है।  
रामायण और महाभारत के समय भी िशक्षा दी जाती थी और सब छातर् गुरुकुल मȂ जाकर पढ़ते थे।  
उनका भी Ģैिक्टकल एग्ज़ाम होता था, ऐसा मेरा मानना है। जब िशक्षा समाÃत होती थी, तो बड़े-
बड़े ऋिष-मुिन आते थे और कहते थे िक हमारी पूजा मȂ िवघ्न हो रहा है, राक्षस पूजा मȂ बाधा डाल 
रहे हȅ।  जो युवक िशक्षा लेते थे, िफर वे लोग जाकर राक्षस लोगȗ को मारा करते थे।  वह उनका 
Ģैिक्टकल एग्जाम होता था। आज जो पिरिÎथित है, आज जो समाज मȂ हालत है, मȅ आपको इतना 
ही कहना चाहता हंू िक हम लोग कानून तो बना देते हȅ, लेिकन इस कानून को लागू कैसे िकया 
जाएगा,  यह सबसे बड़ी बात होती है।  यहा ंबहुत सारे कानून हȅ, इस बात को मȅ मना नहीं कर रहा 
हंू।  यह भी बहुत अच्छी बात है िक गलत िशक्षा-पǉित को रोकने के िलए इतना सुदंर कानून लाया 
गया है, क्यȗिक कानून होने के बावजूद भी जो चोरी करता है, जो धाधंली करता है, वह नए-नए 
राÎते िनकाल लेता है। जैसा िक कहावत है िक एक राजा बनने के िलए 16 कला की दरकार होती 
है, एक मंतर्ी बनने के िलए उसको 32 कला चािहए, लेिकन एक चोर बनने के िलए उसको 64 
कला की दरकार पड़ती है, वरना वह इतने लोगȗ को एडजÎट नहीं कर सकेगा। अभी हमȂ 124 
कला लानी पड़ेगी, तभी जाकर हम यह सब रोक सकते हȅ, नहीं तो बहुत समÎया हो 
जाएगी।...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Mr. Khan, please 
conclude.   
 
Ǜी मुजीबुƥा खान: मȅ आज इस िबल का समथर्न करता हंू और उÇमीद करता हंू िक हमारे देश की 
िशक्षा नीित को सुधारने के िलए मंतर्ी महोदय जो िबल लाए हȅ, वह बच्चȗ के काम आएगा और आगे 
चलकर इस देश का भिवÍय भी अच्छा होगा, धन्यवाद। 
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THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMHA RAO): Thank you, Muzibulla Khan 
ji. This is not a forum, this is not a House where you can make unsubstantiated, 
unverified, baseless allegations, which can become a part of the record. I have 
already given a ruling, in line with the kind of rulings that were given by the Hon. 
Chairman from here. If Mr. Pathak does not submit evidence or if he does not 
authenticate what he has stated in the House, I think, it will not become part of the 
record. I further state that this should not go on to the social media and the media 
because then this can become a matter of breach of privilege of this House. I would 
like everyone to make note of it. Next speaker is, Shri Ayodhya Rami Reddy Alla.  You 
have five minutes.   
 
SHRI AYODHYA RAMI REDDY ALLA (Andhra Pradesh): Thank you, Sir, for giving me 
the opportunity to speak on the Public Examinations (Prevention of Unfair Means) 
Bill, 2024.  This Bill represents a crucial step towards ensuring integrity and fairness in 
public examinations across India. We know how cut-throat competition can get, 
especially in nationwide examinations. This is a welcome move. We, from YSR 
Congress Party, support this Bill. This Bill extends to a wide array of critical 
examinations conducted by the esteemed bodies such as UPSC, SSC, RRB, NTA, 
IBPS and various Central Government Departments. This Bill paves the way for 
standardization of measures and protocols to prevent the usage of unfair means. 
 By addressing a comprehensive list of offences including paper leaks, collusion 
and digital tampering, this Bill sets forth stringent penalties to deter malpractices.  
However, I wish to bring the following issues to the notice of Hon.  Minister to prevent 
and minimize the malpractices. 
 One is integration of technology and another is capacity building. When it 
comes to integration of technology, the scale at which these examinations are 
conducted make technological integration in malpractice prevention very economical.  
Here are certain ways this can be achieved. First one is, artificial intelligence enabled 
digital surveillance system. Development of a centralized digital surveillance system to 
monitor examination centres in real-time using artificial intelligence to detect any 
irregularities or malpractices instantly. Not only would this vastly increase the 
propensity of catching cheaters but would also pre-emptively deter potential cheaters 
from engaging in such activities when they are aware of the sophisticated machinery 
in place. Next is cybersecurity protocols for evaluation stage. End to end measures 
which are beyond the examination room are also important. Many times, unfair 
means are also implemented by manipulating the evaluation of answer sheets. 
Mandation of robust cyber security protocols for all digital aspects of examination 
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process, including submission and evaluation of answer sheets, is likely to help in 
this.  Next is data analytics for oversight. A large issue that persists is that of resource 
mobilization. The number of test-takers often overwhelms the resources put in place 
to prevent malpractices. Hence, appropriate resource mobilization becomes pivotal. 
Application of data analytics tools to scrutinize examination results and performance 
metrics across different centres and regions, spotting inconsistencies or irregularities 
that could indicate malpractice, is likely to help in accurate judgment. Next is virtual 
proctoring. Another way to tackle the large test-taking population is virtual 
proctoring. This can also help provide good proctoring to areas which are either 
geographically inaccessible or economically costly to reach for invigilators. For online 
examinations, integration of virtual proctoring tools that include features like eye-
tracking, keystroke analysis, and browser lock would go a long way in ensuring 
fairness. 
 Second point is capacity building in the entire examination process. A 
significant problem is that invigilators and administrators at other test centres are 
unaware of proper procedures and protocols. This can create inefficiencies at best 
and lead to proliferation of malpractices at worst. There are multiple ways this can be 
remedied. Next is, training programmes and certifications. Development of 
comprehensive training material on fair and ethical practices as well as booklets 
defining all common protocols to be followed during test administration could prove to 
be very beneficial. Moreover, to ensure that these training programmes are adhered 
to, certification from these programmes could be made mandatory for all individuals 
wishing to serve as invigilators.  
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMA RAO): Please conclude.  
 
SHRI AYODHYA RAMI REDDY ALLA: Then, I come to simulation exercises and 
workshops. While technology has been a boon, its ever-changing nature also means 
new innovating ways of utilizing technology to engage in malpractices are always 
coming up. Workshops which provide information about these ways and best 
methods to prevent their occurrences should be provided. Moreover, a simulation of 
exam scenarios could also be provided to invigilators with necessary experience, 
which is required to administer the actual exam.   
 Sir, this is a very, very good Bill. With these suggestions, we welcome it from 
our Party, YSR Congress Party, and on behalf of our Chief Minister, Y.S. Jagan 
Mohan Reddy, and we support this Bill in totality. Thank you.  
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THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMA RAO): Dr. V. Sivadasan; two 
minutes.  
 
DR. V. SIVADASAN (Kerala): Sir, now, the people of India are facing a very hard 
test. This Bill is also a test because it includes a lot of seeds of enmity and 
centralization. The words in the Bill say that the Central Government shall have power 
to refer the investigation to any Central investigation agency. That means, today, we 
are discussing ED, IT and CBI raids; tomorrow, this legislation will promote another 
type of raids. So, we should oppose this kind of centralization of education and other 
sectors. This is the power grab of the Central Government. This power grab should 
not be allowed in India. India has a great decentralization character; India has a 
federal character. Respected Chair, I wonder if the intention is genuine, then, you 
please conduct tests for recruitment. In BSNL, after 2017, recruitment is not done; in 
Railways, about two lakh posts are lying vacant. You are not conducting tests for 
recruitment but you are making legislations for prevention of malpractices. Okay, 
prevention of malpractices is good.  But in States, State Governments have a lot of 
mechanisms. Education is in the Concurrent List. So, you should conduct 
discussions with the State Governments.  Don't grab the power of the States. Again, 
I am mentioning it here.  
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMA RAO): Please conclude.  
 
DR. V. SIVADASAN: Sir, in this Bill, this Government is doing a lot of encroachment 
into the powers of the States. So, the Government should keep in mind one thing that 
power corrupts and absolute power corrupts absolutely. That is what we are seeing 
here. I would like to add one word. Here, this Bill is not for the prevention of 
malpractices. Basically, this is part of a big project of centralization. Earlier, they 
formed the National Eligibility Test.  
 
THE VICE-CHAIRMAN (SHRI G.V.L. NARASIMA RAO): I am calling the next 
speaker.  
 
DR. V. SIVADASAN: One minute, Sir. Earlier, they formed the National Testing 
Agency; now they are making these kinds of legislations. That means it will affect the 
entire educational sector and the federal structure of the nation. Thank you, Sir.  
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DR. M. THAMBIDURAI (Tamil Nadu): Mr. Vice-Chairman, Sir, on behalf of AIADMK 
Party and also Mr. Edappadi Palaniswami, I rise to participate in the Bill which seeks 
to prevent unfair means in the public examinations. Sir, please listen to me. I am very 
sorry to say this. Most of the Members -- Mr. Digvijaya Singh and others -- said that 
'Education' was a State subject earlier and was encroached upon by the Central 
Government. Who has done all these things? In 1970s, in the Emergency period, 
former Prime Minister of India, Indira Gandhiji, took it from the State List to the 
Concurrent List. Why could the Congress and the DMK people not get it back? They 
have not done so. Therefore, unnecessarily, they are putting the blame on this 
Government. I oppose that. If they are so sincere, let them make efforts to support 
bringing 'Education' once again in the State List.  

Regarding the NEET examination, it was also introduced by the Congress 
Government. When the UPA Government was there in 2010, at that time, the DMK 
was a part of the Government. At that time, they could not oppose it.  
…(Interruptions)…  Then, afterwards, now they are telling that they want to bring a 
thing. …(Interruptions)…   That is why they have given the wrong election promise 
also.  …(Interruptions)…  They could not fulfil it but now they are blaming this 
Government.  …(Interruptions)…  This is not the Government which has brought this 
Bill.  …(Interruptions)…  It is because of the UPA Government. …(Interruptions)…  At 
that time, when the UPA Government was in power, in 2010, the NEET examination 
was introduced.  …(Interruptions)…   

 
(MR. CHAIRMAN in the Chair.) 

 
They conducted that examination in 2012.  Because of that only, we are suffering 
now. …(Time-bell rings.)… At the same time, Edappadi Palaniswami during his 
period, to save the students who are studying in Government schools, gave 7.5 per 
cent reservation for whoever was writing NEET examination. This is a historical thing 
done by the A.I.A.D.M.K. Government to save the people of Tamil Nadu.  Now, on 
that ruling Government is not taking any steps to stop the NEET examination.  
…(Time-bell rings.)…  They are giving wrong information to the House.  …(Time-bell 
rings.)…  Thank you.   
 
MR. CHAIRMAN: Dr. Amee Yajnik.  You have eight minutes.  
 
DR. AMEE YAJNIK: Sir, ten minutes. I want ten minutes but anyway, I will… 
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MR. CHAIRMAN:  Hon.  Minister, she wants ten minutes, allocated eight minutes. Is 
it fine with you? …(Interruptions)…  Mr. Gohil, you have no idea about the generosity 
of the Hon.  Minister. I have enjoyed it, felt it for a very, very long time.  
…(Interruptions)…  Then the observation must be withdrawn. Secondly, you are not 
on your seat.  …(Interruptions)…  Yes, Madam. 
 
DR. AMEE YAJNIK (Gujarat): Sir, I rise to speak on the Public Examinations 
(Prevention of Unfair Means) Bill, 2024. It is a much needed Bill. However, it has 
come at a very late stage. As earlier speakers have mentioned, it started with 
Vyapam. The State Government should have taken very stringent action. Several 
States are there, I don’t want to talk about the individual States but the last ten years 
have seen a spate of paper leaks that have happened. Almost about 1.5 crore 
students have suffered. When we are talking about the youngsters of today who are 
taking these competitive exams, we are talking about computer platforms where they 
are taking these exams; we have moved forward. When the present Government 
came in 2014 and thought that it should make everything digitalized -- it rides on that 
wave of 'Digital India' -- I think, it should have made corresponding arrangements 
and platforms to see that these menaces are curbed. Yet, it has not happened. I have 
gone through the Bill. The Bill is very exhaustive but to find words like 'organized 
crime', when we are talking of unfair practices, when we are talking about service 
providers, when we are talking about electronic platforms, when we are talking about 
intermediaries, the kind of investigation required for these kinds of unfair practices 
which are telling upon the life and the careers of young students, I request the Hon.  
Minister to look into the investigation part of this particular typical kind of offences. 
They are not the normal offences that should go to a police station. I see in one of the 
Clauses that the DSP is given the duty in order to investigate but these police stations 
are flooded with investigations of murders, dowry deaths, cheating and having all 
kinds of offences and to bring the same offence, a specialized offence that is taking 
place, is in the same purview. I think, we need specialized personnel, investigative 
personnel who would look into these specialized investigations. I would request the 
Hon.  Minister not to look at this offence as a general offence. It is a very specialized 
offence and that is why we are unable to nab these offenders. That is why we need to 
have a corresponding change also in the Evidence Act. We would need electronic 
evidence, we would need to have a regulatory authority which is not in place to 
investigate where these companies are and where these service providers are. We 
may just use these broad terms that service providers should be booked, every 
director, every company person sitting on the board should be held responsible and 
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be dragged into this offence. But who is going to investigate this? This very detailed 
investigation required is in the digital space. The digital space means that you are 
talking about having surveillance cameras in the examination centres. You need to 
have certain kind of very specialized service providers for that.  Sir, you do not know 
from where these companies are operating. When you find the question answer shots 
on the WhatsApp, you can imagine how far they have driven into this particular un-
known space which we don't know. It is not like a murder happening and you catch 
hold of the murder weapon and you give it and go on questioning people. This is a 
very strange, very unique and a very specific arena where you need investigation of a 
very specific kind. I am pained to see that the youngsters and the students, they 
suddenly go to the centres and they find--they have travelled distances--that the 
examination is cancelled because of the paper leak.  How can a paper leak happen 
when we are talking of Digital India transactions?  You know what has happened to 
Paytm and all kinds of these frauds. How can we promise our youngsters a new India, 
a modern India and India which will go in the next decade, when we don't have these 
particular set-ups? Sir, when we brought certain kinds of sections in the Indian Penal 
Code, at that time, we made corresponding changes in the Criminal Procedure Code, 
the procedure as well as the Evidence Act that this should be collected by way of 
evidence in this particular kind of offence. For these digital offences, when we don't 
have a regulator and a mechanism in place, and when you don't know as to who 
these companies who are operating are, how can we not know when we know who 
the paper-setters are?  I think, we are turning a blind eye to these particular aspects 
in this particular Bill, and I think, these are the most important. Then, Sir, describing 
organized crime and when we are talking of young students, what kind of words we 
are using for our educational system and for our youngsters, I think, we need to have 
more stakeholders come into; maybe, you have further meetings when you draft the 
rules for every State because this is a Central legislation and you have made an 
observation that the States may adopt this Bill at the State level and make their own 
Bills.  But, when you frame the rules, if these aspects are not taken, the DSPs and 
the Police Officers would be burdened with all kinds of offences. How would they 
investigate when you don't know it specifically? When you have mentioned that the 
Bharatiya Nyaya Sanhita, whenever it comes, till then, the Indian Penal Code will 
operate. Today, I mean, you make a submission, and it is out of this context but 
there are sessions going on to explain what are the new Bills that have come; the 
Bharatiya Nyaya Sanhita, and there is a confusion. So, you will have to give this 
clarification that they will be governed by the Indian Penal Code, these are the 
Sections, and this will be the way of procedure for investigations. Then, when you are 
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mentioning one crore fees, 1.5 crores penalty, Sir, they will have to pay when they get 
convicted. If they don't get convicted, these fees and these enormous numbers are of 
no use. It is because you have seen the backlog in the judicial system. Where is the 
special judicial infrastructure? You will have to provide for special courts, a timeline 
that in this particular period, the investigation will be over, and in this period of time, 
the chargesheet would be filed and the trial will go on. If this is not done, then, it will 
add to those five or six crores of cases which are languishing, and we do not know 
what would be the situation, if you nab the accused what would we think. It is 
because, here, the ultimate result is not punishment or showing some kind of penal 
actions against the offenders or what the Government is doing. The ultimate result is 
our youngsters, our youth should feel safe. They should think, 'Yes', when we are 
going to take this exam, we are completely protected by the Government. Our papers 
will go on as per the rules and norms. Earlier, we used to check the students for the 
chits, they would take out from the pockets or from wherever. Here, there is nothing. 
Are the examination centres going to be having surveillance cameras and these 
platforms? Are you going to have very, very stringent monitoring systems, as far as 
this digital space is concerned? We are lagging much behind in the digital 
infrastructure, and the digital investigations and also the digital surveillance.  I think, I 
would request the Hon.  Minister to look into these main aspects which are governing 
these. This Bill is, definitely, a welcome step. We are very much at a belated stage.  
One of my colleagues mentioned as to what happened in Gujarat, and he would, 
definitely, authenticate that.  But, it is in public domain. Name a State and there have 
been paper leaks. Name the number of students and they are dejected. I think, when 
we talk about competitive exams, we talk about hiring Talathis and we talk of hiring 
medical people, I think, somewhere, we have not made foolproof platforms where 
they can go and apply, and then, still feel secure that 'Yes', there will not be any 
frauds in this kind of digital infrastructure or digital space. Sir, I would request the 
Hon.  Minister to look into these very, very strong points which I have made. Unless 
and until you won't promise, "Yes, we will nab them at the very first point of time and 
we will see that we are going to create a regulatory structure for the service providers 
from wherever they are operating", how can things work? We do not even know from 
where they are operating, where those companies have been registered and where 
are these companies. Despite the Bill being a very laudable step in curbing the 
menace of paper leaks--our youngsters are looking at this--I am glad that the 
candidates are not in its purview. I would request the Hon.  Minister to take it very 
seriously on an urgency basis and plug the loopholes which are there in the Bill. 
Thank you, Sir. 
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MR. CHAIRMAN: Now Dr. Dinesh Sharma; ten minutes. 
 
डा. िदनेश शमार् (उǄर Ģदेश): माननीय सभापित महोदय, आपका आभार िक आपने मुझे बोलने 
की अनुमित दी। मȅ सबसे पहले माननीय मंतर्ी जी को साधुवाद और बधाई इसिलए दँूगा िक उन्हȗने 
इसका इतना गहन परीक्षण और िवÎतृत आकलन करने के बाद यह िवधेयक ĢÎतुत िकया है। मȅने 
यह इसिलए कहा, क्यȗिक जैसा अभी माननीय Ģकाश जावडेकर जी ने कहा िक जब मȅ उǄर 
Ģदेश मȂ िशक्षा मंतर्ी था, तब मȅ वहा ँकी परीक्षाओं के िलए, उच्च िशक्षा एवं सेकेण्डरी एजुकेशन के 
िलए इस Ģकार का िवधेयक लाया था। उसमȂ लगभग इसी Ģकार के Ģावधान थे और बाद मȂ जो 
अन्य सरकारी नौकिरया ँथीं, उनमȂ भी लगभग वे ही Ģावधान लागू िकए गए। बाद मȂ गुजरात, 
हिरयाणा और जो अन्य कई भाजपा शािसत Ģदेश थे, उन्हȗने लगभग इसी Ģकार की ËयवÎथाओं 
को िकया। मȅने यह इसिलए कहा िक माननीय मंतर्ी जी ने इस Ģकार के जो सारे डर्ाÄट्स थे, 
लगभग उन सबका समावेश अपने इस िवधेयक मȂ िकया है। अभी यहा ँपर तमाम वƪा चले गए। मȅ 
बचपन मȂ देखता था िक जब हम िकर्केट खेलने जाते थे, तो उस समय हम लोग छोटे थे, हमने 
पहले बिैंटग कर ली और जब बॉिंलग की नौबत आई, तो पता चला िक बटै छोड़ कर भाग गए।  
वैसे ही हȅ तमाम आरोप लगाने वाले और बोलने वाले लोग! जो वƪा थे, व ेइस समय नहीं हȅ, 
लेिकन मȅ उनकी जानकारी के िलए बताऊँ िक उन्हȗने इस िवधेयक को ठीक से पढ़ा नहीं है।  
उनकी जो अपेक्षाएँ थीं, कागेंर्स के एक विरÍठ एवं पूवर् मुख्य मंतर्ी सदÎय ने अपनी अपेक्षा रखी थी 
िक इसमȂ जुमार्ना हो, उनके साथ क्या होगा, इसका भी िज़कर् हो। मȅ यह बताना चाहता हँू िक इसमȂ 
जुमार्ना भी है और जुमार्ने के साथ-साथ उनकी सपंिǄ की कुकीर् और ज़Åती का भी Ģावधान है।  
इसके अलावा, इसमȂ उनको एग्जȂÃट करने, िडफॉÊटर घोिषत करने तथा उस Ģकरण को िकसी 
भी केन्दर्ीय जाचँ एजȂसी को हÎतातंिरत करने का भी Ģावधान है। इसमȂ िकसी भी िबन्दु को छोड़ा 
नहीं गया है। हमारे िवǎत वƪाओं ने तमाम चीजȂ रखी हȅ। मȅ इतना ही कहँूगा िक यपूीएससी, 
एसएससी, एनईईटी, जेईई, सीयईूटी जैसी परीक्षाओं मȂ पेपर लीक और नकल की आशंकाओं को 
दूर करने के इरादे से ही इसको लाया गया है।  इसमȂ 15 गितिविधयȗ को शािमल िकया गया है।   
 मȅ माननीय मंतर्ी जी को एक बात के िलए िफर से बधाई दँूगा िक उन्हȗने इसमȂ परीक्षािर्थयȗ 
का ख्याल रखा है। उन्हȗने कहा है िक परीक्षािर्थयȗ के सबंधं मȂ सबंिंधत िवǏालयȗ या जहा ँव ेबठैते 
हȅ, उनकी सÎंथा की जो िनयामक नीित है, वही लागू होगी। इसमȂ इस एक्ट की धारा उन पर लागू 
होगी, जो एक िनयोिजत तरीके से सगंिठत रूप मȂ मालाफाइड इंटȂशन से परीक्षा के ĢÌन पतर् को 
लीक कर देते हȅ या लीक करने की गितिविधयȗ मȂ शािमल हȅ या सवालȗ का हल बताते हȅ या 
अÆयिर्थयȗ को परीक्षा के दौरान ĢÌन का उǄर िलखने मȂ िकसी भी तरह से मदद करते हȅ या 
आंसर शीट के असेसमȂट मȂ िबना िकसी अिधकार के बदलाव लाते हȅ, इन तमाम ऐसी छोटी-छोटी 
चीजȗ को इसमȂ रखा गया है। हमारे िवǎत वƪा ने अभी कहा िक परीक्षा मȂ जो सबंिंधत टेक्नोलॉजी 
है, जैसे कंÃयटूर या नेटवकर्  मȂ िकसी तरीके से अगर जान-बूझ कर गड़बड़ी की गई, तो उसके 
िलए भी कठोर दंड का Ģावधान इसमȂ है। परीक्षा सचंालन मȂ िकसी भी Ëयिƪ या सÎंथा को अगर 
िकसी तरह से धमकाने की भी िÎथित आई, दबाव बनाने की िÎथित आई, तो इसके िलए भी दंड 
का Ģावधान है। परीक्षा मȂ धाधँली के इरादे से अगर अÆयथीर् की िसिंटग अरȂजमȂट तक को बदला, 
परीक्षा केन्दर् को बदला, तो इसके िलए भी इसमȂ दंड का Ģावधान है।   
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6.00 P.M.       
 
मȅ समझता हँू िक इसमȂ फजीर् हथकंडे इÎतेमाल करने वाले जो भी लोग हȗगे, वे िनिÌचत रूप से 
इससे हतोत्सािहत हȗगे।  
 
MR. CHAIRMAN: Hon.  Members, now it is 6.00 p.m. The Business Advisory 
Committee has already recommended that the House may sit beyond 6.00 p.m. to 
transact the Business listed for the day. Therefore, the time of the House is extended 
beyond 6.00 p.m. till the disposal of the Business listed for the day. Hon.  Member, 
please continue. 
 
डा. िदनेश शमार्: मान्यवर, इसमȂ जो मुख्य िबन्दु हȅ, उनको मȅ इिंगत करना चाहँूगा। यह एक 
केन्दर्ीय कानून है। अभी एक माननीय सदÎय कह रहे थे िक इसमȂ Ģदेश के अिधकारȗ का 
अितकर्मण होगा। यह िबÊकुल भी अितकर्मण नहीं है। यह एक केन्दर्ीय कानून है और इसमȂ 
सगंिठत अपराध, मािफया, साठगाठँ मȂ शािमल लोगȗ के िखलाफ कारर्वाई का Ģावधान है।  इसके 
दायरे मȂ सयुंƪ परीक्षाओं के साथ-साथ केन्दर्ीय िवÌविवǏालयȗ मȂ जो Ģवेश की परीक्षाए ँ हȅ, 
उनको भी शािमल िकया गया है। इसमȂ पारदिर्शता रहे, दंड ठीक से िदया जा सके - जैसा िक 
हमारी िवǎÞ सदÎया कह रही थीं िक उसको कैसे जाचँा जाएगा िक कौन अपराध कर रहा है। 
इसमȂ उपाधीक्षक या सहायक पुिलस आयुƪ के रȅक से नीचे के अिधकारी इस अिधिनयम के 
अन्तगर्त अपराधȗ की जाचँ नहीं करȂगे, यानी इसमȂ उच्च Îतरीय जाचँ का Ģावधान सरकार ने रखा 
है।  मȅ कह सकता हँू िक पूरे देश मȂ इस Ģकार की जो घटनाएँ बढ़ी थीं, उनको देखते हुए इसे 
बनाया गया है। इस िवधेयक के कानून बनने के बाद, यह राज्यȗ के िलए एक मॉडल होगा।  यह 
मॉडल डर्ाÄट के रूप मȂ है। अगर वे चाहȂ, तो अपने िववेक से इसे अपना सकते हȅ। यह राज्यȗ की 
राज्य Îतरीय सावर्जिनक परीक्षाओं के सचंालन मȂ बाधा डालने से आपरािधक तत्वȗ को रोकने मȂ 
सहायक होगा। 
 मान्यवर, इसमȂ तमाम चीजȂ और भी हȅ। उनके बारे मȂ आपको माननीय मंतर्ी जी बतायȂगे।  
आदरणीय Ģकाश जावडेकर जी ने इसके सदंभर् मȂ एक बात कही थी। जब वे िशक्षा मंतर्ी थे, तब 
उनका एक िदन िनदȃश आया था िक नौकिरयȗ के िलए जो परीक्षाएँ हȅ, उनके िलए एक अच्छा 
िवधेयक बने, यह उच्च िनदȃशȗ के अन्तगर्त है, आपको अपने Ģदेश मȂ बनाना है। मान्यवर, हमने 
एक टेक्नोलॉजी अपनायी। आप लोगȗ को भी यह बात अजीब सी लगेगी, बाद मȂ उसके बारे मȂ एक 
िपक्चर भी बनायी गयी िक उǄर Ģदेश मȂ नकल कैसे रोकी गयी। हम लोगȗ ने ितर्पक्षीय लोगȗ का 
एक समूह इकƻा िकया था। हमने उसमȂ एसटीएफ की एक टीम भी बठैा ली थी। एसटीएफ के 
इंचाजर् एक कोने मȂ बठेै, एक कोने मȂ परीक्षा को सचंािलत करने वाले हमारे अिधकारी बठेै, एक 
तरफ हम और हमारे उच्च Îतरीय अिधकारी बठेै और चौथी तरफ जो बठेै थे, वे कौन थे - वे ऐसे 
पुराने लोग थे, िजनको नकल कराने का अनुभव था, जो दागी लोग थे, जो मािफया िकÎम के लोग 
िचिÏनत िकये गये थे, जो सजा पाकर वापस आये थे, उनको हम लोगȗ ने वहा ँिबठा िलया। इसके 
जो एक्सपट्सर् थे, उनको वहा ँ िबठा लेने के बाद हमने उनको कहा िक अगर आप अब अपने 
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अपराधȗ का पÌचाताप करना चाहते हो, तो सही-सही बताओ िक आप कैसे-कैसे काम करते हो। 
हमने एसटीएफ को कहा िक उसको आप कैसे रोक सकते हȅ तथा हमने अपने अिधकािरयȗ को 
कहा िक इसमȂ आप िकन िबन्दुओं पर काम करके इस पर अंकुश लगा सकते हȅ।   
 मान्यवर, उन्हȗने जो बताया, वह ताज्जुब की बात थी। उनका यह कहना था िक हम लोग 
कॉपी के ऊपर के पन्ने को हटा देते हȅ। उन्हȗने कहा िक हम परीक्षा केन्दर् वहीं देते हȅ, जहा ँपर 
दीवार नहीं होती, जहा ँटॉयलेट्स नहीं होते, जहा ँबǄी नहीं होती। उसके बाद उन्हȗने कहा िक 
हम इंटरनल जगहȗ पर यह देते हȅ। उन्हȗने सबसे बड़ी बात यह बतायी िक जब ĢÌन पतर् आते हȅ, 
तब हम लोग पहले ही उसका सील खोल कर िफर से िचपका देते हȅ और बाद मȂ हम लोग उसके 
पैसे ले लेते हȅ। हमने उनसे पूछा िक इनको कहा ँ से लाते हȅ? उन्हȗने कहा िक हम लोग इसमȂ 
कोिंचग सȂटसर् के मेधावी छातर्ȗ को लेखक के रूप मȂ यजू करते हȅ। एक सॉÊवर गȅग चलता था।  
अरबȗ रुपयȗ का मािफयाओं Ëयवसाय था। उनका यह कहना था िक आप नकल तभी रोक सकते 
हȅ, जब ये जो परीक्षा केन्दर् हȅ - उन परीक्षा केन्दर्ȗ के िलए पोिलिटकल Ģेशर होता है, ज्यादातर 
बड़े-बड़े लोगȗ के ÎकूÊस होते हȅ, सÎंथाएँ होती हȅ, जहा ँपरीक्षा केन्दर् होते हȅ, आप उनको नहीं 
रोक सकते है। आप लोग जहा ँपरीक्षा केन्दर् लȂ, वहा ँसȂटर अच्छे तरीके से बने और पेपर मȂ, जो 
आन्सर शीट है, उसमȂ डीकोिंडग हो जाए। आन्ससर् इस Ģकार हȗ िक अगर 60 लाख िवǏाथीर् बठैते 
हȗ, तो एक जैसा पूरे मȂ नहीं जाए।   
 मान्यवर, पहली बार हम लोगȗ ने कॉपी मȂ डीकोिंडग की, हर पन्ने पर डीकोिंडग की, जैसा 
इसके Ģावधान मȂ भी है। दूसरा काम हम लोगȗ ने यह िकया िक जैसे एक क्लास मȂ एक िवǏाथीर् 
बठैा है, अगर उसके वाले पेपर मȂ 'बाबर कौन था' 1 नÇबर पर है, तो उसके बगल मȂ बठेै हुए 
िवǏाथीर् के पेपर मȂ 'बाबर कौन था' 7वȂ नÇबर पर हो, तािक अगर वह नकल भी करना चाहे या 
उसके िलए कोई आन्सर शीट लाए, तो वह ऐसा नहीं कर पाए। मान्यवर, ये सारे Ģावधान करने के 
बाद परीक्षा केन्दर् पर Îटैिटक मिजÎटेर्ट appoint हुए। Îटैिटक मिजÎटेर्ट के बाद ऑनलाइन की 
बात हुई। इसके िलए सीसीटीवी कैमरे लगाने थे, टॉयलेट्स बनाने थे, जेनरेटर लगाना था। परीक्षा 
केन्दर्ȗ पर इन सभी सुिवधाओं को तैयार करना था, िजसके िलए एक अरब रुपए से ज्यादा की 
आवÌयकता थी, लेिकन इसके िलए सरकार के पास पैसे नहीं थे। हम लोगȗ ने announce िकया 
िक हम सीसीटीवी कैमरे लगाएँगे, लेिकन कहा ँ से लगाएँगे, क्यȗिक हमारे पास पैसा नहीं था। 
उसके बाद अखबार मȂ एक ÎटेटमȂट िदया और उस ÎटेटमȂट मȂ यह कहा गया िक उन्हीं को परीक्षा 
केन्दर् चुना जाएगा, िजन परीक्षा केन्दर्ȗ पर सीसीटीवी कैमरे हȗगे, चहारदीवारी होगी, टॉयलेट्स 
हȗगे, centralized control room होगा। आप आज के इस युग मȂ आÌचयर् करȂगे िक बगैर मेरे पैसा 
िदए सबने अपनी जेब से पैसे लगा िलये। ऐसा क्यȗ हुआ? ऐसा इसिलए हुआ, क्यȗिक जो सȂटर थे, 
वे 20-20, 25-25 लाख रुपए मȂ िबकते थे।...(समय की घंटी)... मȅने एक रुपया नहीं िदया, 
लेिकन सब जगह सीसीटीवी कैमरे voice recording के साथ लग गये, टॉयलेट्स बन गए, 
जेनरेटर लग गए। मान्यवर, आिखर मȂ, मȅ उस िबन्दु पर आता हँू िक यह क्यȗ हुआ। 2017 के पहले 
चुनाव के समय माननीय Ģधान मंतर्ी जी उǄर Ģदेश गए थे और उन्हȗने कहा था िक यहा ँनकल के 
टȂडर उठते हȅ। उसी सदंभर् एवं िदशा-िनदȃशȗ के अतंगर्त इस Ģकार के कानून बनाए गए।...(समय 
की घंटी)... सिर्वस मȂ इस Ģकार के कानून बनाए गए। हमारे यहा ँउǄर Ģदेश मȂ साढ़े पाचँ लाख 
सरकारी नौकिरयȗ की बहाली हुई, िजनमȂ से डेढ़ लाख लोग िशक्षा िवभाग मȂ और 1 लाख 37 
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हजार लोग पुिलस मȂ भतीर् हुए। इनमȂ से एक मȂ भी िकसी Ģकार की अिनयिमतता नहीं आई। मȅ 
आदरणीय िजतेन्दर् िंसह जी को बधाई देता हँू िक उन्हȗने इन छोटे-से-छोटे िबन्दुओं को भी नहीं 
छोड़ा है। मȅ देख रहा था िक शायद िकसी अध्यादेश मȂ एक िबन्दु छूट गया हो, लेिकन एक भी नहीं 
छूटा। अंत मȂ, मȅ इसका समथर्न करता हँू और आपका आभार Ëयƪ करता हँू। 
 
MR. CHAIRMAN: The next speaker is Shri Sandosh Kumar P; you have two minutes. 
 
SHRI SANDOSH KUMAR P (Kerala): Sir, it is a matter of deep concern that frauds 
related to exams are on the rise in the country. So, that way, this is a welcome step. 
But, as it is expressed by my fellow Member from Kerala, Dr. V. Sivadasan, it should 
not be a problem to the States. Sir, why am I stating this? In the Statement of 
Objects and Reasons, it is clearly mentioned in Para No. 4 that 'the Bill shall serve as 
a model draft for States'. That part is okay because this time Centre did not try to 
snatch away the rights of the States. We have every right to formulate rules and 
regulations related to the exams. But, in the name of investigation, it should not be a 
problem for the States. My friend from Uttar Pradesh, while taking part in the 
discussion, mentioned about Section 12. Sir, Clause No. 2 is a worrying point. 
Anytime any Central agency can intervene in this matter and that will be a problem for 
the States. So, Sir, it should be taken into account.  

Sir, I would like to add one more thing. Recently, an interesting article was 
written by Jayant Sinha, the Member of Lok Sabha, who belongs to the Ruling Party. 
In that article, he has mentioned about the impact of Artificial Intelligence on 
elections. So, it is clearly written that EVMs can be tampered from outside the country 
because the technology has gone up to such a level. So, in this era of Artificial 
Intelligence, we have to take into account the growth of Artificial Intelligence. How 
can we handle technology-driven frauds, that also should be taken into account. That 
is why I have deliberately mentioned about the EVMs; do not take it otherwise. I am 
not going to make any political comment on that. My worry is that we are living in a 
world where Artificial Intelligence and Chat GPT is introduced. So, it should be taken 
into account while dealing with exam-related frauds.  

Thirdly, and finally, Sir, unemployment is on the rise. These types of cosmetic 
changes cannot solve the real issue of Indian youths and students. Thank you, Sir, for 
allowing me.                                                   
 
MR. CHAIRMAN: The next speaker is Shri Kartikeya Sharma; not present. The next 
speaker is Dr. Fauzia Khan. You have two minutes. 
 

[ 9 February, 2024 ] 177



 

DR. FAUZIA KHAN (Maharashtra): Sir, I stand here to welcome this Bill which has 
been brought in to curb unfair practices in examinations. Curbing unfair practices is 
required in every level of education and in every sphere of life because unless we curb 
unfair practices, we cannot enhance the gross domestic happiness of our nation, 
GDH of our nation, which is very important. Sir, I wish here that the definition of 
'public examinations' had been more comprehensive and inclusive as building a 
culture of honesty and integrity is imperative in the field of education for this is the very 
objective of education. Sir, there are several unfair practices that exist at several 
levels of education, right from pre-primary to whatever the highest level. This Bill 
primarily focuses on punitive measures. We need to address the underlying reasons 
for the cheating. Sir, I believe that deterioration is there at moral values in all across 
society. In schools, we don’t particularly focus on value education because these are 
the formative years where we need to instil values of honesty. Honesty and integrity is 
very, very important in our society. It is said that the purpose of education is to turn 
mirrors into windows. We need to turn mirrors into windows and that is why the 
school education is very important where this has to be addressed. Sir, addressing 
these concerns require a comprehensive approach that combines punitive measures 
with preventive measures, and systemic reform to promote fairness and integrity in 
examinations. (Time-bell rings.) I am just concluding, Sir. Legal experts caution 
against the disproportionate penalties and ambiguous definitions which may lead to 
confusion and redundancy in enforcement whereas the definitions provided in the Bill 
are exhaustive and can be interpreted in several ways. This can create confusion and 
redundancy. Sir, at the end, I would only like to say that we have to also address the 
issue of plagiarism in research. This is a very important aspect because we tend to 
cut paste and give our research thesis. So, we have to address these things. There 
are several things to say about this topic, but I welcome the Bill. Thank you.  
 
MR. CHAIRMAN: Dr. Jitendra Singh to reply to the discussion.  
 
DR. JITENDRA SINGH: Mr. Chairman, Sir. At the outset, I wish to, through you, 
thank the Hon. Members for having furnished their valuable inputs, including some 
of the suggestions. Shri Digvijaya Singhji, Shri Prakash Javadekarji, Shri Adhir 
Ranjan Biswasji, Shri P. Wilsonji, Shri Sandeep Pathakji, Shri Muzibulla Khan, Shri 
Ayodhya Rami Reddyji, Dr. Sivadasanji, Dr. M. Thambiduraiji, Dr. Amee Yajnik, Dr. 
Dinesh Sharmaji, Sandosh Kumarji and Dr. Fauzia Khanji have spoken on the Bill. 
Before I respond to some of the specific points raised over here, I wish to reiterate 
once again that this Bill has been brought with the same spirit and the same 
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resolve, with which this Government of NDA took over when Shri Narendra Modi 
was sworn in as the Prime Minister on the evening of 26th May, 2014. He had said 
that our approach would be to reach out to those sections of society which have 
not received the kind of priority that they deserved by the earlier Governments. 
Therefore, youth was one of those categories. If you look back at ten years, Sir, 
this Government headed by Prime Minister Modi, I can say with certain amount of 
confidence, has walked the talk. When we are talking precisely in the context of the 
youth-centric reforms and to be more specific in the context of the discussion this 
evening pertaining to the selection of youth to various Government jobs, also 
selection of students to different higher education institutions, there have been a 
number of decisions taken to ensure that (a) there is more and more transparency; 
(b) there is a level playing field regardless of whichever socio-economic strata a 
candidate or youth comes from. (c) that there is time bound selection process 
and, therefore, you would realise because as students of Science, we have been 
taught not to speak without evidence; within three or four months of having taken 
over as Prime Minister, I think it was just about September or October, 2014, a 
decision was taken by the Prime Minister whereby we did away with a hundred year 
rule which I would say a legacy, rather a dubious legacy of the British empire. We 
expected every youth to get his documents, certificates attested by a gazetted 
officer and this is a rule which should have been abolished right away at the 
midnight of freedom. I don't know what was the reason to keep it alive for so many 
decades, but with the evolution of this rule, a message went across the country 
that, look here, now a new Government has taken over, a new Prime Minister has 
taken over who has the confidence to trust the youth of this country and if we don't 
trust the youth of our country, how are we going to do business with them that I 
don't trust my own children and ask them to get their certificates and mark sheets 
attested by a gazetted officer, If I don't trust my son or daughter, how am I going to 
run the family?  So, that was one of the earliest messages sent by the Prime 
Minister, Modiji, as far as the declaration of intent of bringing in fairness in all the 
selection procedures were concerned. Soon thereafter, Sir, in his Independence 
Day Address from the ramparts of Red Fort, he gave a call for abolishing interviews 
in the recruitment process. You would bear me out, as would all the Members, 
there had been recurrent complaints coming that a certain candidate would get 
hundred marks in the written test and would not find himself in the selection list 
whereas someone else who had not done so well, but was favoured through the 
interview marks would make it to the list. So, there were allegations of nepotism, 
allegations of favouritism, allegations of corruption. It was not an easy decision to 
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take. Many complained. 'How would we adjust our own candidates', even for the 
political class, across party lines. But the Prime Minister, Modji, taught us that we 
would fill in the gaps which have been left unfilled. We will step in where we are 
required to step in.  We will go by the conviction and leave the rest to the discretion 
of the people of this country. That abolition of interview not only brought in a fair 
play or a fair chance to every candidate but also brought in heavy savings on the 
State's exchequer which were involved in conducting interviews for years and 
years. For weeks and weeks together, we had thousands and thousands of 
interviews. Thereafter, in most of the examinations, we have important recruitment 
agencies like Staff Selection Commission, the Recruitment Board, the Banking 
Services which we had inherited in 2014 from the earlier Government for conducting 
exams through OMR, Optical Mark Recognition. It was all transferred on-line. That 
was done to ensure transparency as much as possible and, at the same time, to 
have a time bound selection process system in place and even today, as far as Staff 
Selection Commission is concerned, we have seen times where one selection 
process would go on for almost two years or more. Now it has been brought down 
to just 7-8 months and we hope to bring it still further. The endeavour is still 
continuing. Very recently, with the vision and direction of our Prime Minister, we 
introduced the process of Rozgar Mela so that the vacancies could be filled in bulk, 
50,000, 60,000, one lakh appointment letters are being issued together in all 
fairness, in all public view, in all virtual view in 45 stations across the country getting 
connected and, therefore, it was there for everybody to see what was happening. 
In the last ten years, it has helped us and is being visibly appreciated across the 
media, across all sections of society, even academia and the level of the merit of 
the new appointees has gone up. Now, in the recent months, which I mentioned in 
my introductory remarks, this is a Bill which is possibly the first of its kind in the 
history of Indian Parliament. I don’t blame the predecessors. Maybe, the founding 
fathers of the Constitution, the founding fathers of the Penal Code did not visualize 
such a situation happening where we would be confronted with an issue which is 
ruining the future of children, which is sacrificing youth energy, youth power at the 
altar of handful of selfish interests. And, at a time, when we have such a huge stake 
in our youth whom we call the architects of the new India of the next 20 years and 
who will also be determining the face of India in 2047. So, we have a stake in this, 
Sir. While we are doing this for youth, actually, we are doing each one of us. We 
have to reach that pedestal which we have envisaged for ourselves, which the Hon.  
Prime Minister, Shri Modi, keeps describing as Viksit Bharat. Then, each and every 
citizen of India will have to contribute as much as possible, depending on his might, 
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his potential and his capabilities. Therefore, we cannot allow any of the potentials of 
this collective nation getting squandered away. 

 When we bring in this Bill, we also have an ecosystem which is, actually, 
acting as a kind of a facilitator. It was optimum use of technology, coupled with 
integrity which was sought to be placed to the maximum extent possible. Hon.  Prime 
Minister spoke from the Red Fort about StartUp India and StandUp India. From just 
350, we went up to more than 1 lakh. Today, we are ranked number three in the 
world. I am not saying this. This Government is not saying this. The BJP is not saying 
this. The world is saying this. I am talking only of the global parameters. As I said, I 
will not talk without evidence. In the Global Innovation Index – somebody was saying 
where our integrity is and where is our honesty – we were 81. Today, we have 
jumped 41 places and reached 40. The world is saying this, not me. And, this is all 
part of the reforms happening; the continuity of which we are seeing today. In the 
space sector, it is embarrassing to say that we had just one StartUp; it was a single 
digit! Today, we have over 190. In just 8 months, beginning from April 1st to 30th 
December, we had private investment of more than Rs. 1,000 crores, because this 
sector was opened up and shackles of the past have been done away with. We were 
unwarrantedly keeping ourselves behind a veil of secrecy. In the bio-sector, we had 
just 50 StartUps. We are now having 6,000 StartUp. We are ranked one of the top five 
bio manufacturing countries of the world. The world is saying, not me. 
...(Interruptions)...Yes, yes.  I come to you.  
 
Ǜी जयराम रमेश (कनार्टक): आप बात मत घुमाइए, सीधा बोिलए। 
 
DR. JITENDRA SINGH: Yes, yes. यह घुमाना जरूरी है, because so much of debate has 
been घुमाऊ फाइड ।  Sir, from fragile five, if we are to one of the top five, it is not me 
who is saying this.  It is the world which is saying this. 
 Sir, I am not making any subjective statement. I am not saying on behalf of the 
Government of India or on behalf of the BJP. I am saying what the world is saying. 
Today, Hon.  Prime Minister visits Washington. The President of America solicits an 
Indian astronaut to accompany his astronauts to the International Space Station, 
because they value the worth of our craftsmanship and our skill. So, the world is 
soliciting this. Today, we are setting the deadlines – Net Zero by 2070. We are not 
waiting for others.   
 Now, somebody was talking about what happens now and what happens 
then.  I will take two minutes and then come specifically to these points also, Sir.  We 
were almost one-and-a-half decades behind the other countries as far as technology 
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is concerned! Dr. Thambidurai has rightly pointed out. I will come to that also. But, 
before that, I will talk about technology. I said that I will not talk without evidence. I 
will also not talk subjectively. I will talk what the world says.   
 Sir, Television started in the USA in 1950s. The famous election of 1960 in 
which Mr. John F. Kennedy, dramatically, defeated Mr. Richard Nixon was 
determined by way of a TV debate.  The whole world knows this. This is on record.  In 
India, we did not know what TV is and what debate is. We got the first glimpse of TV 
somewhere in 1970. Same is the case with computer. Today, we are among six or 
seven elite nations of the world as far as quantum technology is concerned.  We are 
not behind anybody. We are way ahead. Today, our Chandrayaan – Americans 
started before us – has reached the South Pole before them. Having set the record 
straight, I come to specific points. Now, I specifically come to the points which were 
raised here. Digvijaya Singhji had raised a point about Concurrent List, which has 
partly been answered by Thambiduraiji, Emergency is known for a series of 
amendments that were brought in. I don’t have to reiterate that, else they will again 
say that I go back.  But it is you who have raised this issue. You took so many 
decisions which were reversed.  Even the Lok Sabha term was increased to six years, 
which was again rolled back when Shri Morarjibhai came. So, amongst those dubious 
decisions, this was one of them. It was a State List. You had brought it. But, you 
have the habit to hunt with hounds and run with hare. Our friend from DMK is 
opposing NEET. He had earlier supported NEET. The DMK had voted in favour of 
NEET.  ...(Interruptions)...  
 
MR. CHAIRMAN: Just one second. ...(Interruptions)... I will take note of it.  
...(Interruptions)... Please, please. ...(Interruptions)... Mr. Thambidurai, what is 
this?  ...(Interruptions)... I don’t appreciate this.  ...(Interruptions)...  
 
DR. JITENDRA SINGH: You were a part of the Government.  ...(Interruptions)... You 
were a part of the Government. ...(Interruptions)... That is what I am saying.  
...(Interruptions)...  
 
MR. CHAIRMAN: Mr. Wilson, please take your seat.  ...(Interruptions)...  
 
DR. JITENDRA SINGH: Hon.  Chairman, Sir, that is precisely what I am saying. That 
is the meaning of the proverb – hunting with hounds, running with hare. They want to 
be both at the same time. They want to be a part of the Government which is passing 
NEET; they want to be a part of the Government which is opposing NEET.  
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...(Interruptions)... I would not have got into all this right now because, when I 
began, I began absolutely with a very apolitical approach because I thought this was 
a Bill which was being welcomed across all parties. And, in fact, I came with an 
opinion that this Bill has been supported by all the political parties in the Lok Sabha 
and I was sure that the Elders would also bless it in the Upper House.  But, if you 
want to give it that tilt, then, we have the answers. That’s what I have to say about 
the Concurrent List.   
 An issue was also raised that the States’ domain was being encroached upon.  
I think, this is a Government which has not only supported cooperative federalism, 
but it is also supporting competitive cooperative federalism. Soon after this 
Government came in power, the Hon.  Prime Minister, Modiji, was the first one in 
support of increasing the States’ share because he, as the Chief Minister of Gujarat, 
had gone through the worse in the ten years of UPA rule. Today, when we are saying, 
in fact, we are allowing liberty to the States to decide and, in good faith, advising that 
it will be good if you adopt it. We are not forcing it. That is the spirit of cooperative 
federalism. Yes, if you want to adopt it, our services, our support, our resources will 
be available for that.  
 Then, Madam Yajnik has said – she has supported – and I agree.  Why we 
have DSP is because we have to function within the system. We cannot go outside 
the system. We cannot throw the baby out with the bathwater. By bringing in DSP, 
we have stressed this point that this is an investigation of a very serious and sensitive 
nature and that a junior officer should not handle it. So, DSP will have a supervisory 
role. Normally, some of your FIRs may be dealt with by a Sub-Inspector or an 
Inspector also. So, that itself is a pointer to that. But, of course, as we move on, we 
will frame rules very diligently. I take your word. Of course, you have a point that we 
have to take into consideration everything. In fact, why I did not speak was because 
that was not mentioned in the Bill.  But, we had visualised and planned that when we 
frame rules, we will have something called ‘National Technical Committee with 
experts from all those domains that you have referred to. I go one step beyond what 
you have said. This is going to be a dynamic phenomenon. The issue of technological 
problems today may not be there tomorrow. It may be something else with the advent 
of Artificial Intelligence and other things. So, we need to have a committee in place, a 
system in place which will  (a) Help us in surveillance; (b) keep us updating; (c) also 
help us in creating uniformity. Some of the Members rightly said that the number of 
examinees is going up; number of people appearing in these exams has gone up.  
They are in lakhs and lakhs. The Staff Selection Commission has 50-60 lakhs. But the 
number of agencies is limited. Maybe, in future, we are going to look into that 
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direction also. So, when the sub-letting happens, the uniformity is the casualty. Of 
course, Dr. Fauzia Khan was right in the integrity part and I am sure if we, all of us, 
have that kind of integrity, then, we would not require that kind of a Bill.  
 
MR. CHAIRMAN: No; on this point, the entire House must generate an ecosystem.  
 
DR. JITENDRA SINGH: Yes, Sir. 
 
MR. CHAIRMAN: There must be greater morality in the society as such.  
 
DR. JITENDRA SINGH: Absolutely. I agree with you, Sir. That is in the spirit of what 
Bapu Mahatma Gandhi said, "The non-violence is not the weapon of the meek and 
the poor." If I am meek, feeble and I am attacked by a strong person, I will say, 
"Look here, मȅ अिंहसा का पुजारी हंू, मेरे ऊपर हमला मत करना।" That is not the virtue. It 
has to come within. It has to come through a value system. But till we evolve, and 
once we evolve to that level, we will not require Anti Corruption Bureau, we will not 
require Vigilance Commission and we may not even require courts! But, till then, we 
need to have deterrence because we cannot allow the virtue to be eroded by the vice;  
we cannot allow the merit to be hijacked by the non-merit; and, we cannot allow the 
vital youth power of this country to be surrendered or to be sacrificed at the altar of 
handful few. So, I am not going to take long because already the Hon.  Members 
have waited with a huge amount of patience. We will cover, of course…  When we talk 
of service providers, we talk of the other parties involved; it will, of course, by natural 
course also, wherever required, cover the coaching centres, the impersonators but, 
very cautiously, I, once again, before concluding say that we have kept the bona fide 
candidate out of the purview of the law, be that the job aspirant, be that the student; 
so that the message does not go that this new legislation is meant to harass the 
youths of this country. It is only meant to deter those who are playing with their future, 
and, thereby the future of the nation. So, with these few words, I am sure the entire 
House will, in one voice, support this. This is one step towards that direction. It is a 
dynamic journey that we have started. It will move on from one level to the other. 
 
MR. CHAIRMAN: The question is that the Public Examinations (Prevention of…. 
 
DR. JOHN BRITTAS: Sir, I have an amendment. 
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MR. CHAIRMAN: What makes you feel, I will not read it? You are a senior Member. I 
have not yet taken up the consideration and you are saying ‘I have an amendment.’ If 
there is an amendment validly moved, taken on record; surely, it will be put forth 
before the House. Please, bear with us. 

The question is: 
"That the Bill to prevent unfair means in the public examinations and to provide 

for matters connected therewith or incidental thereto, as passed by Lok 
Sabha, be taken into consideration."  

 
The motion was adopted. 

 
MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the Bill.   
l. In Clause 2, there are seven Amendments; Amendments (Nos.4 and 5) by Dr. V. 
Sivadasan.  Are you moving it? 

 
Clause 2 – Definitions 

 
DR. V. SIVADASAN (Kerala): Sir I move: 
(No.4) That at page 2, line 39, after the words “such other”, the word “Central”, be 

inserted. 
(No.5)  That at page 2, line 40, for the words “an authority”, the words “any Central 

authority”, be substituted. 
 

MR. CHAIRMAN: Amendment Nos. (7 to 9) by Shri Tiruchi Siva; not present. 
Amendment Nos. ( 11 and 12) by Dr. John Brittas. Are you moving? 
 
DR. JOHN BRITTAS (Kerala): Sir, I move: 
(No.11)   That at page 2, line 40, after the words “as specified”, the words “in the 
Schedule, and such other authority as may be specified”, be inserted. 
(No.12)That at page 3, line 9, after the words “those laws”, the words “, save as 

otherwise provided in the General Clauses Act, 1897 (Act No. 10 of 1897)”, be 
inserted. 
 
MR. CHAIRMAN: Amendments moved. I shall first put Amendments (Nos.4 and 5) 
moved by Dr. V. Sivadasan to vote.  

 
The motion was negatived. 
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MR. CHAIRMAN: I shall now put Amendments (Nos. 11 and 12) moved by Dr. John 
Brittas to vote. 

 
The motion was negatived. 

Clause 2 was added to the Bill.  
 

MR. CHAIRMAN: In Clause 3, there is one Amendment (No.13) by Dr. John Brittas.   
Are you moving? 

 
Clause 3 – Unfair Means 

 
DR. JOHN BRITTAS (Kerala): Sir, I move: 
 (No.13) That at page 3, line 15, the words "for 
      monetary or wrongful gain", be deleted. 

 
The question was put and the motion was negatived. 

Clause 3 was added to the Bill. 
 
MR. CHAIRMAN: In Clause 4, there is one Amendment (No. 14) by Dr. John Brittas.  
Are you moving?   

 
Clause 4 - Conspiracy for Unfair Means 

 
DR. JOHN BRITTAS (Kerala): Sir, I move:   

(No.14) That at page 4, line 2, for the words “facilitate indulgence in”, the word 
“commit”, be substituted. 
 

The question was put and the motion was negatived. 
Clause 4 was added to the Bill.  

Clauses 5 to 9 were added to the Bill.  
 

MR. CHAIRMAN: In Clause 10, there are two Amendments; Amendment (No. 1) by 
Shri Binoy Viswam, not present.  Then, Amendment (No. 15) Dr. John Brittas.  Are 
you moving ?   
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Clause 10 - Punishment for Offences under this Act 
 

DR. JOHN BRITTAS (Kerala): Sir, I move:   
(No.15) That at page 5, line 13, after the words “service provider”, the words “if 

it is established that the unfair means or offence has been committed with the 
knowledge, consent or connivance of the service provider”, be inserted. 

 
          The question was put and the motion was negatived.   

  Clause 10 was added to the Bill.  
     Clause 11 was added to the Bill.  

 
MR. CHAIRMAN: In Clause 12, there are three Amendments; Amendment (No. 2) by 
Shri Binoy Viswam; not present.  Then, Amendment (No. 6) by Dr. V. Sivadasan and 
Amendment (No.16) by John Brittas.  Dr. Sivadasan, are you moving?   
 

Clause 12 – Officers Empowered to Investigate 
 

DR. V. SIVADASAN (Kerala): Sir, I move:  
(No.6)    That at page 5, lines 47 to 49, be deleted. 
 

MR. CHAIRMAN: Dr. John Brittas, are you moving?   
 
DR. JOHN BRITTAS (Kerala): Sir, I move:  

(No.16)That at page 5, line 45, after the words “Investigating Agency”, the words 
“after due consultation and concurrence of the State Government where the offence 
is committed”, be inserted. 
 
MR. CHAIRMAN: I shall first put the Amendment (No. 6) moved by Dr. V. Sivadasan 
to vote.  

 
The motion was negatived. 

 
MR. CHAIRMAN: I shall now put the Amendment (No. 16) moved by Dr. John Brittas 
to vote.  

 
The motion was negatived. 

Clause 12 was added to the Bill. 
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Clause 13 was added to the Bill.  
 
MR. CHAIRMAN: In Clause 14, there is one Amendment; Amendment (No. 3) by Shri 
Binoy Viswam; not present. 
 

Clause 14 was added to the Bill. 
Clauses 15 to 17 were added to the Bill.  

 
MR. CHAIRMAN: In Clause 18, there is one Amendment; Amendment (No. 10) by 
Shri Tiruchi Siva; not present. 
 

Clause 18 was added to the Bill. 
Clause 19 and the Schedule were added to the Bill. 

Clause 1, the Enacting Formula and the Title were added to the Bill.  
 
DR. JITENDRA SINGH: Sir, I move:  

That the Bill be passed. 
 

The question was put and the motion was adopted. 
 
MR. CHAIRMAN: Hon.  Members, there are eight permitted Special Mentions for 
today. Special Mentions of those Hon.  Members who are present now shall be 
deemed to be laid on the Table of the House. 

 
 

*SPECIAL MENTIONS 
 

Need for State-specific classification of religious minorities in India 
 

SHRI SUSHIL KUMAR MODI (Bihar): Sir, at present, the classification of religious 
minorities in India is done at the national level due to which Muslims, Sikhs, 
Christians, Buddhists, Jains and Parsis have been notified as minority communities.  
This classification, however, does not consider the cross-State variation in 
distribution of these communities and continues to grant minority status to a religious 
group that may otherwise form the majority in a particular State. For instance, despite 

                                                            
* Laid on the Table 
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constituting the majority at the national level, Hindus are a minority in the States/UTs 
of Punjab, Jammu and Kashmir, Mizoram, Nagaland, Meghalaya, Arunachal 
Pradesh, Manipur, Ladakh and Lakshadweep. This deprives the minority population 
in these States/UTs of cultural and education protections enshrined in the Indian 
Constitution such as those under Articles 29 and 30. In this respect, a move towards 
minority-status classification of communities on the basis of the State/UT's 
population will be beneficial for the welfare of communities that otherwise do not have 
access to constitutional protections associated with the minority status such as the 
right to establish and administer educational institutions of their choice. Moreover, a 
transition to a State-wise minority classification regime will remedy the incoherence 
associated with granting minority status to a community that otherwise constitutes 
the majority in a particular State. I urge the Government to consider providing to 
State-specific minority classification. Doing so will mark a step towards ushering 
social justice across States and in the nation as a whole. 
 
MR. CHAIRMAN: The Hon.  Member, Dr. Fauzia Khan, associated herself with the 
Special Mention raised by the Hon.  Member, Shri Sushil Kumar Modi.               
                                                                                    

Obstacles in Arbitration in India 
 

SHRI P. WILSON (Tamil Nadu): Sir, the evolution of arbitration in India is marked by 
significant strides, with a growing pool of specialised legal practitioners prioritizing 
arbitration over traditional litigation. However, entrenched challenges hinder its 
seamless integration into the legal landscape. One notable factor lies in the prevalent 
practice of appointing only the retired Indian judges as arbitrators. To foster a vibrant 
arbitration community, there is a pressing need to break free from the confines of 
traditional judicial traditions and encourage arbitrators to champion the cause of 
arbitration independently. A critical facet for cultivating an arbitration-friendly society 
is the identification and acceptance of the scope of resolution or settlement by the 
Courts. For this paradigm shift to materialise, the courts must actively endorse and 
recommend arbitration as a viable dispute resolution mechanism. However, there are 
infirmities in the present Arbitration Act which requires detailed consideration and 
judicial scrutiny. Furthermore, Section 29A, designated to expedite proceedings in 12 
months, faces criticism for its impracticality, potentially leading to hurried arbitrations. 
The persistently high fees for arbitrators and administrative costs in India, compared 
to other jurisdictions, remain a deterrent for parties considering arbitration. 
Addressing these challenges require a holistic approach, including legislative 
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precision, diversification of arbitrators. Only through such measures can India truly 
embrace arbitration as a robust and effective dispute-resolution mechanism. I urge 
the Government to look into it.                                                                                        
 
MR. CHAIRMAN: The following Hon.  Members associated themselves with the 
Special Mention made by Hon.  Member, Shri P. Wilson:  Shri A.A. Rahim (Kerala), 
Dr. John Brittas (Kerala), Dr. V. Sivadasan (Kerala) and Dr. Fauzia Khan 
(Maharashtra). 

 
Demand for fair price of Himachal's apple 

 
डा. िसकंदर कुमार (िहमाचल Ģदेश): िहमाचल Ģदेश जहा ँदेवभिूम के नाम से िवÌव िवख्यात है, 
वहीं सेब उत्पादन के िलए भी िवÌव भर मȂ जाना जाता है। सेब िहमाचल की Ģमुख फसल है। 
िहमाचल Ģदेश की लगभग 1,15,016 हेक्टेयर भिूम पर सेब का उत्पादन िकया जाता है। अगर बात 
ऊपरी िहमाचल की करȂ, तो उनकी आिर्थकी का मुख्य ǣोत सेब ही है, परंतु बदलते समय के 
साथ-साथ, नई-नई कृिष तकनीकȗ एवं पौधȗ की िविभन्न िकÎमȗ के कारण िनचले िहमाचल मȂ भी 
सेब के उत्पादन के साधन िवकिसत होने लगे हȅ। िहमाचल Ģदेश मȂ हर साल सेब की लगभग 3 
करोड़ से 4 करोड़ पेिटयȗ की पैदावार होती है, परंतु कई बार मौसम की बेरुखी की वजह से 
पैदावार मȂ िगरावट आ जाती है। बदलते मौसम एवं Ģाकृितक आपदाओं के कारण िहमाचली सेब 
का कारोबार सकंट मȂ है। इसके साथ-साथ िवदेशȗ से आने वाले सेब पर आयात शुÊक कम होने से 
िहमाचली सेब की मागँ मȂ िगरावट आई है, क्यȗिक िवदेशी सेब, िहमाचली सेब के मुकाबले सÎता 
होता है। िजसका खािमयाजा िहमाचल के बागवानȗ को भगुतना पड़ता है। 
 ऊपरी िहमाचल की सड़कȗ की हालत भी दयनीय है। सड़कȗ की िÎथित अच्छी न होने के 
कारण कई बार सेब से लदे टर्क हादसȗ के िशकार हो जाते हȅ। इससे जहा ँकई बार मानव जीवन 
की भी हािन हो जाती है, वहीं बागवानȗ की फसल भी पूरी तरह बरबाद हो जाती है। अतः सड़कȗ 
की हालत को सुधारा जाना अित आवÌयक है। िहमाचल के बागवान अपने सेब की फसलȗ को 
लेकर बाहरी राज्यȗ मȂ िबकर्ी हेतु ले जाते हȅ। बहुत बार देखा गया है िक बाहरी राज्यȗ मȂ िहमाचल 
के बागवानȗ के साथ अन्याय िकया जाता है। उन्हȂ उनकी फसल के उिचत पैसे नहीं िमलते और 
उनकी साल भर की मेहनत िमƺी मȂ िमल जाती है।  
 महोदय, मेरा आपके माध्यम से भारत सरकार से आगर्ह है िक िहमाचल के बागवानȗ के 
िलए, उनकी Ģमुख फसल सेब की िबकर्ी के िलए, भारत सरकार ǎारा ठोस ËयवÎथा की जाए, 
तािक िहमाचल के बागवानȗ को उनकी Ģमुख फसल सेब के उिचत दाम िमल सकȂ ।                                              
 
MR. CHAIRMAN: The following Hon. Member associated himself with the Special 
Mention raised by the Hon.  Member, Dr. Sikander Kumar:   Dr. John Brittas 
(Kerala). 
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Need to make AIIMS Raebareli fully functional 
 

Ǜी Ģमोद ितवारी (राजÎथान): महोदय, लगभग 10 वषर् पूवर् एÇस रायबरेली, उǄर Ģदेश की 
Îथापना हुई थी, परन्तु अभी तक 10 साल बीत जाने पर भी वह अपनी पूणर् क्षमता के साथ जनता 
की सेवा नहीं कर पा रहा है, जबिक इसके साथ िजन एÇस की आधारिशला रखी गयी थी, व े
अपनी पूणर् क्षमता के साथ जनता को समिर्पत हो गए हȅ। उǄर Ģदेश के मध्याचंल के लगभग 40 
िजलȗ के िलए एकमातर् एÇस रायबरेली है, जो िबहार Ģदेश, मध्य Ģदेश के कई िहÎसȗ एवं उǄर 
Ģदेश के मध्याचंल के लोगȗ को लाभािन्वत करता है। एÇस, रायबरेली मȂ पयार्Ãत सुिवधा न होने के 
कारण वहा ंलोगȗ को काफी किठनाई उठानी पड़ रही है। 
 अत: मेरा इस सदन के माध्यम से सरकार से अनुरोध है िक जनिहत को ध्यान मȂ रखते हुए 
करोड़ȗ की आबादी को लाभािन्वत करने के िलए Ģाथिमकता के आधार पर शीघर् ही पूणर् क्षमता के 
साथ एÇस, रायबरेली, उǄर Ģदेश को पूणर् रूप से सचंािलत िकया जाए।                                                             
 
MR. CHAIRMAN: The following Hon.  Members associated themselves with the 
Special Mention raised by the Hon.  Member, Shri Pramod Tiwari:  Shri A.A. Rahim 
(Kerala) and Dr. John Brittas (Kerala).                           
 

Demand to start flight for Ayodhya and other religious places in country from Jolly 
Grant Airport, Dehradun and Pantnagar Airport 

 
Ǜी नरेश बंसल (उǄराखंड): महोदय, उǄराखंड देवभिूम है तथा तीथार्टन व पयर्टन का मुख्य 
केन्दर् है। जौली गर्ाटं एयरपोटर्, देहरादून व पतंनगर एयरपोटर् से सीिमत जगह पर डायरेक्ट 
Äलाइट है व कई Ģमुख Îथान इससे छूटे हȅ।   
 Ǜी अयोध्या धाम मȂ Ǜीराम मिन्दर की Ģाण ĢितÍठा होने के बाद से भगवान Ǜीराम के 
दशर्न के िलए देश-िवदेश से आने वाले Ǜǉालुओं का तातंा लगा हुआ है। कई राज्यȗ ने Ǜǉालुओं 
के िलए अयोध्या तक कनेिक्टिवटी की ËयवÎथा की है। काशी, उज्जैन, ǎारका आिद Îथानȗ पर भी 
यही हाल है।   
 मȅ सरकार का ध्यान जौली गर्ाटं एयरपोटर्, देहरादून व पतंनगर एयरपोटर् से अयोध्या धाम 
व अन्य धािर्मक महत्व के Îथानȗ तक Äलाइट्स शुरू करने की ओर आकिर्षत करना चाहँूगा। उन 
Îथानȗ के िलए Äलाइट्स न होने के कारण लोगȗ को बड़ी परेशािनयȗ का सामना करना पड़ता है।  
हिरǎार-देहरादून गढ़वाल का व काठगोदाम कुमाऊँ का Ģवेश ǎार है। यहा ँपर दूरÎथ पवर्तीय 
के्षतर्ȗ से लोग यातर्ा के िलए आते हȅ। दूरÎथ के्षतर्ȗ से आये लोगȗ को अयोध्या व अन्य धािर्मक Îथानȗ 
पर जाने के िलए देहरादून-पतंनगर से डायरेक्ट Äलाइट्स नहीं हȅ। Ǜी अयोध्या धाम मȂ Ǜीराम 
मिन्दर की Ģाण-ĢितÍठा होने के बाद यहा ँसे लगातार लोगȗ का अयोध्या आना-जाना बढ़ गया है।  
उǄराखंड मȂ चार धाम, िटहरी झील, मसूरी, हिरǎार, ऋिषकेश, चकराता, िजम कॉबȃट नेशनल 
पाकर् , नैनीताल, कȅ चीधाम, पूणार्िगरी, िचतई गोल ू देवता मिन्दर, कैलाश-मानसरोवर, िंपडारी 
ग्लेिशयर जैसे रमणीय पयर्टन Îथल देश एव ं दुिनया मȂ पयर्टकȗ एव ंधािर्मक पयर्टकȗ के िलए 
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आकषर्ण के के्षतर् हȅ। मेरा अनुरोध है िक देहरादून व पतंनगर से Ǜी अयोध्या धाम व अन्य धािर्मक 
महत्व के शहरȗ, जैसे भवुनेÌवर, सोमनाथ, काशी, उज्जैन, बनारस आिद तक नई Äलाइट्स का 
चलाया जाना बेहद आवÌयक है।                                                                                            
 

Plight of Rubber farmers in Kerala 
 

DR. JOHN BRITTAS (Kerala): Sir, Kerala's rubber plantations, once thriving as 
arteries of prosperity, are now bleeding with the lifeblood of its farmers. For over a 
decade, these cultivators have been facing a cruel twist of fate as the prices 
plummeted. The State Government is trying its best to provide relief but the 
constraints of resource are preventing the State from helping out the rubber farmers.  
 It is to be noted that the main reason for the sad plight of the rubber farmers is 
the import of natural rubber. The nominal hike in duty on crump rubber was not made 
applicable to the ASEAN countries thereby making no difference in the lives and 
livelihood of the farmers. Kerala was encouraged to concentrate on cash crops and 
that was the cardinal reason for people resorting to rubber cultivation.  
  Letters have been sent by the State requesting to increase Customs Duty on 
compound rubber and Import Duty on all forms of dry natural rubber to at least 70 per 
cent as well as to fix minimum import price for natural rubber. Kerala has also 
requested for Minimum Support Price for natural rubber based on the formula devised 
by Dr. M.S. Swaminathan Committee.   
 The Union Government should give due attention to the plight of around 12 lakh 
small-scale rubber cultivators. Hence, I urge upon the Government to take adequate 
measures to alleviate the plight of these hapless farmers. Thank you.                                                    
 
MR. CHAIRMAN: The following Hon.  Members associated themselves with the 
Special Mention raised by Dr. John Brittas:  Dr. V. Sivadasan (Kerala) and Shri A. A. 
Rahim (Kerala).  
                                                           

Demand to establish another unit of National Sugar Institute in Meerut 
 

Ǜी िवजय पाल िंसह तोमर (उǄर Ģदेश): महोदय, गन्ना भारत की अथर्ËयवÎथा तथा गन्ना 
उत्पादक िकसानȗ को बहुत अिधक Ģभािवत करता है। अभी देश मȂ गन्ने के सÇबन्ध मȂ शोध, 
Ģिशक्षण एव ंसलाह देने के िलए केवल कानपुर मȂ नेशनल शुगर इंÎटीǷूट है, जो वषर् 1936 मȂ 
Îथािपत िकया गया था। यह नेशनल शुगर इंÎटीǷूट उपभोƪा मामले, खाǏ और सावर्जिनक 
िवतरण मंतर्ालय के अन्तगर्त कायर् करता है। 
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 गन्ने से केवल चीनी ही नहीं बनती, बिÊक अब यह शराब तथा एथेनॉल उत्पादन का भी 
एक बहुत बड़ा ǣोत है। एथेनॉल भारत की िवदेशी मुदर्ा िÎथित तथा कर्ूड ऑयल के आयात से भी 
जुड़ा हुआ है। उǄर Ģदेश मȂ कायर्रत कुल 122 चीनी िमलȗ मȂ पिÌचमी उǄर Ģदेश के तीन मंडलȗ 
मȂ 54 शुगर िमलȂ कायर्रत हȅ। इसके अितिरƪ, आदरणीय Ģधान मंतर्ी Ǜी नरेन्दर् मोदी जी की 
सरकार आने के बाद देश मȂ मौजूदा चीनी िमलȗ की क्षमता का िवÎतार हुआ है। इसके साथ ही, 
चीनी िमलȗ मȂ िवǏुत उत्पादन शुरू हुआ है,  एथेनॉल उत्पादन से देश मȂ लगभग 45,000 करोड़ 
रुपये की बचत हुई है तथा वषर् 2025 से जब ईधंन मȂ 20 Ģितशत एथेनॉल िमलाया जाएगा, तो यह 
बचत 1 लाख करोड़ रुपये से अिधक हो जाएगी। इन सब चीजȗ को देखते हुए गन्ना तथा चीनी 
उǏोग का महत्व बहुत अिधक बढ़ गया है। मȅ आपके माध्यम से सरकार से मागँ करता हँू िक मेरठ 
मȂ नेशनल शुगर इंÎटीǷटू की दूसरी इकाई Îथािपत की जाए, तो इससे गन्ना और चीनी उǏोग 
मȂ शोध, Ģिशक्षण तथा कंसÊटȂसी मȂ तीĨ गित आएगी तथा यह देश की अथर्ËयवÎथा के िलए तथा 
िकसानȗ के िलए बहुत अिधक लाभदायक होगा।                           
 
MR. CHAIRMAN: The House stands adjourned to meet at 11.00 a.m. on Saturday, 
the 10th February, 2024. 

 
The House then adjourned at forty one minutes past six of the clock  

till eleven of the clock on Saturday, the 10th February, 2024. 
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